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LEGISLATIVE ASSEMBLY. 

Wednesday, 11th June, 1924. 

Ttw Assembly met ill thc Assembly Chamber at Eleven of the Clock, 
Mr. Chairman (1\k K. C. :\eogy) in the Chair. 

QiJESTIONS AND ANSWlmS. 

fNTRODUCTION OF GorJD CeRRENCY I!' INDu. 

]44;,. *Sardar V.-N. Mutalik: Will Government be pleased to. 
"tate whether in view of the experience gained during the past years, 
Government intend to effect any change in th·e ,Cu.rrcncy. system and 
whether they intend to take any steps to illtroduce eJrective gold ,our-
reney in India? Whether any commercial Associatw.lls have submitted 
any !'resh memorials to Goyernment on the question? 

The Honourable Sir Basil Blackett: The Governml'nt have no fresh 
prononncemt'nt to make on this.suiJject at present. No memorials have 
been received except from the Indian Merchants' Chambcr, Bombay, 
~ ll'~ illonthq ago, 

GRIEVANCE:; OF TilE ACCDt'NTANTS Olo' THE PL'IlLIC WORKS DEl'ARTMENT, 

BOMBAY. 

1446. *8ardar V'. N,' Mutalik: Will Government be pleased to 
state: 

(a) whether 'they are aware thai there is a gr'eat deal of dissatis-
faction amongst the' Accountants of the Public Works 
Department of the Bombay Presid{,llCY" on aecount of the 
unsatis,factory revision of their pay and whether ,that revi-
sion compares very imfavourably with the 'reVision of' the 
scale. of. pay, given by the Governn:cnt of Bombay in the 
. department T . ,; 

(b) whether it is a fact that most of the luen..in that service have 
submitted memorials to Government· on this· question of 
their' grievances, and whether Government intend to take 
any steps to redress the grievances , 

(c) if so, when will the revision ,of thqir pay be sffected ~ 
"  : ,. ~  II " ,. . ., < ,\ ~ , • ~ f" \ .• 

,'1"\(' l o~~ l  Sir Basil Blackett: I woulci invite the attention of 
the H0l1Ourable Member to the reply which I l. ~  .. to . l ~ question 
al'ked by MI'. N, C, Kelkar 011 the samp subjpet, Oil tht' 2nd June, 1924. 

LIABILITY OF INDIAN STA'I'ER TO PAY ~  PROTECTIYE DUTIEB IMPOSED BY 'rHE 
R'fEEI, INDl'S'fRY ~ ' ~  BU,I,. 

, 1 ~7. ~ ~  J{. ~ .1 li  ~  o l.~n  .. l-~  to 
st!lte ~1  the prodllcts of In,dlan States. wIlt be ~ l  to pay. the 
protective dutie!; that Illay be impol'ed hy the ,.Hteel T ndustry (ProtectIon) 
Bill 9, • •  -. " 

( 2847 ) 
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The Honourable Sir Basil Blackett· The Indian States will be in 
exactly the same position in regard to duties imposed under the Steel 
Prot'!<:tion Act as in re!rard to other Custom duties . 

.Mr. Jamnadas M. Mehta: Is it an Act now, Sir? 
The Honourable Sir Basil Blackett: It will be. 

DISCHARGE OF EMPLOYEES BY THE EASTERN BENGAL RAILWAY. 

1448. *Mr. N. M. Joshi: (a) Will Government be pleased to state 
if they are aware that several employees of the Eastern Bengal Railway 
have recently been dischargcfl and the reason givell for such discharge was 
not reduction of establishment but sllch discharge was purported to be 
made ' as per terms of agreement' 1 

(b) If the reply to (a) be in the affirmative, will Government be 
pleased to state why the Eastern Bengal Hailway authorities did not act 
in conformity with Rule (1) 298, Chapter IV of State Railway Open Line 
Code, Volume 2! Do Government propose to take any action in the 
matter! 

Mr. C. D. M. Hindley: (a) and (b). Government are not aware 
of the cases referred to, but from the description given by the' Honourable 
Men'he'r the alleged action would appear to be in accordance with the 
rule tu which be refers. 

PAYMENT OF RELIEVING ALLOWANCE!" 'W RELIEVINH HANDS ON STATE RAllr 

WAYS. 

1449. *Mr. N. M. Joshi: Are Government aware that till recently the 
prevailing practicc on the State Railways was that Relieying hands were 
paid Relieving Allowance to meet their " Out Station" expenses when 
they were placed on relief-duty and that such allowances arc now in~ 

disallowed by posting them temporarily and thus stopping payment of 
such allowances T 
Mr. C. D. M. Hindley: There has been no change in the rules in 

this respect. Relieving allowance-is only intended to cover the case 
of IDen who are sent in temporary emergencies not exceeding 35 days. 
It is understood that there was some misunderstanding in regard to 
this rule on one line which has since been rectified. 

GRIEVANCES OF THE SIGNALJ,ERS OF THE IJALMONJRHAT DISTRICT OF THE EAST-

ERN BENGAL RAILWAY. 

1450. *Mr. N. M. Joshi: (a) Are Government aware that the i~n ll  

.f the Lalmonirhat District of the Eastern Bengal Railway petitioned to thc 
authorities against the decision of the Di8trict Officers for converting their 
posts as Relieving Clerks and thf:reby depriving them of the privilege of 
the grade of Signallers although they are to work as such and also against 
the orders of termination of service if they fail to qnalify in coaching and 
goods examination T 

(b) If the answers be in the affirmative, will Government be pleased 
to state if this condition was agreed upon at the time of their entering the 
service as Signallers and if this order is limited to one district of the Rllil-
way or over the entire 8ystem T 
M... C. D. M. H;ndley: (a) and (b). 60vernment have no informa-

tion and cannot undertake to inquire into matters of this kind which are 
within the discretion of '.he Agent Qf the line to ~i . • 

• 
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QUESTIONS AND ANSWEBB. 

ISSUE OF ORDERS IN THE VERNACULAR BY RAILWAY AUTHORITIES. 

1451. *Mr. N. M. Joshi: (a) Are Government aware that the Railway 
authorities issue Rules and Regulations and orders in English and not in 
the vernaculars , 

(b) If the answer be in the affirmative, are Government prepared 
to take steps that in future any order passed by the Railway authorities 
be published in vernaculars as well, so that the subordinate staff ma,. 
easily understand the orders. 

Mr. C. D. M. Hindley: (a) and (b). Government are not in posses-
sion of exact information as to the varying procedure on different 
railwliYs for enabling the staff to understand the rules and regulal ions 
which they have to observe but are making inquiries. 

Kb9.n Bahadur Sarfaraz Hussain Khan : By what time would the 
'nquiry be finished f 

Mr. C. D. M. lftndley : I cannot say, Sir. 

ApPEALS OF TIlE EII1PLOYEEF OF THE EASTERN BENGAL RAILWAY. 

1452. *Mr. N. M. Joshi: Are Government aware that the Railway 
Board and the Eastern Bengal Railway authofities in many cases refuse 
to entertain appeals preferred by the employees simply remarking, " not 
prepared to interfere with the decision already made" and without 
assigning any reason in support of their action f If so, why are no reaSDml 
assigned f 

Mr. C. D. M. Hindley: Government do not consider that there is 
necessarily any obligation on the officer to whom the appeal is preferred 
to state his reasons for rejecting the appeal in the circumstances referred 
to. 

SICKNESS AMONG TilE STAFF OF THE LALMONIRHAT DISTRICT OF THE'EASTERN 

BENGAL RAILWAY. 

1453. *Mr. N. M. Joshi: Are Government aware that the staff of the 
Lalmonirhat District of the Eastern Bengal Railway are badly suffering 
from malaria, black fever and black water fever and that sickness 
umollgst the staff is greater than in any other district of the Railway f 
If so, will Government be pleased to state whether they intend to take any 
steps to impro\'e till' sHllitary conditions of the stations? 

Mr. C. D. M. Hindley: The Lalmonirhat District of the Eastern 
Bengal Railway is partly situated in the Bengal Dooars where condi-
tiollS nre - l1 l' ll~' malarial. It is understood, however, that malaria 
among Railway employees is decreasing yearly and is less than among 
the surrounding-population, while there have been only three cases of 
Kalazar and none of black water fever since the first of January, 1924. 

At R'1ja-Hhllt-Khawa wherr malaria is endemic, the RailwllY Adminis-
tration has in hand the pro.vision of sanitary improvements and special 
quarters, but otherwise the stations arc generally Ranitary. The railway 
has a well appointed hospital at Lalmonirhat and dispensaries at Cooch 
Behar and .Jninn, and all stations are visited by the Travelling Medical 
and Sanitary statl' of the raiJ;way. In the circuDlstances Govern!9.ent see 
no reason fOl' tnkillg' allY sti'ps ill tile matte:r liS me Railway Adm;nis-
tration seemtl to be fully n liyc t.o the situat.iqn. ~ 

• ." .  " I), 

~ 



2.850 LEGISLATIVE ASSEMBLY. [11TH JUN1!Io 1924. 

LEAVE or THE EASTERN BENGAL RAILWAY EMPLOYEES 
.  _ t, ~ .. ; _:: t, ~ ~l  __ ' ). :  .  ,  ,  , .. ~ j'.' 

'14:54. *Mr. N. lVI. Joshi: Are Government aware that 75 per cent. of 
the !Sfaff' '\if the Eastern Bengal Railway seldom get leave for want of 
relieVing hands 1'. If so, do Govetnment propose to increli..<ie the relieving 
establishment to facilitate leave to staff T 

~  ·0 .. ·, D. x: . Hindley : o ~n n  have no information whieh 
o~~ l~ci ' Thejn _icl· SllllPOSf' trlat any such iffi ~  ~ i ~  ~ ' thaI' the 
reheVlI'lg staff IS madequate for thf' purpose for wIuch It IS mtended. 

ADVERTISING OF VACANCIES ON THE EASTERN BENGAL RAILWAY. 

1435.' * Mr. N. lIII. 'Joshi: Are o n n ~~  that 'the ~ c nci 8 
in the Eastern Bengal Railway are neither advertised in, the Weekly 
Gazette nor in any papers T 

Mr. C. D. M. Hindtey : The Honourable ~l  has not spel·ified 
to what vaeancies . he refers, but if subordinate appointmeutA are in-
10ended the arrangements for filling them are matters for the Agent's 
discretion ill whicn Government .do not interfere. 

SALARIES OF INDIAN STATION MASTERS AND ASSISTANT STATION ~  ON 

'.::1" ''I'HlE EAST.EKNBENQAL·RAILWAY. I. 

1456. *lIIIr. N. M. Joshi: Is it a factthaf the maximum pay of 96 per 
n ~ of lnlliah Sfat10n Masters and Assista'nt Station· Masters on't1ie 
Eastern Rengal Railway is Rs. 80 and H,s. 16, c i l~'  and that on 
these pays they have to retire T 

Mr.'C. D. M.Hiiulley : No, the position is not as stated. It is true 
that'in tliec'ase' of"S5'peY cent. o'f the Station Masters the maxi'mumpay 
is Rs: 80 bUt the halanee can rise to special elasses with a maximum 
of Rs. 400. Similarly, the pay of 92 per cent. of the Assistant Station 
MasteN is limited to Rs. 76 per mensem hut the remainder can rise to 
Rs. ']00 per' mensetn and they are of course ail eligible for promotion 
to Station Master. 

PROMOTIONS ON THE EASTERN BENGAL RAILWAY. 

1457. * Mr. N. lIt'3'oihi : Will' -'Go.Jernment be' 'pleased 'to state 
how manyrttdian Station Masters, Assistant Station Masters and Guards 
of the ·)I}astern HCJigal l:ailway have been promoted to the posts of'fraffif' 
b;spector", Tra!lsp'.lrtnrion Inspectors, 'Claims Inspect.ors and Assist.ant 
Traffic .. Superintendents . Y If DO such promotions have at aU been made 
will o ~ n  be pleased to state the reason for the same Y 

xr:C. D. M. Hindley: The Government. have no information but 
will make iil i i ~. - . 

EUROPEAN AND ANGLO-INDIAN STATION MASTERS AND ASSISTANT STATION 

MASTERS ON THE EASTERN BENGAL RAILWAY. 

1458. *1Ir_N. lIII. Joshi: Is it a fact that European and Anglo-Indian 
Station. Masters' and AsSistant Station Masters of the EaHtetn Bengal 
l~ il i c  'lwt. :'etluired to pass telegraphy and to work as Signallers 
Booking l ~ 811dGoods Clerks before they·are posted as Station Maste"; 
'Ilnu . i~ ~ S.ntinh. J\lasteru 'ofi o ~n  ~on  and they are mostly 

~ . f o  Guards 1 ,. , 

" ( 
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Mr. O. D. ¥. Hindley: Government have not got the information 
hut *e making ~n ~ 

, , 

l1~ ~  GRANTS 'TO EUROPEAN, ANGLO-INDIAN AND INDIAN RAILWAY 
EMPLOYEES. 

1459. * Mr. N. M. Joshi: Will Government he pleased to state 
1 he :JIuvuIi1; gh'en as 'educational aid to Ellropean and Anglo-Indian 
emple-yees every y€ar from 1917 to 1924 and thc amount granted to thf! 
I ndian employees for the same purpose T 

Mr. O. D. M.Hindley : The accounts do not separate up expenditure 
on ed:!cation in the WIl-y mentioned. 

ALLEGED CHARGES OF BRmERY AND CORRePTION AGAINST CERTAIN EMPLOYEES 

010' THE OIo'FICE OF TilE DISTRICT TRAFFIC SU!'ERINTENDENT, KATIIlAR, 

EASTERN BENGAL RAILWAY. 

1460. * Mr. N. "'Joshi: (a) Are Government aware (1) that the 
' Cl lio 'i n l ~ of ti;e Eastern Beng-al Railway held an inquiry on the 28th 
and 29th February, ]924, illto a case of bribery and corruption against the • 
chief ckrk and menial establishment clerk of Katihar District Traffie 
8uperinte.lldl!ut's Offiee; (2) that the Traffic Manager being satisfied 
with the eyidencc adduced in that case by too complainant's 'witnesses 
- o ~  the promotion of the aforesaid menial establishment clerk and 
chief clerk, Who is however still drawing the maximum of his grade and 
(3) that he has, while retaining the services of the accused in their 
formu' posts, transferred the complainant with his witnesses to other 
Dist;.: :t·ts , 

I,b) If the answer to (a) be in the affirmatiYe, will Government be 
pleal'l:,d to state if they are prepared to give an exemplary punishment 
to aHwho are directly or indirectly concerned in this case ! 

Mr. O. D ... Hind,ley : Government have no information but have 
asked the Agent to let them know the facts. 

CARD PASSES ISSlJED TO VENDORS ON THE EASTERN BENGAL RAILWAY. 

1461.* Mr. N. M. Joshi : Will Government be pleased to statc 
Ihe numbers and classes of card passes issued to the vendors of the 
Eastern Bengll:l H:.ilw:ly> from ]920 to 1924 and1he reason for so doing 1 

Mr. O. p. ~. HindJey : Inquiry is being made and the information 
will he cointtlUnieated t.o the nonourable Member in due course. 

I .. ICENCE FEES OF FOOD VENDORS ON TUE ~  DENoJAJ, RAILWAY. 

1462. *Mr. N. M. Joshi: Are Government aware that food vendors 
of the ~ n Bengal' 'Railway had not to pay any licence fees to the 
Raiiwl:!Y I)efol'p the pos1ing of Catering Superintendents of that Railway 
but riow they have to pay heavily , 

~. ~. ;po !YJ. ~cl  : Inquiry is being made and the result will be 
commuIllcated to the 'Honourable Membl'r in till!' conrse. 

ALLEGED PROFITEERING BY MESSRF: SOMAR CHAND AND SONS, }<'OOD VENDORS 

ON THE EASTF..RN BENGAl, RAH,WAY. ' 

1468. * Mr. N. Jd:.Joshi: (a) Are Goy,e;rnIl,lent .auare (1) ~ l 
"omplaints appeared in the Indian Press against Somal' Chand and 'Sons, 
food ve,n4Prs'of . ~ ll ~n  il ol'~ in  I1rtie'les at hIgher 
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ratc than the market rate in contravention of their terms of agreement f 
and (2) that Somar Chand and Sons have been sub-letting at high charges 
certain stations making profit out of the same , 

(b) H so, what action has been taken to stop the above practice' 

Mr. C. D. M. Hindley: (a) and (b). Government have not seen the 
articles in the Indian Press to which the Honourable Member refers, 
but -if he will furnish me with a reference to the particular newspapers 
in which they appeared Cl' will make himself responsible for the matter 
of the complaints, the ~ _lit's attention will be drawn to them. 

PROVISION OF HINDU AND ~ l  REFRESHMENT RooMS AT VICTORIA 

TERMINUS, BOMBAY. 

1464. * Mr. N. M. Joshi: Will Government be pleased to state 
whetlter they are aware that there are no Hindu and Muhammadan 
refreshment rooms on the Victoria 'ferminns Station of the G. 1. P. 
Railway? 1£ so, do Governmf'nt propose to recommend to the Railway 
a'ilthorities to provide such refl'eshment rooms similar to those on the 
Delhi Station , 

Mr. C. D. M. Hindley : Government understand that there are no 
Hindu or Muhammadan refreshment rooms at Yictoria Terminus Station, 
hut they are not aware whethpr the rrm·ision of snch rooms in the pre-
sent station building-is practicable or not. The matter will, however, 
be bron!rht to the notice of the Agent, Great Indian Peninsula Railway. 

OVERCROWDING OF KIGHT TRAINS LEAVL. .... G BOMBAY FOR NASIK AND POONA, 

RESPECTIVELY. 

1465. * Mr. N. M. Joshi: Will Government be pleased to state 
whether they are aware of the extent of overcrowding in down trains 
lcnvin!! "13ombny f(.r Nasik and for Poona at night? If so, will ther 
pllhlii'oh statistics showing the extent of such overcrowding f 
Mr. C. D. M. Hindley: Government have no information on the 

subject, but inquiry is being made. 

LEAVE AND PENSION OF 1\fENIAI, ESTABLISHMENT OF THE GOVERNMENT OF 

INDIA. 

1461). *Mr. N. M. Joshi: (a) Will Government be pleased to state 
'.vhetll!'r theil' attention has been drawn to the unsatisfactory conditions 
pn which pension and leave are granted to their officers known as 
., m('nials "  , 

,b) If not, will they be pleased to inquire into the matter and pub-
lish the result of the inquiry at an early date , . 
The Honourable Sir Alexander Muddiman : The Government of 

India are at present considering the conditions of service o,f t.his class of 
servant employed hy the Government of India and hope to issue orders 
thereon at an early date. 

EXISTING STOCK OF ARTICLES ON WHICH PROTECTIVE DUTms ARE PROPOSED 

TO BE LEVIED. 

1467. * Khan Bahadur Sarfaraz Hussain Khan: Will the Government 
be pleased to lay a statement on t.he table shOlWing the quantity of existing 
\.;t.ock in InC!.ia of the icl ~ . ~  manufactured in the country or 
imported, i1'Um abroad ~C ' ~l~~ whICh the TarIff Board has made re-
commendations for the ImpOflltlOJI of dut.y ? 

The Honourable Sir Cha:'tes'Innes : The Gqvernment. have no infor-
mation as to existing stocks. ' • • 
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AVERAGE WEALTH OF THE POPULATION IN INDIA. 

1468. * Khan Bahadur Sarfaraz Hussain Khan: Will the Government 
be pleased to state if it is a fact that the average wealth orf the population 
of India per head is about &. 180 1 

The Honourable Sir Basil Blackett : The Government of India are 
unable to accept this or any other unofficial estimate of the average wealth 
of the population of India as .worthy of an official imprimatur. The 
attention of the Honourable Member i~ invited to the speeches delivered 
by Sir Narasimha Sarma and myself in the Council of State on the 4th 
February, 1924, in connection with a Resolution moved by the Honourable 
Mr. P. C. Sethna regarding an inquiry into the economic conditions of 
the people of India. 

VACANCIES IN THB PROVINCIAL ENGINEERING ~ C  ON STATE RAILWAYS. 

1469. *Mr. K. C. Neogy : 'Vith reference to the Government of India 
Resolution in the Railway Depa11ment _'\0. 11- -~  dated the 4th April 
1921, which lays down that" the State Railway Engineering Department 
will, in future, be organised in two services, t,iz. : 

(1) the Indian Service Engineers 
(2) thc Provincial Engineering &n'ice " 

and that" durillg the first five years after the formation of the Provincial 
Service the Railway Board will promote to it selected members of the State 
Railway Upper Subordinate Establishment", will the Government be 
pleased to state the number of vacancies which occurred ill t4e Provincial 
Engineering Service on the E. D. Railway, the O. K Railway and the 
N. W. Railway, rf'spcctively, dUl'iug the last 3 years, since the formation 
of that service, and how they ha'.:e C ~ filled up ! ' 

Mr. C. D. M. Hindley: The Provincial (or Local) Engineering Ser-
vice was formed with effect from 1st January 1921. The ~n  laid 
on the table shows the distribution of the cadre and the appointments 
made up to date to the three State railway:s. 

Railways. 

. 

North WllIItem .. 
E/l,IItem Bengal .. 
(\, & R. .. 

Total 

INDIAN STATE RAILWAYS, 

Provincial (or Local) Engineering Service, 

AppomTAIENTS ~ TO DATE. 

Sanctioned 
cadre to be i I worked to From upper I From pass..d 
I[racluaUy subordinate I }'rom tem- studenta of 
as the Establishment, ponuy F..n- ,Ill' Thomason 
number of of I ginooriJlI[ Civil En-
Inllian service Engineering , EstabIishDll'!It. gineering: 
Engineers Department. i College, 
falls. ! Roorkee_ 

I 

I 
40 8 8 4 

1 

15 ! i 2 .. , 

9 1 
! 

3 2 

! I 

64 11 ~  13 6 

Total, 

20 

4 

6 

30 
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ABOLITION OF THE ApPOINTMENTS OF TEMPORARY ENGINEERS ON RAILWAYS. 

1470. * Mr. K. O. Neogy : Will the Government be pleased to state 
what steJk, if any, ha',e been taken to facilitate the abolition of temporary 
Engineers a" a class, as recommended by tile Public Service Commission, 
in terms of the Government of India Resolution in the Railway Depart-
ment No. 1407-E.-20, dated the 26th June, 1922 T 
e Mr. O.'D, M: Hindley: IJl accordance with the Resolution to which 
the IIonourable Memher refers 13 temporary Engineers . have been 
brought into the Provincial Engineer Service. Of the remainder, the 
services of two have Rince hccn terminated and one is on leave prepara-
tory to retirement. There are Rtill 21 officers of this class in Railway 
service and the process of abolition must necessarily be gradual. 

TEMPORARY ENGINEERS OF TIlE EASTERN BENGAL RAILWAY. 

1471. ·Mr. It. O. Neogy : Is it a fact that on the Eastern Bengal 
Railway, the Services of. one . ~ ll'fl fl ~ll ill  were 
• n~l .l and ulie new temporary n in ~ appointed in contraveJ1' 
tion of. the spirit of the Goyernment of India Resolution of 4th April, 
1921 and 26th June, 1922 ? 

Mr. O. D. M. Hindley: The temporary Engineers referred to are 
presumably the special officer in charge of the IIardinge Bridge and the 
Executiye Engineer in charge of offiters' flats at Alipore. In each of 
these cases there were special reasons for retention and appointment. 
The former was retained though over the age limit because of his unique 
knowledge and experience of the river at Sara and the latter because 
of his special technical qualifications for thc work for which required. 
The Resolutions referred to lay down general principles only which 
must occasionally be deviated from when the interests of special work 
require it. 

ApPOINTMENT AS FOREMEN OF ANGLO-INDIAN AND INDIAN ApPRENTICES 

TRAINED AT KANCHRAPARA AND SAIDPUR. 

1472. * Mr. K. C. Neogy : Will the Government be pleased to state the 
number of Anglo-Indian and Indian apprentices who received training 
during the last 10 years in the Loco shops at Kanchrapara and Saidpur as 
Mechanics, with a .. ie',\' to their eventual appointment as Foremen, and 
how many of them have been akEln into the Railway service,-the number 
of Anglo-Indians and Indians, and the nature of the appointments offered 
to elkhclass being shown separately , 

Mr. C:D:M. Hiildley : Government have not g,ot the information for 
ten years ~  and it will perhaps suffice for the Honourable Member's 
purpose if he is furnished with the figureR relating to the time when the 
new scheme of training had been introduced. 
In June 1922 there were in the Kanchrapara shops 25 European and 

Anglo-Indian and 41 Indian apprentices tmder training. There are no 
I.JocomotiYe apprentices at Sui(lpur. 'l'he last return for December. ,1923 
giveR the corresponding filrllJ'es ['R 21 and 49. The period of training 
extends to six years and Government have no information in regard' to 
the actual number of appointments made. 

j1>LlLITION OF 'YHItsPING FOR CERTAIN ~  ~' C . 

147:t ~ Mr. K. O. Neogy : «a) Have Government reqeivedthc opinions 
of ~ .loc l Goverl!ments.£lll the question . ~. . oi io l of the &enteDC6 of 
, wbippmg for certam offences undf'r the crlDlmal law , 
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(b) If SO, what action do Government propose to take in the matter, 
andwhenT 

The Honourable Sir Alexander Muddiman: (a) Yes. 
(b) The matter is under consideration. 

EXTENSION OF TIlE BENEFIT OF THE 'VORKMEN'S COMPENSATION ACT oIl'O 

I,\DIAN SEAMEN. 

1474. * Mr. K. O. Neogy: (a) Haye Government received nny com-
munication from the British Goycrnment on the question of extension of 
the benefit of the Indian 'Yorkm('l\ \.: CO::1pcnsation Act to Indian seamen 
employed on vessels registered in Great Britain ? 

(b) If so, will Government be pleased to lay i.t on the table' 

The Honourable Sir Bhupendra Nath Mitra: The Honourable 
Member is referred to the answer /?iwll to ~ . K. Ahmed'lS Question 
No. 1357 on the same subject. 

P ASSENOER TRAINS ~ 80XE EAS'! Ih!'l.'X AND DALTONClAN.J ON TIlE 
EAST INDIAN RAILWAY. 

I 

1475. *Mr. Devaki Prasad Sinha; (a) Are Government aware that 
the train service OIl the Daltong,mj Branch of the East Indian Railway has 
been in a neglected condition for the last many years' 

{b) Are GOPl"ll'1ltnt aware that althou/?h there is large traffic along 
this line and ltlthou/?h there ure ~c co::1 mines working and about to be 
worked Twar Daltllngllnj, there is not a sin/?le passenger train between 
Sone E:b1 Bank and Daltonganj ? 

(c) Are Government aware that the only trains running along this 
lint' i 1~ "nil ~'  ., trains, passengers are put to great inconvenience 
and i c lnf '~ 1 

(d) Are (Joyernn.f'nt aware that althouj:rh the distance between Sone 
Em:t Bank aUf I Dnltonganj is only about 79 miles the period taken for 
a rllilwny o ~l ~' on one sirle onl;\' is more than fiY(' hours T 

(e', Are Go\"erlllOf'nt aware that in the first and second class compart. 
ments prtwided ill thc traills running along this branch line, there are 110 
faDS and the bath ?Ol)m taps are mostly out of repairs T 

(n Are &o\'ermiJent prepared to urge the East Indian Rai1!way 
Com puny to takl! ~f c i  steps for the amelioration of the conditions of 

'~n~  traiIic 81.111g this line' If not, why not! 

(g) Are Government prepared to advise the East Indian Railway 
Company to run at I,'ast one pas..<;(,T'!7er train iustead of two mixed traina 
lo ~ fhi" line f 

Mr. O. D. M. Hindley: (a) No. 

(b) and (c). Government are aware that only mixed trains run on 
this Braneh, but are not aware that passengers are inconvenienced 
thereby. 

(d) Yes. . ~ . 
(e) Government have no information. but will draw ~ n io  

of the Agent to this point . 

.en arM (g). !rhe n~ion of the Ago!trt ~~l bc drawn to this requei\, 
L89LA • , 

• 
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Mr. Devaki Prasad Sinha: On what material do Government con-
clude that the passengers are not put to any inconvenience , 

Mr. C. D. M. Hindley: I assume. Sir, that the Railway has not re-
ceived any widespread complaint in thi.s matter. 

Mr. Devaki Prasad Sinha: Are Government aware that the ~  
aLd second class compartments on this branch train are always leakmg 

during the rainy season ~ 
Mr. C. D. M. Hindley: I have l ~' said that Government have no 

information on this point, but I will draw the attention of the Agent to 

it. 
REFORMS ~ n  REGARDlNn RBLATIO"1" HETWEEN GOVERNORS AND MINIS-

TERS I:;: orr:.: PROVINCES, ETC. 

1476. *Mr. Devaki Prasad Sinha: (1) Will Government be pleased 
to state whether or not the Reforms Inquiry Committee presided over 
"by Sir Alexander Muddiman examined, or is going to examine: 

(a) To wild. ('xtent have Governors in rr F't;' , .. ,,, .-~  pel joinllv 
. on~i  ministers, and not merely ministers acting 

~in ~~ ; 

(/» 

(c) 

What is tOf extent to which Governors have, in obedience to 
the Joint Select Committee and Parliament, encouraged the 
habit of joint deliberation between the two halves of their 
dyar"hi":ll Governments ; 

l~  such joint deliberations whenever resorted to, have 
~n D.li)nued to all the stages of the subjects under dis-
cussion or whether ministers were brought in at one stage 
or kept out at another ; 

(d) In how many instances have decisions reached as a result vf 
~oin  ,ldlberations been modified or rescinded by Governors 
~ in~ olily with thf'ir Executive Councils ; 

(e) What has been the nature of the relations between Governors 
and officers individually ; and 

(fl How far it is possible and feasible to extend franchille to 
wOikers and peasants' 

(2) Will Governmrnt he )11('?":>d ~o publish the replie.; received from 
Local l n~n  on each of these points' 
The Honoura.ble Sir Alexander Muddiman :  I have nothing to add to 

the many replies already ginn on this subject. 

PRoHmITION OF THE EMPLOYMENT OF 'YOMEN AND CHlLDREN IN MINES, ETC. 

1477. *Mr. Devaki Prasad Sinha : When do the Government of Indill 
contemplate introducing legislation for : 

(a) the prohihltjon of night employment of women in the mines, 

(J) reiOo"ing women and children from mines altogether, and 

(c) for protecting and recognising Trade Unions' 

. The !,,"nonra.ble Sir l n~~ ~  Mitra: (a) and (b). The atten-
tIon of·nie Honourable Membe'l' 1;: lllYlted to. sec-tion 29 (1) of the Indian 
Mines Act of l~  tlllflpr"w]w;it-h the Governor ' ~l ~l in (Jouncil is 
.mpowe1"ed to make regulatioos prohibiting ~ ~ l lo n  of women in 
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mines without fresh legislation. The question of the extent to which 
such employment should be prohibited is under consideration in consul-
tation with Local Governments. 

Under section 26 of the Indian Mines Act of 1923, the employment 
of children in a mine is prohibited. 

(c) The question is nnder consideration. 

Mr. Dev&ki Pruad Sinha : Sir, when will the consideration of -the 
Government of India come to an end 7 

~ Bonourable Sir Bhupendra Bath Mitra : The matter is being 
expedited as far as possible. 

lIIr. Devaki Prasad. Sinha: Am I to understand that at the present 
time there is no rule or regulation prohibiting these three things men-
tioned in the question ~. 

The Honourable Sir Bhupendra N ath Mitra : The answer i!'l in the 
aftirmatin. 

Mr. Devaki Prasad Sinha: By what time do the Government of 
India propose to bring into force 'these rules and regulations, that is, 
to exercise the powers which are vested in them ! 

The Honourable Sir Bhupendra Bath Mitra: I haY(' already said 
that the Government of India are consulting Local Governments on the 
subject and as soon as they receive the Local Governments' replies the 
necessary action will be taken. 

ALLEGED OVER-Af-:SESSMENT TO INCOME-TAX OF A MERCHANT 0F ~  BY 

THE INCOlll:-T.\X OFFICER OF THAT PLACE 

1478. *Mr. Jamnadaa M. Mehta: (a) Will Government state whether 
tnere is now or was at any time recently an Income-tax Officer in Surat 
who was not educated even up to the Matric , • 

(ll.' ~ it a fa(·t that the said officer called upon Ii certain merchant 
there last yem· 1.0 pay Rs. 89,000 (eighty-nine thousand) only oy way of 
income-tax and super-tnx ? 

': r,) ]s it 11 faer, thllt the merchant so called upon used to pay ordinarily 
about Rs. 700 (seven hundred) every year as income-tax f 

(d) Is it true that on appeal to the Assistant Commissioner N. D. 
tLc figure otf B.s. 89,000 was reduced to Rs. 8,000 (eight ~o n  only' 

(e) Are Government prepared to consider the advisability of giviDJr 
legislative protection to the ouhlie ag-aill.-';' such oVt'r-8S'ieSSmE'nt by Tueome-
tax Officers , 

(f) Do Government propose to compensate the merchant coneenlCd 
for the trouble. worry and cost [stated to be Rs. 5,000 (five thousand) 
only] to which he was put owing to over assessment by the Income-tax 
Officer of Surat , 

(g) Will Government be pleased to say whether they propose to 
take any steps to mark their sense of displeasure at the action of the 
Income-tax Officer conecrneo and if so what steps' 

Mr. A.. R. L. Totten18un: (a) The Govt!rnment have n~o ion  
on the subject and do not propose to eall fol it. It is ~ i l  

that an otficer of proved capacity. thoUJrr..wij.hout academic qualifications, 

• •• • • • 
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might be promoted from a subordinate grade of the Income-tax Depart-
ment to the post of Income-tax Officer. The Honourable Member is 
reminded that these appointments are subject to the approval of the 
Local Government. 

(b), (c) and (d). The Goyernment have been unable from the 
figures given to identify the case referred to. They would not be 
prepared to dJscuss the correctness of an original or appellate assessment 
01\ the floor of this House. Such matters are declared by Statute to be 
confidential. [Income-tax Act XI of 1 ~. section 54 (1).] 

(c) The Government apprehend that no legislative enactment can 
render Income·tax Officers infallible. The Act contains effective provi-
sions for the reduction of excessive as,;essments on appeal, as is evident 
from the circumstances 3lleged by the Honourable :Member. 

(f) and (17). Do not.arise. 

Mr. Jamnadas M. Mehta : Will Government not help Income-tax 
Officers to beclJme as far as possible free from J>uch mistakes? The differ-
ence between Rs. 8,000 and Rs. R9.000 if; ~o in  worth the attention 
even of this Government. 

Mr. A. R. L. Tottenh&m: I have already "tated that so far as Govern-
ment are concerned, we are discuf;sing a hypothetical question. 

Mr. Jamnadas M. Mehta: This is a case that has happened and not 
a hypothetical one. 

Mr. T. C. Goswami : Is it a fact that extortion is one of the neces-
sary qualificatio}l>.'; for promotion in the Income-tax Department ? 

Mr. Chairman: Order. order. I cannot allow that question to be 
put. 
Mr. Jamnadas M. Mehta: Will the Honourable Member kindly in-

quire into the case if I give the names confidentially , 
Mr. A. R. L. Tottenham :  I would suggest that the proper author-

ity to address is the Commissinner of Income-tax, Bombay. 
Mr. Jamnadas M. Mehta : He  has already upheld this particular 

individual. I have stated that in. the question. 
Mr. A. R. L. Tottenham :  I was not aware of that. The Assistant 

Commissioner is mentioned in I he n~ 1i l  

Mr. Jamnadas M. Mehta : It was reduced from Rs. 89,000 to Rs. 8,000. 
May I ask the Honourable Member which higher authority we should 
appeal to , 
Mr. A. R. L. Tottenham: I have stated that the proper authority 

to approach is the ('ommi..;:.:ioncr, but if the Honourable Member prefers 
it, I shall be very glad to discuss this or any other question with the 
Honourable Member at any time. 

Mr. Devaki Prasad Sinha: Is it a fact that in granting promotion to 
Illcome-tax Officers thc amonnt which tf:<'.\' have (A r oice :  " Extorted.") 
enhanced-I will not say extorted-is taken into consideration ? 

Mr. A. R. L. Tottenham : No, it is not a fact. 

EXPENDITURE INCURRED ON THE DERWN FOR A NEW TEN-RUPEE 
" CURRENCY NOTE. 

___ .. 4r (jI 

1 7~. '~ o . J:!z.m:.d!!.::: TI .. '£leht!!,: ((1) Will Government be plensed 
to state whether a sum orab'bnt ten thousand rUl>ees ,was spent by the - . . 
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Currency Department during the year endinj! on the 30th March 1923 
on getting a design of a new Rs. 10 (ten) Currency Note f 

(b) If ~ :mswcr to the preceding question be in the affirmative 
will Govcrnment state how the design was obtained, e.g., by advertise-
ment f 

(c) Will Government state why no attempt was made to obtain rmeh 
design in India f 

• (·1) ls Rs. 10,000 the usual fee for obtaining the design of a single 
note f 

The Honourable Sir Basil Blackett: (a) and (d). The answer to part 
(a) is in the affirmative, and that to part (d) in the negative. In the 
circumstances the expenditure was not excessive. 

(b) and (c). The design was not obtained by advertisement. It was 
the result of the labours of seyeral experts specially selected by reason 
of their experience of this particular kind of work. These labQurs and 
mutual consultations, which aimed  mainly at enhancing security against. 
counterfeiting, extended ovcr more than four years. It would not have 
been possible to obtain a suitable design in India. 

EXPENDITURE ON STORES FOR THE CURREXCY DEPARTMEXT. 

1480. *Mr. Jamnada.s M. Mehta: Will ·Government be pleased to 
state whether it is fact that the High Commissioner for India spent a sum 
of nea.rly sixty lakhs of rupees on stores for the Currency Department 
alone during the year 1922-23' Will Government state the main healis 
under which this expenditure is classified , 

The Honourable Sir Basil Blackett: The answer to the first part is 
in the affirmative. The expenditure relates almost wholly to the cost 
of the supply of currency note forms. I may mention, however, that,· 
with the discontinuance of the printing of the One-Rupee note in the 
current year, the expenditure will be considerably reduced. The pro-
vision in the current year's Budget is £214,000. 

DISMISSAL OF KESAR SINGH, SORTER, RAILWAY MAIL SERVICE. " L  " 
DIVISION. 

1481. *Mr. Ohaman Lal: (a) Is it a fact that one Kesar Singh, 
Sorter, Railway Mnii Service, "  L  " Division, was handt'd over to tht' 
Police in connection with the abstraction of the contents of an insured 
letter destined for Delhi T 
• (b) Is it also a fact that the insured bag giving cover to the said 
msured letter changed hands four times unchallenged after being 
handled by Kesar Singh and beforc reaching Delhi, its destination, and 
that the said Kesar Singh was discharged bv the Police as there was 
no case against him , • 

(c) Is it also a fact that the private belongings of Kesar Singh were 
transferred to the Police by the investigating officer of the said service 
and were not returned to him even after his discharge , 

(d) Is it also a fact that after the failure of the police investigation 
the abstraction could not be brought home to Kesar Singh but that the 
Departmental Offieer declared him to be the guilty person without 
any tangible proof and o ~  his dismissal ft0ll\ service' ~ 

(e) Do the Government propose to in ~i  into the matter T 
• •• • 
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'l"he Honourable Sir Bhupendra Hath Mitra: Government are not 
aware of the facts of the case. They unnerstand that Kesar Singh has 
appealed to the Director-General. 

11111". Ohaman Lal : Do I understand that the case is under considera-
tion' 

The Honourable Sir Bhupendr& Hath Mitra: It is at present u:nder 
.;onsideration of the Director-General. 

GRANT OF SPECIAL PRo)lOTIONS FOR FJELD SERYlCE TO MEMBERS OF 

TilE POSTS AND TELEGRAPHS DEPARTMENT. 

MB2. *Mr. Chaman Lal: (a) Will the Government be pleased to 
say whether towards the latter part of the year 1919 and the middle of 
the year 1920 they specially addressed the Direct,.,r General, Posts and 
Telegraphs, forbidding the grant of special promotion to members of the 
Posts &Ild Telegraphs Departmelli fer" FIeld Service" ! 

(b) If the answer be ill the affirmative, will the Government be pleased 
to say whether in spite of such orders, the Director General has given 
special promotion to any member of the Posts and Telegraphs for Field 
Service' 

(c) Will Government be pleased to state (1) the number of persons 
(a) gazetted, and (b) non-g-azetted. so promoted between the dates of the 
Director General, Posts and Telegraphs, and (3) how the representations 
were received from the persons adversely affected by this action of the 
Director General, Posts and Telegraphs and (3) how the representations 
were disposed of , 

(d) .Are there any representations at thc present moment before 
tae Government or the Director General f 

(e) Do the Government propose to consider the question o'f restoring 
these superseded persons to their proper position in their grades and of 
granting compensation to them for the pecuniary and other loss sustained 
by them' 

The Honourable Sir Bhupendra Hath MitrlJ.: (a) Yes. The Govern-
ment orders of November 1919 were passed in connection with a parti-
cular ~ l case and were not taken by the Director-Gener.a1, Posts and 
Telegraphs, to be of general application. Special promotion was, there-
fore, continued to be given till May ]920 when it was stopped absolutely 
on receipt of Commerce Department's letter No. 2321, dated the 20th 
)'lay, 1920, a copy of which is laid 011 the table. 

(b) No special promotion n li in~ other officialll was given after 
the issue of the orders of May 1920. 

(c) (1). As explained abow. the system of giving ::pecial o o~ 

tion contillued till May 1920. The number of RHch promotions given 
between 20th November 1919 and end of May 1920 iR (a) r,azetted 1, (b) 
non-~  92. (2) and (3) Information is not ayailable. It ill 
being collected and will be supplied to the Honourable ·Member as soon 
as it is ready. 

(d) No. 

~ e) The Governtnent of India do not pl"Opose 1.0 take any action in 
respect of the officials affected or to re-open the question. I' . ~ 
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Gopr of a lettC1' No. tail, dated the 20th Jlay, 19$0, from the Government of Inaia. 
Department of Commerce, to the Director GcnC1'al of Posa and Telegraph •• 

I am directed to invitl' ~'o  attention to the ordell! C'onveyed by the GovI'mDlcr.t 
ot India in paragraph 2 of thf'ir \ett('r ~o. 218·D., uatC'd Novemher ~  1919, alu' 
to request that, in future, field servi<'e should not he regar<lC'd as a ground for spec;d 
promotion in the ordinary eadre of tbe Department in :my grade of any of the o~  

or Telegraph semees. When it is n C' 8 11~' to rl'eognise specially good work in i~ 
field some form of reward shl)uld be adopted whirh will not penalise other ~ ~ 

at the sta!! about whoaI' work no (-aUse for dissatisfll('tion exists. 

CmCULATION OF TOUR PROGRAMlIfJ:S OF HIGH OFFICIALS TO POST 

OFFICES. 

1483. *Mr. Chaman Lal: (1) Will the Government be pleased to 
state what useful o~  is served by the eirt!ulation of tour programmes 
of high officers to the Post Offices (a) at stations where sorting work iii 
done by the R. M. S.. (b) whieh do not make special b8.gl! or bundles for 
such officers, (c) and which are not supposed to alter destinations on 
articles addressed tv such ofi:eers :lecording to their programmes' 

(2) What useful purpose could be ~  by sending a copy c.i 
tour programmes of His Excellency the Governor, Fnited Provinces, to 
the Postmasters of Karachi, Aden. n~oon and Poona ! 

111'. B. .A. 8ama: (1) (a) to (c). None. 
(2) None as regards Poona. But Karachi, Aden and Rangoon 

ahould each get a copy of the tour programme to ensure the correct and 
,rompt disposal of any foreign mail articles received in those offices for 
His Excellency 'the Governor of the United Provinces. 
1&. Chaman Lal: Is His E::cellency the Governor of the United 

Provinces considered to be a foreign article ! 
Mr. H. A. lams : I do not follow the question. 
CASE OF LACHMAN ~  CLF.RK, RAWAL PIsm POST OFFICE. 

1484,. *Mr. Chaman Lal: (a) With reference to the reply to my 
starred Question ~o. i39 (Ilisi Delhi session) regarding rejection of 
medit,al certificates granted by Civil Surgeons, will the Government 
be pleased to state if it is a fact that a medical certificate granted by the 
Civil Surgeon, Rawal Pindi, to one Lachman Dass, clerk, Post Office, 
Rawal Pinfii, was rejected by ;'Ir. Williams' 

(b) If the reply to (a) be in the affirmative, will the Government b.! 
pleased to state whether Lachman Dass. clerk. Rawa} Pindi, was dis-
missed 011 the plea of !lrolonged sickness and whether Government are 
prepared to consider his case ! 

The Honourable Sir Bhllpendra Na.th Mitra: (a) Yes. 

(b) Lachman Das ,vas a Reserve clerk on probation. He was not 
dismissed but his services w('r(' dispensed with as on account of chronic 
ill-health he was considered unfit for permanent service in the Post Office. 
Government have not received any appeal from Lachman Das. 

Mr. Chaman Lal : Will Government be prepared to consider the 
case jf they receive an appeal? 

The Honourable Sir Bltupendra Nath Mitra: The n ~ in the 
aftirma,.tive. .' ~ 
• RETRENCHMI<:NTH OF ~f -  .\;'\11 ijESERVE POS'l'AL CI..ERKS. 

&. •  • 
1485. *mr. Ohaman I.a': (f7) Will the G<f\.ernment be pl£'ased to 

state separately for each POl;tul Division n~ 1st Class Head Oftlc .. ill 
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the Punjab Postal Circle the names (with length of service officiating and 
permanent) of permanent clerks and reserve clerks who were throWJl Ollt 
of employment in the years 1922-23 and 1923-24 ! 

(b) Will the Government be pleased to state the Government autho-
rity under which permanent postal clerks could be tm'led out to effect 
r6trenchment , . 

(c) Is it a fact that retrenchments were ordered to be effected o. 
occurrence of vacancies and not by depriving the postal clerks of their 
permanent job , 

Mr. H. A. Sa.ms : Government have called for the requisite informa-
tion. As soon as tbis has been received, the informatitm will be commu-
nicated to the Honourable "Member. 

POSTMEN AND MEN"IAL8 EMPLOYED ex ~  Dl'TY IN TIlE POST OFFICES 

IN THE PUNJAB CIRCLE. 

1486. *Mr. Ohaman Lal : Will the Government be pleased to state 
the number of postmen and menials with names of offices who are 
keeping night guard in the Post Offices in the Punjab Postal Circle, with-
out payment of any remuneration and whether this practice of taking 
extra service without extra payment is c(mtrary to the Government orders 
and intentions ? 

The Honourable Sir Bhupendra Nath Mitra: The Honourable 
Member's attention is im'ited to the reply given by the Honourable 
Mr. A. C. Chatterjee 011 the ~  :'lIar<:h, 19:?4, tl) Mr. Amar' ~  Dutt's 
starred Question No. 923. Sinee then the Director General has issued 
further orders which will haw the effect of discontinuing within a short 
period in all Postal Circles the practice of requiring postmen and 
menials to sleep at night near the cash chest in post offices without extra 
remuneration. In the circumstallces, it is not proposed to collect the 
statistics asked for by the Honourable Member. 

THE HYDERABAD SIND CANTONMENT FUND. 

1487. -Mr. W. M. Hussanally: (.1) What are the sources of Revenue 
of the Hyderahad Sind Cantonment Fund! 

(b) What proportion thereof is contributed directly by the Military 
Department including the Military population and what by the Civil 
Population? 

( c) What "':IS thf\ balance in the Cantonment Fund when Act VI of 
192:i can:e int(J fc·ree T 

(d) Has any sm;n out of this balance been spent upon supplying 
electnClty to someprIvute bungalows appropriated under the above Act 
If so, what is that bum? _ . 

~  Is it a fact. ~  all these bungalows or the majority of them are 
for prIvate use of mIlItary officers. 

(f) ~  any funds out of Cantonment Funds been used for a similar 
purpose m any other Cantonment. . 

.~ :1. R. Pate :, It IS necessary to call' for the information desired 
by ilie Hononrable Member. • 

I will communicatec i't ~  him when it lis, received. 
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. (b) For Postal work a candidate is .traineJ by being placed in the 

.,arious branches of a post office (other than the correspondence branch) 
in turn, so that he may learn the work by actually seeing how it is 
done, and the official in charge of the office is required to examine the 
candidate periodically and report on his progress. For R. M. S. work, 
a candidate is usually sent to a Training School and is also required to 
study the sorting list of the section or mail office to which he is attached, 
his progress being tested periodically. • 

(c) No. As the training is of art essentially practical character, 
the supply of separate sets of books to each candidate is not necessary. 

(d) Yes. But Government have no reason to suppose that candi-
dates have any difficulty in obtaining access to such books, should they 
desire to do so. 

(e) Yes, but orders at"e about to issue under which candidates will 
be trained before they are appointed as resen-e clerks. 

CAS!: 0'" ARJAN SINGH, CLERK, l~-n  POST OFFICE. 

1554 .• Mr. Ohaman L&l: (a) Are the Goyernment aware of the case 
of one Arjan Singh, clerk, Rawalpindi Post Office, who was dismissed on 
the charge of making an allegedly false complaint against a European 
Postmaster stating that the latter had abused him 1 

(b) Are the Governlnent DWare that the matter was inquired into 
by a European Deputy Postmaster General of the Punjab Postal Circle , 

(c) Are the Government aware that the finding of the European 
enquiring officer eonfirmed the complaint cf the clerk ArJan Singh at 
true, ad proved , 

. (d) Is it a fact that the Director General on reconsideration of 
ArJan Singh '. appeal has reinstated him to his post f 

(e) Is it a fact that the Director General has proved that strong 
laaguagoe was used by the Postmaster against the clerk f 

(f) II it a fact that Arjan Singh, rlerk. has been f\unishM in the 
aame case in the shape of o ~  of his 'iurther promotion for t,,"o years 
and the treatment of his period out of employ as leave without pay, 
and that he has been rt'quired to pass an examination to prO\'e his n ~ 

for retention in the Department , 

(g) If the answer to (I) is in the affirmative, at"e the Governmen' 
prepared to reconsider the case of Arjan Singh 1 

The Honourable Sir Bhup8ndra Nath Mitra : The Government of 
India are not aware of the facts of this case, but are causing inquiries 
to be made. 

Mr. Ohaman Lal : May I ask the Honourable Member whether thig 
ease was not brought to the nO"i;.ice of the o ~ n n  in the Delhi 
Session' 

'!'he Honourable Sir JQ1upendra Hath Mitra: The Honourablt> Mem- • 
, ~ did ask a question, but lUi 110 appeal h':d ~f'n li~ to the 
Government of India through the proper·chanhel, no action c~l  be 
taken thele •• • 
uk.4 •• ' •• • 
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• "" >-

Mr. Ohaman La! : May I at"k if it is not a faet that this ' n l~ l l 

,vas reinstated f 

The Honourable Sir Bhupendra Na.th Mitrll: It is a fact that b 
has been reinstated. 

MJ:. Ohaman Lal : May I ask whe,f,her he is a'\'t1al"e of the fact that 
aTl facts relative to this case have been. brol1ght to the Jroiice of Govern, 
JIlent f 

The Bon01Xl'a.ble 8"tr Bhl1pendra Nath Mitra ~ As I have. said. tbs 
full facts have not been brought to the notice of Government, and for 
uua reason Government have &1:arted an inquiry int() the matter. 

Mr. Oha.man tal : Will the Government take the ~  into OOD-
&ideratioD at an early dat.e T 

The Honourable Sir Bhupendra Bath Mitra ~ Tlurt IS 'being dOlle'. ',' 

LOCATION o!" THF! ~~  GZKERAI. POST OFFICE AT PESIL\'\VAtt. 

lfi55. *Mt. Oha1nan tat: (a) Is it a fact that the Peshawar G. P. O. 
f,; o o~l'i  to be shifted t() Jheel Road opposite the Edward College, 
Peshawar' 

{b) Is it a facf that the site chosen is at a distance of o'Ver a mile' 
frtml the Sadar Bazar and ()f over two miles from the military lines 
and barracks f 

(c J Ie it tI faert thgt the land 8<!qllired by the Government, to build 
the new Post and Telegraph Offices, will cost nearly a lakh or rupees T 

(d) Is it a fact that the new Post and Telegraph Office1i are pro-
posed to be erected ott the acquired land at a eost £If about 2; laklls, and by 
~ lil in  the three bungalow:! already standing ()ver it f 

(e) Will the Government be pleased to stlrte the particular objeet 
tor ""hich the scheme £If building a new Q. P. O. at such a heavy eost to 
the State and £In the particula:r site chosen has. beeD und8rta.ken , 

Mr. H. A. Sams ~ (a) Yes. 

(b) From certain parts tlf the Sadar Bazar and of the Military lins 
the dib1:an(,'e may be approxilllately as stated. 

(c) The eost' will be about Rs, 83,000. 

fd) Yes. 

(6) The new buildings are 1'eq.uired to accommodate file ?osf. ana 
Telegraph Office at Pe!i,hawar, The existing Post Office build,4tg is 
madequate ~  £I.! a deSIgn which precludes the possibility £If any suo-
c ~ f 1 m,od!-BcatlOn 01" enlargement. The e:risting Telegraph OfHC8 
bmldmg l8 m  a dangerous conWtion. and if retained would require to 
be reconstMlcted. . _ l 

.~-  site,chosen is close,to the Railway Stat.ion and is conveniently 
l1tuated, bem&, almost l. i~i l .  hom thct IKJmmercial,. 'li\·iJ.' ' ~ 
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aUitary centres of Peshawar. Apart from its intrinaio meriCa it i.s aJM 
tke onl1 lite of the required size available. 

INVESTIGA'1'ION INTO 'l'HII: CAUSES 01' KALA-AzAL 

15M. MI'. Ahmed Ali Khan: Is it a fact as &tated in the Statesman of 
the 18th May 1924. that Go"ernment are shortly going to appoint 8 Com-
mittee of medical experts to investigate the causes flf the disease knq,wn 
as Kala-Asar and the best method of combating it , 

Mr. I. W. Bhore : The Commission has already be-en appointed aud 
8 eommunique regarding its composition and activities will be issued 
wlumly. 

PROHIBITION AGAINST GOVERNMENT SERVANTS REPRESENTING THEm GBIJ:'f"-
ANCES T'() NON-OFFICIAL MEMBERS OF THE INDIAN LEGISLATURE. 

1557. *Mr. W. M. HussanaUy: (a) Is it a fact that the Under Seere-. 
tary of State annonnced in the House of Commons sometime back that it-
was no offence fur any public servant to represent his i l .c~ to INn-
official Member" of the Indian Legislatures' 

(b) Have ~ (fflvernment of India and Loeal Governments issued. 
.ireulars debarring their servants from laying their grievance .. before iuch 
Members' If so, why J 

(c) Are Government prepared to consider thl! question of eancelliIq{ 
the eircular in question and advising Local Governments to do the same t 

'The 'Honourable Sir Alexander Muddiman: (a) The answer givell 
to the question on the subject asked in the House of Commons was to 
the effect that the Secretary of State was Dot aware of any rule prohibit-
ing any Government servant in India from bringing his grievances to 
the notice of non-official Members of the Legislatures, provided that in 
doing so he does not infringe rule 17 of the Government Servants' 
Conduct Rules. 

(b) The Government of India haYe issued no orders which db not 
accord with the statement referred to above. They have no information 
as to ,vhat orders may have been issued by Local Governme-nts. 

(c) No. 

Mr. T. O. Goswami : Will the Government be pleased to obtain in-
formation from the Local Governments on the subject , 

i'lle Honourable Sir Alexander Muddiman : No, Sir. 

THE LEE COMMISSION'S REroRT. 

1~8. Mr. 'H. G. Oocke : Will Government be plellSed ttl state what 
procedure will be followed in considering and deciding upon the Report 
f)f the Royal Commission on the Public Services and when do they expeot 
~  orders will be issued on the Commission's recommendation" 
•• • 

'!'he Honourable Sir Alexander Muddimane: As l ~ in the 
. ~ .l lil o n  the Indian Legislatu.e 'fill be riven full oPPoriWliq .. .. ... . 
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ef discussinjr t.he conclusions of the Report in the September session. 
Meantime the Government of India will proceed with their own examina-
tion of these questions and will obtain the views of Local Govetnmenbi. 
It may be hoped that it will be possible to issue orders on the main re-
commendations lioon after the conclusion of the September session. 

CONTRACTS OF TELEGRAPHISTS. 

1559. *ldr. X. Rama Aiyangar: (a) Will the Government be pleased to 
lay on the table the terms of any contract on which telegraphists are recruit-
ed and trained ! 

(b) Are ~ any GOYernment or departmental orders thattelegra-
philits ought not t.v be employed or transferred to the postal or the com-
ained Postal and Telegraph Services T 

Mr. B. A. Sams: (a) There is no contract on which Telegraphists 
are recruited and trained. A copy of the prospectus of the Telegraph 
BrllDch of the Post and Telegraph Department and a copy of the declara-
tion to be signed by a recruit on joining a training class, are laid on the 
table. 

(b) No. 

POSTS AXD TELEGRAPHS. 

Pay and Prollpectil in fhe Traffic, Electrical and Engineering E.tabluhmmt. of tM 
Telegraph Bra1lCh. 

The pay and prospeets have now been greatly improved and the following prmt-
PN'tw! i8 published in order to show intending candidates the eareer whieh tw. 
lJepartment offers them. 

2. The Signalling Establishment of the Traffic Branch eompri.ses two BeniCE!!I ; 
General and Station. Men in the General Service are liable to transfer anvwhere iD 
India or Burma, whereas Telegraphists (whether men or women) in the StatiOn ~ . 
are immune from transfer (except in the caac of grave public emergency) outside tho 
etation to whieh their service is attached. All candidates mnat go through a eOtlNe 
of training in a recognised TplcgraT'h Training class and must paBs a ralifyillif 
naminatioa before appointment as Telegraphists. There are two kinde 0 trainint 
classes: 

(1) Government Training classes. 

(2) Training claues in certain approved schools. 

Instruction in a Government Training elaas uaually la8ta for twelve month. and 
.. ~n in  are accepted between the ages of 16 and 20 yean. They reeeive, while 
under training, an allowance of Rs. 20 a month. The 8Yltem of Training elauea in 
approved schools is different. Candidates between the ages of 16 and 18 yean, wb., 
elect for the Telegraph Service, are generally given a two years' eourle in Telegraphy 
which takes the plaee of certain subjects in their ordinary sehool curricnlum. At th., 
end of the course they have to pass a qualifying test. For every eandidate passod 
out from an approved school training class and admitted into ,the Department al /I. 
General Service Telegraphist, a bonus of Rs. 100 is paid to tile Ichool au.d Be. 60 
to the candidate, lind for ea.eh admitted as a Station Serviee teJerraphiat, a bonul of 
:RB. 70 i8. paid to the achool and Rs. 40 to the candidate. The o lif~ teat in 
l i~llin  is 20 words a minute in all subjects except in l'1DCblag ate. re.&liJlg 
Wheatstone.llfrforated tape, fow whieh the minimum f.ualifying .tpeed is 11 ' ......... 
lIIia1lie. ~ l  boys or Jtir18l_of 1l00d charaetersn<l health and fajr all·ronna 8~ i  

au accepted. GirlM are recruited for the Station Service onl,.. 
I· , , 



QUUTIONS UD ANSWEItS; 18" 
I. ThOle undidatee who pnu the final test!! mU8t commence their aeniee .. 

telegraphist. and the rates gf pay are given in the following statement: 

STATION SERVICE. 
----------

AT C4LCtJ'l"I' At Ru- AT Al'Y 0'1'Hft 
GOOx, BOJOlAY, l'LACli ~ 

M..iDBA8 AND K.UtA.- ADOP'l'JW • 
Year. General 8orT:ce OBI C" A "Su- C" B" S.a-

(men). VICE). VlCIi). 

Scale II&DOtioned Scale lI&DCtioned 
for men and for men and 
women alike. womenalib. 

Ra. i Ra. Ra. 

80 
I 

70 eo 1 · . .. · . 
2 .. .. · . 85 75 ICi 

3 .. .. . . to 80 '20 
~. 

4 · - .. .. N 86 76 . 
• 100 

, 90 80 -· . .. · . 
e -. .. .. 110 85 85 

7 .. .. · . 120 100 90 

• .. -. .. 130 106 96 

9 · . ., .. 140 110 100 

10 .. ..  .. 160 US- 1()CS. 

11 .. .. · . leo 120 110 

12 •• .. .. 170 125 : 116 

13 •• .. .. 180 130 120 

14 190 136 1m 

111 200* Ito 130 

18 .. 210 146 131 

17 - 220 180 14. 
18· •• .. 230 1M 1M 

19 •• :ue 180 1110 

JO •• ~. • -, • • 
~  tlfieielltf 1.. ~ • 
• • 
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(. Telegraphists are eligible for promotion to the grade of Telegraph Master 8Ild 
thereafter to that of Deputy Superintendent in the Traffic establishment and for 
appointment as officers in the Superior Traffic Branch. They are also eligible fOT 
appointment to the Electrical and Engineering establishments, for which men are 
88lected from the Traffic Establishment early in their service, and after undergoing 
a special course of training and passing speC'ified examinations they are appointed 
Engineering Supervisors or Electrical Supervisors. The pay of the several grades in 
the 'Snpervising Traffic and in the Electrical and Engineering establishments is giv('n 
be'.ow, but is subject to revision in accordance with such rules and regulations ns 
Government may issue from time to time. 

TRAFFIC ESTABLISHMENTS. 

(a) Pay of Telegraph Masters (353 appointments) : 

(i) General Service (283 appointments)-Bs. 275 a month rising by &DJI.ua1 
increments of BB. 10 to Bs. 325. 

(ii) Station Service : 

(a) (" A" Service-33 appointments)-in Calcutta, Bombay, Madru, 
Karachi and Rangoon-B.s. 200 a month rising by annual. incrementa 
of Rs. 10 to Bs. 250. 

(b) (" B  " Service--37 appointments)-in Lahore and Agra or any othor 
station where the Director General may decide to introduce. the Service--
Bs. 180 a month rising by annual increments of Bs. 10 to Ra. 230. 

(b) Pay of Deputy Superintendents : . 
Deputy Superintendents, 2nd class (34 appointments)-Rs. 350-20--450. 
Deputy Superintendents, 1st class (20 appointments)-Bs. -2~ . 

(c).Pay of Officers in the Superior Tra.flie Branch :-
(') Superior Traffic Branch, Second Division:-

36 officers . .  . . Bs. 350-20-550-30-700. 

(ii) Superior Tra.flic Branch, First 4.Division:-
14 officers . .  . . BB. 8 ~ -1 . 

(iii) Deputy Director General, Telegraph Traffic-B.s. 1,750-100-2,150. . 
.~ffic  of the Superior Traffic Branch are recruited as far as poulb1e 

from the upper subordinate and subordinate Btaff. 

ELECTRICAL ESTABLISHMENT. 

(a) Pay of Electrical Supervisors (48 appointments)-Ee. 80-5--100-10-
250-20-350. 

(Seale pay of General Service Telegraphists of the Traffie establishment from 
Rs. 80 to B.s. 250, rising further by annual increments of B.s. 20 to B.s. 350. In 
addition Eleetrieal Supervisors receive an allowance of RH .• 40 a month subject to the 
condition that the pay plU8 this allowance must not exceed Bs. 350.) 

(b) Pay of Deputy Assistant Electricians :-
Deputy Assistant Electrician, 2nd class (9 appoiutments)-B.s. 350-20--450. 
Deputy Assistant Electrician, 1st class (5 appointments)-Bs. 500-20-600. 

(c) Pay of Assistant Eleetricians : 
3 officer. B.s. 350-20-550-30-700. 

ENGINEERING ESTABLISHMENT. 

(11) Pay of Engineering Supervisors, General and TelephoneB (109 appointmenta)-
Rs. ~1 -1 -2fil -- ....- . 

(Seale p&y of Ge.w-al Service Telegraphists of the Traffic establiShment from. 
RII. 80 to B.s. 250, rising furt-her by annual incrementB of Rs. 20 to RII. 350. In 
addition Engineering Supervisorli receive an allowance of Rs. 40 a month Bubject to 
~ condition that the pay phu Jms allowance must not exceed Bs. 350.). 
(b) Pay of Deputy ABsistant Engineers :-
Deputy AsBistant l!:ngineer, 2JLd elaas 

(37 appointmtllts) •• 
~ ~.  AsBistant Engineer, lit elasa 
,,:fr" 6 ~  appointments) . " 

.to) P-'1 cd .ki..t,ant Eagmeers :-
12 o1!1eerl ' .~  -. , .' ., . -.-

:as. 350-20--450. 



QUU'tlON8 AND J.NRBU. 

- . '(6'f Pay of the Superior Engineering establishment: 

S1:5JOB SCALL I .JUNtOB SCALL 

I 
• 
I I 

01-er-
, 

Techni· 0",8J'· I ' ~ ni. 
TMr •. Pay. cal seas I Total. Pay. cal seu Total. 

allow. allow· aUow· allow. • 
&nee. anee. anee. anee. 

I 
I i 

Ita. Be. Ra.! B.. I Ra.. Rs. B.s. Ra.. 

1.t .. ,. .. I .. .. .. 300 75 150 6%5 , 

I 2nd .. 
i .. ! .. .. .. I 360 76 150 676-

~  ; 

I 160 6?5 a.d · . . . .. .. .. ~ 75 
I 

; 

.th .. .. I 6001 75 100 
775

1 

450 75 150 I 675 I 

I 650\ 75 150 450 75 100 I f115 lith .. .. ! 775. 
i I 

I 8th · . .. :1 75 150 825' 500 75 150 ! 7l!5 
i 

150 I 776 7th ,. · . 76 1110 876 D50 75 

100
1 

I 
AUt ... .. 75 200 9"'...5 I 500 75 200 8!5 

tth .. -! 700 I 7& 200 9751 600r 76 200 875 

750 I I 
10th .. ~ . 75 200 

i 
1.028 ! :1 7& 200 920 I 
I lIth .. · . 8001 75 200 I 

1.fl751 75 200 87& 
I i 

12th .. .. 850i 711 200 , 1,175 I 700 76 !50 1.075 I 

I lith · . .. 900 75 250 I 1,225 800 75 2M 1.125 

l.ffil · . .. 950 75 :r 1,275 !15(1 75 %50 1,176 

15th ..  .. 950 75 1.?711 900 '15 230 1..2%5 
If't.h .. .. 1,000 71i 250 1,326 . , · , n -
]7th .. · , ],000 7& 2Mt 1 ~711 .. .. - -
18th ..  .. 1,100 75 250 l.m .. .. .. -
l~ .. .. I 1,150 75 2liO 1.47& .. I .. --
20th ! 

1.200 I 71i 260 I 1,525 ( 
I .. -.. .. . . 

i 
.. 

I i 

I 21st .. .. I 1.200 75 '2110 1,62t1 .. ., 

I 
.. -

!2nd •• · . 1,230 76 250 1,1i75 .. .. . . -
Jlrd •• .. 1,250 71i 250 1,575 . , · . I . . -24th and after • , 1.,300 76 2M 1.626 .. · . I .. .-
(i) The technical allowap ill admissible to aU officers ~' in Eurol"'. • 

whether Enropeans or Indinns. The o\'erseas allowunt'e .will be adDUS8 _ !lnly to 
oftit'ers of non-IndiRn domicile, Bubjl'll't to the prado. that Indians recruited in gland 
up to &Ild including ~1' 11124 will receive ~ li nc  Both the allowance. wiD 
,. J'HkGll8deu pay tor all lfl~ l of ~ Civil Sen:k. RuplatlUJla. 

• e • 
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(it) PaT on the junior lIeale will be drawn by "lfteen holdiIig' ehnrgea of tees 
importance ihan a divisional charge but no sueh offieer will be allowed to draw --
than the pay of the 9th year of service on the junior scale unless he is reported to hI! 
tully qualified for the eharge of a diviBion. Pay on the senior scale ill.~ .drawn b1 
*Ile offieera holding ehargeI of Bot lees importuee thaJa the eharge of a d1V1810n.. 

, Direetort Be. 1,150-100-2,150. 

Chief EngiJIeer Ba. 2,750-125--3,000. 

~ NOTL........()ne.u.lf of this Engine('ring Establishment is recruited. from England, 011.' 
tourth from Indian Engineering Colleges and one' fourth by ~ o lon from tht; ~  
of ABBietaD-t ED-peen, A.aai8taat Eleetrieiau aIl4l UPPI" Subordmates of tho EnPeenni 

~ li n . 

C&LCt;TTA i 

n. 8t" 8.~ f  19t1. 

O. R. CLARKE, 
Directnr·General 0/ Po,t, and Telegrap1t6. 

POSTS AND TELEGRAPHS. 

D4'cZ4ndioA to b, .tgned br Probatw-er. Oft joining a Departmental Training CZ-. 

la tha .. iah to t th Shtio .. I hereby dee re t It If my w ell er ,, ___ eervice of the Telegraph 
titlneral . . 

Department and that-

(2) I thoroughly understand the rule8 regarding probationers contained ill 
Ohapter II of the Telegraph Manual, Volume II, all well &II toose h&em laid .down, 
and I agree to be bound by them and obey them or any additions or alteratioDS to 
~  which may, from time to time, be ordered by the Director·General 

(3) I have read the Telegraph Act, the Indian Official ~  Ad, ~ the 
Government Servants' Conduct Rules contained in Appendix No. 8 to the Telegrapb 
~ l  Volume I, and clearly understand that I beeome liable to the provlsiqIJI "" 
penaltiee therein on joinillg the Training C1au. 

( 4) I undertake to serve for at least three years in the Department after' I pau 
OJlt 01. the elasa. 

(5) I elect for Station Sernu at .......... piau provided there is aeeom· 
modatiolJ available there at the time of my appointment &II a telegraphist, or e_ 
I aluill be prepared to elect for another place where I can be aecommodated. 

(6) I am further aware--

(i) That probationers are liable to 81Immary diamill8al from the> eIu. fM mi.-
behaviour, such as dmnkenneBS, insubordination 01' any other 8 ~ 

offence, and' they are al80 liable to be puni8hed for minor oifeuces euctly 
ill the same way &II telegraphists are. 

(it.) That probati.oners who fail to show sufficient progress in their irtudies, or 
are unpunctual 01' irregular in attendance, will be liable *11 removal troas 
the elass. 

(iii) That any probationer may, with the sanction of the Poirtmaster-General. 
be I'-alled upon to assist in the work of a sigaal office when Deellll&ry 
witbout extrA remuneration. 

(ill) Tha.t pl'Obationers are not entitled to any leave with allowance durint: tle-
period of their training, except casual leave for a few days (not all a 

~ ~ in  three days JWr &II a rule more than OIDCe in ihe aame.moath, 
noy c ~  fifteen days in the whole l?eriod of training) which may be 

. ~. by Insbuctors in charge C1f Traming' CJa8l188. If)eave baa to 1.1. 
t/!.ken on medieal certificate, it will be without allowance. 

(11) ~  aU probationers must be eleau and IItaU,. dreeaed Wbell attending the 
~~ e1aMea. 

r 0, 

Etat.ioD. .._ ... __ ... __ "'" ~ oJ .... 
(t>i) That the limite ?t, ill n l~ &ft --:-...,.,...,.. m pa.-&.,:"\,,-..., u< -

Telegtapla lIa.ull.1, ,'10Iu1I1e II. 
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(ii) whether any su.ch Railway appointtl Indi8.1ll:l fo the Upper Sub--
ordinate grades on an equal footing with Europeans and 
Anglo-Indians as regards seales. of pay and other facilities t 

111'. C. D. M. Hindley: (a) Yes, but the statement quoted requires 
to be read with the context in order to appreciate its proper meaning. 

(b) (i) and (ii). There is no uniform practice for appointments to 
the Upper Subordinate grades as local eonditions and the local supply of 
personnel varies in different parts of the country. Further diffel'fllt 
methods have to be applied for reeruiting to the different departme!1ts. 
Speaking generally, appointment" in the Upper Subordinate grades are 
made by seleetion from those who have worked their way through the' 
lower ranks and have thus acquired the necessary qualities and experi-
ence. 

It should, however, be mentioned that in the Engineering Depart-
ment of State Uailwaytl all UPPt'l' Subordinate:; appoint(;d from Roorkee 
and the Bengal Engineering College draw the s;:me pay regardless of 
nationality. If, howe\'er, the Honourable ~  is referring specially 
to worlcshops, as would seem ta be implied by his mention of Chargemen-
and Foremen. it may be ~l1 i ll  iUst SOllie Local Governments are (;0-
operating with the big railway administrations in thc' esuiJii"hment of 
Mechanical Engineering Colleges with the idea of training'Indians of a 
bcHer educ"ational standard for filling the' Upper Subordinate appoint-
ments in highly organised workshops, 

As regards the Traffk Department, I may mention as an instance of 
the kind of training to which the l1 n ' l~ l  l\lem;"er refers that the 
G. 1. P. Railw:lY are now about to intnl(luee a scheme of training 
whereby selected Indian youths, who have satisfactorily passed through 
a course in meehanies at a t" •. ·lmi:.'rl il1lo.titute or eollege. will bc trained 
for ultimate pr()IDOiioll iO the l pper Subordinate ~of the Transport-
ation Depar(ment. 

The solution of the wh0lc' problem, }wweyer, is to be found in pro-
viding better means of train '11~ for all til(' members of the subordinate 
staff, and the Railway BO.lrd are now c 'in~ out an important initial 
st.age in this pr0(' 'ss bye. b:.Ll;,.il.:::g an ii.l ~~  cqui:JI>cd training 
school at Chandausi. 

EURO.rEANS, ANGLO-INDIANS .AND INDIANS EMPLOYED IN YARIOUS CAPACITIES 

ON THE PRINCIPAL HAlLWAYS IN I!I.'DlA. 

1505. *Mr. K. C. Neogy: Will Government be pleased to state for 
each of the princiral UaihnlYs in Ind'a : 

(a) the present proportion Ilf European or Anglo-Indian and 
Indian employees as (i) Drivers, Foremen and Chargemen 
in the Loeomotive Department; Carr:age Inspectors and 
Electricians in the Carriage and Wagon Departments; 
Signal Inspectors. Permrment ~  Inspectors, and clerk of 
Works in the Engineering Department; and Supervising 
Station Masters, Traffic n ~ o i  ChlimR Inspectors, and 
Travelling Ticket Inspectors in the Traffic Department; and 

(bJ the different scales of pay open to these two cl88SeS of employees 
(European of Anglo-Indian and Jndian)' On VI! grounds • 
is this distinction in sea!es ci l ~ based f "' 

LS!L..\ •• • J) . , • • 
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Mr. C. D. M: Hindley: (a) The collection of the information asked 
for would entail an inordinate amount of labour and expense and the Gov-
ernment do not propose to ask Railway Administrations to furnish it. 

(b) I would invite the Honourable :M:ember's attention to the reply 
given to a somewhat similar question, No. 1308, put by Mr. N. M. Joshi 
on the 6th June, 1924. 

EllPLOYMENT OF'INDIANS AS FORE.."\tEN, CnARGEMEN, ETC., ON RAILWAYS. 

1507. *Mr. It. C. Neogy: (a) Is it a fact that in certain Railways, 
Bome of the appointments, such as Foremen, Charge men, Carriage In-
spectors, Permanent Way Inspectors, etc., are practically closed to 
Indians , 

(b) Is it 8 fact that the North-Western Railway entertains only 
Europeans and Anglo-Indians as apprentices on training as Signal 
Inspectors ! 

(c) Has the attention of Government been drawn to a notification 
published in the Bengal NagpurRailway Gazette, dated the 26th Mll,.v, 
1923, by the Chief Mechanical Engineer inviting applications from Euro-
peans and Anglo-Indians for apprenticeship in the Kharagpur Locomotive, 
Carriage Ilnd Wagon and Electric shops T 

Mr. C. D. M. Hindley: (a) There is nothing so far as Government 
are aware in the rules on State Railways which debars Indians from filling 
any of these appointments if fitted to do so. Moreoyer all Railway Ad-
ministrations have been made aware of the policy of Government that 
Indians should be increa<;ingly employed in all departments of railway 
working and the Government are confident that they will carry out this 
policy. 

(b) No, it is not a fact. In December, 1923, there were under training 
three Europeans and Anglo-Indians and three Indians. 

(c) I would draw the Honourable Member's attention to the reply 
to Question No. 28 allked by Babu Braja Sundar Das on the 2nd July, 
1923. 

ADMISSION OF INDIAN GRADUATES AS ApPRENTICES TO 'THE EAST INDIAN 

RAILWAY WORKSHOPS AND LABORATORY AT JAMALPUR. 

1508. *Mr. It. C. Neogy: (a) Is it a fact that in 1920, a number of 
Indian graduates were admitted as apprentices in the workshops and 
the laboratory of the E. I. Railway at Jamalpur ! 

(b) If 80, what were the terms on which they were taken in as 
apprentices, and for what period' Was any assurance of future employ-
ment given to them T 

(e) How many of these persons have been provided with employ. 
ment, in what capacities, and on what seales of }lay 'l 

(d) Are similar graduate apprentices admitted at present by the 
, East l ~ Railway' If"so, for what appofntmcnts are they trained, 
~cl wi'!il what prosptcH or lo~' '  ? . 

,. , 
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(e) Ate these apprentices required to prove their capacity for 
Mntrolling labour' How many of them have been refused employment 
on account Ilf their failure to prove such capacity; and how many 
European and Anglo-Indian apprentices have been refused employment 
for the same reason during the same period T 

(f) What opportunity is given to the apprentices to eontrGllabonr 
during their perIOd of l' in ~  and wnat scrutiny il> made into their 
capacity for controlling labour' Is such scrutiny made equally in the 
case of Eurt>peans, Anglo-Indianl> and Indians' 

(g) Is it a fact that on the occasion of the strike on the E. I. Rail .. 
way in 1922, a number of these Indian apPl"entices were sent to Dinapore, 
Jhajha and other places to assist the Loco staff in the running of traius, 
and that their work on that occasion wali commended by the Loco 
Superintendent' 

Mr. C. D. M. Bi1ldley: Government have not the information, but are 
making inquiries 6Ild will send a reply to the Honourable Member lateI'. 

GRANT OF A STATE SCHOLABSHIP 'ro A" hU)JAN GRADUATE LATELY EMPLOYED 

AS AN ApPRENTICE IN THE JAMAl.PUR 'WOBKSBOP or THB EAST INDIAN 
RAlLoWAY. 

1509. i.:Mr. K. C. Neogy: Is it a tact that one of the lndian graduate 
apprentices of the ~. 1. il~  mentioned in the foregoing question, 
who was declared incompetent by the Railway authorities after hi. 
training, has bee:n lately a'W"arded a scholarship by the Government of 
India for the study of metallurgy in England , 

The Bono'l1r8.ble Bi!' ~1i ncl . Ne.th lttitta : A State sehoiarshi, 
f'Or the study of metallurgy in England has been granted this year on the 
recommendation of a Selection Committee to a candidate who was lately 
employed as an apprentice in the J Imlalpur workshup of the East Indian 
Railway. Government are not aware ~  he was declared incompetent 
by the Railway authorities. His ccl'tific&,!;es showed that he satisfactorily 
~o l  his term of apprenticeship and was discharged as there was na 
vacancy for him. 

. ~ ()N n ~ ScHOOLS. 

1510. *Mr. K. C. Neogy : What is the amount of expenditure annually 
incurred by each (If the principal ltallways in aid of the education ot 
the children of its employees; and how much per head of the European 
and Anglo-Indian employees does the total amount thus spent by a 
Railway on the education ot their children, work Qut, and how milch. 
similarl;y in the CflSIl of its Indian employees' 

Mt. O. D. M. Hindley ~ .. A sta.tement showing the expenditU1'e 
incurred by the principal Railwt.Ys on education in 1922-23 is laid. on the 
table. • • -.. 

The accounts do not ~  the . i ~ n n f~~ and 
Gther schools and it is not possible therefOl,t'a to.give th. further informa-
tion 8.,klld for.., • . . . -~-- _"" 
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Statement ."owing 'expenditure on Bailway school.'. including contributfoM from BlsiltDtJlI 
funrU to other 8chool" during 1928-l'8. 

, " 

Railways. 

Assam Bengal 
Bengal K agpur 
East Indian .. 
Great Indian Peninsula .. 
Bombay, Baroda Rnd Central India .. 
Rohilkuud Rnd Kumnon .. 
Bengal and Korth-Western 
Burmn 
South 'Indian 
M:Hiras and Southern Mahratta 
X orth-W ('stern 
Eastern Bengal 
Qudh, and Rohilkhand 

Total 

Amount. 
R,s. 

10,610 
65,169 
1;80,483 
1.24,623 
67,012 
2,873 
13,183 
!l,726 
37,975 
' '~  

1,ill,822 
10,219' 
61;801 

8,37,;;0::: 

ANNUAL STIPE..>IDS GRA.NTED BY THE EASTERN BENGAL RAII,W.n" TO THE 

CHILDREN OF EUROPEAN, ANGLO-INDIAN AND INDIAN EMPI,oyEES 

ATTENDING HILL SCllOOr,s. 

1511. *Mr. K. C. Neogv: ((I) W'hnt Porc the' maximum and minimum. 
amounts of annual stipend granted to a son of a European or Anglo-
Indian employec as Hill School allowance by the E. B. Railway 1 

(b) \Yhat are the corresponding-amounts of allowance granted to 
sons of Indian lo~- c  in the ~ il  Rail-,,-ay ? ' 

(c) Will Government he pleased to make a similar comparat:ve 
statement a hont the maximul1I and min:milm annual expenditure in-
curred on an indiyitJual bey, European or Angolo-Indian and n1.1 l.~ 

respeetively, by each of the other principal Railways! 
(d) Under what head in the railway budget is the expenditure 

shown by the different Railways T 
JIr. C. D. M. Hindley: (a) and (b). Information in the form asked 

for is not available; but I lay on the table a note showing the limits up 
to which the assistance is gin·n by the Eastern Bengal Railway to its 
employees for the education of their children. 

(c) The Goycrnment are not prepared to do this. Each Railway bItS 
its own special arrangements which are not comparable and the' collection 
of the information from all lines would involve labour which the result 
would not justify. 

(d) Working Expenses, Abstract G, Special Miscellaneous Ex-
penditure. 

Children of European and Anglo·Indian employeeB reading in--
(1) Hill boarding Bchoo/s.-Total amount of tuition fees billed for by tll6 

school authorities as passed by Agent minus 7 ~ per cent. of the employe,,'8 
salary for one child, 12, per cent. for two children ~n  15 per CllUt. 
for more than 2  e hildren . 

. (2) Grant-in-aid to Plai1L8 Schoo/s.-Rs. 2 per child paid to the school authorities. 
(3) Lump sum monthly grants of Rs. 300, Rs. 200, R8. 150 and Its. 75, filS-

pectively, to the ;European Day Schools tt Kanchrapara, Calcutta, Saidpur 
~.  ·and Katihaz;) 
dMldren 01 Indian employees..!... 
'(1) Monthly .ora?lt-in-ai/i tL (Bchoo/Bill the plainB.-Aunal eight per child. In 

the ease of H".h Schools at Bijpur ~ n  and'Saidpur Re. 1 
per child.' , ' 
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UTILIZATION OF THE FINES FLND ON TIlE BEXGAL ~  RULWAY FOR 
PROVIDING OUTFIT ALI,OWANCI:S FOR CHILDREN OF EMPLOYEES ATTEXD-
ING HILL ~ . 

1512 .. *Mr. K. C. Neogy: (a) lIas the attention of G)vernment been 
drawn to a notification under Standing Order No. 46 of the B. N. H.., 
published in the B. N. R Gazette, d3ted the 10th ~l c  1 1~ 3  to the 
effect th:!t a(lnlllCCS for' th(' ontfit of tLe chddren of the employees ·uf 
the Railwar attcnclinl!' hill schools would be given at the following c~  
out of the Fines Fund : 

Up to Rs. 120 -=-for first entrance to a hill school. 

Up to Rs. 80--for !'mb,;eql:ent renewal of equipment T 
(7) ~  similar a(hances for equipment allowed to the c il ~n of 

Indian elllilloyees 1 

(c) Is it a fact that the bull. (of the Filles Fund is con i ~ i by 
the subordinate Indian employees of t he railway' 

Mr. C. D. M. Hindley: (0). (lI) "nd (cL Go,ernment haw no 
information. The transactions of the Fine Fund on Companies' Railways 
are outside l~ ol  aCCOl1nts and ('oHll'''] and disbursement:-or ael-
l"aneeS thcrefore are lIlaJe soleiy at A;rents' discrdi:J!I. 

IXDIAN POPl'L .... ' lOX IX IIOXG KONG. 

1513. * Captain Ajab Khan: Reference the reply to starred question 
No. 1~  011 tlle Jtll !'ebrual'Y 1 ~ ~  rc Indi:lll population ill the Crown 
Colony of Hong Kong, will the Government be piea:;ed to statt : 

(a) In what Department of the ('olollY arc Ilidians eligible for 
service and to what limits they can i~  1 

(b) lias allY Indian o\'('r been promoted to a superior post (posts 
usually filled by members of the Colonial Civil SeITice) ! 

(c) Are any Indians employed as shipguards on board ~ boats 
engaged in coastal and interior riycr trade in China and if 
so, how many Indians !laVC lost their liYes in fighting the 
pirates while 011 duty since 1919 T 

(d) Are thc dependclltli of those, \\"ho lo:;t their lin'S in fightinl!' the 
pirate..; on board ~  silip.;, !;ivell l ~' remuneration or pen-
sion by their employcrs , 

(c) Is there any co ni ~  Indian representati,"e in Hong-Kung 
who is consulted and has a voice in U:e local afl'ail's or 
Legislature pertaining to Indian interest. I) , 

(n What is the strength of Hong-Kong Pulice fl)re,' and the 
number of Indians in it 7 What is the highest post to which 
an Indian can rise in the force , 

• Mr. J. W. Bhore : The Government of India haye no information, 
but will make inquiries. 

ApPOINTMENT OF MUIIAMMADANS TO THE INDIAN CIVIL SERVICE AND THE 

IMPERIAL POLICE. 

1514. ·Ma.ulvi MuhaDmlad Yaqub: (a) ~  the Government aware. 
that the Musalmans have failed to secure any iost in the -t&dj..an Civil 
Service through the competitive eumination since it was si1rted in 
India'· •  •  ' • • ., -

• 
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(b) Are the Government aware that only two l~ n candi .. 
dates one in Bihar and one in the Punjab, have so far succeeded III the com· 
petitive examination of the Imperial Police Service since it was started in 
India T 

(c) A.re the Government prepared to consider the ~ ion of re&e!V" 
ing a certain fixed proportion of posts for Mussalmans 1D the servIces 
mentioned above to be competed for by the Mussalmans T . 

The Honourable Sir Alexander Muddiman: (a) It is a fact that 
no Mussalman has obtained one of the appointments advertised as open 
to competition. But two Mussalmans have been nominated to appointments 
in the Indian Civil Service as a result of the examination. 

(b) No. In the years 1922 and 1923 four Mussalmans gained appoint. 
ments as the direct result of the competitive examination, two in the 
Punjab, one in Bihar and Orissa, and one in the North-West Frontier Pro-
vince. This year's results are not complete. 

(c) The existing system is devised to secure to some extent representa-
'tion of the various provinces and communities and the Government of 
India have no present intention of modifying it in this respect. 

PERMISSION TO SCHOLARS TO HAVE AccEsS TO CERTAIN GOVDNMENT 01' 
INDlA RECORDS. 

1515. ·lIrIa.ulvi Mubammad Yaqub: (a) Are the Government aware 
that a scholar of the Allahabad University, who wanted to conducl 
research work in History, was refused permission to have access to 
the Gow'rnment of India records of the 18th century preserved at 
Calcutta , 

(b) Do the Government propose to issue orders that the recorda 
mentioned in part (a) be open for consultation by the scholars carrying 
on research work in historical and literary subjects T 

Mr. J. W. Bhore : (a) The scholar referred to has been allowed to 
have access to the records of tbe period mentioned, with the exception of 
certain records of a confidential nature which are not open to inspection 
by the public. 

(b) Documents required for bona fide historical research are open to 
inspection by the public subject to the rule!> which have been framed for 
the purpose and have always been strictly enforced. Government are not 
prepared to agree to any relaxation of the rules in the present case. 

Maulvi Muhammad Yakub : Was the scholar from Allahabad Whose 
name is Ballacharya, M.A., allowed to inspect the non-confidential records T 

Mr. J. W. Bhore : That is my information. 

Maulvi Mnbamma..d Yakub : The information. which I have received 
is to the contrary. 

LITIGATION BETWEEN THE EAST INt>IAN RAILWAY AND ONIt HEMAN'l'A KmUB 
SARKAR. 

1516. *Mr. Amar Bath Dutt : Is it a fact that the East Indian Railway 
is carrying on litigation with one Hemanta Kumar Sarkar and have been 
, unsuccessful in the criminr.l courts in their iitempt to oust him from 
the lant-:, leased to hiu. T Is .there any objection to allow him to hold 
the lands till the same is ~o  cl'flquired for the use of the ~  Indian 

(' , 
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Railway' Do the Government intend to terminate the lease by further 
litigation' If so, why T 

Mr. O. D. M. Hindley: Government have no information of the 
litigation mentioned or its result. The leasing of land which is not 
required immediately for railway purposes is within the discretion of 
Railway Administrations and Government do not propose to interfere. 

EXTENSION OF THE TARKESSAR BRANCH OF THE EAST INDIA..r.; RAILWAY ~  
TARKESSAR TO THE DAMODAR lilMBANKME.."XT. 

un 7. "'Mr. Amar Hath Dutt : Will the Government be pleased to 
state, whether there is any proposal, to extend the Tarkessar Branch 
I·f the East. Indian Railway from Tarakessar t.o the Damodar embank-
ment, a distance of 3 miles T If not, do the Government intend to take 
up the proposal, after making necessary inquit:' ! 

Mr. O. D. M. Hindley: A pet.ition from the local inhabitants pray-
ing for this extension was received some time back and forwarded to the 
local railway authorities for dispooal. As Government have received no • 
information either from the local or the railway authorities to show that 
the line is urgently needed, they do not at present contemplate any further 
action in the matter. 

GRIEVANCES OF THIRD CLASS PASSENGERS ON THE LOCAL HOWRAH TO BURD-

WAN SERVICE ON THE EAST INDIAN RAILWAY. 

1518. *Mr. Ama.r Hath D1lU : (a) Has the attention of the Government 
of India been drawn to correspondence in the •• Servant" of the 
26th February 1924, complaining about the inconvenience of 3rd class 
passengers for want of urinals in the local trains between Howrah and 
Burdwan on the East Indian Railway' Do the Government propose 
to take steps to remedy the defects , 

(b) Has the attention of the Government been drawn to the complaint 
in the same article, about the serious danger to which passengers ~ ~ 

posed in boarding trains in the Howrah-Burdwan ehord line of the East 
Indian Railway for want of raised platforms and do the Government 
propose to remedy the defect , 

Mr. O. D .•. Hindley: (a) and (b). Government have not seen th(} 
correspondence referred to which does not appear to have been pub-
lished in the issue of the paper quoted by the Honourable Member. In 
any case complaints of the nature mentioned in the Honourable ~ 

ber's question are essentially matters which Government have no doubt 
that the Agent will discuss with his Local Advisory Committee when 
brought to his notice. 

Mr. Amar Bath Dutt : Will the Honourable Member please receive 
from me a copy of the cutting, because I think the mistake arose in this 
way. Government might have seen the dak edition of the paper of that 
date. 

Mr. Ollairman: I cannot allow the Honourable Member to make 
& statement. 

Mr. O. D ••. Hindley: May I make a suggestion T It has been sug-
rested to me that the date tnentioned by the iton<ijU'able ~f  
to a di.1ferent .edition of the paper to that which we have exaJllllled. 

• ,. . 
• • • 
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. 
If that is so, and if the Honourable Member will hand the eutting to me, 
1 will pass it on to the Agent of the East Indian Railway. 
Mr. Amar Nath Dutt : Yes; I am ha,nding it over. 

COMPLAINTS re THE TIMINGS OF CERTAIN DOWN LOCAL T&AINS BETWEEN 
HOWRAH AND BURDWAN ON THE EAST INDIAN RAILWAY. 

1519. *Mr. Amar Nath Dutt : Has the attention of the Government 
bMn drawn to the correspondeI.lce in the" Arnrita Bazar Patrika " of the 
20th January 1924, complaining about the timing of certain Down local 
trains bet,ween Howrah and Burdwan on the East Indian Railway, on 
Sundays! Do the Government propose to have the timings changed 
to suit the convenience of the passengers ! 
Mr. C. D. M. Hindley: Government have seen the correspondence 

referred to. They n c ~ n  that queHtions of changes in time tables 
to suit local conycnience are amon,!st the subjects on which the Agent 
consults his Local Advisoi'y Committee who have knowledge of th'l 
local needs and conditions. The? have no doubt that the Agent will 

. have already had his attention drawn to the newspaper complaint 
referred to. 

REPE.\L OF REPRESSIVE LEGISLATION. 

1520. *Mr. Amar N2.th Dutt : Will the Government be pleased to 
state, what steps, if any, have been taken, to repeal the Bengal Regula-
tion III of 1818, the C ~n l La'" '11 'fln'i'~  Act. and other Repres-
sive Laws and Regulations. as recommended by this Assembly in its 
Resolution passed on the 20th of March, 1924 Y 
The Honourable S:r-Alexander Muddiman : The Governor General 

in Council has taken no action on the ReHolution for the reasons ex-
plained by the Honourable Sir ~i lcol  Hailey in the course of the 
debate. 

STAFF COL"NCILS OK TilE [}REAT INDIAN PENINSt'LA RUL\VAY. 

1521. *Mr. N. M. Joshi: (a) 'Vill Goyernment be pleased to state 
whether the Staff Counds on the lines of the Whitley Councils in 
England have been introduced on the Great Indian Peninsula RailwaY' T 
If so, when T if not, Wliy not? ' 

(b) If the answer to the earlier portion of (a) above be in the 
affirmative. will Government be pleased to place a copy of the constitu-
tion of the Staff Councils on the table or make it available to the Mem-
bers of the Assembly ? 

(c) Will Government also state whether these Staff Councils are 
elected or nominated bodies and how many of the nominated members 
on each Council are Indians, Anglo-Indians and Europeans respectively' 
Mr. C. D. M. Hindley: (a) The RailwllY Administration reported 

in JanuarY' last that they were being introduced. 
(b) and (c). The Agent is being asked for a coPY of the constitution 

which will be placed in the Library. 

EUROPEAN, ANGLO-INDIAN AND INDIAN EMPLOYEES ON THE GREAT INDIAN 

PENmsULA RAILWAY. 

1522. *Mr. N. M. Joshi: Will Government be pleased to state how 
man.,t.. oi-the total number of the Great Indian Peninsula Railwq 
emplb1eea are l~  Anglo-.lJlQ.4lns anc;i Europeau. l'jI,Eeetively 1  -

t'r 
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'Mr. O. D. 11. ltindley : Governmpnt have no later figures than thoso 

already published in AnneXUreR A and B of the Budget Memorandum 
for IJ24-25. a eopy of .i~  \vas supplied to aU Members bf the 
Assembly. 

DISClUBGlI: OF MR. NmltJ'N NAB!, AN EMPLOYEE OJ' TIlE GREAt INDIAN 
PENTh."'StJLA RAILWAY. 

1523. *l!If!'. 11. lilt. JOIhi: (Q.) Will Government be pleased to state 
whether it is a fact that ~ . Nurun Nabi, an employee of the Great 
IndiaD. ~in lnl  Railway serving as a sigDaller at -Agra, Belangunj, was 
given -a. notice of discharge on th-e 7th April 1924 without specifying 
any reason for the step t 

(b) If the anSWer to (II) bP in the negative, will Govel'I1l'Ilet1t be 
pleased to inquire into the matter and state the result of their inquiry, 

Mr. C. D.lII. Hindley ~ (a) and (b). This IS a purely domestie matter 
with whicll the ConpaDY's officers are cODlpeteut t() deal and G()vernment 
are not therefore prepared to interfere. 

EXCESS F.lRE EAJlNlNGS OF TICKET COI,LECTOltS ON THE EASTERN BENuAL 

RAlLW.lT. 

15M. *Mr. N. II. Joabi: (a) Will Government be pleased to state 
whether it is a fact that Mr. A. R. G. Lilly, District Traffic Superintendent 
of the Ea.it"rn Bengal Railway was pleased to pass the following order, 
No. E.G.-2f>O, dated the 12th December 1923, on th.e Ticket Collectors 
of a certaiD section of that Railway t 

cc Station Masters are hereby advised that the excess fare earn-
ings of the Ticket Collectors at their {sie.) " are nlit 
as satisfactory as they should be. 

A Register showing excess fare earnings of all Ticket Collectors 
on this district is maintained in. this office and the earnings 
of each Tieket Collector is very minutely scrutiIW:ed per. 
sonally by the undersigned. 

It is specially noted that the earnings of the Ticket Collectors at 
Dinajpur and Rangpur are extremely unsatisiactory. 

EXPf·riments by changing Tieket Collectors at certain Stations 
have shown that the amount of excess fare could be con-
siderably increased and the standard monthly earning of 
each Tieket Collector shOUld be &. 100. 

Every Ticket Collector should do his best to maintain this 
standard and those who will not be able to show satisfactory 
collections, will be taken off from the list of Ticket Collec-
tors and reduced to Tally Clerks. 

This is the final warning to the Ticket Collectors and the under-
signed hopes to see an immediate improvement in. the 
earnings of the Ticket Collectors." 

(b) H the answer be in the affirmative, will Government be pleased to 
state under what Act or rules such ord,ers are permissible f If not itO 
:permissible, what steps have Government 110 f&r ta!wn or do they propose 
to take in the matter f •• • 

111'. O. D ••. Bindley : Governmeut .h.,ve Jto information 'hilt will 
plake inquiriea.. 
. l ~~  • 

,.. . 
• • 
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DUTIE::> OF POINTSME.. ... ON THE BENGAL AND XORTH WESTERN RAILWAY'. 

1525. *lIIr. N. II. loshi: (a) Will Goverument be pleased to state 
'whether it is a fact that the pointsmen on the Bengal and North WeS'tern 
Railway besides doing the.r ma.:al UJ.,Y In rc:':pect of the points com· . 
mitted to their care, have to look after shunting, keeping watch, handling 
and making of packages, collecting ticket.3, sorLing collected tickets, etc. , 
If.,so, why so many duties of different kinds have been entrusted to ODS 
class of servants T If not, what are the duties that these poiutsmen per· 
form T 

(b) Will Government be fUrther pleased to state the scales of pay that 
the pointsmen get T -

Mr. O. D. II. Hlndley : Government have no information and the 
matters referred to relate to thc internal administration of a Company's 
Railway in which Government do not interfere. 

LaBILITY OF POlNTSMEN ON TilE BENGAL AND NORTH WESTERN RAILWAV 

. IN CASES OF RUNNING TRAIN THEFT". 

ID26. *Mr. N. M. o~ l  Will Glwernment be pleased to ~o  .. -
whether it is a fact that in caseo; of .. running train thefts" the Bengal 
and North Western Railway compels the pointsmen on duty to subscribe 
to the losses which the Company has to incur OD account of suits for 
damages 1 If so, under what law or rules are the pointsmen made to 
subscribe tothese losses ! 

JIr. O. D. II. Hindley: Government have ascertained that it ill not 
a fact and the second part of the question therefore does not arise. 

OFFICIAL RECOGNITION OF RAILWAY UNIONS OR ASSOCIATIONS. 

1527 *Mr. K. :at. loshi: (a) Will Government be pleased to place on 
the table or make available to the Members of the Assembly copies of 
Rules and Regulations which different Railways in India, both State-
managed and Company-managed, may have prepared under which official 
recognition is given to the Railway Unions or Associations T 

Mr. C. D. lIrL Hindley: The Railway Board circulated to the State-
managed and the Company-managed railways the rules drawn up in 
October 1921 by the Government of India for the grant of official re-
cognition to ~oci ioll  of Government employees, Those rules were 
not drawn up with a "iew to pUblication, but if any Honourable Member 
i<; particularly interested in the question, a copy of them will be supplied 
to him for his personal information by the Home Department. The 
Railway Administrations generally considered that these rules were 
suitable for application to associations of their own employees. Govern-
ment have no information in regard to loral ordeI'lS which may have 
been issued as such matters are necessarily left to individual administra-
tion8 to decide. 

N.ums Oli' RAILWAYMEN'SUNlO:S-S OR ASSOCIATIONS RECOGNISED BY THE 
.AUTHORITIES OF 'fJIE INDIAN RAILWAYS. 

1528. *Mr. N. M. Joshi: (a) Will Government be pleMed to place OR 
the table .. or make a-vailable to Membtrs, a statement givinlr 
.thereiY the names vf the.. Railwaymen's Unions or Associaticna 
which have been recognised Qy' the authorities of the Indian il ~  , ( . 
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both State-managed and Company-managed, with the dates on whlch 
ihey were started, the total n ~c  of tHeir membership, their pret;ent 
office-bearers and the conditions that the differe1J.t Railway authorities 
may have imposed on them in order to give them recognition' 
(b) Will· Government be also l ~  to place on the table 

or make available to Members, another statement gi,,;ng therein 
(i) the names of the HnilwnymclI's Unions or Associations which 
had approached the authorities of Indian Railways, both c- n ~  

and Company-managed requesting the latter to give official recognition 
to them but which were refused such recognition and (ii) the reasons, in 
each case, on which such recognition was refused , 
Mr. a. D. 111. Hindley: (a.) A statement is laid on the table. 

. (b) Government have not the information. The question of recogniR-
ing Associations of employees of Company Railways is necessarily left tQ 
individual Railway Administrations to rlecide. 

8tate7Mftt ~  the n ~ .. 01 the Railw/I!tmell's LniOlIA or ~ ci i l .  which lui". 

etc. 

beM TllcogMa6rl bJ the Authorltiu 0/ tAe lR,lia:1 BailtDay •. 
(,) North·Wcst('ra Rnilway lJnion. 
(Ii) East('l"D B('ngal Railway Indian Emplo)"ecs Assoeiat·on.. 
(iii) Beagal Nagpur Railway Indian Labour rnlOB. 
(it') MndllUl ud Southt'l"tl Mahratta Rnilway Traftir Superior Se(,tion St(l,ff 1"llion 

eo.bed t& Belgaum Distriet. 
----

Govenunent have no information as to tIle membership. office-bearers, 

The recognition of the Oudh and Rohilkhand Railway Union has been 
·withdrawn. 

NON-RECOGNITION OF THE BENGAL AJI.'"J) NORTH ""'Eb"TERN RAJLWAYMEN'S 

Assocu TION. 
1529. *ltfr. N.lII. Joshi: Will Goyernmcnt be pleased to state whether 

it is a fact that the Bengal and North Western Railwaymen's Associatillll 
;lad approached, through representations and in ~ the .Agent of tht1 
Railway and the Chflinnan of its no~  of Director;; requesting thN •• to 
give it formal and official recognition' If so, was it granted and when T 
If not, why not , 

Mr. a. D. 111. Hindley: The matter is one within the competence of 
the Railway Administration to deal with. It is understood that the 
Administration have not recognised the Association. 

FORMATION OF DISTRICT C ' ~ ON THE BENGAL AND NORTH WESTER=--

RAILWAYH. 

1530. "'1Ir. N. 1111.. Joshi: (/I) Will Government be pleased to state 
'Whether it is a fact that the Agent of the B. and N. W. Railway informe!l 
the Honorary Secretary of the H. ann N. W. Railwaymen's Association 
that he had arranged for the formation of District CnmmittN"S 011 which all 
sections of the railway staff would be represented to investigate and report 
on aU questions affecting the welfare o'f the !'taff T 

(b) If the answer to (a) be in the affirmative, will Government be 
pleas .. -d to state whether these District Committees have now come into 
existence' If 80; when' If not, why not Y 

(c) If the anl>wel' to til. eSJ'her part of (b).ahove be in the affirmative, • 
will Government. be pleased to· lay a copy ~  the .ollstitution·o'i t\e Dis-
$rict Committees on the table 01' l ~ c it 1l\'uilalJlc to tht· }[elllhers of the . ,. . , 

• 
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Assembly T Will tUE"Y also state whffher these Committees an nominated 
()or elected bodies t 

Mr. C. D. M. Hindley : (a), (b} aDd (c}. Government are aware thd 
the Agent, Bengal and North-Western Railwav, contemPla!es the for-
mation of District Committees u  a medium ul oommunicatwn between 
the Company' and its staff. They ha.e no information whether these 
C i ~ have actually been formed and their const.itution aDd eorres-
pondence in connection therewith are matters Q.f internal administration 
of a Company's: Railway with which Goynnment do not interfere. 

IMPROVEMENT OF THE C ~  OF STAFF COUNCn:,S ON TIIE GREAr 
INDIAN PENtNsur..&. RAILWAY. 

15tH. *Itr. N. M . .Joshi : Will Government 'be plessed to Rtate whether 
the G. I. P. Railway Staff "Lniw had made some suggestions for improy-. 
ing the constitutioK of tbe Staff Couneils t If so, did tile G. I. P. Railway 
authoo-ities take them into. consideration T If not, why uot t 

Mr. C. D. M. Hindley: The GCJ'.ernment n~ no information OD the 
)Jaint. 

G&ANT OF COMPENSATORY ALLOWANCE" TO THE' OFFIC'ERS AND SUBORDINATE 

STAFF OF THE GREAT INDIAN PENINSULA AND BOMBAY,. BA20DA AND 

CENTRAL L,,\DIA R.,uLWAYS o ~  iN BOMBAY. 

153!!r *lIt'Ir. N. II . .Toshi ~ wm Government fie pIcssed to ;;tRte wbether 
the G. I. P. and B. B. aIDd C. I. Railways propose to sanetion ~ paymenl 
of speciaJ compensatory allowance in view of tile lligh eost or living in 
Bombay to their officers and subQlrdinate stllff on the lines on "'iIieb ~ 

Goverument of Bombay have J'et!p.ntly sanctioned such allowanee to their 
flfficers and subordinste stair T If so, when t 

:Mr. C. D. II. KiDdIey ~ Proposal$ to grant the officer.s err the t1m 
railways special eompe.nsatory allowance have been received and are 
1lIlder the consideration of the Government of India. In the mean-
time as a temporary measure for a period of six months an llo n~  

on a lower scale than that proposed has been sanctioned by the G:lVern-
ruent with effect. from 1st April, 1921. 

The subordinate staff are already in receipt or special allowance. 

REVISION OF TIrE LEAVE nULES' ON TIlE GREAT' INDIAN ~ i  RAILWAY. 

1533. *Mr. N. M . .Toshi ~ (a) Wil1 Government be plcar';cn to state 
whether it is a fact that, as stated iu the G. 1. P. Union Herlll:.J the Jeo.ve 
:lules of the G. I. P. Railway staff -have oeen revised \Wder Standing Order 
~o. 422 of the 14th March. 1924 f 

(b) Will they also be pleased to state whrtlle'l' it is II fBet that in those 
leave rules, the raeial i in ion~ several times eomplainerf of by the 
Illman Staff, have been IDaintsined and Indian subordinates ar!! place(l in 
the same category as Negroes! If Sf}, will o l'll ~ ll.  be pleased to state 
why these .iistinetions are allowed 'I 

(c) Will Government be pleased 1(1 stafe why, under tile new rnleSi' 
. sick leave Q.1'l fnn pay is gWen to non-IndiaR ~ ff frlml the beginning of 

~  sel'Vice and to the'Indiim.StafY after twenty years' servil!e, und why 
the Home Board decs n~  IjiVf:, full f '~  to the leave rules ~lli  it ean 

• I 
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unction to Innian subordinate staff under the existing Fundamental Leave 
Jt.uJClt ~' ' 8 it hu done I!IO in the ease of Don-Indian Staff t . 

Mr. O. D. M. B!ndley: (a), (b) and (c). Government have seen the 
paper referred to by the Honourable Member. They do not interfere 
in respect to details of Company'8 roles so long as they fall within the 
Fundamental Rules sanctioned by Government. 

RESOLUTIONS OF THE WADI BUNDER BRANCH (BOMBAY)OF THE GW'l' 
INDIAN ol ~ . STAFF UNION. 

1534. *Mr. 11'. M. Joshi : Will Government be pleased to ~  whether 
their attention has been drawn to the Resolutions passed at the Annual 
General Meeting of the Wadi Bunder BrRnch (Bombay) of the G. I. P. 
Railway Staff Union which have appeared in the G. L P. U.W", Herald 
on the 16th March ~-  1 li so, w111 they be pleased to '>tate whether 
the H.ailway authorities have given, or propose shortly to give elTect 
to any of their Reliolutions' If so, how' If not, why Dot , 

lIIr. O. D. III. Hindley: Go.ernment have seen the Resolutions. All 
of the matters referred to appear to be such as are within the competence 
of the Agent to deal with and Government are unable to say what action 
has been or will be taken in respect of them. 

Maulvi Muhammad Yakub : May I put Question No. 1535, Sir, on 
behalf of Mr. Jinnah r 
Mr. Ohairman :  I finn this question has already been replied· to r 

-. ---.----.--
. .. • nde. repl)" to Questit\i· ~ .~ ~3 7 • 
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superseding many officers who have ~n appointed i c l~ to ~ .. 
Superior Grade, and who have already put In a number of years RerVlCe 
in the Supervising Grade. 

Mr. C. D. M. Hindley: (a) Yes. There are five superior appoint-
ll1ents under the General Traffic Manager, E. I. R., on salaries of &S. 1,850 
-50--2,000 per mensem. Their designations are as follows : 
" Chief Superintendent, Traffic Manaber, Coal Manager, Coaching 

Superintendent, Rates and Development Manager. 
Government have no information as to whether they were promoted 

from subordinate ranks nor whether the proportion is greater or less 
than other Railways. None of them are Indians. 

(b) and (c). The number of appointments and the Indians employed 
will be seen at pages 168-170 of the Railway Board Classified List of 
Staff, a copy of which is in the Members' Library. 

(d) The usual rule on State Railways is for an officer on promotion 
to draw the pay in the time scale next above his substantive pay, with 
increments as they accrue. 

(e) The Government have no information-the Board of i c o~ 

of the E. 1. R. have full power to select and to fix the pay of their officers, 
within the sanctioned scales. 

Mr. T. C. Goswami : Are not the Government of India in touch with 
the East Indian Railway, since it is going to become a State Railway, in 
the near future ? 

Mr. C. D. M. Hindley·: Of course we are in touch with the East Indian 
Railway. 

LOCAL TRAFFIC SERVICE ON STATE RAILWAYS AND ON THE EAST INDIAN 

RAILWAY. 

1537. *Mr. T. C. Goswami: (a) Is it a fact that the Government of 
India have recently constitnted, or propose to constitute, a  " Local Traffe 
Service" on the State Railways, with effect from the 1st April 1922, which 
will take in all subordinates promoted from ranks to the Officers' grade 
and all fresh recruits to the Superior Service on and after 1st April, 
1922. 

(b) Has the East Indian Railway Administration also been asked 
to introduce the same scale; and if so, are the State Railways' principles 
in this matter being strictly followed there (i.e., in the East Indian 
Railway) T 

(c) Have the Railway Board, in the case of Traffic Officers of State 
Railways, ordered the degradation-or " relegation" as it is called-of 
any of the Assistant Traffic Superintendents confirmed in their appoint-
ments before 1st April 1922, to the Loeal Traffic Service Y 
If not, are Government aware of the reason or reasons why such a 

eonrse is in contemplation on the East Indian Railway , 
(d) Are the Government prepared to postpone the creation of the 

.. Local T!'affie Scale" until the Assembly has had time to eonsidn 
its merits , 

. Mr. C. n. ~. Hindley :'.c a !. Yes: with ~ c  from .1st April, 1921, par,.. 
tlcular'!' regardmg the sen'lce on Hiatt' Railways WIll be found in ~ . ~ 

• 
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QUESTIONS ANn ANSWEltS. 

" 
Government of India Railway Department Resolution No. 370-E.J21, dated 
31st August, 1921, a copy of which is placed on the table. 

(b) The East Indian Railway C(lmpany were furnished with 8 copy 
of the ~ol ion aJ.ld the C0!Dpany themselves proposed to introduce 
~ Local !raffic Service on. thelr ~  on the lines of that existin... on 
State Railways. ., 

(e) ~o officers haye been relegatf'd to the Local Traffic Service-on 
State RaIlways so far. The Ea"t Indian Railway propose to relegate 
those flc ~. wh.o l~c  the essential qualification of fitness to hold 
charge of 8 Du;trlCt In accordance with the principles of the service: 

• (d) As stated in (a) the Loea! 'frame Service has  already been. 
mtroduced. . .' 
Copy 01 Cl Ruolllt1on bV the GovcrllmCllt of Indi4. Railway Department (Railway 

Board), No. 370·E., £1, dated the 318t AuglUlt 1921 • 

. The Government of India have had undpr t'onsideration the qUf"lltion of tht' eOllsti .• 
~ lon of a Local Traffie. Sen'icp of A8sistant SUpt'rintendt·nta modt'llt'd on the lines 
of the new Provincial Engineering Serviee, and, with the sanction of His !olajt'8t\" '8 
Secretary of State for India, now authorise the introduction with effect from the 'lllt 
April 1921, of : ' 

(1) the North Western Raihvnv Traffic Service 
(2) the Ellstern Bengal il ~  Traffic Servie:, 
(3) the Oudh and Rohilkhand Railway Traffic Service. 

The following are the main feature8 of the scheme: 

The Superior Truffie Department of Stab' Raihl"RYs· will, in future, consist of : 

I.-The Superior Traffie Service, comprising ; 

(i) Administrative Offieers, 
(ii) Diatrit"t Traffie Superintendents, 

(iii) A8Biatant Diatriet Traffie Superintendents, nna 
n.-The Loeal Tra.1'll.e Serviees Bamed above, comprising: 

(i) Al8iBtant Traffie Superintendents. 

The Local Traffic Services will provide the greater number of the offieers required 
tor charge8 uaually held by offieers of lower rank than Distriet Traffic Superintendent. 
".i'he officers wiD be gazetted and designated Assistant Traffic SuperinteBdents and will 
be r9Muited by the Railway Board, at their discretion, mainly from en'rineering aud 
other technical colleges in India or by the promotion of seleeted IUbordiutes. Farthf'r, 
any officers of the superior scrvi!'e who may have failed to show their 11tull88 to hold 
• district charge but who are held to be efficient A8Bistant Traffic Superintend.:ut. 
will be offered appointDlents in thi8 8erviee. refusal on their part to join it neees· 
litating their services being dispensed wah. In eonnection with the organisation 
of the new lervice, the Railway Board will also, if necessary, appoint suitable c lll i~ 
elates from other source8. Officer8 of the local 8ervices will not ordinarily be trans· 
terred from one State railway to another. 

2. The Local Traffic ServiNlS will be non·pensionable and OIl a continuous tinllO 
~l  of pay of Re. 250-20-750 with an efficiency bar at Be. 5SO. The :Rai,way 
Dourd will Ax the initial pay to be drawn. by reeruits from any source. 

3 .. Seleeted members of the Local Traffic Sern-wiD be eligible for advaneement 
to the Superior Traffic Service and 20 per cent. of the number of superior posts ol"".il 
to the India recruited branch of the Supt'rior Traffie Service will be alffttted. for 
this purpose. Officers thus promoted will bebN1lght into the BUperiO! ~  on to. 
rate of pay OD the junior scale next above that which they were draWlDg lD t.he local 
JlCrviees and will eount fer leai_ity aecordinily. While no restrietions are laid down 
neal'diag the ~ at whieh officers in the local ' ~  may be JmiFoted to ~ 
Superior Traftlc Benke, ordiuarily 8Ueh prometion.will _"'effeet at &Il early,.perioc1 
of theu Ierne.. • •  • 

• 
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4. The Agt'nts tlf Statc RailwaJ'll will be addressed separately in regard to the 
strength of the new local 8ervires, the rrvised traffit' cadre now to be sluH'tioned for 
each line, the initial salarv to be drawn by offireTs selcl'ted for appointment to tht' 
~ l services, the period ol trainiag and prllbation. of new recruits, and other cogu:.Lte 
matters. 

OItDERED that this Resolution be forwarded to the offirers noted below, lOT inloma· 
lien, and that it be published iu the GafJette 01 India, for general iuformatioJl : 
. The Agent, North Western Railway. 

The Age.nt, Eastern Bengal Railway. 
TAe Ageat, Oudb and Rohilkhand Railway. 

Ordered also that this Resolution be communicated to thE' Acr.ountaDts Gener:tl, 
Railways and Central Revenues, and to the Chief Auditors, North Western, Eastt!rll 
~ l  and Oudh and Bohilkhand Railways. 

By order, 
(Sd.) H. L. COLE, 
Secretary, RaillDall DOClfd. 

lIIIr. T. C. Goawami : Has it been introduced on all the State Rail-
ways , 

Mr. C. D. M. Hindley: Yes, Sir. 

ApPOINTMENT OF A RUES TRmUNAL FOR RAILWAYS. 

]538. *Mr. It.. C. Neogy: (a) Will Government please state what is the 
exact position at present in regard to proposal for the appointment of 
•. Rates TribuBal for the Railways' 

(b) Will the proposed Tribunal be competent not only to deal with. 
matters' relating to railway rating but also to take cognizance of the case 
of undue preference in the matter of traffic facilities, as recommended 
by the Ackworth Committee in paragraph 158 of their Report f 

Mr. C. D. M:. Hindley: The Honourable Member will find the 
answer to his questions on page 1529 of the Legislative Assembly Debates, 
:Volume IV, No. 29, dated 12th March, 1924. 

COUNTERVAILING DuTY o~ SoUTH AFRICAN COAL. 

1539. *Mr. I. C. Neogy: (a) Will Government please state if the 
question of a countervailing duty on South African coal, as announced 
by the Honourable Commerce Member in the Assembly On the l!lth March 
last, has already been referred to the Tariff Board T • 

. (b) H not, will Government state why such industries as C n ~ 

Paper, Printers' Ink, Boots and Shoes have already been referred to the 
Tariff Board in preference to coal , 

(c) H the reply to (a) be in the negative, when do Government 
propose formally referring the question of countervailing duty on South 
African coal to the Tariff Board , 
Will the Board's term of reference include the question of a higher 

duty on foreign coal generally' 

The Honourable Sir Oharles Innes: The reference to the Taritl 
Board 1 ~ been held up' because Governmll'nt have been considering 
-whetAer they· should '.o.ot appoint an expert Committee to consider the 
~ ol  i~l  of the ~ li.ll  i ~  ~  !l!arking of. ,export c9&l 

, , 
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QUEBTIONS AND ANswERS. 

It the Kidderpore docks. I may mention for the Honourable Member'8 
information that the coal trade in the last three monthH has made con-
siderable progress in recapturing the Bombay market. 46,000 tons of 
Bengal coal were _ carried by sea to Bombay in the first three months of 
1924. 

ALLEGATIONS AGAINST TIlE COAl. TRANSPORTATION OFFICER. . ~ 
1540. *Mr. 1[. C. Neogy; (a) Has the attention of Government been 

drawn to a letter published in the Caleutta daily •• Forward " of 13th 
},lay last over the signature of Mr. Kshitish Chandra Basu in which the 
correspondent makes several allegations against the Coal Transporta.-
tion Officer particularly as regards the method of his wterYiewing caller, 
and the disposal of business at his office , 

(b) (i) Is it a fact that letters and telegrams, from the trade and 
the public, even if repeated half-a-dozen times, are not attended to by the 
Coal Transportation Officer? (iii) Is it a fact that inquiries made from 
Indian Mining Federation are not answered? (iii) Is it a fact that file" • 
and letters are lost in the office' (ir) Is it a filet that sam'tions for 
wagons are more il~' obtained throllgh the ageney of select representa-
tives than by interviews and letters from the interested public' 

(c) E'-en if a pnrt of ~ alleg'lltion referred tr in (a), and (b) 
above are true, will the Government state what steps they propose taking 
in the matters "I 

Mr. C. D. M. Hindley: (11) Yes. 

(b) (i). It has been ascel"tained. that th!'re have been unavoidablfl 
delays in replies and in some cast's  reque."ts that could not be complied 
with have been filed, but there han been no cases in which several 
reminders have been ignored. 

Cii) This is not a .fact. The Imliall Mining Federation \ inquiries, 
if not replied to by letter. haw lIt·en rpnlied to verbally to the Federa-
tion's representative on the Advis.ory Committee. 

(iii) and (iv). No. 

«(') GOY('rl1ment. nnderstan(l tIlIlt the .alleg'ftti0ns made in (a) and 
(b) are not true except. in ~  to (/,) (I), whith is partially true. This 
has now been remedied. and in the circumstances Goyernment do not intend 
to take any action In the matter. 

AnOLITTON OF THE ('OAL 'fRANf'lPORT A TION OF'Jo'IC'E. 

154l. *Mr. K. C. Neogy : Will Gm-ernment state what has been their 
decision in regard to the question of abolition of the" Coal Trans-
portation Office, as it was proposed to be examined in reply to Questinn 
No. 22 at the Delhi Session of the Assembly on the 1st February last t. 

Mr. C. D. M. Hindley: No decision has yet been arrived at in the 
matter. 

COAL MINES IN THE RANEEGUN J AND .r HARIA COAI,FIELDS UNDER" INDIAN AND 
EUROI'E',\N :\IANAGEMEN'l'. 

_ 1542. -Mr. K. C:Neorl: (a) With refererfee tr the l~o Question 
No. 502 put 011 the 25th Febnulry Inst are -the Government preplIl<led to 
}'e'Vise their\iecision in the m\tter and furntgb til:e statement askffi for' 

~  •• •  • J' 
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Mr. C. D. 111. Hindley: For the reason given in reply to Question 
No. 502 on 25th February last in the Assembly, Govel'DIDent are not 
prepared to furnish the statement asked for. 

~ ~  OF THE EAST INDIAN RAn.w A Y FROM THE TlUITIC OI'FERED BY 

TIlE KASTAA:-<D IhMAGuRlA ~. 

,,1543. -Mr. B:. C. Neogy: With reference to the reply to Question 
No. 23 asked on the 1st 1"ebruary last. will Government be pleased to 
state what is the earning of the E. I. Railway from the traffic offered by 
the two sidings referred to in the question 1 

Mr. C. D. M. Hindley: Government have not got the information 
asked for and have ascertained that the earnings from coal traffic are not 
kept by individual sidings. In the circum81ances they do not propose to 
call upon the Railway Administration to compile the information asked for 
by the Honourable Member which would involve, they understand, the 
sorting out of about 7 or 8 lakhs of coal declaration notes. 

~  ALLoWANCES OF TIlE POSTMASTERS GENERAL IN INDIA DURING 

1922-23 ANI) 1923-24. 

1544. "'Mr. Chaman Lall: (a) Will the Government be pleased to lay 
on the table a statement showing separately the amolmts of T. A. 
earned by each of the 7 ~ n  General in India (excluding Burma) 
during the year 1922-23 .and 1923-24 and (b) giye reasons if the amount 
of the T. A. earned by any particular Postmaster General was abnormally 
high 1 

Mr. H. A. Sams: (a) A statement containing the informatioQ is laid 
on the table. -

(b) The amount of travelling allowance earned by no Postmaster-
General was abnormal, having regard to the variation in the size of, and 
in the rates of travelling allowance admissible in, the different Postal 
Circles. 

Statement showing travelling alZoU'anres earned by 7 Postmasters-General in IndilJ 
during 1922-23 and 1923-24. 

1922·23. HI23·24. 

RB. J... P. Rs. A. P. 

P. M. G., Bengal and Assam 1,929 6  3 . 1,449 1 10 

" 
Bihar and Orissa .. 1,847 7  6 1,722 13 .l 

" 
Bombay 2,449 15 0 675 11 () 

" 
Central Circle 2,186 9  9 1,746 7  0 

" 
Madras 1,442 13 0 2,395 4 (l 

" 
Punjab and N. W. F. 3,586 7  0 2,698 2 i) 

" 
United Provinces .• 2,516 7  0 1,676 7 0 

RECOVERIES FROM POSTAL OFFICIALS ON ACCOUNT OF Loss OF INSUBED 
ARTICLES' DURING 1923-24. 

1545. *Mr. Chama» Lall : Will the Government be pleased to state 
'( Il) the number of cases in the Punjab Circle in which recoveries on account 
of insured and ordinary articles of the letter and parcel mails lost during 
the course tf transmisv.on'by.post wer.e made tor ordered to be made from 
the lllvestigating Officers, i.I1., from Inspectors, Superintendents, Po&t 
Offices, and 1st. Class. Postmaters who. had-not the direct ;handliDg qI , , 
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weh articles, (b) what was the total amount recovered or ordered to be 
recovered in this manner, and (c) under what rule of the Post Office such. 
recoveries were made or ordered to be made , 

Mr. B. A.. 8ams: The Honourable Member has Dot speeified the 
period for which he requires the information. Presuming,however, that 
his question relates to the year 192'1·24 the particulars are as follows: 

wa · 
(b) Rs. 936-11-0. 
(c) Rule 415 of the Post Office Manual, Volume IL 

PROTISION OF CANTEENS I'OR INDIAN TRoops. 
1546. *Mr. S. X. Datta: Will Government state whethE'r it is a fact 

that a system of regimental canteens has been established to serve Indi8Jl 
Army units' If so, will Government state whether these canteens are 
" wet" or dry '" If the former, will Government state: 

(a) The kind of alcoholic liquors stocked in these coteens for eon· • 
sumption by Indian soldien , 

(b) Are "wet" canteens attached to both "active" battalions 
and •• training " battalions , 

(c) Will Government give the ~ on  for the establishment of 
these canteens as also the length of the period they have 
been so established , 

(d) Have any protests against their establishment been ·received T 
(6) Are Go,ernment prepared to consider the qUelition of elosinC 

down the .. wet " canteens , 
Mr. B. It. Pate: The Provision of canteens for Indian troops is a 

matter which is left to the discretion of Officers Commanding and detailed 
information as to the number and character of these canteens is, therefore, 
not aTailable. 
In Waziristan, however, a few canteens have been opened by the Army 

Canteen Board (India) for the seniee of Indian troops, and the infor-
mation which follows relates only to canteens in Waziristan. Only one of 
these canteens is .. wet." 

(a) Beer is the only alcoholic liquor sold at this canteen. 
(b) There are no such canteens serving training battalions. 
(c) The canteens were opened in order to gain experience of the 

wants of Indian units during war. The canteens were established on the 
1st May 1924. 

(d) No protests have ,been received. 

(6) Government are not prepared to close down the " wet " canteen. 

IssUE 01' QplUlI DURlNQ THE WAR TO INDIAN PERSONNEL ~ ACTIVII 
SUVIC& 

1547. -Mr. B. 1[. DaU.: (tI) Are Govf'rnment aware that during the 
late War opium was issued by the Supply and Transport to certain Indio 
personnel when on active Rmce , 

(b) If so, will GoverAment state under owhat conditiqas was this • 
done' ••• 

(c) Will Government plaat the iD8tJlneti9DS permitting this praetx. 
In tb,,3 table of tho House.' • •  • 
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. (d) Will Government state whether these i.nstructions are still in 
force, and. if liO. is Government prepared to abohsh them Y 

Mr. H. R. Pate: (a) Yes. 
(b) It was supplied as a ration on payment, to opium eaters only, 

at the rate ad' :20 grains a man per day. 
(c) and (d). The issue of opium on the scale mentioned is provided 

fof' in the" Supply and Transport ::.VIanual . (War I." ']'hese instructi?ns 
are still in force. but the ::\Iannal is to be reYlsed shortly, and the questIOn 
,,·ill then be examined ,,,het!ll'r tll(' i"sue of opium as a ration article on 
payment should be continued or not. 

ILI,ITERAC'Y I!-< THE INDIAN ARllL 

1548. ·Mr. S. K. Datta: Will Goyernment state 
(0) The number of illiterates in thz Indian Army' 
(b) The proportion of these to the total number enlisted' 
(c) What steps are being taken to reduce iHi.teracy , 

Mr. H. R. Pate: (0) and (b). It is not possible to state the exact 
~n  of illiterate per,;ons in the Indian Army. 1 may mention however 
that, on the 1st April 1924. the l 1 ~ i  total strength of all Indian 
ranks of the Indian Army was 180.0ll0 (including Gurkhas, Transborder 
Pathans, and men of the Burma FI'IJIltier 'fribes) and of these, 50.000 
were in possession of at least the 3rd standard Certificate of Education, 
that is, 38.8' per cent. 

(c) Every soldier attends Educ'ltional Training paradee;. A trained 
soldier, unless specially excused, carries out his four hours' educational 
training a week. In addition to this, voluntary classes are usually arranged 
for men working for certificates and for promotion examinations. A 
recruit carries out one hour's educational training a ~'  exclusive of 
time devoted to religious instruction, physical training and games. 
In addition, there is the IndianA-rmy School of Education at Bel-

gaum for the training of Indian officers and non-commis3ioned officers 
as Instructors. 

EDUCATIONAL FACILITIES FOR INDIAN UNITS IN THE ARMY. 

1549. ·lIIr. S. K. Datta: (IJ) Will Government state what educational 
faeilitiesareprovided for Indian Units in the Army? 

(b) If classes are held, under whose supervision is instruction given' 
(c) What is the nature of the instruction.' 
(d) From what classes are the teachers recruited and what are their 

educational qualifications , 

( e) Are Indian units provided with libraries; if 80, how are they 
conducted? 

(f) Will Gm'ernment furnish members of the Assembly interested 
with detailed information regarding existing Educational Schemes for the 
l;ndian Atmy , . 

Mr. H. It. Pate: (a) The 'attention of the Honourable Member is 
, ipvited to i~ reply just gwen to part (c) of lis previous question. 

(II) The classes ate supernsed bl Squadron, Battery and Company 
Commanders, as well as by tt;he..fficers and non-commissioned pfficers who 

(. t t. ' 
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have been trained at the Indian Anny School of Education. Officers of 
the Army Educational Corps are attached to Commands, District and 
Brigade Areas aud carry alIt inspection duties. These Command Inspec-
tors are assisted hv senior Indian Officers who have been trained at the 
Indian Army Sch(;ol of Education. 

(c) The following subjects are taught: 
(1) Reading and writing in tho! man's own vernacular script. 

(2) ~i l  l'l'du in the Roman script. 

(a) Mathematics. 
(4) Esp,-it de C01'PS and regimental history. 
(5) Elementary hygiene and tWllitation. 
(6) Elementary anatomy and physiology. 
(7) Gt'Ography and Map reading. 

(8) IIi!\1ory. 
(9) Citizenship. 
(to) 'fheOl'Y of Agriculture. 
( 11) English. 

• 

In addition, a recruit undergoes a o o ~ l  scientific course of physical 
v'Hining, which includ('s I'x('rci<;cs de'i;.'lled to quicken the brain. Religious 
instruction is given by the religious teachers who are borne on the 
strength of the Fnits_ 

(d) It is the duty of all officers and non-commissioned officers to 
illstnlct their men. In addition, c~i ll  trained selected officers and 
I:on-commis.o.;ioned officers are traint'd RS Instructors at the School of 
.Education. It is hoped that eventually ewry company or equivalent unit 
will have a nOll-l'ommissioned officer instructor, and en'ry regiment or 
battalion, a British and an Indian ot::cer as supervi.:;or, all of whom will 
have qualified at a School of Educatil)ll. 
Instruetors will, ill future, be dr/lWll from the cla.sses enlisted in the 

unit. 
(e) Indian units are not provided with libraries. A sum of as. 12 per 

man per annum is, howeyer, proyided for the purchase of books required 
fo}' educat.ional training_ 
(f) The existing educational schemes for the Indian Army are under 

lIevision. A" Manual of EducatiOlml Training for the India.n Army" 
is ill preparation and will, it is hoped, be published before the end of the 
,ear .. It will be available to the general public on payment. 

EMPLOYMENT OF MR. KIRKPATRICK, LATE DEPUTY CONSERVATOR OF FoRESTS, 
AS LABOUR INSPECTOR AT JAMSHEDPUR. 

1550. *Xhan Bahadur Sarfaraz Hussain Khan: Will GovernmeB.t 
please state : 

(a) If it is a 'fact that Mr. Kirkpatrick is employed as Labour 
Inspector at J amshedpur f 

(b) Whether before biN appointment as !mch, he was a Deputy 
Conservator of Forests in the Imperial Service' 

• 

(c) If so, what wasnis pay as Deputy ConservatorofJoresu. and • 
what is hiB pay in the ic ~ the Ttlta Company' .. 

(d) .WbRt was ,the length of hiN i~ ~lll  ~ Government f 
.' . • • 
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" 
(e) Whether he is drawing a pension, and if he is drawing a pen-

sion, what is the amount of his pension , 
lIIr. J. W. Bhore: (a) Government have no information. 
(b) Mr. Kirkpatrick was a Deputy Conservator of Forests in the 

Illdill.ll Forest Service. 
(c) &S. 900 a month while he was in Governmf'nt service. Govern-

~n  have no information as to his pay under the Tata Company. 
(d) 13 years and about 4 months. 
(e) He is in receipt of a compas.'ilnnate allowance of B.s. 100 a month. 

TOURS OF INSPECTION OF THE POSTMASTER GE. ... ERAL, 'PUNJAB POSTAL 
CIRCLl:. 

1551. *Mr. Chaman Lal: (a) Will the Government be pleased to 
state the period of halts at each Head and Sub-Office by the Postma.,ter 
General, Punjab Postal Circle, in the years 1922-23, 1923-24 , 

(b) Will the Government be pleased to state the nllmbf'r of days 
. aHowed for the inspection of (a) a Head Office, (b) Superintendent's 
Office by a Postmaster General 1 

(c) Will the Government be pleased to state the stations where the 
Postmaster General, Punjab Po:;tal Circle, halted duriug the ~' '  192:2-
23 and 1923-24, but carried on no inspections 1 

(d) Will the Government be pleased to state stations where the 
Postmaster General, Punjab Postal Circle, stayed for a period longer 
than required for inspection purposes, during the years 1922-23, 1928-
24 , . 

(e) Will the Government be pleased to state the name of Sub-Offices 
with the period of halt at each such station where the Postma<;ter General, 
Punjab Postal Circle stayed for a period over that preiCl"ilh.'<i for the 
inspection of Sub-Offices ! 
(f) Will the Government be pleased to state the objel't of i~i .  te 

the following Sub-Post Offices by the Postmaster General, Punjab Postal 
Circle, during 1922-23 and 1923-24 : 

1. Kasauli. 2. Islamabad. 3. Nowshera. 4. Madhopur. 5. Solon. 
6. Panipat. 

(g) Will the Government be pleased to state the total stay of the 
Postmaster General, Punjab Postal Circle, at his Head Quarters at. 
IJahore, during the year 1922-23 and 1923-24 T 
1Ir. B. A. Sams: (a) A statement containing the information is laid 

on the table. 
(b) No period is fixed in either caRe. 
(c) None. The Postmaster-General halted at Madhopur to inspect 

the Pathankot post office, a distance of 6 miles from Madhopur, as therQ 
is no suitable accommodation at Pathankot itself. 

(d) and (e). None. 

(f) Kasauli 1 
Islamabad 
~  For inspection and inquiry. 
Panipat 
~ o  • For inspection of"Pathankot. 

• Solon .. Ff'r inspection. 
(II) 52 days in 1922-23 ; aFr4. 32 days in 1923-24. 

, , 
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Statement showing halts at each Head and Sub-office by Po6tffJaster-General, 
Punjab and N orth-West Frontier, in 1 ~2-23 and 1923-24. 

1922-23. 1923-24. 
Ht4d Offices-

Abbottabad .. days. 4 daYL 
Ambala 10 

" 
15 
" Amritsar 8 

" 
2 
" Delhi 7 

" 
10 
" Dera Ismail Khan 

" • • n 
Dharam8llla 7 

" 
6 
" Gujran wala 2 

" " Gujrat 2 
" " Gurgaon 3 
" " Hissar 
" • " Jhelum 5 
" 

5 
" Julluudur {) 

" 
3 
" Kamal 4 

" 
1 
" Kohat 6 

" " Ludhiana 3 
" 

3 
" Lyallpur 

" • n Multan 
" 

2 
" Patiala 

" 
1 I" 

Peshawar 2 
" 

8 n 
Rawalpindi 16 

" 
18 
" Sargoda 

" 
9 
" Sialkot • " 5 n 

Srinagar 8 
" 

11 
" Sub·Of!ices-

. Baghi 3 
" " Islamabad 3 
" 

1 
" Kasauli • " 1 
" Kotgarh 3 

" " Madhopur 
" 

7 
" Murree 2 
" Nurkanda 1 

" " Nowshera 7 
" " Nurpur 3 

" PUllipat 2 n " Rampur ] 

Solon 3 
" " ---

Mr. Chaman Lal :  I am sorry I did not quite catch ~ explanatioJ& 
as to the visit of the Postmaster General to Ishtmabad. 

JI!Ir. H. A. Sama : I did not hear the Honour.a.ble Member's question. 
Mr. ahaman Lal : I wanted to know the reason which the Honourable 

:Member gave with regard to the visit of the Po.;tmaster-General to Islama-
bad. 

IIr B. A. Sama : His visit was for inspection and inquiry. 

TRAVELLING ALLoWANCES OF THE POSTMASTER GENERAL, PUNJAB POSTAL 

CIRCLE, DURING 19?O-21, 1921-22, 1922-23 ASO 1923-24. 

1552. *Mr. Ohaman Lal: (a) Will the Government be  pleased to 
state month by month the 'rra\"eHing allowance drawn by the Postmaster 
General, Punjab Postal Circle, during (a) 1920-21, 1921-22 and ~  

1922-23, 1923-24, and state reasons for abnormal difference, if any, 
between (a) and (b)' • • 

(b) Is it a fact that certaiD, halts apd Tr8flelling aIrow.&nA!.1!.bills: 
of the Postmaster General, Punjab o~  Circle for 1922-23, I92'J"2! 

• • • .. '. . . 

• 
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were objected to by the Accountant General, and if so will the Govern-
ment be pleased to state particulars of objections and final settlement 
thereof T 

Mr. H. A. Sams: (a) A statement containing the required informa-
tion is laid on the table. The difference between (a) and (b) is due 
to a change in personnel in )1arch 1922. The new Postmast"er-General 
hlld to tour extensively in B22-23 in order to get a first hand knowledge 
of local conditions in his circle. 

(b) The Deputy Accountant General, Posts and Telegraphs, Delhi, 
held under objection the travelling allowance drawn by the Postmaster-
General for a journey from Delhi to Lahore in September H122, but on 
an explanation being given subsequently withdrew his objection. 

Statement showing the travp/lillg al/.o1l'ances drall'tl by llie Poslma,qter-Grnrrfll, 
Punjab and l"-ortll-n-l'!lt Fruntier, duritlg (a) 1.'120-;:1 arid 1D21-22, an(Z 
(b) 1922-23 and 1923-24. 

April 
Mav 
June 
Jul ... 
August 
September 
October 
Kovember 
December 
Januan' 

~  
March 

Total 

(a) 1 ~ - n and 1 l~1 22. 

Rs. A. P. 

203 15 0 
25ll 3 6 
XiI. 

214 9 6 
373 13 I; 
341 0 0 
508 1 6 
749 7 \) 

549 9  0 
704 2 \) 

534 0 6 
349 8 6 

4,787 7  6 

(h) 192:!-23 nnd 1923·:!4. 
R5. A. r. 
701 6 () 

1 ~ .,J fj 6 
3')" loJ'. 9 6 
lS2 2 0 
Xii. 

- ~ 13 0 
60;) [j 0 
7f14 13 0 
40R 2 0 
1,285 3 0 
l,on8 4 0 
17.5 10 0 

6,284 9  0 

TRAINTNO OF POSTAL AND R\JLWAY :!\fAIL SERnCE PROBATIONERS. 

1553. *Mr. Chaman Lal: ea) Will the Government be pleased to 
~  the period fixed by rules, lor the training of Postal and H. ':\:1. S. 
probationers ? 

(b) Will the Government be plea!;ed to "tate the methods adoptE"d 
by Postal and R. M. S. Departments for training of probationers in the 
various branches of work f 

C c) Will the Government be pleased to state whether books of 
reference are supplied to all probationers under training, and if not, 
why T 

Cd) Is it a fact that each Head Post Office is generally Ilupplied witlr 
only one copy each of Post Office Manuals, Volumes I, II, IV and V, awl 
that puch books can never be spared by Postmasters for. probationers nor do 
they suffice for the probationers, under training ? 

~  Is it a fact that postal. probationers (now reserve clerks) are 
generally appointed to work as clerks on their own pay before the el[piry 
of their training period ,  , _ 
, Mr. B.d. Sams: (a}" There is ·no fixe.d'period of training fora 
c n i~~'in po&tal work. .Fos.· R. M. S. work the period of training is. 
4 months; . .. • , .. 
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(0) For 'Postal work a ~ n i  is trained by being placed in the 
YariOUB branches of a post oftiee (other than the correspondence branch) 
in turn, so that he may learn the work by actually seeing how it i. 
done, and the official in charge of the office is required to examine the 
candidate periodically and report on his progress. For R. 1\1. ·S. work, 
a candidate is usually sent to a TrAining School and is also required to 
study the sorting list of the section or mail office to which he is attached, 
his progress being tested periodically. • 

(c) No. As the training is of an essentially practical character, 
the supply of separate sets of books to each candidate is not neceSsary. 

(d) Yes. But Government have no reason to suppose that candi-
dates have any difficulty in obtaining access to such books, should they 
desire to do so. 

(e) Yes, but orders are about to issue under which candidates will 
be trained before they are appointeu as resene clerks. 

CASE OF ARJAN SINGH, CLERK, RAWALPtXDI POST OFFTCE. 

1554. *lIIr. Chaman Lal: (a) Are the Government aware of the case 
C!f one Arjan Singh, clerk, Rawalpindi Post Office. who was dismissed on 
the charge of making an allegedly false complaint against a European 
Postmaster stating that the latter had abused him f 

(b) Are the Government aware that the matter was inquired into 
by a European Deputy Postmaster General of the Fnnjab Postal Circle' 

(c) Are the Government aware that the finding of the European 
enquiring officer confirmed the complaint of the clerk ArJan Singh ru 
true, and proved 7 

.. ' (d) Is it a fact that the Director Gener.ll on reconsideration of 
~ n Singh's appeal has reinstated him to his post f 

(e) Is it a fact tliat the Director General has proved that strong 
language was used by the Postmaster against the clerk , 

(I) Is it a fact that Arjan Singh. clerk. has been punished in the 
same case in the shape of o ~  of his 'rurther promotion for two years 
and the treatment of his period out of employ as leave without pay, 
and that he has been required to pass an examination to prove his dtne.iS 
t9r retention in the Department 7 

(g) If the answer to (f) is in the affirmath"e, are the Governmen:& 
prepared to reconsider the case of Arjan Singh f 

The Honourable Sir Bhupendra Hath Mitra: The Government of 
India are not aware of the facts of this case, but are causing inquiriea 
:tG 'be made. 

. J1r. ~ Lal : May.I ask the Honourable Member whether tbis 

I 

case 'was not brought to the notice of the o ~l' n n  in the· Delhi 
tJeasion ,. . 

The Honourable Sir B\upendra Hath Mitra·: The Honourable Mem- • 
~  did ask a question, bllt as 110 appeal ha.d ~ n submttted to the 
Government of India through the proper ·chllnllel, no action cotrid be 
taken-then.. t ' •. • 

loi~ • • 
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Mr: ..... Oha.m&n Lal : MIIY I a:;k if it is not a f~  that thfs gentlemaJI 
1Vas reinstated T 

The Booourab1& Sir Bhllpendr& Nath Mitra: ;:t is a foot that he 
has been reinstated. , , 
Mr. Ohama.n ta.!: May T afotk whl'fheT' he is aware of the fae1: that 

alffacts relative to this c ~  have been brought to. tbe no.tice of Govern.-

ment' 

TIle BO!iotlra.ble Sir Bhnpendra. Bath Mitra: As I lut'le' said, ~ 
full facts have not been brought to the notirt' of Government, and for 

~ reaiiOD Govern.ment l~ ' stlIrted an inqtriry irrto the maUer. 

Mr. Ohaman Lal : Will the Government take the matter into GOD-
sid.ration a;t all early date f 

The Honourable Sir Bhupen4r& Nath Mitra: Thlrt is being done. 

1555. *Mr. c:1haman La1 ~ (a-) ~ it a fact that the Peshawar G. P. O. 
jl! proposl'rt to be shifted to Jheel Road opposit!l the Edward College, 
Peshawar' 

(b) Is. it a fact that tht> site chosMl' is at /I distance of over a mile 
from the Sadar Bazar and of over hTO miles from the· military lines 
and barracks Y 

(() ] Is it It fal!t tbltt the' land lIe-quired by the Government, to buil4i 
the new Post and Telegraph Offices, will cost nearly a lakh of rupees T 

(d) ls it a fact that the new Post and Telegraph Offices are pro-
posed to be erected on the' acqtrired land at a cost of about 2i lakhs,. and by 
demolishing tlw three bungalows already sf an ding oyer it ? 

(e) Will the G('IYertlmetrt be l l ~ '  to state the· tmrticular objeet 
for "«"hich the ~  of huilding a new G. P. O. at such a heavy cost to 
the St.Ilt('. and on the' part.icular site chosen has been undertaken , 

Mr. H, A. SamI: (a) Yes. 

(b) }f'rom cert.ain parts of the Sadar Bazar and of the Military li~ 
the distance may be approximately as stated. 

(c) The eost will be ab·out ns. 63,OO(J. 
(d) Yes. 

(e) The new bUildings are required to accotmnodate the Post and 
Tdegraph Office at. Peshawar. 'l'he existing Post Office building is 
madeqUllte ~n  0.£ II. design which prealudel! ~  possibility of any suet--
~ f~  lD;od!ficatlOtl or e111argetnefit. The eXUlting-Tele'graph 016«. 
bmlding IS 10 a dangl'rons eondjtion, and if retained would require to 
be reconHtrncted.. t 

c 

. ll'he site. ~ ol n Ii! closet·to the Railway Station and i. eonvepientI, 
.tua.ted, bemg ~  t':!qulwtallt .bvm tbctlKllIWl.,Nla4-glvil aaa 

.  I 
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.. mtary' c8ntntS of Peshawar. Apart from its iD.triBaie lIlerita it ia aUo 
the onJ.r site of the required size available. 

INVESTIGATION INTO 'nilB CAUSES 01' . .. .~ . . . 

15M. Mr. Ahmed Ali Khan : Is it " fact M stated in the Stat,sm4fl of 
the 18th May 1924. that Gt:l\'ernment are shortly going to appoint 8 Com-
mittee of medical experts to inveRtigate the causes of the disease known 
u Kala-Azar aOO. the best method of combating it f 

Mr. 3'. W. Bhbre : The Commission has already been appointed and 
a communique regarding its composition and activities will be iasueci 
_hortly. ' 

PROHmITlON AGAINST GoVERNMENT SERVANTS REPRESENTING THEIR GJUET-
AJWES TO NON-OFFICIAL :MEMBERS OF THB INDLlN LEGISI.A.TUB&. 

1557. *Mr. W. M. HussanaUy: {a) Is it a fact that the Under Secre. 
tary of State anmmnced in the Hl)use of Commons sometime back that R 
was no 'Offence for any public servant to represent his grievance.!il to nOD-
()fficial Members of the Indian Legislaturcl:> 1 

(6) Have the ~ n n  of India and Local GoveI'Jll!lfl!llts issued 
eireulars debarring their servants from laying their'grievanceil befGre suca 
Membel's' If so, why f 

(c) Are Government preTlared to consid'er the question of c nc lli~ 

\he circular in question and advising Local Governments to do the same , 

"!'he Honourable Sir Aluander Muddiman: (a) The answer given 
to the question on the subject asked in the House of Commons was to 
the effect that the Secretary of State was not aware of any rule prohibit-
ing any Government servant in India from bringing his grievanees to 
the notice of non-official Members of the Legislatures, provided that in 
doing so he does not infringe rule 17 of tbe Government Servants' 
Conduct Rules. 

(lI) The Government of India have issued no orders which do not 
accoro with the statement referred to ahove. They have no information 
as to what orders may have been issuf'd by Local-Governments. 

(c) No. 

Mr. T. C. Goswami : Will the Government be pleased to obtain in-
formation from the Local Governments on the subjeet 1 

The Honourable Sir AleUlldel' Muddim&n: 2\0, Sir. 

THE LEE COMMISSION'S REPORT. 

1558. lItr. H. Q. Oocke : Will Government be pleued to state whst 
procedure will be followed in considering and decIding upon the Report 
flf the Royal Commission on the Public Services and when do they expeet 
~  orders will be issued.on the Commission!s recommendation t -'lhe Honourable 'Sir Alexander Muddimd: As explained. in the 
~  1alt on~  the'Itidian Lerislnfll1reM"m be rh"en full o o ~ 
• • • • 
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of discussing the conclusions of the Report in the ~  session. 
lfeantime the Goyernment of India will proceed with their own examina-
tion of these questions and will obtain the views of Local Governments. 
It may be hoped that it will be possible to issue orders on the main re-
eommendatioruo soon after the conclusion of the September session. 

('ONTRAC'rs OF TELEGRAPHISTS. 

1559. *Jdr. X. Rama Aiyangar: (a) Will the Government be pleased to 
lay on the table the terms of any contract on which telegraphists are recruit-
ed .and trained f 

(b) Are ~ any Go\ernment or departmental orders that telegra-
phists ought  not tv be employed or traruoferred to the postal or the com-
"ined Postal and Telegraph Services T 

Mr. H. A. Sams: (a) There is no contract on which Telegraphists 
• are recruited and trained. A copy of the prospectus of the Telegraph 
Branch of the Post and Telegraph Department and a copy of the declara-
tion to be signed by a recruit on joining a training class, are laid on the 
table. 

(b) No. 

POSTS AND TELEGRAPHS. 

Pay and Prospect' in the Traffic, Electrical and Engineering E,tabliahment.of th. 
Telegraph Branch. 

The pay and prospects have now been greatly improved and the following prl* 
pl'ctus is published in order to show intending candidates the career which thi. 
Department offers them. 

2. The Siln1alling Establishment of the Traffie Branch comprise!! two Services ; 
General and Station. Men in the General Aervice are liable to transfer anTWhere in 
Inilia or Burma, whereas Telegraphists (whether men or women) in the Station Senrilje 
'are immune from traWl!er (except in the case of grave public emergency) outside tho 
.. tation to whieQ their service is attached. All candidates must go throngh a con THO 
of training in a recognised Telegraph Training class and must pass a lif i~ 

namination before appointment as Telegraphists. There are two kindll of .ini~ 
~~  . 

(1) Government Training classes. 

(2) Training classes in certain approved schools. 

lnstructlon in a Government Training ClaSIl usually lasts for twelve months an.II 
andidate!! are accepted between the ages of 16 and 20 yean. They receive, whit. 
under training, an allQwance 'of Rs. 20 a month. . The system of Training classes in 
approved schools is different. Candidates between the ages of 16 and 18 years, wblJ 
elect for the Tele"aph Service, are generally given a two years' course in Telegraphy 
which takes the place of certain subjects in their ordinary IIchool curricnlum. At th.) 
. enel of the C 1l~ they have to pass a qualifying test. For every candidate passed 
out from an approved Hchool training class and admitted into· the Depanment.as " 
General Service Telegraphist, a bonus of Rs. 100 is paid to the school and :R8. 60 
to the candidate, and for each admitted as a Station Serviee Telegraphist, a bonl1B:ot 
Rs. 70 is paid to the school and, Rs. 40 to the candidate. The qualifying teat·in 
• IIilrnalling ill 20 words a minute in all subjects ex¥pt in punching and reliding 
~ lll l l 1  ~o  ,t:trel for which the minimum qualifying. speed ill .15 o ~'  . 
mmute." Onlv hoT. or glrlllOf gooilo ('hllracteT and ·hMlthe.nd(II.Jr all·roUDd edueatuQI 
~ ~c ~ .  . <Hrlft are ~ i  •. for( f/!.c -Station Service ou11. •  • 

.. . I . < .. ':' . .1 
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3. ThOBe" ~ln i ll  ,.,ilO pll.8ll the fina1 tests must commence their llernu as 

telegrapbillta and the rates of pay Ilre given in the following statement: 

STATION SERVICE. 
--------

AT CALCUTl'A, RAN- AT A..'{T 0'l'HEB 
GOON, BoKBAY, PLACE WHEU 

MADRAB AND KAU· ADOPTBD • 
Year. General Serv:08 CHI (" A "Su- (" B "SEB-

(mIlD). VICE). VICE). 

Scale IIIIdlctioned Sca1e 8&DCtioned 
for men and for men and 
women alike. women alib.. 

Ra. Ra. Ra. 

1 80 70 60 

2 86 75 G6 

3 90 M 70 

" 95 86 75 

~ 100 99 80 

fI 110 96 85 

7 120 100 90 

I 130 105 95 

\I 140 lIO 100 

to 160 lIS· 106· 

II 180 120 llO 

12 170 125 115 

13 ISO 130 120 

14 190 "1M 125 

III 00 20()4' 140 130 

Ie ~. 210 1'5 116 

:u - no IIJ() Ito 

18 0,. .... 230 J 156 144 

19 0 .. .... Ht no lao 
• so ~. ... 2lIO -• 

• . "*" JlI!111'atet ffi i n~ . .~ •• 
• • 



, 
) LEGISLATIVE Al!ISEMllL T. [11m JUNK 1924. 

4. TelegI1lphists are eligible for prouiotion to the grade of Telogia'Ph Maatet Bad 
thereafter to that of Deputy Superintendent in the Tra1B.c estabUehment and fot 
appointment as officers in the Superior Traffie Branch. They are al8e eligible for 
appointment to the Electrical and Engilleering establishments, for which men ari!l 
selected from the Traffic Establishment early in their service, and after undergoing 
a special course of training and passing specified examinations they are appoint .. -d 
Engineering Supervisors or Electrical Supervisors. The pay of the several grades in 
the Supervising Traffic and in the Electrical and Engineering establishments is giv('n 
bEf.ow, but is subject to revision in accordance with such rules and reiulations lUi 
Government may issue from time to time . 

. TRAFFIC ESTABLISHMENTS. 

(a) Pay of Telfgraph Masters (858 appomtmentl) : 
<i} Genenl Service (283 appointments)-Ra. 275 a month rising by annual 

increments of Rs. 10 to BB. 325. 
(ii) Station Serviell : 
(a) (" A" Service---33 appointments)-in Calcutta, Bombay, MadrlUl, 

Karachi and Rangoon-Be. 200 a month rising by annual ineremenl4 
of BB. 10 to :as. 250. 

(b) (" B  " Service-37 appointments)-in Lahore and Agra or any othor 
station where tile Director General may decide to introduce the Servi_ 
BB. 180 a month rising by annual increments of BB. 10 to :as. 230. 

(b) Pay of Deputy Superintendents : 
Deputy Superintendents, 2nd class (34 appointments)-BB. 350-2().-..450. 
Deputy SUp\rintendents, 1st class (20 appointments)-BB. 500-20-600. 

(c) Pay of Officers in the Superior Traffic Branch :- . 
(\) Superior Traffic Branch, Second Division:-

36 officers . .  . . BB. 350-20-550-30-700. 
(ii) Superior Traffic Branch, First Division:-

14 officers .. .. Re. 800-60-1,400. 
(iii) Deputy Director General, Telegraph Traffic-Re. 1,750-100-2,150. 

NOTE.--Officers of the Superior Traffic Branch are recruited as far aa pouible 
from the upper subordinate and Bubordinate staff. 

ELECTRICAL ESTABLISHMENT. 

(a) Pay of Electrical Supervisors (48 appointments)-Be. 110-5-100-10-
~ -2 -3 . 

(Seale pay of Genera! Service Telegraphists of the Traffic establishment from 
Rs. 80 to Re. 250, rising further by annual increments of Be. 20 to BB. 350. Ih 
addition Electrical Supervisors receive an allowance of Re. 40 a month subject to tho 
condition that the pay pl1Ul this allowance must not exceed Be. 350.) 

(b) Pay of Deputy Assistant Electricians :-
Deputy Assistant Electrician, 2nd class (9 Rppointments)-Re. 350-20-450. 
Deputy Assistant Electrician, 1st class (5 appointments)-BB. 500-20-600. 

(c) Pay of Assistant Electricians : 
3 officers . ~.. BB. 350-20-550-30-700. 

ENGINEERING ESTABLISHMENT. 

(a) Pay of Engineering Supervisors, General and Telephonea (109 appointmente)-
Ea. 80--5-100-10-250-20-350. 

(Scale pay of General Service Telegraphists of the Tra.flic 6lltab1tahment fro. 
Re. 80 to. Rs.. 250, rising further by annual increments of Be. 20 to Bs. 850. In 
addit¥Jn Engilieering Supervisors receive an allowance of &.40 a molith .ubJeot to 
the eondition that the pay pZ1Ul this allowance must not· exceed Bs. 350.) 
- @) Pay of Deputy A88ista'nt Engineera :-

Deputy i ~  n~  2nd. clas. 
- (37 appomtments) .• •• 
. Depet,y Assistant Enl,ineer, 1st clasa 
• .. (20  appointn.8ntl'y • i 

-(e) Pay of Aasiatant ~ r-
llloffieSI' • . c ..... _ 

B.s.' 350--20--450. •• 
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(cf) Pay .o.ethe Superior Engineering establishment: 

8EJIIIOB Sed&. Jt1lr10B St'.lLc. .. 
Techni. Onr· ! i Techni. OTer-

YMl'. ,.y. CIIl lIeU 1 Total. Pay. I cal Ile8I1 Total. 
allow. allow. I' I arrow· allow· 

____________ .----~- --~---- --~---- ~-----.-----  .... -n-c-~-~- -~--.-- ----. ___ 
! i 

1 .t .. 
nd .. I 

II d .. 
.~ • .. 
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Ith .. 
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l~  .. 
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.. 
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.. 
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24th and after •• 

1 
BII. BII. 

.. .. 
i .. ! .. 
\ 
, .. I .. 

i 550 76 i 

i , 560 75 
I 

1 roo 75 

! 
650 75 

, 

I 8liO 76 

\ 700 I 76 

75ft! 76 
! 

800 I 75 
i I , 

850
1 

75 

900\ 75 

9&01 76 

... 1 
75 

75 1,000 I 
75 I,OIiO 

1,100 75 

i 1,150 ?5 1 

I , 
1,200 I 75 

I 

1 73 

I 
1,200 

1,260 ?IS 

1,250 76 

1,300 75 

Ra. , Ra. Ita. ! Rs. Ra. Ba. 

e  • I .. 3001 75 150 525 

i 
I 

! 3IiO! 75 150 675-. , .. 
i ! , 

400 i 75 150 6?S . . j .. 
1 

160 , 775 f50: "-,a 150 676 

1M! 775 
I 

75 15ft ! 6'15 .w, , 
150 i 82.'> 500 i 75 Ioo : 726 

150 !. 775 150 , 875 550 75 
I 

200 
. 
92& 660 75 200 I 1!5-, , I 

200 975 600 : 76 200 I 8'15 
I I j I 

200 1,026 fibO ! 75 200! 12$ , 
200 : 1,075 700 i 70 200: '175 

2501 7SO r 

, 
250 ! 1,175 75 I 1,075 , 
250 I 1,225 :1 76 !!50 1.l!6 

250' 1,275 751 2liO 1,175 I 
I 

250 , l,n5 9001 75 200 1,225 

250\ 1 .. '25 I 
I .. 

I 
.. .. -

250 . 1,'71i I .. 
I 
.. -I -

200 : 1,42& .. .. .. -
2Ml 1.475 I .. .. - -\ 

250 : 1,525 I 

~ I .. 
I 
..  .. -I 

250 : 1,525 I .. 
f 
.. .. -

!ISO U76 . . .. . . -
250 1.57/i .. .. . . -
250 1,625 .. -- .. .. 

(i) The teehnieal Allowlf1t1e ill admiRllible to all o!leers reeruited in Europe, 
whether Europeans or IndiuJUl. The overseas ll11o\\'unce will be ati!ldBBible only to' 
oftleers of non· Indian domicile, 8ubje .. t to the propso that-Indians recruited ill, Englluill 
up to and including the year 192. will receive t.h!s allowanee. Both the alloWaDC88 wm 
lie ftIIkuu4i U Pail for all PUII/Olle. ui thtI 0iV'i! ietvic", lll!llulai1oll&. .' . • • 
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. 
<ii) Pay on the junior IIrate will be drawn by oftl.e.efll holding 'chnrg8l!l 0' lllll" 

bnportance than a divisional eharge but no lIueh oftieer will be allowed.. daw - ' 
than the pay at the 9th vear of serviee on the junior llcale uulellll he ill reported to be 
tully qualified for the cbirge of a division. Pay on the senior scale will. ~ .drawn L1 
tile offieen holding charges of not lesa importance than the charge of a dlV1810n.. 

Directors RB. 1,150--100--2,150. 

Chief Engineer RB. 2,750-125-3,000 • 

• NOTJ:.-,-()n.e.balf of thill Engineering E8tabIishJnent ill recruited from England, on"!" 
fonrth from Indian Engmeering College8 and one' fourth by ~ o ion from th,; ~ ll 
of A8IIietant Engineen, Aliliiatant Electricians aDd Upper Bubordmates of the EnglDeerllli' 

1ill~ n 1. 

CALCl7TTA; 

n. 8tA September, 1 ~1. 

G. R. CLARKE, 
Direotof'·General of Po,tB alld TelllliTapht. 

POSTS AND TELEGRAPHS. 

Declaratio. to be .,Intel by Probationer. on joining a Departmental Training Glau. 

b  d la ha't' . h  t te th Shtio I here y ee re ttl 18 my W18 0 en r E' _, -_ Bervice of the Telegraph 
\:f<lneraJ 

Department and that-

(2) I thoroughly understand the rules regarding probationeJ"ll contained in 
Chapter II of the Telegraph Manual, Y olume II, as well &1\ those herein laid, dowB, 
and I agree to be bound by them and obey them or any additioILB or alteratioILB to 
1h.em which may, from time to time, be ordered by the Director·General 

(3) I have read the Telegraph Act, the Indiall Official Secreta, Act, and tho, 
Govemmellt Servallts' Conduct Rules contained in Appendix No.8 to the Telegraph 
l l ~l  Volume I, and clearly understand that I become liable to the proviaiona and 
penalties therein on joining the Training Class. ' 

(4) I undertake 'to serve for at least three years in the Department after 'I pan 
ollt of the class. 

(,5) I elect for Station Service at .......... place provided there ill accom-
niodation a\'"ailable there at the time of my appointment as a telegraphist, or ela. 
1 ahall be prepared to elect for aDother place where 1 can be accommodated. 

(6) I am further aware--

(i) 'That probationen are liable to 8nmmary diamillllal from the' cialll! for mis' 
behavionr, such as drunkennellll, insubordination or any other ' io~ 

offence, and thpy arl' also liable to be punished for minor olfeneeseuctly 
in the same way as telegrapbillts are. 

(ii) That probationers who fail to show sufficient progress in their studies, or 
are unpunctual gr irregular in attendance, will be liable to removal frOID 
the el8.1111. 

(iii)' That any probationer may, with the n~ ic  of the Postmaater·GellerlLl, 
be C'.&ned IJ.pon to &IIIIiat ill the work of a signal office whell neeeeelLl7 
witllout exUI' remuneration. 

(il1) That probationer& are 1l0t elltitlfltl to any leave with aIIowl1Ja!e durin, tile 
period of their training, except casual leave fOT a few days (not al a 

~ ex_diag three daYI llor a8 a rule more thaD ones iuUle 1Ian&e month, 
IlOr exeeedhlg fifteen days in the whole period of i ~  which mar be 
, 'gra,nted by InstnJctorll in charge at Training claase!f. If Jeuw baa iii be 
taken on medical certificate, it will be without allowanee. 

ttl) That aD proba.tioner.muat be eJean aDd neatly dreaed when .. tteDding the 
.~ ,. l" 

-("IIi) are u dedDed ill paragraph 85 'of ~. 
~ 
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("ii) Tlwt all probationf'l'8 will be expeeted to paS9 out of the. eTass withiJr 
twelve months which is the IIWlxhnuBl pjlriod for which allowance at RI. !JO' 
a mouth will be gh'!'I1. 

I»tnce. \ .... -...... , . ~ ... , , ... 
SighatilTl of probationer. 

note ................ HI • 

8ignatllrIJ of witne"_ 

NOTE 1.-Clausl' (4) should bo 1 ~l 1'  out in d!!claratioM signed by women pro· 
bation6rs. 

" 2.-ClaI18!' (5) should bl! scored out in declaration. aiped bi GeReral i~ 
probationers. 

" a.-All correctiotls in the fb'rm should be iniHaltfd. 

RENEWAL or '1'n£ RAILWAl 'tRACK ll ~~~ WALTAm AND CALCL'TTA. 

1560. *1Ir. X. Bama Aifangar : Will the Government be pleased toO 
Irtate what length of the railway line between Waltair and Caleutta haa 
been renewed since the year 1918-19 and what length of tha.t li.e is ~ 

posed u> be renllwed in the current year and at what cost 1 
Mr. C. D. 1tI. Hindley : The railway administration concerned hIlS 

been asked to furnish ~ i ~  iaform.&tion ..,-hicll will be conveyed 
to the Honourable Member on reccipt. 

ltEDUC1'ION OF MIl .. ~  E"XP'i:NDIT"CRE IN 1924-25. 

1561. * Mr. K. Rama Aiyangal' : Will the GovernIlli!nt be pleased to 
f>tate if steps ~ h+;ing takeh to reduce military expenditure in 1924-25 in 
the proviHion ~ in fhe Budget of 1924-25 under the various heads 1 
If so, how are the steps taken and under what heads f 

ne Honourable Sir Basil Blackett ~ The Army estimates for 1924-
25 embody all the reductions in military expenditure which it has, so 
far, been found possible to effect. At the same time no opportunity is 
being lost of carrying out such further retrenchments as may be found 
to be practicable, and by direction of the Governor General in Couneil 
the estimates are no\\, hcin" ii1crutinised by a Sub-Committee of the Exe. 
cutive Council. 

RUSSIA.N n ~ ~ . 

1562. * tala. HallB Raj : (a) Is it a fact that in December 1919, His 
~ c ll nc  the Governor General in exercise of the powers conferred by 
section 72 of the Government of India Act 1915, was pleased to issue an 
Ordinance c ll~  the Rouble Ordinance 1919, whereby the possession of 
rouble notes was declared illegal and the holders thereof were forced either 
to export them to any place outside India or deposit them in a GoYernment 
treasury or a CUrr<!llcy Office t 

(b) Are the Governmtmt aware of the-fact that it being ~ winter 
~ n  the traders in general and the Panjabee traders of YarkllIld espe-
Clnlly could not travel to Yarkand to get the rouble notes encashed there 
in the brief period of six wel!ks and w-ere thus forced tp deposit them. iA 
~  Government treasurib , • • ° 

{c) Will the Government be l ~ to state the tunol1nt of rouble 
botes dep<\'lited in the o ~ o  (PunJdb) -Treasury in ~ of th. 
~i o Ordinance '0. ' 
Ls9l.A. • 
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_ (d)-Is it a1so-it fact that even when inquiries ware ~lici  ~ 
traders were not informed tha.t it was op!!n to thett1 to WIthdraw thd 
l"ouble notes from the Government Treasuries or Currency' Otncel:) either' 
to export them or get theiH encashed outside India 1 

(e) Is it a fLl.ct that when -in Septefllber 1922, the said legislation 
expired the -value of the rouble notes Wal:) rcduced to nil -1 
• (f) Will the GoverntMIlt be pleltsed to state what steps, if Iny, does 

the Government intend to take to save Indian subj\lCts from the 101:):-.es 
incurred as a result of the above Ordinance f 
The Honoun.bl. Sir Alexander Mudclitilan: (a j Thg answer is in 

the atlirttlativ". 
(b) Qovernment ~  no information on the point. 
(c) 'l'he value of the notes deposited up to F'ebntary 1920 waif 

4,467,552 roubles. Government have tio later information. 
-(d) GovernlIWnt are not aWare that the Ordinance Was ambigUOUS, 

'or that any traders found difficulty in obtaining information about the 
position in regard to the withdrawal of notes for export. 

(e) I understand that the rouble note had no ex<!hange -Value in 
India in ~  1922. 

(f) I invite the Honourable Member's attention to the reply which 
I gave to :Mr. Hussanally's Question No. 1336 on the 6th JUlte, 1924. 

,TElIPORARY PW}(()fiON's 1N 'fHt! OFFICES W MtLl'tAltt CON'l'ROLLEBS 0" 
ACCOtlN'I's. 

1563. ·Mr. O. S. Ranga Iyer: (1) Will the Government hI" pleased to 
~  if the foll()wing eases have' oc<!urred in the :Military ControUer's 
Offices: 

(a) Some clerks made permanl'nt in the office' of the Controller, 
Meerut on 1m April 1920 drE!W paty at ftg. 90 pft mensem 
from the said date while the pav of clerks senior to them 
-serving in other ol1ices, speeially late supply C!irele Was fixed 
at an amount below ~ . 90 per mensen1 1 

:(11) Clerks, who, having been on privilege leave or leave on 
medical eertifieatc or employed in a more important &eCtiOD 
or in C(1Dtrollilr '8 offices, Where there Was a large tlumber' 
of senior clerks and accountants, were not recipients of 
temporary promotions on 1st April 1920, as third grade 
accountants, are drawing less pay than their juniors in the 
same 01' other Controller's offices who happened to be super .. 
-visors on 1st April 1920, and in receipt of tempotary pro .. 
motioJ1S on that date 1 

-(2) If' so, will Government state why the next below rule 'Was not 
'Applied and' do they' propose to inquire into these cases T 

The Honourable Sir laail Blackett :  1 (a). Clerks einployed in eacli 
Controller's office are borne on a local roster of their oWn. The fact 
that a clerk of the ottice of the Controller, MeE!rUt, dreW pay at Rs. 90 
()n the 1st Apri11920 does nat give hi .. seni(trs in other atlkioi any claim for' 
• an ebhal1ced ~ of pay, • ( 
.  1 (b) .. The temporkry prQ1notiOOs in question Were intended to ~ 
granted locally to ~ li i  nll~  of junior clerks ',Vho ~ c ~l1 . 
tmdel·taken the'dut:res of sUPfrVl&Ors or othef eaually lmpor'ant d.waas-, 
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and o n~ n  decided that theRe promotions should be viewed as 
speeial promotions for the purpose of the next below rule. 

(2) Government do not propose to make further inquiries. 

TEMPORARY PROMOTIONS IN THE OFFICES OF MILITARY CONTROLLERS 01' 

ACCOUNTS. 

1564. *Mr. O. S. Ranga Iyer : Will the Government be pleased. to . 
state if this temporary lll'(,motion has been trcated as special, in what 
respect it diftered frolll other promotions made during the war, specially; 
temporary promotion of accountants to Deputy Assistant Controller,s 1 

The HODourable Sir Basil Blackett: Appointments of temporary 
Deputy Assistant Controllers were created during the war as necessity 
arose in each office. They were  llltellded to deal with the increase of 
work caused by the war and the new system of accounts. These appoint-
ments were additions to the sanctioned complement of Deputy Assistant 
Controllers in the Military Accounts Department for an indefinite period 
1Uld some appointments have, in fact, been in existence continuously for· 
the last 8 years. The temporary promotion of accountants, on the other 
hand, was specifieally sanctioned by Go."ernment only up to 31st March 
1920. The sole object was to benefit deserving men, actually perform-
in'" the duties of supervisors, in respect of their initial pay on 1st April 
1920. The concession was extended up to ;JOth April 1929 as .8 very: 
special case. 

TEMPORARY CI,ERKS AND ..iCCOB'NTANT;; r. THE ~  ACCOUl\"TS DEPAR'i-
MENT. 

1565. *Mr. O. S. Ranga Iyer : Is it not a fact : 
(a) that temporary accountants, appointed under Finance Depiu-t-

ment letter of 1916 and passed accountants' test in 1919, 
had under paragraph 52 (c), Civil Audit Code prior claim 
towards absorption in permanent and sllb-protem vacancies 
in accountants' grac\e (when tileir ultimate absorption in 
the accountants' grade was decided early in IV19 and 
assured, they havinfr bern allowed to appear at the S. A. S. 
examination in 191!J) over fourth grade clerks who passed 
accountants' test in 1919 or previous to 1919 but held only 
sub-protem appointments in the 3rd grade till after the 
result of S. A. S. examination of 1919 was out f 

(b) that-war service of these temporary accountants and graduate 
and non-graduate clerks before 1st April 1920 do not count 
towards promotion or pension. If so, why has not this con-
cession been extended to temporary clerks and accountants of 
Military Accounts Department f 

. The Honourable Sir Basil Blackett: (a) No. The provisions of para.-
graph 52, Civil Audit Code, have not yet been made applicable to the Mili-
tary Accounts Department and the qUe'1tioD of revising the existing rules on 
the subject is now under consideration. 

(b) The war service referred to does not count. These temporary 
accountants were I)riginallY engaged on certain specified conditions, and 
the fact that a sutlieient number of suitable men came forw .. d to take up • 
these temporary ~in n  proves thaw the ~  offered were liberal 
. ~llo . • ., •• • . 

• 
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:Mr. O. S. Ranga Iyer : Is it not a fact, Sir, that temporl.ry sen:ice of 
military officers, including temporary I. M. S. Officers on consolidated 
rates of pay, count towards pay and pension' 

The Honourable Sir Basil Blackett: That is a question of which 
I should require notice. 
Mr. C. S. Ranga Iyer: ,Va!! the Mndition of service of these tem-

porary accountants simIlar to that of o ~  1. j\L S.Officcrs t 
The Honourable Sir Basil Blackett: That also] should require notice 

(Jf. 
Mr. C. S. Ranga Iyer : Were the terms of Finance Department letter 

of 1916 unalterable like the laws of the Medes, or did it lie in the hands 
of Government, when the ordinary conditions of equity and thorough-
ness demanded. to increase the efficiency of the Department, which 
,ns then at a ,-ery low lenl, as pointed out by the Inchcape Commis-
sion T 
Mr. Chairman: Is the Honourable Member making a speech' 
The Honourable Sir Basil Bla'ckett : The Finance Department letter 

was a letter of the Government cf India and not a letter 01 the Medes and 
Persians. 
Kr. C. S. Ranga Iyer : Is it not a fact that the terms were inter-

preted very rigidly with a view to benefiting fourth grade clerks of the 
Department Y 
The Honourable Sir Basil Blackett :  I do not carry in my head the 

merits of the fourth grade clerk!;. 
Mr. C. S. Ranga Iyer: Are these temporary services ....... . 
Mr. Chairman : I am afraid I mm;t ask the Honourable Member to 

reserve his speech for the September session. 
Mr. C. S. Ranga Iyer : It is a supplementary question, Sir. 
The HOBourable Sir Basil Blackett : I should be very glad to answer 

these questions if I knew the answers. 

STOPPAGE OF CONVEYANCE ALLOWANCE OF CLERKS AND ACCOUNTA... ... T8 

ATTACHED TO UNITS AND FORMATIONS. 

1566. *Mr. C. S. Ranga Iyer: (a) Are the Government aware that 
the stoppage of conveyance allowance has given rise to much discontent 
among the clerks and accountants attached to Units and formations Y 

(b) Why has this allowance been stopped f 
(c) Is it not a fact that all sorts of allowances ineluding Syce and 

Forage allowance are still admissible to British personnel and officers 
until arrangements for suitable family accommodation near (at least 
within three miles) their offices or for suitable Government transport 
could be made for them Y 

(d j Will the Government be pleased to state what steps they propose 
~o take in the matter T 

The Honourable Sir Basil Blackett: (a), (b) and (d). I would refer 
the HOiIlourable Member to th£' answer which I gave to paragraph 3 
~f questwn No. 12~  asked by Mr. N. C. Kelkar on the 5th June 1924. 

(c) I do not know what is meant by the, reference to ' all Rorts of 
.allowances ' ... A Syce and ~'o  allowance is granted to certain Military 
()fficerll, because their anties reqllire them to maintain c ~ l'  and not 
!II. consideration of the distaace' between their, i nc~  and ~l i  offices . .. -- -- .... - ... 



Qt1ESTlOlCS AND .AN8WEB1. 

Mr. O. ~  Ruga Iyer : WiJI the Government beplease.d .to ~ 
the medical officers at Dehra Dun have expressed the opmlOn that ~  
would tell upon their health if they had to go to office on cycles aftel" 
meals from a distance of over three miles T 

The Jlonoura'ble Sir Basil Blackett.: No, Sir, I do not think so. 

Mr. O. S. Ranga Iyer : Are the Government aware that the roo' of 
discontent of these clerks and accountants is their inadequacy of pay 
in the abbence of allowances 1 

The Honourable Sir Basil Blackett: The desire for more pay is 
frequently a cause of discontent. 

PROBATIONERS IN THE SUBORDINATE ACCOUNTS SERVICE. 

1567. *Mr. O. S. Ranga Iyer : Will the Government be pleased to 
state: 

(a) the number of young men, excluding those appointed during. 
the year 1916-li, appointed by nomination as probationera 
in the S. A. S. since 1st April 1917 1 

(b) their educational qualifications T 
(c) how employed when selected T 

The Honourable Sir Basil Blackett: The required information is 
being collected and will be supplied to the Honourable Member in due 
course. 

REVISION OF PAY OF THE SVBORT)JNATI: STAFF OF TIlE MILITARY ACCOt:NTS 

DEPARTMENT. 

1568. *Mr. O. S. Ranga Iyer: Will the Government be pleased to 
state when the orders of the Secretary of State sanctioning the revised 
scale of establishment of clerks and accountants of the Military Accounts 
Department were receivcd by the Government of India f From what 
date was it sanctioned Y 

The Honourable Sir Basil Blackett : Thc orders of the Secretary of 
State sanctioning the revision of pay of the subordinate staff of the llili-
tary Accounts Department with retrospective effect from 1st April 1920 
were received by the Government of India on the 1st August 1921. 

MEMORIAL RULES. 

1569. ·Mr. O. S. Ranga Iyer: (a) Is it not a fact that the head of an 
office 0r a department has powen to withhold memorials on certain 
grounds T 

(b) Will the Government communicate to the House the rules under 
which the head of an office or department has power to withhold mea,v-
rials from those ~  him f 

(c) Will the Government say if they have an intention of modi-
fying the rules so as to prevent the head of an office or a department 
from wronglY' withholding such memorials , 

The Honourable Sir Alexander lIIuddiman·: ~ The Gov&nor General 
in Council is 110t pi imarily concerned with" the powers of heads of offices 
2r pepart;lX}e!!ts - ~-  l .oc~ o ~ n ' eo withhC)ld memorials addressed . - ..... -. ' .. -

• • • 

• 
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. to Local ~ f .. ~.  Those powers are given by rules i~8  by Local 
Governments. 

So far as memorials addressed to the Government of India are con-
cerned, the power» to withhold are given primarily to Local Governments, 
but for the purpose!:! of the rules in question, a Local Government includcs 
a local Administration, the Commander-in-Chief in India, and, in certain 
c ~  the head of a department directly under the Government of India, 
and Army, Divisional and Independent Brigade Commanders. 

(b) A copy of the rules regarding the ~ ion of petitions to the 
ilovernment ot India which are now in force will be supplied to the Honour-
able Member by the Home Department, if he so desires. 

(c) The authorities empowered to withhold petitions are required by 
the rulcs to forward quarterly to the Government of India a list of the 
,memorials withheld together with the reasons for withholding them. The 
G'overnment of India consider that this provision is sufficient, and they 
• 'have no intention of modifying the rules in respect of the power to with-
;}wId memorials. 

ANNUAL INCREMENTAL SCALES OF CI£JlKS AND ACCOUNTANTS IN THE MILI-
TARY AND CIVIL ACCOUNTS DEPARTMENTS. 

1570. ::'Mr. C. S. Ranga lyer : Will the Government be pleased to 
,state the difference between annual incremental scales of clerks (clerk!! 
passed S, A. S. examinat'on ~ not provided in the accountants grade) 
and the accountants in the Military Accounts Depa,rtment and the Civil 
Accounts Department 1 

The Honourable Sir Basil Blackett: Clerks who pass the Subordinate 
.AcCounts Service Examination are eligiblc for a higher rate of arumal 
increment, namely, B.s. 10 in the Civil Accounts Department and B.s. 5 in 
the Military Acconnts Department. In the case of the latter Depart-
ment, ,however, the maximum pay to which such clerks can rise is Rs. 20 
higher than the ordinary maximum. The scale of pay of the Subordinate 
,Accounts Sen-ice is Rs. 1:>0--20 --450 in the Civil Accounts Department 
(except in the Auditor Gencral's Office, where it is Rs. 200-20-36(}-30-
600) and in the Military Accounts D('partment Rs. 150-20-450-25-
500. 

PaOMOTION BY THE MU..ITARY ACCOCNTANT GENERAL OF CLERKS TO THE 

GRADE OF ACCOUNTANTS. 

1571. ·Mr. C. S. Ranga Iyer: (a) Will the Government be pleased to 
8 ~ if the Military Accountant General can promote a permanent 
clerk of his office to the sub-protem 3rd' and even 2nd grade accountant 
subject io paf!.sing the S. A. S. examination in preference to cler'cs pll!"Ne'J 
·S . .:\. 8. examination and retain him in that grade, if he :\tils '11 the 
t!xllmiJJation, thus blockir..g promotions of clerks who passed thfl ~. A. 8. 
examination T Is not a probationary accountant directly appointed in ~ 
SUb-protem vacancy subject to pasSitlg' the S. A. S. examination senior to 
that clerk, both passing the examination during the same year t 

(b) Can the Military Accountant General act contrary to gEmera.l 
. rules and ~nci l  laid ~ n in the Civil Coi'.e in regard to appointment 
Rnd ~o o l n. ~f clern to cc~ n n  grade in the absence of any dcfinitt' 
~l 8 m the MIlItary cco ~ . o c 1 1£ so, where are those special J'ules 
18111 down Y, ,.. ',; 



" !he Honourable 11ft Balit Blaokett: (ti) The reply to the flrst POl'· 
tion is in the ne6:ative, and the point referred t() in the second portion does 
not arise. 

(b) ~ ~ n  rules in reg:tl'd to oi~ n il  n~ o o ~~ of 
~l  to thl! Accouutabt'iI grade irO contaIned In AppendIx tv, lblitar}" 
Account Code, Provisional Issue, Repribt of 1923. The question of re-
vising these rules in accordance with thOse C6Dtaineci in the Civil Audit 
Codl! ill n(}w under tht! lIonltideratiOn 01. ~ n n . . 

Tm: o 1 111~  RAILWAY S'l'RId. 
Mr. 0bamaIl tall I ~  to put tho follow jng .qdQltiou" of ~ c  1: 

have given private notice I ~ 

(1) Is it a fact that the Podanut' RIli)way strike has tlot been 
~~1 • 

~  Is it a fat!t tht certain pr(Jnllncht ~n l fn n Were prevente<t 
*obl addressing both rail War wurkers and Mtrikfril 1 

(3) Is it a fact that the ~ n  has isslled l:otit'M stating' that the 
employees who do nOt jOin '''OrK by the 4th III Jnne will be 
dismissed f " 

(4) Will ~ n n n  be pl(laAE'd to make a ~ n  regarding 
the orjgin Of the strike Or the demands of the workers 1 

Mr. 0. D. M. Hihdlfy: (1) A<!(?oruinl' tv thE! latest inlortnation 
received the strike t>f firemen has been satisfacfo!rilv settled. So far as 
the Podanttr shops are concerned, the Agent reports" that men discharged 
in consequence of the strike are offering n ~l  fOr c~ l1 l n . 

(2) Government hav" li ~n newspapel' repurts W that effect but have 
no other ihformatiOIl.. 

(3) The Agent reported on 4th'instant that as a ~ol1 nc  of the 
strike of shop staft' the Podanur shops had been closed and men who did 
not return to duty on 4th instant Were treated As disoharged. 

(4) So far as firemen are concerned, the Agent's rapo-rts indicate 
that tht! trouble Was due to objection to engines being run in certain 
limited services with in~l  fireman. The trouble originated in Madura 
and 'trichinopolr and ended there almost at onc.. The strikers elaewher. 
appear to have been sympathetic. 

---"-
~  Ptl.OM ' ~ COUNClL OF STATE'. 

Mr. Chairman: The Secretny 'Will no" read .. Message which h_ 
bf!en received lr()m the Ctmncil ell State. 

Secretary of the AsaeD\bly : The :Message !uns as follows : 
" r am direeted to irtform TOU that the CounoiI of a.tEI have, "artheir meetinl 

ttl the 9th June, 1924, agreed without any amendntents to the Bill to provide for thd 
fOlltering and,development of the,8teel industry &·Br_ieh Iadia,wlUcli '!nul .PUM<l hI 
Wle ~8l i  A. .. embl1 Oil U\I Mh Juaej 111:14." • 

• 



. , 
. PETITIONS REUATING TO TnE INDIAN PENAL CODE . '~. 

MENT) BILL. • t 
n ~  OF SECTION 375.) 

~ l  of tht Aue!llbl)": Sit, under Standing Order No. 78, I 
have to report that three petitions have been received relating to the 
Bill further to amend the Indian Penal Code (Amendment of Sectiob 375) 
'Which was introduced in the Legislative .Assembly b1 Dr. H. S. Gour. Thd 
~i . ion  have been l>resented by : 

(1) Sreebath Tarkaratna, Dnd othets. 

(2) Keshaba Nath Sthritiratna, and others. 

(3) Upendranath Kanjilal, and others. 

Mr. Chaitman: This lt6tlse nD'W Btands adjourlif!d to a date w b. 
lu)tifl.ed hereafter. 

The .Assembly then adjourned nm: die. 

----

SOlO 
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ABDUL JJ A \"'E, llft.-
Question re European and Indian passengers on boardb the S.  S. 
"Frangestan". 2808. 
Question re lOBs of property of pilgriduI on the 8. S. "Yrangestan ~ 
2807-C8, 
QueStion re proposed I .. udhiana-Kalka Railway via SamraIa and o ~ 

24:-11. 
Que!<tion N seizure by the Police of certain manuscripts belonging to Maululls 
Abul KaIam Azad. 2431. . 

ABUL KALAM AZAD--YAULANA-
Question f'1J sei&are by tim police of eerlain mflJluseripts belonging to --. 
2431. 

ABUL KAS'EM, MA1.'1."J-
Steel Industry (Protection) BilI-
Discussion f'e admissibility or othE'rwlse of certain amendments before th6 
--was refened to Select Cammittee. 2302. 
Consideration of --
Clause 2. 2514-15, 2511. 

ACCOUNTANT(S)-
Question ,IJ annual ineremental seales of elerks and --in the Military and' 
Civil Acccunts Departments. 2908. 
Question f'e direct recruitment of --in the Military Accounts Department.. 
2242-43. 
Question nr grievanees of the --of the Public W ftks Department, BombaYr 
2847. 
Queetion f'e promotion by the Military AccountaJtt General of clerks to the-
grade of --. 2908-09. 
Question re sIIoppage of conveyaMe allOW&l1ee of clerks md --attachecl 
to units and formations. 29()6.07. 
Q1Iestion f"8 iaIIlpG1'&1'y olarb aDd ,-iD .tWr KilitaQr A:8IIIIIUDk Department.. 
2905-06. 

ACCOUNTANTS, DIVISIONAL- . 
Question tlJ revision ofepay alld llo l. l~~  01 - of ~11  BgpIbay l>residenef .. 
~1- 2. •  • 
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.. 
ACHARYA, MR. M.. K.-
Lee Commission's Report. 2659. 
Motion for Adjournment 1xl conSider the Lee Commission's Report. 2394. 
Question ,.e allegations against the administration of the  Oudh and Rohilkhand 
Raliway. 2785. 
Question ,.e alleged frauds in the Goods and Stores Departments of the Oudh 
and Rohilkhand Railway. 2786. 

Question ,.e case of Mr. Naidu,Station-master, Oudh and RohiIkhand Railway. 
2556. 
Question ,.e Europeans, Anglo-Indians and Indians employed 011 salaries of 
Rs. 100 and over on certain Railways. 2785. 
Question ,.e Indians in superior appointments on Railways. 2787-88. 
Question ,.e introduction of the watch and ward staff on Railways. 2786-87. 
Question ,.e report of the Indian Bar Committee. 2788. 
Question ,.e rival unions on the Oudh and Rohilkhand Railway. 2785-86. 
Question ,.e training of Indians for superior and subordinate appointments 
on Railways. 2788. 
Question ,.e uniforms for the traffic staff of the Oudh and Rohilkhand 
Railway. 2787. 
Stf'el Industry (Protection) Bill-
. Consideration of-
Clause 2. 2490-92, 2505. 
Clause 3. 2586-88. 
Schedule. 2682. 

ADJ Ot;Rh'?JEXT-
Motion for --to consider the Lee Commission's Report. 23M. 
Motion for --to record the Assembly's seme of disappointment and to 
express its indignation at the judgment of Mr. Justice MoCardie in the 
O'Dwyer libel suit against Sir Sankaran Nair. 2812-13. 

ADMINISTRATION REPORT(S)-

See under " Report (s) ". 

,ADVERTISEMENT (8)-

Question ,.e _ earnings from -. -. on telegraph forms and envelopes. 2272. 

ADVISORY COMMITTEE(S)- . 
Question ,.e constitution of --along with the establishmtmt of the Seamen's 
Recruitment Bureau at Calcutta. 277l. 

ADVISORY COUNCIL(S), LOCAL---

io~ ,.e ,--on Railways. 2357. 

AGITATION-

Question ,.e participation by retired Government servants and retired Army 
. Officers in politieal propaganda or --. 2256. 

AGRICULTURE, COMMISSION ON-

:  . See under" Commission on Agriculture". 

AGRICULTURIST (S), INDIAN-
Question ,..e indeb1e!lness ~f --: 2273. 

ARM.A.D ALI KHAN, 1tIR.-
Question ,.e abolition of the posts of Resident in Wariristan and Political 
Agent fo?" Wana.. 2742. 
Question ,.e acquisition of payer and pulp plant for the 1l0rest Research 
lw;titute, Dehra Dun. 27.1l-4e.' 
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• 
AH'MAD AIf" KHAN, MR.-contd. • 
Question re discharge of Chowkidars and Sergeants by the E. I. Railway. 
2742-43. 
Question re expenditure on the Indian Law Reports Committee, 1922.. 2741. 
Question re investigation into the eaUEes of Kala-Azar. 2897. 
Question re School of Mining and Geology and Chemical Research Institute, 
Dhanbad. 2742. 

AHMED, MR. K.- • 
Question (Supplementary) re abolition of Boards of Revenue. 2374. 
Question (Supplementary) re alleged canvassing of Members of Parliament 
by Sir Malcolm Hailey. 2384-85. 
Question re constitution of advisory committees along with the establishment 
of the Seamen's Recruitment Bureau at Calcutta. 2771. 
Question (Supplementary) re con~ ion with the Workers' Organisatious 
in India re6urding subjects to be disc1li!lled by the International Labour 
Conferences. 2736. 
Question (Supplementary) re dismissal of employees of the Audit Office o~ 

the Bengal and North-Western Railway. 2242. 
Question re inclusion of Indian seamen in the Workmen's Compensation Act, 
1923. 2771-72. 
Question re Indian Law Reports Committee. 2431-32. 
Question (Suppleme"Jtary) re Local Advisory Committe(!S for Railways. 2441. 
Question re percentage of votes polled at the general elections for the Legis-
lative AEscmbly in 1920 and 1923, respectively. 2374. 
Question (Supplementary) re pilgrims to the Hedjaz. 2357-58. 
Question (Supplementary) re quarters at Longwood Hotel, Simla. 2368. 
Question re recommendations of the Seamen's Recruitment Committee. 2760-
61. 
Question (Supplementary) re reduction of Railway fares. 2356-57. 
Question (Supplementary) re rent of quarters at Longwood Hotel, Simla. 
2366,2367. 
Question re reports relating to the recruitment of seamen. 2761-63. 
Question re representations regarding the recommendations of the Seamen's 
Recruitment Committee. 2771. 
Question re Seamen's Recruitment Bureau at Calcutta. 2771. 
Question (Supplementary) re State 113. Company management of Railways. 
2417. 
Steel Industry (Protection) Bill-
Motion to circulate. 2461. 
Discussion on Mr. D. P. Sinha's proposal that Members interested in the 
Tata Company should not be allowed to take 8l:y part in the debate. 
2471,  2473, 2484. 

AHMEDABAD-

Question re transmission of messages from Barodli. to Sayajiganj 1Iia __ • 
2811. 

AIYANGAR, MR. C. DURAl SWAMI-
Indian (Specified Instruments) Stamp Bill-
Consideration of-
Clause 2. 2764.. • • 

Question, re alleged assault by Britis.h soldi.1'5 on ~ . K. Sidhva of 
Karachi. ~ . 

• " . 
• 
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.i\.IYANGAR, MR. C. DURAISWAMI-contd. '( 

Question re dismissal Ilf Mr. Subba Rao, a Government telegraphist. 2425. 
Question (Supplementary) ,.e grant of passports to the proposed members of 
the Khilafat Delegation w Turkey, etc. 2430. 
Question (Supplementary) ,.e jail reform. 2539. 
Question ,.e opium policy of the Government of India. 2531-32. 
Question ,.e prohibition of the wearing of khadda,. by Government servants, 
.' etc. 2426. 
Question (Supplementary) ,.e rent of quarters at Longwood Hotel, Simla. 
2365. 
Question (Supplementary} ,.e working hOOl'8 of subordinates employed in 
railway goods-sheds. 2550. 

Steel Industry (Protection) Bill-
Discussion ,.e admissibility or otherwise of certain amendments before the 
--was referred to Select Committee. 2299-2300. 
Consideration of-
'Clause 2. 2486-89, 2493-96, 2500, 2506-07. 
C1a1ll!e 3. 256'>..-69, 2573 and 2581-84. 
Clause 6. 2679. 
Preamble. 2710-12, 2713-14. 

AIYANGAR, MR. K. RAlIA.--

Questi_ f'1I contractil of ielegraphisis, 2898-2903. 
Questio. re reclnctioD of military eIpenditure in 1924-25. 2903. 
Question ,.e renewal of the railway track between Waltair and Calcutta. 2903. 
Resolution ,.e removal of the import duty 011. sulphur. 2766-67, 2768. 
Steel Industry (Proieetion) Bill-
Consideration of --. 
Clause 2. 2496, 2501-03, 2507. 

Motion tn pass. 2730-31. 

AIYAR, SIR P. S. SIYASWAMY-

Exprel!lBiGD of oondo'len.ce at the death of Sit Asbutosh Mukharji. 2233-34. 
Resolutioo. ,.e Lee Cl)mmil!Sion's Report. 2813, 2814-2L 
Steel Industry (Protection) Bill-
Discussion ,.e admissibility or otherwise of certain amendments before the 
--was referred to Select Committee. 23~ 3. 

Consideration gf-
Clause 3. 2578-80,  2580-81. 
Schedule. 2697. 
Motioa flo pass. 2726·27 • 

.l.JAB KHAN, CAPTAIN-

Question ,.e Indian population in Hong Kong. 2875. 

AKBAR ALI-

Question ,e case of --, time-keeper, Koux station on the Kalab8jlb railway. 
2263 • 

. ;ALIPORE CONSPIRACY CASE-

Question,,-e attest after acquittal of' persons involved in the --. 2437. 

4LIANCE BANK, INQUIRY <;OMMITTEE-
See under C~  •• 

I. to { 
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ALL-INDIA ~  SERVICE-
Question ,.e increase of expenditure on the military Service and the --. 
2386. 

ALLOWANCE(S)-
QuestioD! ,e --' paid to tribal chiefs in the North-West trontier Province. 
2960-61. 
Question ,.e compensatory --to postmen and postal tnchials l ~ on 
the Frontier. 2560. 
Questiotl "e grant of' compensatory --to the omcets and subordinate staff 
f)f theG. 1. P. and B., B. and C. I. RUways stationed in Bombay. 2882. 
Question ,.e house-rent --of European, Anglo-Indian and Indian railway 
employees. 2535. 

QuestiOll rll hOWle-reDi --of relieving goOOs cl ' . ~ 2802. 
Question ,.e income-tax on the tenta.,ue --of military oi1leerB. 280f}' 
Q1Iestion re pay aud --of the two Arehitefls of the Central i ~ New 
Delhi. 2628-29. 

'Question ,.e payment of ~ in  --to relieving hands on State Railways.. 
2848. 
Quealiaa r' i&oppage of --of clerks and aeoountants aUecbad to Units 
&lid Formaiiona. 2906-07. 

AMBALA CITY-
Question ,.e undesirable surround:ngs of the --Post Offiee. 2529. 

AMEWYENT-
Question ,.e proposed --of the Government of India Act, 1919. 2532-33. 

AMERICA, UNITED STATES OF-
QuestifJll re faculties for third class passenger trafth! on railway itt --. 
2419-20. 
QuestiOllS re natunJisation of IIldians in the --'. 2652-9a, 274041. 

AMERICAN(S)-
Question ,.e number of --and SOllth Afrieans in Inilia and amount of 
property beld by them in this country, etc. 2774. 

ANGLO-INDIAN (S)-
Question ,.e admissiOfl of EUl'Opean, -' _. and Indim students to the Railway 
Techniea1 Institute, tJnited Provinces. 2250. 
Question ,.e distinctions in rates of pay dn:wn by ~  Christians, Parsis 
and Indians on the N. W. Railway. 2801-02. . 
Question ,.e European, --and Indian apprenticllS Yl. the O. &ad R. Railway 
Workshops at Lucknow. 2249-50. 
Question ,.e European, --and Indian employees on the G. I. P. Railway. 
2878-79. 
Question ,.e Europeans, --and Indians employed i& various capacities in 
thE principal railways in India. 2871-72. 
QuEstion ,.e Europeans, --and Indians employed on salaries of Rs. 100 
and over on certain Railways. 2785. 
Question ,.e European,s, --and Indians holdine saperior posts on Bailways.. 
2536. 

ANNEY, MR.. M. S.-
Res9lution ,.e Lee Commissionls Report. 2846. 

ANNUAL C ~ SCALES- • • 
Question +'e --of elerks and aecountatiti in ~ili  a:d Civil Aeeountll 
Dep.artmenta. ~ 8. • '. • 

• • 
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APPEAL (S)- ' I 
Question re --of the employees of the E. B. Railway .. 2849. 

APPOINTMENT (S)-
Question re dual ~ on the O. and R. Railway. 2795. 
Question re Indians iIll superior --on the Railways. 2787 -88 and 2794. 
Question re Indians in upper subordinate --on Railways. 2870-71. 
Question re rules relating to the power of making --to, and promotions 
• in, offices under the Crown in India. 2265-66. 
Question re superior --on the East Indian Railway. 2883-84. 
Question re training of Indians for superior and subordinate --. on Rail-
ways. 2788. 

APPRENTICE (S)-
Question re admission of Indian graduates. as --to the E. I. Railway W ork-
shops and Laboratory at Jamalpur. 2872-73. 
Question re appointment as foreman of Anglo-Indian and Indian --trained 
at Kanchrapara and Saidpur. 2854. 
Question re European, Anglo-Indian and Indian -' -in the O. and R. 
R:tilway Workshops at Lucknow. 2249-50. 
Question re grant of a State scholarship to an Indian graduate lately employed 
as an --in the Jamalpur Workshop of the E. I. Railway. 2873. 
Question re recruitment of Indian --for Ordnance Factories. 2420. 

ARCHITECT(S)-
Question re pay and allowances of the two --of the Central. Buildings, 
New Delhi. 2628-29. 

ARJAN SINGH-
Question re case of --, clerk, Rawalpindi Post Office. 2895-96. 

ARMY-
Question re educational facilities for Indian units in the --. 2890-91. 

ARMY, BRITISH-
Question re reduction in the rates of pay of officers of the --. 2752-53. 

ARMY CANTEEN BOARD-
Question re annual. profit or loss of the --. 2798. 
Question re payment of excise or license fees by the --. 2798. 
Question re restrictions on the operations of the --. 2799. 

ARMY, INDUN-
Question re illiteracy in the --. 2890. 

ARMY IN INDIA-
Question re sources of supply of beef for the --. 2656-57. 

ARMY OFFICERS, RETIRED-
Question re participation by retired Government servants and --in 
political propaganda or agitation. 2256. 

ARMY REMOUNT DEPARTMENT-
Quebtion 'f"e pay of veterinary assistants of the --and of the Army Veteri-
nary Corps. 2254-56. 

ARMY Y.ETERINARY CORPS-
, Qllestion re..pay of veterinAry a .. ;sistants of the Army Remount Department 

and of the --, ~ - . ' 
, ' 

• 
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• 
ARREST (Si-e- '. 
Question re --in connection with the Khilafat procession at Peshawar on 
the 16th November, 1923. 2259. 
Question re -.-' under Bengal Regulation III of 1818. 2422-24. 

ARTILLERY-

Question re training. of Indians f!)r the --. 2801. 

ASJADULLAH, MAULVI MIYAN-

Expressions of condolence at the death of --. 2231-35. 

ASSAULT(S)-

Question re alleged --by Mr. Tucker upon an Indian clerk. 2i93-94. 
Questions re alleged --by soldiers on Mr. R. K. Sidhva at Karachi Canton-
ment Station. 2424, 2426, 2544 and 2645. 
Question re alleged --by soldiers· on a Parsi p8S!lenger at the I4raehi 
Cantonment Railway Station. 2533-34. 
Question re --on Indian railway passengers by Europeans. 2654. 

ASSEMBLY-
. . 

Question re action taken on non-official Resolutions pe.ssed by the --during 
la!lt . session. 2:leo-62. 
Question re percentage of votes polled at tlk-general elections for the Legis-
lative --in 1920 and 1923, respectively. 2373-74. 
Reply to the greetings of the --to the Members of the Labour Party. 
2402. 

ASSENT TO BILLS-
See under " Governor General ". 

.~-

Question re alleged over --to income-tax of a merchant of Surat by the 
ln~ l l -  Officer of that pla.ee. 2857-58. 

ASSISTANT STATION MASTER(S)-
QUe!'tion re European and All!!'lo-Indian Station maaters and --on the 
Eastern Bengal  Railway. 2850-51. 
Question "f! quarters for Indian --in the Katihar District. 2643. 
Question re salaries of Indian station masters and --on the Eastern Bengal 
Railway. 2850. 

ASSOCIATION(S)-. 
. Question. re non-recognition of the Bengal and North-Wes4-..ern Ra;}waymen's 
--. 2881. 
Question re official recognition of Railway Unions or--. 2880, 

AUCTION-
Question ,.6 olearance of materials belonging to the O. and R. Railway, sold 
by --to contractors. 2795. 

,AUDIT OFFICE-. 
. Question ,.e dismissal of employees of the --vf the Bengal and North-

Western Railway. 2241-42. 

" ,AWAKENING OF ~  THE "_. .  • 
I Question ,e proS6ription of Mr. H: M.,HYJltiman's book It.-", 2428. . . • . .. 

• •• • 
• 
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BAGGAGE, LOSS OF-
Quef;tion re --of lll i~ pilgrims to the Hedju: b7 ~ on the S.S. 
" Frangestan". 2358. 

BANNU-
Question re limitation of the period of retention of poetsl o.tBci.all at pOll 
• offices beyond --, Kohat and Dera Ismail. l{ha.n. ~. 

BAR COMMITTEE-
See under" Committee(s) ". 

BARABANKI-
QUebtion re dismissal of Mr. S. V. Naidu, late StatiOQ Master of --. 2627. 

BARODA-
Question Fe ~io . of II1CSS8g88 from - to ~ lfl l .  tIiQ Ahal.d. 
bad. 2811. 

BEDAR B.A.K.HT-
• Quf:6tion re pension of one --. 243fi. 

BEEF-
Question re sources of supply of --for the Army in Inw... 2606-51. 

BELL, MR. R. D.-
Resolution re Lee Commission's Report. 2837-39. 
Steel Industry (Protection) Bill-
Consideration of-
Clause 3. 2584-8&. 

BENARES-
Question re emigration agents employed lIy the Emigmtion Depot at --_ 
2782-83. 
Question re emigration depOt at -' -. 2781-82. 
Question re inspection remarks of visitors to tlle Emignrtion ~  --p 
2783. 
Question 'II number of ~ n menzited ty the Emicration DepOt, --p 
2783. 

Queetion re vemacmlar IIOtiftcation JK1blishecl by a.. :Emigration ColDlIli..-
sioner, -. 2782. 

BENGAL AND NORTH-WESTERN RAILWAY-
Question re contract with the --. 2385-86. 

~ ion re dismissal M employees of the Audit Omce of the --. 2241-42p 
Question re duties of poinismen on the --. 2880. 
Question re erection of sheds for third elass passeuger. af S'onepur and! . 
Samastipur Railway stations ~ the --. 236'4. 

Question re formation of District Committees on the --. 28SJ..8% 
Queetion ,e inlilUtl.eiently sereeDed lakin. 1ft ~ III t.lte E_ :r.w.wu 
Railway and the --. 2375. 
Question re latrines on the --stations. 2236. 

i~ re liabiliQr of poin,t,slllCn on the --iJI, caaes of 1'IIIl!liar" tNiD 
thefts. 2880. 
Bee under I' ASBOeiation". 

BENGAL,NAGPUR RAILWAY-
Question re c!)'Vererowding &lid unPlUlCtuality of tram. ~ the Iiowna-Kaehada 
IieCtion of the --. t 2374. , , 

, , 
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BENUAL-NWPUlt HAILWAY-contd. 

io~ re utilization of the Fines Fund-on tne --for providing outfit 
allowances for children of employees attending Hill schools. 28'75.' 

BENGAL REGULATION In OF i i~ 
Qucstion r('arrests under --. 2422-24. 

BEZWADA-
Qucstions re dismissal of Mr. N. Subba Rao, telegraphist, 
2632-34. 

BHORE, lIlt. J. W.-

Oath of Office. 2231. 

BHUBA VAl.r-

240]-11, 

Question f'e transfer of office of the Superintendent, Railway Mail Service, 
from --to Poona. 2557. 

BIHAR,-

Question re floods in --. 2426-28. 

BIHAR AND ORISSA-

Question re floods in --. 2383-84. 

BILL(S)-

ASSENT OJ' THE GoVERNOR GENERAL TO --. 2281 .. 
--pa.o;sed by the Couooil of State (laid on the table). 2401. 
INDIAN PENAL CODFi (AlIENDllENT) (AllENDllENT OP 8BC'1'ION 375)-
Motion to circulate report of Select Committee. 2769. 
Adopted. 2769. 
Petitions relating to the --. 2561-62, 2813, 2910. 

INDIAN SOLDIERS LITIGATION (AllENDllENT)-

--pa."sed. by the Council of State (laid. on the table). 2401. 
Motion to eonsider, as passl'd by the Council of State. 2764. 
Adopted. 2764. 
Motion to pass, as passed by the Council of State. 2764. 
Adopted. 2765. ' 

INDIAN (SPECIPIED INSTRUMENTS) STAHl'----

--passed. by the Council of State (laid on. the table). 2401., 
Motion to eonsider, as passed by the Council of State. 2763. 
Adopted. 2763. 
Consideration. 2764. 
Motion to pass, as amended. 2764. 
Adopted. 2764. 
Message from the Council of ~ agreeing to, the amendment made by the 
Legislative Assembly in the --. 2829. • 

STmEL ,INDU8TRY (PRoTECTtON)-

..Introduced. 2281. 
Motion to eonsider. 2292. 
Motion to refer to Select Committee. 2314. 
Motion to refer to Select Committee adopted. 2352. . 
Constitution of the Select Committee. 2353. 
Presentation of the Report of the Select Committee. 2397. 
Motion to consider Select Committee's Report. 2397. • 
Postponement of the c!iscussion of the .Selec"t ~ i '8 Meport. 2401. 
Motion to  circulate. 2444. 

LlO3LA -. • • • 

-

• 
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BILL (S )-co'atd. , I 
STEEL INDUSTBr (PBoTi:cTION) -cotifd. 
Negatived. 2469. 
Motion to consider, as amended by Select Committee, adopted. 2470. 
Proposal by Mr. D. P. Sinha that Members in ~l  in the Tntn Company 
should oot be allowed to take any part in the debate. 2470. 
Consideration of --. 2485-2524, 2562-2621 and 2661-2725. 
Motion to pass. 2726. 
Adopted. 273l. 
Message from the Council of State regarding the passing by that Chamber 
without any amendments of the --. 2909. 

BLACKETT, THE HONOURABLE SIR ~ 

Indian (Specified Instruments) Stamp Bill-
Consideration of-
Clause 2. 2764. 

Motion for election of a member to the Public Accounts Committee to fill 
the vacancy caused by the resignation of his sent on the Assembly by 
Mr. K. C. Roy. 2353. 

Resolution re Lee Com.mission's Report. 2842-44. 
Steel Industry (Protection) BiU-
. Motion to refer to Select Committee. 2M6 & 2327-31. 
Discussion on Mr. D. P. Sinha's proposal that Members interested in: the 
Tata Company should not be allowed to take any part in the debate. 
2480-81. 
Consideration of-
Clause 1. 27{Y,i-07. 
Clause 2. 2 ~  2507, 2511-12. 
Clause 3. 2599-2602, 2608. 
Clause 5 (re-numberedclause 6). 2668-69. 
Preamble. 2718. 

BLUE-BOOKS--
Question re east of' free supply of --and Administration Reports relating 
to Central subjects to Members of the Indian Legislature. 2654. 
Question re sale of Government of IDdia --at the headquarters of aU 
provincial Governments. 2654-55. 

BOARDS OF REVENUE-
Question re abolition ~f --. 2374. 

BOLPUR-
Question re residenee of a German scholar at --. 2237 ~3 . 

BOMBAY- . 
Question t:e acquisition of land by the B.,' B. and C. I. Railway for extension 
of their terminal station in~. 2746. 
Question re graut of compensatory allowllMe to. the officers and subordinate 
staff of the G. I. P. and B., B. and C. I. Riwways stationed in --. 2882. 
Question re grievance!' of the .C ~o n n  of tlie Public Works DepartJJl8llt, 
-. 2847. 
Question re letters of the --Humanitarian League, dated the 30th January 
and 10th Maroh, 1924. 2236. 
Question re overcrowdillig of night' trains leaving --for Nasik and Poona 
re!>]>cctively. 2852. ' 
Questior: ~ reduction of. the number' of sets of R. M. S. sorters working 
between --and ShoJapur" 2810. •. 
Question re ~ n  of. ProfessOr Herzfeld, a German scholar, at __ . 
2238. • 
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BOMBAylBARODA AND CENTRAL INDIA RAILWAY-
Quelltion re acquisition of land by the --for extension of their terminal 
station in Bombay. 2746. 
Question re contract for printing work for the --. 2252. 
Question re OODveraiQD of the G. L P. Railway and the --into State Rail-
ways. 2750. 
Question re employment of Indiags on the --and the R. M. Rtilway. 
2869-70 .. 
Question re footbridge between Parel station on the G. I. P. Railway and the 
Ewhinstone Road station on the --. 2808-09. 
Question re grant of compensatory allowance to the officers and subordinate 
staff of the G. I. P. Railway, and --stationed in Bombay. 2882. 
Question re stoppage of the 20-Down Delhi Express at Pataunda Mahabir 
Road station on the --. 2807. 

BOOK DEPOTS-
Question rtJ discontiDuance of the sale of Government of India publications at 
the provincial Government --. 2438-39. • 

BOOKING DIFFICULTIES-
Question re --at Jharia station, ete. 2436-37. 

BOVINE CATTLE-
See under" Cattle". 

BOYCOTT-
Question re --of foreign made cloth. 2781. 

BRAY, MR. DENYS-
Oath of O1II.ce. 2231. 

BRIBERY AND CORRUPTION-
Questiou re alleged charges of --against certain employees of the office 
of the District Traffic Superintendent, Katihar, E. B. Railway. 2851. 

BRITISH CABINET-
Question re Committee appointed by the --to co_der Indian affairs. 
2543. 

BRITISH C ~ 

Question re duties of the 
Hedjaz, etc. 2362. 

at Jeddah towards Indian pilgrims to the 

BRITISH EMPIRE EXHIBITION-
See under" Exhibition(s) ". 

BRITISH GUIANA-
Question ,.e ~ l i  among Indians in the riot in --. 
Question re franchise for Indians in --. 2775. 
Questio.. ,.e Indian Members of the --Legislature. 2776. 
Question re Hbooting of Indians ill --.. 2775. 

BURDWAN-

2412-13 • 

Question re appointment of Mr. Leuge as Officiating Postmaater, __ 
2868. . 

Question re complaints regarding the timings of certain down low trains 
between Howrah and - on the E. I. Raitway. 2878. • • 

QJl!'IStiOli. re. grievaDC118 of third e1&1S ~ db the local Howrah to __ 
serrioe On the E. I. Railway. 2877-7i .. 

• • 
• 
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BWDWAN DIVISION-
Question re stoppage of 
2868. 

. m' 'If promotion of certam pOlita! 0 cials 0 the 

BURMESE CANDIDATES-
Question re --for the last I. C. S. examination held in India. 2361. 

o 

CABLE(S)-
Question re expenditure on --exchanged between the Government of India 
and the India Offiee. 2363. 

CALCUTTA-
Question re opening of the port of --. to pilgrim tra.ftie. 2790-91. 
Question re removal of the railway track between Waltair and --. 2903. 

CANTEEN(S)-
Question re provision of --for Indian troops.. 2889. 

CANTEEN BOARD--
See under" Army Canteen Board ". 

CANTONMENT (S)-
io~ re administration of --under the new Cantonment Act. 2797. 

Question re appointment of Executive Offieers under the new -->!Cheme. 
2800. 
Question re appointment of Indians as sub-divisional officers in --occupied 
by Indian troops. 2268-69. 
Questiolll re exclusion of sadar bazaars from --areas. ~7 - 7. 

Question re expulsions from Indian --. 2799-2800. 
Question re grant of the franchise in --. 2650-51. 
Question re treatment of plague patients in --. 2789. 

CANTONMENT ACT-
Question re administration of Cantonments under the new --. 27;97. 
Question re appointment of executive offieers under the new --. 2-405. 

CANTONMENT AREA(S)-
See under" Cantonment(s) ". 

CANTONMENT HOSPITAL(S)-
See under" Hospital(s) ". 

CANTONMENT SUPERINTENDENT(S)-
Question re --, Hyderabad, Sind. 2863. 
Question re cost of telegram!:' recommending the --, Hyderabad, Sind, for 
9the post of Executive Officer. 2863. 

CANTONMENTS DEPARTMENT-
Question re appointments of Indians and Europeans to the --. 2257 58. 

CANV ASSING-
Questiol18 re alleged --of Members of Parliament by the Honourahle 
Sir Malcolm Hailey. 2384-85,  2651-52. . . 

OASH CERTIFICATES- • ~ 

Question re ~l in  of pasta! seopiities and --in the names of twopersolls. 
2555-56. I . . . . 
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CA..TTLE- ~. 
.  l 

Question re total number of bovn.e --slaughtered in military slaughter 
houses. 2657 . 

. '::A V ALRY GRANTEES-
Question re rule of primogeniture obtaining in the case of tenaneieti held by 
--in the Lower Jhelom Canal Colony. 2803-04. 

CAWNPORE- • 
Question re shooting of mill hands at --. 2392-93. 

CA WNPORF. CONSPIRACY CASE-
Question re fees of Mr. Ross Alston, barrister for the prosecution, in the --. 
2627. . 

CENTRAL LEG ISLATU&E-
See under "14.';slature(s) ". 

CENTRAL SUBJECT(S)-
Question re C08t of free supply of Blue-books and Administration Reports 
relating to --to Members of the Indian Legislature. 2654. 

CHAIHMAN(MEN)-
Appointment uf Diwlln Bahadur l1. Ramachandra Rao to the Panel of --. 
2769. 
Ruling by Mr. --that the Mution for Adjournment for the porpOS(' of 
expressing indignation at the judgment of Mr. Justice McCardie in the 
O'Dwyer lihel suit ·:gainst Sir Sank&!"Rn Nair is out of order. 2812. 

CHAMAN LAL, MR.-
Asks, in vi!'w of Mr. President's ruling that no motion to impose a tax c::n 
be made except on the recommendation of the Crown, what would be the 
positiun if the. Select Cummittee on the Steel Industry (Protection) Bill 
came in with certain recommendations, say, nationalization, and embodied 
tho>'t' recommendations in the Bill itself and presented that BilI to the 
Hou:<e. 2297. 

Lee Commission{s Report. 2659. 
)Iotion for Adjournment for th!' purpasc of expressing indignation at the 
judgment of Mr. .J i l~ l\lcCardie in. the O'Dwyer libel suit against Sir 
Sankaran Nair. 2812-13. 
Question re addition:t! expenditure incurred by the introduction of thf' time 
scale in the Military Aceoonts Department. 2372-73. 
Question re adequate staff for post office and R. M. S. sections. 2559-60. 
Question re allegt'11 inh'rception of oorrespondl'nce of Memhers of the Legis-
lative AS:<emhly. 2i72. 
Question re alleged Sh.ldo\,;ng of Members of tI\l' Legislative Assembly by the 
police. 2772. 
Question ,.e case of A r jan Singh, clerk, Rawalpindi Post Office. 2895-96. 
Questiun TO ~  of Dr. JiWlI1I Lal, late -88 i~ l 1 i SU!'geOll. 2531. 
Question! re case of Lnr.hman Dass, clerk, Rawalpindi Post, Office. 2861. 
Question (Supplementary) re casualties ·among IlluiallS iiI the riot in British 
Guiana. 2413. 

question re circulation of tour programme.; (If high officials to post ofices. 
2861. 
Question re compen,;atory allowances to postmen and postal meniaisempioYl'd 
on the Frontier. 256\· • 
QuestiolJ (Supplementary) re delay in ~ n .' of monthly ~ tQ emplo1eet1 • 
in organillCd factories. 2737.'· ' 

• •• • 
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Question (Supplementary) 
sion. 2247. 

'I 
,.e discussion of the reports of the Lee Commis-

Question ,.e dismissal of Kessar Singh, sorter, R. M. S., • L' Division. 2859-
60. 
Question (Supplementary) ,.e dismissal of Mr. Subba Rao, a telegraphist. 
2541, 2542. 

• Question ,.e franchise for Indians in British Guiana. 2775. 
Question ,.e grant of special promotions for field service to members of the 
Posts and Telegraphs Department. 2860-61. 
Question ,.e harassment of Members of the Legislative Assembly by ticket 
examiners at railway stations. 2773-74. 
Question ,.e Indian Members of the British Guiana Legislature. 2776. 
Question re law relating to interception of the correspondence of private 
individuals. 2773. 
Question re limitation of the period of retention of postal officials at post 
offices beyond Baunu, Kohat and Dera Ismail Khan. 2560. 
Question ,.e location of the new General Post Office at Peshawar. 2896-97. 
Question re number of Americans and South Africans in India and amount 
of property held by them in this country, etc. 2774. 
Question re pay of the lower ~ ~ of clerical establishment of the Military 
Accounts Department. 2371-7:!. 
Question ,.e personnel of the ~fo  Committee. 2774. 
Question ,.e personnel of the Taxation Committee. 2776. 
Question ,.e postmen and menials employed on night duty in the post offices 
in the Punjab Circle. 2862. 
Question (Supplementary) re present price of petrol in In,dia and its price 
duri.D.g the past five years. 2648. 

Qu,*,1;ion (Supplementary) ,.e proposed amendment of the Government of 
India Act, 1919. 2533. 
Question ,.e punishments infiicted on the staff of the Delhi Head Post Office 
from 1920 to 1924. 2559. 
Questioll (Supplementary) re recommendations of the &amen's Recruit-
ment Committee. 2761. 
Question ,.e recoveries from postal officials on account of 1088 of insured 
articles during 1923-24. 288";-89. 
Question (Supplementary) ,.e regulation of the payment of wages within a 
fixed PSlriod after they are due. 2738. 
Question (Supplementary) re reports relating to the recruitment of seamen. 
2761,2762. 

io~ ,.e repre;;entatioll regarding the pay of clerks of the lower grades of 
the Military Ae·counts Department. 2372. 
Question rl' retrenchment of permanent and reserved post clerks. 2861-62. 
Question (Supplementary) re rival unions on the O. and R. Railway. 2785. 
Question (Supplementary) "e RU8!lian Rouble Notes. 2750. 
Question re shooting of Indians in British Guiana. 2775. 
Question (Supplementary) ,.e shooting of mill handt; at Cawnpore. 2392-93. 
Question "IJ South Indian Railway strike. ·2909. 
Question ,.e supersession in the office of the Post Master General, Punjab. 
2558. . 
QUlllltjon ,.e supersession of Post Masters and n ~ c o  in the Punjab Postal 
Circle. ~~7 -58. • 
Question l n~  ,.e .1~  for locomotives. 2638 • 

• • 
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CHAMAN ~ Ma.-cofltd. • 
Question '\-tourl! of inspection of the Post Master General, Punjab Postal 
Circle. 2892-93. 
Question re training of POlltal and Railway Mail Service probationers. 2894-
95. 
Question re travelling allowances of the Post MS!lter General, Punjab Postal 
Circle, during 1920-21, 1921-22, 1922-23 and 192::J-24. 2893-94. 
Question re travelling allowances of the PO!;t Masters General in India dur'.ng 
1922-23 and 1923-24. 2888. 
Resolution re Lee Commission's Report. 2842. 
Steel Industry (Protection) Bill-
Discussion "e admil!Sibility or otherwise of certain amendmenl:8 before the 
--was f ~ to Select Committee. 2293, 2297. 
Motion to refer to Select Committee. 2325, 2331-34, 2346 and 2350. 
Motion to circulate. 2457,  2465. 
Discussion on Mr. D. P. Sinha's proposal that Members interested in the 
Tata Company should not be allowed to take any part in the debate. 
2477-78, 2485. 
Consideration 01-
Clause 3. 2671. 
Preamble. 2708-09, 2710, 2719 and 2723. 

CHARGE ALLOWANCE(S)-
Question, re --of European Rnd Anglo-Indian station masters. 2535. 

CHARGEMEN-
Qu&!tion re admission of Indians to the posts of journeymen and --on the 
O. and R. Railway. 2250. _ 
Question re --and journeymf'n ill the O. and R. Railway Workshops at 
Lucknow. 2248-49. 
Question re employment of Indian!! a,; foremen, --, etc., on railways. 2872., 
Question re Indian --and foremen on the O. and R. Railway. 2794. 

CHEMICAL RESEARCH INSTITUTE-
Question re School of Mining and Geology and --, Dhanbad. 2742. 

CHIEF JUSTICE(S)-
Ineligibility of pleader-judges for appointment as permanent --of High 
Courl:8. 2760. 

CHIEF(S), TRIBAL-
Question re allowance paid to --in the North-West Frontier Province. 
2360-61. 

CHILDREN-
Question re prohibition of the employment of women and --in mines, etc. 
2856-57. 

CHOWKIDAR(S)-
Question re discharge of --and sergeants by the E. I. Railway. 2742-43 . 

• 
CHRISTIAN (S)-

QuestiOI1! re distinctions in rates of pay drawn by Anglo-Indians, --, Parsis 
and Indians on the N. W. Railway. 2801-02. 

CIVIL ACCOUNTS DEP ART.MENT-. • 
Question re annual incremental scales of cl ~  and atcountants it the Military 
Accounl:8 Department and --. 2908. • 

'. . • 
• 
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'CLEMENTS ~  AND COMPANY, MESSRS.-
• Questiollre contract with -. -. -. 2412. 

.. , 
CLERICAL ESTABLISHMENT-

io~ re pay of the lower grades of --of the l\filitary Accounts Depart-
ment. 2371-72 .. 

CLERK (S)- . _ 
Question te nlleged assault by !Ir-'l'ueker upon an Indian --. 2793-94. 
~ Cf. ion rl' !lnnnal incremental scnles of --and accountunts in the Military 
and Civil Accounts Departments. 2908. 
Question re houS('-rent allowlmee for relieving oo~  --.2802. 
Question re stoppage of conveyance allowance of --and accountants attached 
to units and Formations. 2906-07. 
Question re strength of Inspectors and --in the Northern India Salt 
Department. 2239. 
Question. re temporary --and accountants in the· Military Accounts Depart-
ment. 2905-06. 

IJLERKS, ASIATIC-
Question re allegations against --and Indian money-lenders in ~ report 
of the Commission on Agrieulture appoint('d by the Zanzibar Government, 
1922. 2414-15. 

CLIFTON RAIL WAY CROSSING-
Question re proposefl (.'Onstruction of an overbridge at the --at Karachi. 
2429. 

Be._ UIlder "Crossing (8) ." 
CLOTH-
Queation re boycott of foreign made --. 2781. 

COAL-
Question rti countervailing duty on South African --. 2886-87. 
Question re facilities f.or the --trade. 2865. 
Question re wagon !'upply for --. 2241. 

COALFIELD (S)-
Question rt coal mines in the Raneegunj and Jharia --under -Indian and 
European management.. 2887-88. 

COAL MINES-
Question re --in the Raneegunj and Jharia coalfields under Indian and 
European. management. 2887-88. 

COAL TRANSPORTATION OFFICE-
Question re abolition of the --. 2887. 

COAL TRANSPOR'J'ATION OFFICER-
Question re allegations against the --. 2887. 

COCHRAN, MR. A.--
Oath of Office. 2231. 

COCKE, MR. H. G.--
Question re annual profit or 108s of the Army Canteen Board. 2798. 
Question re Lee Commission '8 Report. 2897-98. 
Questio& re pa)'!llcnt of excise or license fees bv the Army Canteen Board. 
2798. . 

Question re .,restrictions. on'the QperatiolJ8 of the Army Canteen Board. 
. -2799. < 

,  f 
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• 
tOCKE, MR.'..H. G.--contd. 

Question re sale of surplus stocks of whisky by the Supply 
Department, Luhore. 2797-98. 
Steel Industry (Protection) Bill-
Consideration Ilf-
Clause 2. 2;;11. 
Clause 5. 21;76-77. 

COMMERCIAL INT£LLIGENCE DEPARTMENT-

• 
and Transport 

Question re duties and salaries of the gazetted officers of ~-. 2361-62. 

COMMISSlON(S)-
Question re discussion of the reports of the Frontier CommittMe, the Bar C0m-
mittee and the Lee --. 2246-47. . 

Question re expenditure on the Lee --. 2271. 
Question re puulication of the Report of the Lee --_ 2246. 

COMMISSION ON AGRICULTl'RE-
Question re ll11eg&tions against Asiatic clerks and Indian money-lenders in the. 
report of the --appointed by the Zanzibar Government in 1922. 2414-
15. 

COMMITTEE(S)-
Meetings of the ~ n in  Finance ~- n  of the --on the separation of 
Railway Finances. 2763. 
Question re apl-'oiutment of an Indian Christian to the --on the expansion 
of the Indian Territorial Force. 2655. 
Question re --appointed by the British Cabinet to consider Indian affairs. 
2543. 
Question re --on constitutional reforms. 2542-43. 
Question re --un Indian Taxation. 2756-57, 2759. 
Question re composition of the --of enquiry into the working of the :re. 
forms. 2545. 
Question re depc.rtroentn.l--on the working of the reforms. 2532. 
Question re discussion of tbe reports of the Frontier --, the Bar --and 
the Lee CommissIOn. 2246-47. 

Question re expenditure on the Indian Law Reports --, 1922. 2741. 
Question re formation of District --on the B. and N. W. Railway. 288]-82. 
Question re opinions of the High Courts on the report of the Indian 
Bar --. 2M{i. 

Question re }lersonnel of the Reforms --. 2774. 
Question re personnel of the Taxation --. 2776. 
Question re ~o n ion8 of the --on Indian Students. 2389. 
Question re recommendations of the Indian Bar --. 2252,  2640. 
Question re recommendations of the Seamen's Recruitment --. 2760-61. 
Question re Reforms ~-. 2804-05. 
Questions re Reforms Inquiry --. 2799,  2870. 
Question re report of the Alliance Bank Inquiry --. 2360. 
Question re Reports of the Frontier --and the Bar --. 2246. 
Question re reports of the Indian Bar --. 2788. 
Question re reports of the Railway Risk Notes Revision --. 2744-
See under "Indian Law Reports Committee". 
See under" Indian Mercantile Marine Committee ". 
See under "Reforms ~ i  Committee". • 

~  ON PUBLIC ACCOUNTS-. 
• 

• • 
Election of Pandit Shamlal N chru to tie ~ 2m 
Ll03hA. • • •. .  . • • 

• 
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, . 
COMPANY'"MANAGED RAILWAYS- I 
Qusetion re enhanced powers of Agents af State Railways and Directors of 
--in regard to establishments. 2388. 

COMPENSATION-
Question ,.e --paid to the families of Indian soldiers, sailors and labourers 
who died on (lctive service during the war. 2370-71. 
Question re --to military medical pupils refused enlistment in the Indian 
• Medical Department, etc. 2266-67. 

COMPENSATION CLAIMS-
Question re --paid by various Railways for goods stolen, lost or damaged. 
2645-47. 

COMPENSATORY ALLOW ANCE-
See under" AlloV'ance(s) fl. 

COMPETITION, F::YttEWN-
Question rF. -_ .• with the Indian steel indnstry. 2530. 

C ~ C -

Expressions of --at the deaths of Mr. Satish Chandra Ghosh, Yaulvi MiyaD 
Asjadullah and Sir Ashutosh Mukharji. 2231-35. 

CONFERENCE--
Question ,e proceedings of the Imperial Economic --and report of the 
Honourable Sir Charles Innes in regard to his delegation to the same. 2256. 

CONGRATULATIO:S(S)- . 
--to Mr. President, the Honourable Sir Alexander Muddiman . and the 
Honourable Sir Bhupendra Nath Mitra. 2232, 2235. 

CONTRACT (S)- . 
Question re --for Government stores. 2746-47. 
Question re --for printing work for the B., B. and C. I. Railway. 2252. 
Question re --of telegraphists. 2898-2903. 
Question re--with the Bengal and North-Western Railway. 2385-86. 
Question re --with Messrs. Clements Robson and Company. 2412. 

CONTRACTOR(S)-
Question re clearance of materials belonging to the O. & R. Railway sold 
by auction to --. 2795. 

CONTRIBUTlON(S)-
Question re --to institutions 'training candidates for the Indian Civil 
and Military Rervices. 2548-49. 

CONTROLLER OF MILITARY ACCOUNTS, POONA, OFFICE OF THE-
Quesiton re claims of Mr. R. S. Muley, formerly II. clerk in the --, to propor-
tionate pension. 2443-44. 

CO}.,rvEYANCE ALLOW ANCE-
See under" Allowance(s) ". 

CORRESPONDE.NCE-
Question re alleged interception of --of Members of the LegiElBtive As-
sembly. 2772. 
Question re law relating to the interceptioo of the --of private indhiduals. 
2773. 

COTTON-
Question re priAle of jute, --and other goods purchased by Government. 
2248. 

COUNCIL OF STATE-
Bills <passed by the --laid on the table. 2401. 

~  f ~ the --. agteein!\ to the amendntent made by the Legislative 
Assembly In the Indi"an (Spcmfied Instruments) Stamp Bill. 2829. 
Message from the --re tllf pr.!JJing by that Chamher, without any amend-
ments, of ~  Steel Industr{' (Protection) BiIl. .2909.' • 



INDEX TO LEGISLATIVE ASSEMBLY DEDATES • 19 

• CREMATION- ,. 
QuestiODt ,e an-angements for --at Lalmonirhat on ~  Easteru Bengal' 
Railny. 2643. •  • 

Question re dismterment and --of the bodies of Hindu and Sikh soldiers 
killed in the Citeat War. 2425. 

CROSSING(S)-
Question re overbridge at the Clifton and the Devon Villa --at Karachi 
2537. 

CROWN IN INDIA, OFFICES UNDER THE-
Question re rule<! the power of making appointments to, and promotions 
in, --. 2205-66. 

CURRENCY-
Question' r'j increased public demand for --and credit. 2868-69. 
Question re introduction of gold --in India. 2847. 

CURRENCY DEP ARTMENT-
Question re expenditure on stores for the --. 2859. 

CURRENCY NOTF-
Question re eXI'Cllditure ineurred OD the design for a new ten-rupee --: 
2858-59. 

D 

.. DAILY .~ ~ 8INDH-
Questoin re letter in the --, re "Disenfranchised Europeo.ns of Sindh". 
2240-41. 

DALTONGANJ-
Question re n~  trains between Sone East Bank and --on the E. I. 
Railway. 2855-56. 

DAMAGURIA-
Question re earnings of the Enst Indian Railway from the traffic offered by 
the Kasta and --sidings. 2888. 

DAMODAR EMBANKMENT-
Question 1"e extension of the Tarkessar branch of the E. I. Railway from 
Tarkessar to the --. 2877. 

DAS MR. BHUBANANANDA-
Motion for Adjournment for the purpose of expressiJlg indignation .t the 
judgment of Mr. Justice McCardie in the O'Dwyer liilel suit .against Sir 
Sankaran Nair. 2812. 
Question re acquisition of land by the B. B. and C. I. Railway for extension 
of their term;nal station in Bombay. 2746. 
Question re appointment of Indi8D8 as Deputy .Agents on <Railways. 2745. 
Question (Supplementary) re Committee on Taxation. 2757. 
Question (Supplementary) re consultation with the Workers Organisations 
in India regRIding subjects to be discussed by tae International Labour 
Conferences. :.!736. 
Question re conti'llet for -(fflvenmlent.8tores. 27 - ~. 

Question re foreign iron and steel purchased by Government Departments. 
2749. 
Question re InWlIWi i.n the iiQperwr establiihment of the Railway ~ n~ 

2740t • • . -. . -
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, 
PAS, M:a. ~~ -c  .. . 
, Question re iron and steel of Indlan and forelgn ongm purch!JJed by State 
and guaranteed Railways, etc. 2748. I 

Question re overseas llo n~  to Indians recruited for the Imperial Services. 
2745-46. 
QUllStion re purchase of Railway stores. 2747-48. 
Question re rails and fish-plates of Indian and foreign origin purchased by 
the State and guaranteed Railways. 2748. 

,Question re recruitment of Indians for the staff of the Railway Board. 
2745. 
Question re Resolution regarding Rupee Tenders. 2746. 
Steel Industry {Protection) Bill-
Consideration of-
Schedule. 2085. 

DATTA, DR. S. K.-
Question re appointment of an Indian Christi8ll to the Committee on the 
expansion of the Indian Tenitorial Force. 2655. 
Question re edueational facilities for Indian units in the Anny. 2890-91. 
Question re illiteracy in the Indian Anny. 2800. 
Question re India's representative at the Advisory Commission of the League 
of Nations dealing with the opium traffic. 2624. 
Question re issue of opium during the War to Indian personnel on active 
service. 2889-90. 
Question re provision of canteens for Indian Troops. 2889. 
Question re residence of a German scholar at Bolpur. 2237-.38. 
Question ,.e ~ n  of Professor Herzfeld, a GCrnlan scholar, at Bombay. 
2238. 
Steel Industry !protection) Bill-
Motion to cireulate. 2~7  2450. 

DAVIES, MR. G. H. W.-
Oath of Office. ~31. 

DEBT-
Question re payment of --due to Jagat Seth to his descendants. 2656. 

DEHRA DUN-
Question re expwditure on the Forest Research Institute, --. 2629-31. 

DELAY(S)-
Question re post office --. 2802-03. 

DELHI EXPRESS, 20-DOWN-
Question re stoppage of the --at PatAunda Mahabir Road Station on th" 
B.  B. and C. I. Railway. 2807. 

DEPUTY AGENT(S)-
Question re appointment of Indians as - on Railways. 2745. 

DEPUTY COMMISSIONER(S)-
Question re abolition of the post of --, Northern India Salt Department. 
2239. 

DEPU-TY DIRECTOR OF ESTABLISHMENT. RAILWAYS-
Question re --. 2793. 

DERA ISMAIL KHAN-
~on re limItation of the period of retentiop. of postal officials at poa' 

~c  ~n  Bannu,. Koha,t 8ll~ --. 256Q • .. 
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• 
DEVON VILLA CROSSING- • 
See unclet "Crossing(s) ". 

• • • 
DHANBAD-
Question re School of Mining and Geology, and Chemical Research Institute, 
-. 2742. 

DIAMOND HARBOUR-
Quetsion re proposed extension of the --branch of the E. B. Railway. 
2625. 

• 
DIRECTOR(S)-
Question re list of --and shareholders of the Tata Iron and Steel Com-
PaJIY, etc. 2640. 

DISINTERMENT-
Queation re --and cremation of the bodies of Hindu and Sikh I!Oldiers 
killed in the Great War. 2425. 

DISMISSAL-
Question re --flf ~  Singh, sorter, R.M.S., 'L' Division. 2859-60. 
Question re --of Mr Subba Rao, a telegraphist. 2540--42. 

DISTRICT COMMITTEE(S)-
See under" Com,llittee(s) ". 

DISTRICT TRAFFIC SUPERINTE!Io'DENT(S)-
Question re alhgPd charges of bribery and corruption against certain em-
ployees of the Office of tbe --, Katihar, Eastern Bengal Railway. 2851. 
Question re Indian District Engineers, AsrWitant Engineers and --on 
Indian railwa.vs. 2272-73. 

DOMICILED COMMUNITY-
Statement (laid on the table) re position of the --ill the British and Indian 
Army. 2276. 

DRIVERS-
Question re guards and--on the North-Western Ry. 2533. 
Question re salaries of o ~ and Indian --on railways. 2534-35. 

DUAL COMMISSION-
Question re --in the Indian Territorial Force. 24J..1-35. 

DUMASIA, MR. N. M.-
Question re ineligibility of pleader-judges for appointment as per.naneut 
Chief Justices of lligh Courts. 2itiJ. 
Steel Industry (Protection) Bill-
Motion to refer to Select Committee. 2341 and 2347. 
Consideration of-
Clause 2. 2520-21. 
Clause 3. 260,),,06, 2618. 

DUNI CHAND LALA-
Question re allegations against the station mastcr of Kasur. 2527-29. 
Question re appointment of Executive Officers under the new Cantonment 
echeme. 2800. 
Question re appointments of Indians and Europeans to the Cantonments 
Departments. 2257-58. 
Question t"6 asseSEment to income-tax of Lala Sita Ram. 2256-57. 

~ ion re case of :Mr. Girdhari Lal, Sub-Record clerk, Railway.Mail 8el"'o 
_ VIce, Jllllun!!hur qt/.. ~8 - .l  •• • • 

• • 



22 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

DUNI CHAND, ~-con . • 
Question (SuPI,lementary) re dismissal of Mr. Subba Rao, ~ ete1egraphist. 
2542 ..• 
Question re dissatisfaction with the income-tax administration in the Punjab. 
2526-27. 
Question re expulsions from Indian Cantonments. 2799-2800. 
Question (Supplementary) re fitness of Indians for admission into the Indian 
Civil and Military Services. 2549. 
Question (Supplementary) re Jail Reform. 2539. 
~ ion re promotion of guards on the N. W. Railway. 2801. 
Question re rule of primogeniture obtaining in the case of tenancies held by 
cavalry grantees in the Lower Jhelum Canal Colony. 2803-04. 
Question re sale of nationalist newspapers at railway stations on the N. W; 
Railway. 2264 
Question re undesirable surroundings of the Ambala City Post omee. 2529. 
Steel Industry ~ o ion  Bill-
Consideration of-
Schedule. 2683-84. 

DUTT, MR. AMAH. NATH-

• 

Question re apPOIntment of Mr. Lesage as Olfg. Postmaster, Burdwan. 2868. 
Question re co ~l in  regarding the timings of certain down local trains 
between Hownh and Burdwan on the E. I. Railway. 2878. 
Question (Supplementary) re dismiSB8l of Mr. N. Subba Rao, teiearraphiat. 
BezwadL 2 ~~ . 

Question re extension of the Tarkessar branch of the E. I. Railway trom 
Tarkessar to ,he Damodar embankment. 2877. 
Question re gri<!\""ances of third class passengers on the local Howrah to 
Burdwan &ervice on the E. I. Railway, 2877-78. 

Question re li ~ ion between the E. I. i~  and one Hemanta Kumar 
Sarkar. 287r ... 77. 
Question re payment of debt due to Jagat Seth to his descendants. 2656. 
Question re proJlntion of postal employees. 2867. 
Question re repeal of repressive legislation. 2878. 
Question re llOurces of supply of beef for the Army in India. 2656-57. 
Question re o ~  of promotion of certain IJOstal officials of the Burdwan 
Division. 2868. 
Question re totlll number of bovine cattle slaughtered in military Ilaughter 
houses. 2657. 
Steel Industry (Proteetion) Bill-
Consideration of-
Clause 1. 2708. 
Clause 2. 2400,  2508, 2524. 
Clause 3. :!ii71. 

DUTY(IES)-
Question re countervailing --on South African Coal. 2886-81. 
Question re effect of the enhanced --on motor cam. 2649-50. 
Question re eDIting Btoek of articles on whieh protective - are proposed 
to be levied. l852. 
Question re liability of Indian States to pay the proteetive - imposed by 
the 6teel Industry (Protection) Bill. 2847-48. . 
Question re removal of the --on sulphur. 2526. 
Resolution rtJ removal of the import --OD sulphm:. 2765-69. 

DYER F"JND-
Quest!on ~ 'Iubscriptions by civij n~ military ofReera to tbe _. 2865-66. 

, , 
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EARNINGS, STATF.MENT OF-
Question re sublLl6ssion of --beyond their lawful salaries by ticket collectors 
of the N. W. Railway, Karachi District. 2424-25. 

EAST AFRICA COMMISSION-
Question re --. 2544-46. 

EASTERN BENGAf, RAILWAY-
Question re advertising of vae.ancieR on the --. 2850. 

• 

Question re alleged charges of bribery and corruption against certain em-
ployees of the office of the District Tramc Superintendent, Katihar, --. 
2851. 
Question re allrgcd profltooring by Messrs. Somar Chand and Sons, food 
vendors on the --. 2851-52.· 
Question re aDDUIII stipends granted by the --to the children of European, 
Anglo-Indian and Indian employees attending hill schools. 2874. • 
Question re apllt'als of the employees of the --. 2849. 
Question re arrangements for cremation at Lalmonirbat on the --. 2643. 
Question re card passes issued to vendors on the --. 2851. 
Question re difference in rates of starting pay of the lIlenial staff of the-
and N. W. Ruilway. 2642-
Question re diSl'harge of employees by the --. 2848. 
Question re European and Anglo-Indian station masters and assistant station 
masteN on the --. 2850-51. 
Question re ftc.,. f8J'e eamings of tieket eollecto:-s on the ~-. 2879. 
Question re grant of medical leave to the staff of the ~-. 2642-43. 
Question re griel'unces of the gjgnallers of the Lalmonirhat District of the 
-. 2848. 
Question re lea,'e of the --employees. 2850. 
Question (e licence fees of food vendors on the --. 2851. 
Question re pror.wtions on the --. 2850. 
Question re proposed exiension of the Diamond Harbour branch of the --. 
2625. 

Question " provision of latrines in q1larters for" the menial staff of the --. 
2641. 
Question re qu •. l'tf'!'S of the station staff on the --. 2642. 
QlU!lltion re salaries of Indian station masters and assistant station m&stera 
on the --. 2850. 
Question re sicl..'D!'6S among the  staff of the LalmQnirhat District of the --. 
2849. 
Question re temporary engineers of the -. 2854. 

EAST INDIAN RAILWAY-
Question re adulitlsion of Indian graduates as apprentices to the --Work. 
shops and Laboratory at Jamalpur. 2872-73. 
Question n e8'le of Panna La! Gopi, Assistant Statton Master, Karbiebwan, 
-. 2420-21. 
Question re complaints regarding the timings of certain down local trains 
between HOWfah and BUMwan on tile --. 2878-79. 
Qu..tion re cornplillle.a.tary passes Usued to Indians and Europeans on the 
--. 2357. •  • 
Question re discl1arge of Chowkidars ani ~. by the --. 27«!-43. 
Question re earnings of the --from tlfe traffic offered by the Kasta and 

~ i  si.dings. 2888. '. •  -- -.. . . • 
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t' 
EA'3T INDIc.AN RAILWAY-contd. , 
. Question re exknsion of the Tarkessar branch of the --from Tarkessar to 

the Damodar embankment. 2877. 
Question re grant of a State scholarship to an Indian graduate lately employed 
as an apprentice in the Jamalpur Workshops of the·--. 2873. 
Question re grievances of third cl8$ passengers on the local Howrah to 
Burdwan serviee on the --. 2877-78. 
Question re insufliciently screened latrines at stations on the --and the 
Bengal and Nodh-Wcstern Railway. 2375. 
Question re intermediate class compartments for males and females on the 
-. 2865. 
Question re litigation between the --and one Hemllllta Kumar Sarkar. 
2876-77. 
Question re local traffic service on State il ~ .and on the --. 2884-86. 
Question re passenger trains between Sone East Bank and Daltonganj on 
the -. 2855-56. 

Question re superior appointments on the --. 2883-84. 

EDUCATIONAL FACILITIES-
Question re --for Indian units in the Army. 2890-91. 

ELECTIONS, GENERAL--
Question re percentage of votes poIl£>d at the --for the Legislative A£,. 
sembly in 1920 and 1923, respectively.-2373-74. 

ELPHINSTONE ROAD-
Question re foot bridge between Parel station on the Great Indian Peninsula 
Railway and the --station on the Bombay, Baroda and Central India 
Railway. 2808-09. 

EMIGRATION AGENT(S)-
Question re --employed by the Emigration Depot at Benares. 2782-83. 
Question re --in Mauritius. 2783. 

EMIGRATION COMMISSIONER-
Question re vel"nacular notification published by the --, Benares. 2782. 

EMIGRATION DEPuT(S)-
Question re emigration agents employed by the --at Benares. 2782-83. 
Question re --at Benares. 2781-82. 
Question re inspection remarks by visitors to the --, Benares. 2783. 

Question re number of labourers recrnited by thc --, Benarcs. 2783. 

EMPIRE SCHOLARSHIPS-
Question re --. 2546. 

ENGINEER (S)-

Question re Indian District --, Assistant --, and District Traffic Superin-. 
tendents on Indian railways. 2272-73. 

ENG:INEER (S), TEMPORARY-
~on re abolition of the appointments of --on Railways. 28M. 

Question re --on the Eastern Bengal Railway. 2854. 

ESOCIET COMPANY-
Questioa re affairs of the --, etc. 2258.59. 
Question re recovery of money due to Government by the --. 2258. 

' ~  SUBORPINATE- r 

Qu;:t re tntrodllCtiOD of a ~~ scale. of pay fO! til. - ~f .state Raihvayl. 
•• 
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Que."itioo re admll!!ionot -, Anglo-Indian and Indian studmt8 to the 
Railway Technical Institute, United Proviu(',e8. 2250. 

QuestiOJl. re appomtm8llta of IndiaDa ud --to the Cantonments Department. 
2257-58. 
Question re 88S8ults on Indian railway pllMleJlgen by --. 2654. 
Question re -, Anglo-Indian and Indian apprentices in the Oudh and 
Rohilkhand Railway Workshops at Lueknew. 2249-50. • 
Qul'Stion re --, Anglo-Indian and Indian employees on the Great Indian. 
Peninsula Railway. :MS78-79. 

Question re --, Anglo-Indians and Indians employed. in various capacities. 
on the principal railways ill India. 2871-72. 
Question re --, Anglo-Indians and IndilUUl employed on salaries of Rs. 100 
and over on eertain railways. 2785. 
QUt'lltion re --, AngIo-IIIdiaDa and Indians holding superior posts on 
railways. 253S. 
Question re --snd Indian PIlSllelIgl'l'S on board the S. S. "Frangestan". 
~~ . 

EUROPEANS, DISENFRANCHISED-

Question re letber in the "Daily Gazette ", Sindh, re " 
2240-41. 

EXAMINATION(S)-

Qut'8tion re Staff Selection Boards --. ~ 7. 

EXCESS FARE EARNINGS-
liee 1ID4ier .. Ticket Collectors". 

EXCHANGE, RATE OF-

of Sindh". 

Question re &IIleIIdDreItt of thf' --in fhe Indian Currency Act. 27«. 
EXCISE-

~ ion re payment of --or 1iccnae fees by the Army Canteen Board. 
2798. 

EXCISE DUTY-
Question re deerease in the --011 woven goods. 2795-96. 
Question re exemption from payment of --on motor spirits granted to 
the Indiail Prodnet Co. and the Hartikool Oil Co .. 2-430_ 

EXECUTIVE OFFICER(S)-
Qul.'f!tion re appointment of --under the DeW Cantomnent scheme. 2800. 
Question re cost of telegrams recommending the CaatowneIl.t Superintendent, 
Hyderabad, Sind, for the post of --. 2863. 

EXHmITION(S)- '. ~ 

Question re expenditure on the British Empire -. :!273. 
EXPENDITURE-
Question re additional --incurred by the :intIroduction of the time scale 
in the Military AcoolUllis Dept. 2372-73. 
Question re --incurred On the design for a new ten-rupee  curreney note. 
2858-59. 

~n re --on the British Empire Exhibition. 2273. 
Question r8 --on the Lee Commission. 2271. 
Quesl;i.on r8 - on the lighting and buying of the PersiJm Gulf. 2383., 
Question re --OD railway schools. 2873. • 
Question re --on stotes for the Currency Departml'nt. ~ . 
QuPBtion re inere&.!l8 of --on the MiI.vary and AU-India Civil ~ i . 
2386. 

.L103LA .!. 
J '. . 

• 
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~ 'l1  MILITARY-
Question re reduction of --W 1924-25. 2908. 

, . , 
EXPORT-

Question re decrease in the --of Indian yam. 2795. 

EXPORT TRADE-
Questoion re domicile of st(!8ll)ship oompanies engaged in the --in iron, 
'0 swel and coal from India. 2364. 

EXPULSION (S)-
Question re --from Indian Cantonments. 2799-2800. 

I' 

FACTORY(IES)-
Question re delay in payment of monthly wages to l~' in organised 
--. 2737. 
Question re maternity benefit in --, mines, etc. 2739. 

~  TRUST ~ '{, 
See under "Indian People's Famine Trust Fund." 

FARE(S)-
Question re third class passenger --on the South Indian Railway. 2738. 

FARIDPUR-
Question re grievances of --railway passengers. 2640. 
Question re shifting of the site of the railway station at --. 2640-41. 

FEE(8)-
Question re payment of excise 01" license --by the Army Canteen Board. 
2798. 

FEMALE PASSENGER(S)-
Question re carriages for --. 2440. 

FE NY RIVER GHAT-
Question re railway siding at --. ' 2251-52. 

FIELD SERVICE-
Question re grant of special promotions for -'-to members of the Posts and 
Telegraphs Deptt. 2860. 
Question respeeia! promotion for --granted to postal employees. 2811. 

FINANCE DEPARTMENT-
Qnestion re treatment of memorialists and petitioners by the --. 2628-24. 

FINANCIAL ADV£SER(S)-
Question re --. 2363. 

FINANCING-
Question re --of the ~ Islmrdi-Pabna.Sadhuganj Ry. 225L 

FINE (.8)-
Question re system of, -, - in organiMed industries. 2739. 

FINES FUND-
Question re utili.za.Uon of the --, on the Bengal Nagpnr Railway for 
proviiling outfit allowances for children of employees attending hill school&. 
2tl75. 

" 
FffiE-bRMS, tI-cENCEB FOR-.-~ 

~  Statement (laid on the table). 1"0 -' -. 2276. 
I , 
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li'ISH PLATE(S)- '.' • 
Ql1estioJ"'e rails and --of Indian and foreign &rigiJ1 ~ by ,the 
State fand guaranteed RailwayL 2748. ' 

FLEMING, MR. E. G.-
Steel Industry (Protection) ill~ 

Consideration of -
CI&WIe I. 270()"C)Il, 27~ 2101. 

J'LOOD(S)-
~ion Fe --in Bihar. 2426-28. 

Queatroare --.... in. Bibr _d ~ 23iJ,.84. 

'FOOT ~-

Question Fe --between Parel station on the G. 1. P. Ry. and the ElphmstoM 
Road station on the B., B. and G. 1. Ky. 2888-09. 

'FOREIGN COUNTRIEs---. 
Quest!ion re operatiDg nluoa of railways in --. 2417·19. 

' ~ 

Question Fe appointment 88 --of Anglo-Inman and Indian apprentiee8" 
trained at Kanehrapara and Saidpar. 28M. 
Question Fe employm_ of Ina.. .. --. ebargemen, etc., on railway&. 
2872. 
Quest.i!>n Fe Indian ehargemet;l and --gn t,he 0, and R. Ry. 2194. 

li' ~  COLLEGE---
Question Fe duties of the l>resldentot th& 1'oreat It.eaMrch Institute and of 
the Principal of tbe --. 2368-69. 

li' l ~  ~~ C  ' ~~ 

QupstiOD Fe acquisition of paper and pulp plant for the --, Debra Dnn. 
2741-42. 

t,!uestiOlft re dnties of tI:$ Presi.ditnt of th& ~ and of the Principal of the 
o~ College. 2368-69. 

QUt'StlOD r, expenditure on the --. Debra Dun. 2 2 -~1. 

" P'oRw UD ~-
Questlon re article In - ~ ln  the grant of fre&h refurms. 2411. 

li'RANCHISE-
QUes&.iOll ,.e '--fo'r Indi.eas in Britiah Guiana. 2175. 
Question re grant of tbe --iA CantORmeDta. 265Q..5:L. 

WI P'RANGE'STAN," S. S.-
~ ' i l1 re European and Indian pi'lS!'lengen on board the. --1 2808. 
Quest. re loss of baggage 9f Indian pilgrims 1;q the HedjIU by fire on tbe 
, __ 2358. . 
QuestiOll N lO88 bl property of pilgrims on the -. 2807-08. 

:FRAUl> (15)-
Qt*tioh ,." alklged ~ in the Good. ud Store» Deptts. of tbe O. and ~. Ry. 
2788.. 

FRONTIER--
Question ,.e Mahsua raIds on the ---. 2414. 

• 
FRONTIER COMMITTEgL 

See under "Commit.tee(s)". 
• 

• • • -
'. . 
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GANDHI MAHATAMA-
Question f'1! detention of telegraph messages relatiug to the release of --. 
2385. 

aARRISON ENGINEER(S)-
Question f'e strength of --and sub-divisional oftlClerS (Military and Civil). 
2268. 

GAZETTED OFFICERS-
Question re duties and salaries of the --of the Commemat Iutelligenee 
. Department. 2361-62. 

G-ERMAN SCHOLAR-
Question re residence of a --at Bolpur. 2237-38. 
Question re treatment of Professor Herzfeld, a --, at Bombay. ~38. 

GHORPADI CAVALRY-
Question re dangers attendant on the location of the new target for the \lIB 
of the -. 2437-38. 

GHOSE, MR. SATISH CHANDRA-
Es:pres..uon of ClOIldolence at the death of -.-2231-35. 

~  LIEUT.-COLOEL H. A. J.--
Question (Supplementary) re charge of Cantonment Hospitals. 278!l. 
-Question re compensation to military medical pupiJ.s refused enlistment in the 
Indian Medieal Dep&rtment, ete. 2266-67. 

GIRDHARI LAL, MR.-
Question re case of --, Sub-Record Clerk, Railway :Mail Serviee. 
2267, 2800-01. 

GOLD CURRENCY-
Question re introduction of --in India. 2747. 

GOODS AND PARCEL OFFICES-
Qut'Btion re closing of --on Indian holidays. 2802. 

GOODS CLERK(S)-
See under" Clerk(s) ". 

GOODS-SHED(S)-
Question re working h01ll'B of subordinates employed in railway --. 2550. 

GOPI, PANNA LAL-
Question re case of --, late Assistant Station Master, Karbighwan, E. 1. Ry. 
2420-21. 

GOSW AMI, MR. T. C.-
Question re compensation paid to the families of Indian soldiers, sailors and 
labourers who died on active service during the war. 2370-71. 
Question re construction of an overbridge for wheeled traffic at Naihati. 
2805-06. 

~n f'e dismissal. of Mr. N. Subba Rao, telegraphist, Bezwada. 2632-34. 
QuetllOn re encouragement of the manufacture of wagons and loeomatives in 
India. 2638-39. 

Question re expenditure on the Forest Research Institute Dehra Dun 
2629-31. ' • 

Quer.tion (Supplementary) re extortion being II. necesury qualifieation for 
Itromotioli> in the ~ - .  .Department. 2858 • 

• 
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GOSW AMI" MR. T. C.-contd. ., 
Question • re hours of work and holidays of the staff of the Rifle.; Factory oand 
the Metal and Steel Faetory at lihapore. 2369-70. 

Question re inquiry into the working of the Government of India Act, 1919. 
2639. 
Question f"e local traftle service on State Railways and on the E. I. Ry. 
2B84-86. 
Question re nominated official Members of the Central Legislature. 2631-32. 
Question re pay and allowances of tbe two Architects of the Central Bu.ilaings, 
New Delhi. 2628-29. 

Questioo (Supplementary·) re prohihition against Government servants repro-
!!t'nting their grievances to non-offic!ial Ihmbers of the Indian Legislature. 
2897. 

Question (Supplementary) re ~  salooos fCJr offieials. 2798. 
-Question re statement re the two Judges who e:!:amined the cases of internees 
in Bengal. . 2631. 
Question re sWperior appointments on the E. 1. Ry. 2883-84. 
Question re tenders for locomotives. 2634-38. 

OOUR, DR. H. S.- • 

Congratulations to Yr. President, the Honourable Sir Alexander Muddiman 
and the Honourable Sir Bhupendra Nath Mitra. 2232. 

Expressions of condolence at the death of Mr. Sallish Chandra Ghosh, Maulvi 
Miyan Asjadulblh and Sir A!'hutllsh lIukharji. 2231-32. 
Indian Penal Code (Amendment) Bill (Amendment of section 375) --
Motion to circulate Seleet Committee's report. 2769. 
J.ee Commission Report. 2279,  2280, 2659, 2660 & 2;32. 
Motion for Adjournment to eonsider the Lee Commission's Report. 2395-96. 
Question re abolition of pay for offk-ers of the Indian Territorial Force. 2435. 
Question (&!pplementary) re eomposition of the committee of inquiry into 
the working of the reforms. 2545. 
Question re discUflSion of the reports of the Frontier Committee, the Bar 
Committee and the Lee Commission. 2246-47. 
Question re dual commissions in the Indian Territorial Foree. 2434-35. 
Question (Supplementary) re Jail Reform. 2539. 
Question re pay of offleers of the Indian Territorial Foree holding Honorary 
King's Commissions. 2433-34. 

Question (Supplementary) re 1'J"esent price of petrol in Indian and its price 
during the past five years. 2648. 
Question re price of iron, steel and other products purchased by Government 
from the Tata Iron and Steel CompallY and from othET tlnns. 2247-48. 
Question rtJ price of jute, cotton and other goods purchased by Govermnent. 
2248. 
Question re publication of the Report of the Lee Commission. 2246. 
Question re rank and precedence of officers of the Indian Territorial Foree. 
2434. 
Question re report of the Indian Mercantile Marine Committee. 2433. 
Question ( Supplementary) re report of the Lee Comm.ission. 2554. 
Question re reports of the Frontier Committee and tile Bar Committee. 2246. 
Question (Supplementary) re reports relating to the recruitment of seameD. 
2762. 
Question (Supplementary) re State "8. Company management of Railways. 
2417. 
Question (Sllpplement¥'y) re tenders for l~o o i . 2636, 2637-& 2638. • 
Resolution re Lee Commission's Report.. 2838, :1845, 2846.· • 

• . -
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(JOUR, DR. H. S:-.contd. 
• Steel lVdustry (Protection) ~il~ .. 
Motion to refer to Select Conuaitt.ee. 2334-a6. 
Motion to constitute the Seleet Committee. 2332-
Motion to circulate. 2450,  2451,  2454, 2457-59. 

, . 
Diseussion on Mr. D.P·. Sinha'. pNposal that, Members intere!rled in the 
Tata Company &hould not be allowed t9 take an,y part in the debate. 
2479-80. 

• ConSideration. 0;£-
Clause 3. 2570, 2621. 
Schedule. 2683,  2684, 2 '~ 2693, 26M. 
Preamble .2721-22, 2723. 

GOVERNMENT (S)-
Question re i~  of jute, cotton ~  other goods ll~ .  by __ 29.A8. 

GOVERNMENT CENTRAL PRESS---
Question re complaint regarding the '--., 2413-

GOVERNMENT OF INDIA-
Question re expenditure on cables exchanged between the - and the India 
Office. 2363-

Question re leave klld pension of tha ln~l. l establishment of the --. 2852. 
QuestiOJJ. re opium policy of the --. 2531-32. 
Question re sale of --Blue-books and the ~ of aU provincial 
Governmentll. 2654-56. 

GOVERNMENT OJ' INDIA ACT-
Question re inquiry into the wol'lting of the ~ 1 1 . 2699. 
Question re pro,pOlied amendment of the ------, 1919. 2632-33. 

GOVERNMENT OF INDIA, CIVIL AND MILITARY-
Question re exereise of the Secretary of ~'8 powers of superiutendence, 
direction and control of the --, ete.. 2253-54. ' 

~ . GOVERNMENT OF INDIA PUBLICATION-
. n~ re diacoQ$U1uance of the &ale of ---'-~ the Pl'9vilKlial GoVI"llIIlIlta' 

_. Book DepOts. 2438-39. 

GOVE&NJrlENTS, PIWVINCIAL-
Quesllion re sale of Government of India lUne-books at the headquarters of 
all -. 2654--65. 
Question "., Iihare of the --in the revenue from "Tax. on Income 'I. 
2240. 

GOVERNMENT SERVANT(S)-
~n re probibition against - fllP1'Menting theit ~ ' l' cl  to non. 

official Members 01' the Indian Legislature. 2897. 
Question re prohibition of the wearing of KktJ.ddar by -, eM. 242ft 
Quesllion re recovery of municipal and othw taxeil from certain elaases of 
--occupying free quarters. 2810. 

GOVERNMENT SERVANTS, RETffiED-
Question re participation by --and retired Army Offieers in political' 
propaganda or agitation. 2256. 

GOVERNMENT BTORES-
See under "Store(s) ". 

OOVERNOR( S)-
~ ion re  reforms inquiry regardiug relatioPi Jletw. ______ and Ministers 
11i the ~ inc  etc. 28'56. • 

~. . - . 
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As;;ent cJf the --to Bills. 228L • 
ABsent to the Indian Coinage (Amendment) Act, 1924, by the --. 2?..81. 
Assent .10 the Indian Income-tax tAmt'ncimcnt) Act, 1924, by the --. 228L 

GOVIND DAS, SETH- . 
Question re earnings from advertisement. on telegrapb forms and envelopes. 
2272. 

Question re expenditure on the British Empire Exhibition. 2273. 
Question f'e expenditure on the Lee Commisaion. 2271. 
Question re gricvances of aeeond class railway passengers. 2275. 
Question f'e indebtedness of Inoian Agriculturists. '2278. 
Question f'e Indian Distriet Engineers, Aalistant Engineers and Distriet Traffie 
Superintendents on Iruiian Railway>!. 2272-73. 
Question re Indian technological students abroad. 2274-75. 
Question f'e powers of Local Gom. to purchaae locally manufactured stationery 
and stores. 2271-72. 
Question f'e provision of facilities for technological studies in India. 2213-74-
Question re restaurant cars for Hindus on mail and express Trains. 2272-
Resolution re Lee Commission's Report. 2841. 
Steel Industry (Proteetion) Bill-
Consiueration of-
Clause 3. 2592. 

GRADU.ATE(S)-
Question f'e admission of Indian --88 IlPpl't'ntices to the E. I. Railway 
·Workshops and Labl)ratory at Jamalpur. 2872-73. 
Question re grant of a State scholarship to an Indian --lately employed as 
All apprentice in the Jamalpllr Wor)[shop of the E. I. Railway. 2873. 

GRANT(S)- . 
Qaestion re edueational --to European, ADslo-Indian and Indian railway 
employees. 2851. 

GRATUITY-
Question f'e calculation of the period of re.employment in the Military Aeeounts 
Department during the war for pension or --. 2443, 2623. 

GREAT INDIAN ·PENINSULA RAILWAY-
Question re conversion of the --and the B., B. and C. I. Rail1ray into 
State Railways. 2750. 
Question f'e discharge of Mr. NJlrun Nabi, IlJl eJDpl()yee of the --. 2879. 
Queetion re European, Anglo-Indian and Indian employees on the --. 
2878-19. 
Question f'e footbridge between Pal't'l station on the --and the Elphinstone 
Road station on the B., B. ~  C. J. Railway. ~ 8- . 

Question re grant of eompen»atory allowances to the officers !Iond subordinate 
stajf of the --and B., B. ant} C. I. Railway stationed in Bombay. 2882. 
Qusdoll f"e impnwement of the constitution of Staff Councils on ~ --. 
2882. 
Question re leave of lower subordinate staff in the trame ud transport 
department of the --. 255a, 
Question f'e resolutions of the Wadi Bunder bran('h (Bombay) of the --
Staff Union. 2883. 

Question re retrenchment ~ n  by Mr. Heseltine on the --. 2553., 
Question re revision 0' the leave rules on the --. 288~3. • 
Question re Sta1f. Council8 on the --.. 28~. • • 
Qtteation reworking bou", of eertain clll. ~  of ~ lo  on ~. 2552. 
Question '~'o in  ~.-  of tl:\l ~ 'ol ~ --at Wadi Bunder. 2550-51. . . 
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GREETING(S)- ' 
, Reply tJ the --of the Assembly to l~ Members of the Labour :f>arty. 2402. 

GRIEVANCE (S)-
Question re -" -of Faridpur railway passengers. 2640. 
Question re --of third class passengers on the local Howrah to Burciwan 
service on the E. I. Railway. 2877-78. 
Question re prohibition against Govt. servants n i~ their --w non-
I official Members of the Indian Legit;lature. 2897. 

GUARD(S)-
Question re --and drivers on tlw North Welltem Railway. 2533. 
Question re ~ o o ion of --on ~ North Westel1l Railway. 280L 

GULAR SINGH, SARDAR-
Question re Indians holding permanent gazetted appointments in certain 
departments of State and Company Managed Railways. 2556. 
Question re Indians holding permanent gazetted appointments in the Indian 
Military Works Department. 2556. 
Question re Indians in the Indian Army Reserve of Officers. 2557. 
Question re percentage of Indian meiical officera in Indian Station Hospitals. 
2557. 

GUNDUK-
Question re levy of toll at the bridge over the --betweeh Hajipur and 
Sonepur. 2386. 

H 

HAILEY, THE HONOURABLE SIR MALCOLM-
Question re alleged canvassing of Members of Parliament by --. 2384-85, 
2C51-52. 

HAJ SEASON-
Question re number of pilgrims during the last --. 2362-63. 

~ 

See under U Gunduk." 

HANS RAJ, wu-
Question (Supplementary) re di6Dlissal of Mr. N. Subba Rao, telegraphist, 
Bezwada. 2634. 

Question (Supplementary) re rent of quarters at Longwood Hotel, Simla. 
2365. 
Question re Russian rouble notes. 2903-04. 

HARTIKOOL OIL COMPANY-
• Question re exemption from payment of excise "duty OD motor apirita granted 

to the Indian Products Co. and the --. 2430. 

HAS RAT MOHANI, MAUUNA-
Question re Resolution relating to the ~ of --. 224445. 

~ -

Question re license fel!ll received by railway companies from --, refresh-
ment room keepe1'8 and hotel keepers. 2440. 

:{lEAD ~ - • • 

~8fi on re dllmber of ..... - and.ggpl'r1ntencients of post o1Jlces charge-sheeted 
lD the Punjab in 1921-22 and ;1.923-24. 2406. , ' 

• I • 
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llEDJ AZ-. •• ' 
Questiolj'.,e duties of the Briti5l1 Consul at Jetidaht6wards nlli n il - ~ 
to the --, et.:. 2362. 
Question ,.e 10,;8 of baggage of Indian pilgrims to the --by fire on the S.S. 
" Frllllgestan ". 2.'l58. 

Qup.stlon ,.e pilgriIWI to the --. 2357-58. 

lIERZFELD, PROFESSOBr-
Question re treatment of ~. -, R German scholar, at Bombay. 2238. 

HESELTINE, .~ 

Q&_tion re retnmchment.recommcnded hy - on the G. 1. P. Railway. 2553" 

lIEZLETT, 1IlR. J.-
Oath of Office. 2231. 

lIIGB COURT(S)-
Question .re ineligibility of l'looder Joo..'"1lS for appointment as permanent 
Chief Justices of -. 2760. 
Question ,.e opinions of --on the 1'epgrt of the Indian Bar CgmmiUee. 2M6r 

lIlLL SCHOOL(S)-
See Wld4ir ., School(s)." 

HINDLEY, Ma. C. D. .~ 

oath of Office. 2231. 

HINDU(S)-
Question re rosrourant mrs fur ltindus on mail and expl1lsS trains. 2272.. 

IHlmusTANt llUSSALMAN(S)-
S.e ondw "MiU'SIl1mar> (8)." 

mRA SINGH, SABDAR BAHADUR ClJ'orAlN-
Indian Soldiers Litigation (Amendment) BilI-
Motioa to paa, &Sl passed ~  ~ Council of State. 27~ 
Steel Industry (Protection) Bill-
Consideration of-
Schedule. 2680-81. 

llOLID.A Y ~ 

. Question .,e cJosmg of gtiOds ana parool offioos on Ibcliali ---. aso2. 
Question re hours of work and --of the staff of. ths Rifle Factory and 
Ketal -.I 8tiaeJ. Factory at Ishapo.r4t. 2369-70.. 

llOLKE, lIB. H. E.-
Questi.OIl (Supplementary) ,.41 discovery of the BoIilhevik revelutiooar;r.eeD8< 
piraq. 2772-

1I0NGKONG-
Questioo rlt Indian population in _.-. 2875-

HOSPITAL(S)-
io~ re charge of Cantonment --. 2788-89. 

Question re employment of lady doctors or midwivQS in State Railway ____ 
2641. 
Question ,.e medical officers in charge of Cantonment ----. 2243. 

HOTEL KEEPERS-
Question re license f ~ c i  by railway QOmpaniea from hawke';, refresh-
ment room keepers and --. 2440.·.. .-

Ll03LA 
• '. . 
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ROURS OF WORK - . 
'Question ere --a:ild hctlidays of the staff of the Rifle Factory IUJd the Metal 
IUJd Steel Factory, Ishapore. 2369-70. 

HOUSE OF LORDS-
Question ,e Lord Olivier's speech in the --.-2269-70. 

HOUSE RENT-
Question f"e --allowance for relieving goods clerks. 2802. 
Question f"8 --allowlUJceBof European, Anglo-Indian and Indian railway 
employees. 2535. 

HOWRAH-
Question f"8 complaints against the --railway staff'. 2374. 
Question f"e complaints regarding the timings of certain down local trains 
between --and Burdwan on the E. I. Railway. 2878. 

Question f"8 grievances of third class passengers on the local --to Burdw&ll 
service on the E. 1. Railway. 2877-78. 
Question f"e overerowding and unpunctuality of trains on the --Machada 
section of the Bengal-Nagpur Railway. 2374-

lIDDSON, MR. W. F.-
Oath of Office. 2231. 

HUMANITARIAN LEAGUE, BOMBAY-
Question f"e letters of the --dated the 30th January and ,10th March,. 
1924. 2236. 

HUSSANALLY, Ma. W. M.-
Oath of Office. 2231. 
Question f"8 abolition of quarant.ine at Kamaran. 28M. 
Question f"e alleged assault by soldiers on a Parsi passenger at the Karachi 
Cantonment railway station. 2533-34. 
Question f"e Cantonment Superintendent at Hyderabad, Sind. 2863. 
Question f"e charge allowances of European and Anglo-Indian station masters. 
2535. 
Question f"8 compensation claims paid by various Railways for goods stolen, lost 
or damaged. 2645-47. 
Question f"e conversion of the G. 1. P. and RI B. and C. I. Railways into State 
Railways. 2750. 
Question f"8 cost of telegrams recommending the Cantonment Superintendent, 
Hy.derabad, Sind, for the post of executive officer. 2863. 
Question f"e dues levied on pilgrims at J eddah. 2864-65. 
Question f"8 effect of the enhanced duty on motor cars. 2649-50. 
Question ,e erection of sheds on the platforms at Kotri station. 2537-38. 
Question f"8 Europeans, Anglo-Indians and Indians holding superior posts 
on railways. 2536. 
Question '8 grant of the franchi"e in Cantonments. 2650-51. 
Question f"8 house rent allowances of European, Anglo-Indian and Indian 
railway employees. 2535. 
Que..,tion f"8 Hyderabad ~n  Cantonment Fund. 2862. 
Question f"e Indians holding posts of higher grades on railways. 2536-37. 
Questiot1 f"8 levy of pilgrim dues at Kamaran. 2863-64. 
Question ,e motor cars of European railway employees. 2535. 
Question f"e overbridge at the Clifton and the Devon Villa crossings at Karachi. 
2537. 

Question f"8 'Present price of petrol in India n~ its price during the past 
11ft' years.' 2647-48. . .. . 

,. t 
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HUSSANAtLY, M&. W. M.-contd. 

Q:uestiOl1 re prevention of profiteering in petrol. 2648-49. 
Question re prohibition against Govt. servants representing their grievances 
to non-official Members of the Indian Legislature. 2897. 
Question re quarantine at Kamaran. 28M. 
Question re racial distinctions on Indian railways between }<}uropean and 
Indian ~ lo . 2534. 

Question re Reforms Inquiry Committee. 2751. • 
Question (Supplementary) re rent of quarters at Longwood Hotel, Simla. 
2367. 
Question re running of a late night train from Hyderabad to Karachi,. 2538. 
Question re Russain rouble notes. 2749-50. 
Question re salaries of European and Indian driven on railways. 2534-35. 
Resolution re Lee Commission's Report. 2829. 
Steel Industry o ~ ion  Bill-
Consideration of-
Clause 2. 2508, 2509-10. 

HYDERABAD-
Question re running of a night train from --to Karachi 253ft 

HYDERABAD (SIND)-
Question re Cantonment Superintendent at --. 2863. 
Question re cost of telegrams recomn::ending the Cantonment SuperiDteu;dent, 
--, for the post of executive officer. 2863. 

HYDERABAD SIND CANTONMENT FUND-
Question re the --. 2862. 

HYNDMAN, MR. H. M. -
Question re proscription of --'Ii book" The Awakening of Asia." 2428. 

I 

IMMIGRATION INTO INDIA ACT, 1924-
Question re roles under the --. 2439-40. 

IMPERIAL CONFERENCE(S)-
Question re representatives of India at the --and the meetings of the 
League of Nations. 2359-60. 

IMPERIAL ECONOMIC CONFERENCE-
See under" Conference." 

IMPERIAL POLICE SERVICE-
Question re appointment of Muhammadans to tlie Indian Civil Service and 
the -.-2815-16. 

IMPERIAL SERVICE(S)-
Question re overseas allowance to Indians recruited for the --. 2146-4.6. t 

lNCOME-TAX-
Question re allege,d over-assessment to --of a merchant of Sural; by the 
Income-tax officer of that place. 2857-58.. 
Question re assessment to --of Lala Sita Ram. 2256-51. 
Question rB --on th, tentage allowance of. military o1licera. 280Cr. • 

,INCOME-TAX ADMINISTRATION- •• .-
. Question rt di&a&tiJfaction wiol tAe ....,..... ~ Ute :rwtjab. 2528-i'7. 
"""-e' -;-- •  - . ---.• --- -- '""-. 

• • 
• 
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:INCOME-TAX ~C - f 

.. QuestioJ! "r! alleged ever-assessment to income-tax of a merchanhof Surat by 
the --of that plaee. 2857-58. 
Question ,.e recraitment of --in Madra&. 2733-34. 

INCREMENT (S)-
Question ,.e stoppage of --of Postal Inspectors in 1921-22. 2406. 

INDEBTEDNESS-
~ ion ,.e --o~ Indian agriculturists. 2273. 

INDIA AND BURMA MILITARY AND MARINE RELIEF FUND, T1m-
See under" Relief Fund." 

INDIA OFFICE-
Question re expenditure on cables exchanged between the Govermnent of India 
and the --. 2363. 

INDIA, POPULATION OF-
Question ,.e average wealth of the --. 2853. 

lNDIAN(S)-
Question ,.e admissiOIl of EuropE-an, Anglo-Indian and --students to the 
Railway Technical InstittIte, United Provinces. 2250. 
Question ,.e admission of --to the posts of journeymen and chlll'gemen OD 
the O. and R. Railway. 2250. 
Question ,.e appointment of --as Deputy Agents on nrilwsys. 2745. 
Quertion re appointment of .-as sub-divisional ofticers in eanwnments 
oceupied by --troops. 2268-69. 
Question re appointments of --and Europeans to the CantomDent& Depart-
ment. 2257-58. 
Question ,.e distinctions in rates of pay drawn by Anglo-Indllms, C i~ 

Parsis ~ --on the N. W. Railway. 2801-02. 
Question re employment of --on the R, R and C. I. and the R. Y. Railways. 
2869-70. 
Question re employment of --as foremen, chargemen, etc., on railways. 
2872. 
Question re European and --passengers on board the 8.S. "Frangestan." 
2808. . 

Question ,.e Europeau, Anglo-Indian and --apprentice& in tbe O. and R. 
Railway Workshops at Lucknow. 2249-50. 
Question re European, Anglo-Indian and --employees on the Great Indian 
Peninsula Railway. 2878-79. 
Question re Europeans, Anglo-Indians and --employed in various capaci-
ties on the principal railways in India. 2871-72. 
Question ,.e Europeans, Anglo-Indians and --employed on salariea of 
Ri. 100 and over on certain railways. 2785. 
Question re Europeans, Anglo-Indians and --&lding lIuperior potite ilB 
railways. 2536. 

Question ,.e franchise for --in British Guiana. 2775. 
Question ~  impen,diing legislation prejudicially affecting the pelitical rights 
of --in Mauritius. 2'783. 
Question f'e --holding permanent gazetted appointments 'in certain depart-
ments of State and Company-managed Uailways. 2556. 
Questfon re --holding p.ermanent gazetted afpointments in the Indian 
l:liaary Works department. 2056. 
QUe!!tion 1'£ -.. ---!!olding posts ~ pigher grades on the il~ l . 2536·37. 

f •• 
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INDIAN (S 'J-rcontd. 
QuestiolCJ re --in the higher grades of railway administration!. 242fl. I 
Question re --in the Indian Army Reserve of Officers. 2557. 
Question re -.-in superior appointmenu; on railways. 2787-88 and 2794-
Question re --in the superior establishment of the Railway Department. 
2744-45. 
Question re overseas allowance to --recruited for the Imperial Services. 
2745-46. 
Question re recruitment of --for the staff of the Railway Board. 2m. 
Question 1'e shooting of --British Guiana. 'l:l75. 
Question retriUning of --for the Artillery. 2801. 
Question re training of --for superior and subordinate appointments o~ 
railways. 2788. 

INDIAN AFF AffiS-
Question re Committee appointed by the British Cabinet to eonsider --. 
2543. 

INDIAN ARMY-
Question re employment of the --outside India. 2866. 
Question re jamadars, subedars and subedar majors in the fighting units and 
also in the Indian Medical Department of the --.-2546-48. 

INDIAN ARMY RESERVE OF OFFICERS-
Question "e Indians in the --. 2557. 

INDIAN BAR COMMITTEE, THE-
/:iee under" Committee." 

INDIAN CHRI8TIAN(8)-
Question re appointment of an --to the Committee on the expansion of 
the Indian Territorial Force. 2655. 

INDIAN CIVIL SERVICE-
Question re appointment of Muhammadans to the --&Bd the IJaperial 
Police Service. 2875-76. 
See under" Service." 

INDIAN CIVIL SERVICE EXAMINATION-
Question re Burmese candidates for the last --held in India. 2361. 

INDIAN COINAGE (AMENDMENT) ACT, 1924 (X OF 1924:)-
Assent to the --by the Governor Gtneral. 228L 

INDIAN CURRENCY ACT-
QUestiOll re amendment.f ibe :rate of euha.nge m the --. 2744-

INDIAN INCOME-TAX (AMEND"\lENT) ACT, 1924 (XI OF 19.24)-
Assent to the --by the Governor General. 2281. 

INDIAN INFANTRY REGIMENTS-
&e un,der 1'Re,giment(s)." 

INDIAN LABOURERS-
Question ,e compensatiOll paid to the familiu at. .-.. -who died 011. eoDV8 
service during the war. 2370-71. 

INDIAN .LAW REPORTS COMMITTEE-
Question r/l expenditurl on the --. , 1922. ~ 1. 

. . i~n ~.~ -,-! 2431-32. .' •  • 

• • 
• -• • 
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, INDIAN LEGISLA'TURE- , I 
~ QuestiOlf re prohibition against Govt. servants representing their grievances 
to non-official Members of the --. 2897. 

INDIAN MEDICAL DEP ARTMENT-
Question re compensation to military medical pupils refused enlistment in the 
-. 2266-67. 
Question re jamadars, subedars and subedar majors in the fighting units and 
• also in the --of the Indian Army. 2546-48. 

INDIAN MEDICAL SERVICE-
Question re recruitment for the --. 2236, 2866-67. 

INDIAN MEDICAL SERVICE OFFICER(S)-
Question re --on tl'mporary list admitted since the beginning of the 
Great War. 2548. 

JNDIAN MERCANTILE MARINl!: COMMITTEE-
Question re report of the --. 2433. 

JNDIAN MERCHANTS' CHAMBER-
Question re communication from the --regarding the Tariff Board's Report. 
2414. 

INDIAN MILITARY SERVICES-
See under" Services." 

INDIAN PENAL CODE-
Question re repeal of section 492 of the --and of the Workmen's Breach 
of Contract Act, 1859. 2736. 

INDIAN PENAL CODE (AMENDMENT) BILL (AMENDMENT OF SEC-
TION 375)-
See under" Bill(s)." 

INDIAN PEOPLE'S FAMINE TRUST FUND-
Question re the --. 2777-80. 

INDIAN PILGRIMS-
Question re duties of the British consul at Jeddah towards --to the Hedjaz, 
etc. 2362. 

INDIAN PRODUCTS CO., THE-
Question re exemption from payment of excise duty on motor spirits granted 
to the --and the Hartikool Oil Co. 2430. 

INDIAN SAILOR(S)-
Question re compensation paid to the families of --who i~ on active 
service during the war. 2370-71. 

INDIAN SETTLER(S)-
Question re percentage of --in Uganda and Tanganyika. 2360. 

INDIAN SOLDIERS-
Question re compensation paid to the  families of --who died on active 
service during the war. 2370-71. 

lNDIAN SOLDIERS LITIGATION (AMENDMENT) BILL-
See under" Bill(s)!' 

INDIAN (i3PECIFIED INSTRUMENTS) STAMJ> BILL-
e See 1BJ.der II Bill(s)!' ~ 

IND:r.AlLSTAFi'r- • 
Question rs improved type of ~  for . ~ ...---of . ~ RailwaYi. ~ 2. 

(  I • • . . . 
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INDIAN STAMP ACT-
Queation;. validity of certain instruments executed under the ----'-. 2 32-~3. 

INDIAN STATE(S)-
Question re liability of --to pay the protective duties imp0ged by the Steel 
Indnstry (Protection) Bill. 2847-48. 

INDIAN STUDENTS-
Question re admission of --to the University Offioers' Training Corps. 
2388-89. 
Question re recommendations of the Committee on --. 2389. 

INDIAN TERRITORIAL FORCE-
Question re abolition of pay for officel'B of the --. 2435. 
Question re .dual commissions in the --. 2434-35. 
Question re pay of officers of the --holding Honorary King's Commissions. 
2433-34. 
Question re rank and precedence of officers of the --. 2434. 

INDIAN t1NITS-

Question re educational facilities for --in the Army. 2890-91. 

INDIANISATION-
Question re --of the Engineering Services. 2267-68. 

INDIANS AND BURMESE-

Question re proposed substitution of the words --for It Natives of India 
• and Burma" in Government publications. 2412. 

INDUSTRY(IES)-

Question re system of fines in organised --. 2739. 

INFANTRY REGIMENTS-

See under "Regiments." 

INNES, THE HONOUJlABLE Sm CHARLES-
Question re progs. of the Imperial Economic Conference and report of -
in regard to his delegation to the same. 2256. 
Resolution re the removal of the import duty on sulphur. 2765-66, 2767. 
Steel Industry o~ i ll  Bill-
Preliminary remms before the motion to eonsider. 2281-92. 
Motion to consider. 2292-
Discussion re admissibility or otherwise of certain amendments before the 
- was referred to Select Committee. 2296, 2303 and 2304. 

Motion to refer to Select COlllmittee. 2S48 and 2319-52-
Presentation of the Report of Select Committee. 2397. 
Motion to consider Report of Seleet Committee. 2397. 
Motion to circulate. 2449-50. 
Discussion on Mr .. D. P. Sinha's proposal that Members interested in the 
Tata Company should not be allowed to take 1lIIY part in tbQ clate. 
2471. 

Consideration of-
Clanse 2. :1492,93, ~ 2504, 25()5.06, 2 1~ 2515-16, 251&.19. 
Clause 3. 2565,  2566, 2570-71, 2616-18, 2620, 2621. 26'll. 
Clause 5. (re-numbered olause 6). 2664,2665. 
Clause 5. 2677. 
ClaUll8 6. 2619. • 
Schedule. 2681-8!, 2687-88,2697-99. • 

Preamble. 2709, 2714-15, 2719, 272Q. 27~~2 . • 
Moti&Jl to paliS. 2726., •  • . 

• -
, . 

• 
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'INSPECTION REMARKS- , • 
• Questiofi "e --of yisitOlll to the Emigration Depot, Benares. .2783. 

L,,{SPECTOR(S)-
Question "e qualification of --of the Railway Mail Service. 2271. 
Question "e strength of --. and clerka in the Northern India Salt Departor 
ment. 2239. 
Question ", S1lpersession of ~  maaters and - ill the Punjab Postal. 
• Circle. 2557-58. 

lNSTITUTION(S)-
Question "e contribnt.ion to --traiJling c&Ildidateil for the lDdian Ci'ril and 
Military Serviws. 2548-49. 

INSTRUMENTS-
Question "c validity of certain --executed under the Itldian Stamp c ~ 

2432-33. 

·rnSURANCE-
Question "e amount of premia paid by certain G<wt. Departments tor fire, 
Marine and motor --. 2533. 
Question "e Postal --Fund. 2625. 
Question ,..e premia paid by Government during the last tkree years for 
fire and Marine --. 2744. 

INSURED ARTICLES-
Question ,..e recoveries from pOstal officials in the Punjab for the 1086 of --,. 
etc. 2406-07. 
Question "e recoveries from postal officials on account of the loss of ~ duing· 
1923-24. 2888-89. 

INTERMEDIATE CLASS COMPARTMENTS-
Question ", --for males &lid females on the E. I. Railway. 2865, 

INTERNATIONAL LABOUR CONFERENCE(S)-
Question re tIOIU!Ultatio!l with tilP. WOIl'kers' Orgauisaiiona in 1Adi.a regariiug: 
subjects to be discussed by the --. 2735. . 

iNTERNEE (8)-
Questionre statement regardUig the two Judges who: eumintd the eases ot' 
--in Bengal. 2631. 

IRON-
Question 1'e foreigll --aud steel purchased by Gon. Dlpts:. 2749. 
Question 1'8 --IULd steel of Indian and foreig:D. oriein purchased by Stat8' 
andguanmteedRa:ilwaya. 2748. 

I8HAPORE-
Question ,.e hours 'at 1Vork and holidays at /;fie sta« of thg 1WIe' Fawtory and 
the Metal "Blld8teeI' Factory ~. 2369-70. 

ISHURDI-
Question 1'e ~n nc ion o! the proposed - .-Pabna-Sadhuganj Railway. 
~ - 1. • • 
Question "8 financini of thepr6poreed - -Pabn .... ~ ll1C n  Railwa1! 22 ~ 
f'. . 
• • 
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ISMAIL KHAN, lIR.-:t /I 

QUNtio'n. re appointment of eXec!utiv8 oIHcers under the l ~ C n oll~ ~  
Act .• 2405. 

Question re charge of cantonment hospitals. 2788-89. 
Question re medical officers in charge of cantonment hospitals. 2243. 
Question re waiting room for Indians at Manmad JlUlctioD. 24g5-06. 

IYENGAR, Ma. A.. RANGASW AM 1-
Lee Commission's Report. 2279-80, 2659. 
Motion for Adjournment to  consider Lee Commission's Report. 2395.· 
Question re affairs of the Esociet Company, etc. 2258-59. 
Question re amendments of the-Indian Legislative Rules or other Statutory 
Rules. 2759-60. 
Question (Supplementary) re arrests under Bengal Regulation III of 1818. 
2423. 
Question (RupplcJr.cntary) re Committee on constitutional reforms. 2542. 
Question re Committee on Indiall Taxation. 2756-57, 2759. 
Question re control excised over Local Governments in respect of Land 
Revenue Settlement. 2753. 
Question re control of the Secretary of State over Provincial Government'a 
land revenue legislation. 2754. 

Question (Supplementary) re discontinuance of the sale of Government of 
Iniia publications at the Provincial Governments Book Depots. 2439. 
Question (Supplementary) re aismissal of Mr. Subba Rao, a telegraphist. 
2265,  2540, 2541, 2633 and 2634. 
Question re inquiry into the working of the Reforms. 2758. 
Question re investigation into the working of the reforms. 2'.270-71. 
Question re Krishnasagara Reservoir Project. 2754-56. 
Question re land revenue policy. 2753-54-
Question re levy of taxation by executive action. 2757-58. 
Question re Lord Olivier's speech in the House of Lords. 2269. 
Question (Supplementary) re pay and allowances of the .A..rehitecta of tL. 
Ceno:al Buildings, New Delhi. 2629. 
Question (Supplementary) re proposed amendment of the Government of 
India Act, 1919. 2532. 
Question re qualifications of Inspectors of the Railway Mail Serviee. 2271. 
Question re recovery of money due to Government by the EliOOilit Company. 
2258. 
Question (Suppl<.mentary) re recruitment of Income-tax offieeN ill Madraa. 
2734. 
Question re reduction in the rate» ot pay of offieera of tIi.. British A.rmy. 
271)2-53. 
Question (Supplementary) re Report of the Lee Coaunission. 2554. 
Question f:e rules relating to the power of making appointmQIlts to, anel 
pl'OJIU)tions fn, offices under the CroWD in India. 2265-66. 
Question (Supplementary) re rules under the IlXlInigratioD into India Act,-
1924. 2439. 
Question ( Supplementary) r, second .class passenger fares OR the South. 
Indian Railway. 2733. 
Question l ~ n  rtI State 11'. Company management of Railwa"r. 
11417. 
Qneetion (Supplementary) re subjects in regard' to whiCh I'8C!OIll'l8 is bad to 
previous eonsultatioo with the SeeretaTJO 8£ State for India ~  .t 
obtaininK hie previoul aanetioa. 23 2~. • .. 

I.J.03L.A. •• 
• 

• • 
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IYENGAR, MIt. A. RANGASW AlU-contd. 
• ReliOlution re :Bee Commission's Report. 2823, 2830-32, 2838. , • 
.. Steel Inilustry (Protection) BiU- • 
Discussion re admissibility or otherwise of certain amendments before the 
-. -was referred to Select Committee. 2296, 2297. 

J 

JAG AT SETH-
'Question re payment of debt due to --to his descendants. 2656. 

JAIL REFORM-
Question re --. 2538-39. 

JAJODU, BABOO RUNGLAL---

• 

Question re lUIlendment of the rate of exchange in the Indian Currency Act. -
2744-
QlIestion re increased public demand for currency and credit. 2868-69. 
Question rC premia paid by Government during the last three years for fire 
and marine insurallce. 2744. 
Question re report of the Railway Risk Notes Revision Committee. 2744. 
Question re stringency in the money market. 2743-44-

JAM.ADAR(S)-
Question re --subedars and subedlU" majors in the fighting units and also 
in the Indian Medical Department of the Indian Army. 2546-48. 

JAMALPUR-
Question re 8.1misaion of Indian graduates as apprentices. to the E. I. Railway 
W orksbops and Laboratory at --. 2872-73. 
Question re grant of a State seholarship to an Indian  graduate lately em-
ployed as an apprentice in th!) --Workshop of the E. 1. Railway. 2873. 

JAMSHEDPUR-
Question re employment of Mr. Kirkpatrick, late Dy. Conservator of Forests, 
as Labour Inspector at -. 2891-92. 

JEDDAH-
Question re dues levied on pilgrims at --. 2864-65. 
Question re duties of the Briti-ili Consul at --towards Indian pilgrims to 
the Hedjaz, etc. 2362. 

JEELANI,. HA.JJ, S. A. K-
Question 1'/1 a.dministration of Cantonments under the new Cantonment Act. 
2797. 
Question 1'e construction of waiting rooms at Kovnr and Kavali railway 
stations on the Madras and Southern Mahratta Railway. 2253. 
Question 1'e double line railway project from Tambaram to Madras. 2733-
Question re exclusion of sadar hazaars from cantonment areas. 2796-97, 
Question re proposal to reconstruct Nellore Railway station. 2252-53. 
QUestion 1'e recruitment of Income-tax officers in Madras. 2733-34. 
Question re third class passenger fares on the South Indian Railway. 2733. 

JHARIA-.- ' 
Q\1esnoL re coal mines in the Raneegunj ano. -coalfields under Indian and 
European management. 2887 -88. 

'.lJiARIA 13TA.TION-.-, • 
~n 1'~ !t-10ki.J.llr diflYluItitli -~  -ttll. 2436-31 • . ' 
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Question re rule of primogeniture o 8inin~ in the case of tenaneiel! held by 
cavalry grantee-a in ~. 2203-04 . 

.lINNAH, MR. M. A - / 
Lee C i~ ion'  ~ . 2279,  2281, 2660 and 266t 
Motion for Adjournment to consider the Lee Commission's Report. 2800 .. 
Question rt departmental Committee on the working of the refomi.s. 2 3~. 

Question (Supplementary) re dismissal of. Mr. Subba Rao, a telegraphist. 
2541. 

Question rt naturalization of Indians in the United Sta1es of America, 27 ~ 

41. 
Question ,.e propcaed amendment· of the Govemmmt ot India Act, i9i9, 
2 ~33. . 

Question (Supplementary) ,.e report of the Lee CommissIon. 2554, 2555. 
Question (SupplementaI")') re Raolution relating to the release of Maulana 
Hasrat !.Iohani. 2245. • 
Steel Industry (Protection) BilI-
Discussion re admissibility or otherwise of ('ertain amendments before the 
--was referred to Sele<'t Committee. 22S5. 2296,  2297. 2299 and 2303. 

Motion to refer to Select Committee. 2324, 2325-26, 2339 and 2348. 
Motion to constitute the Select Committee. ~3 ' . 

Motion to circulate. 2450-52, 2453. 
Discussion on Mr. D. P. Sinha's proposal that lIemb4ws interested in the 
Tats Company should not be allowed to l.ake any part in the debate. 2473, 

Con i ~ ion of-
Clause 2. 2496-97, 2506, 2507, 2,.'ua..14 and 2521-22, 
Clause 3. 2568, 2572, 2596-98. -
Clause 5. (re-numb6red elauM 6). 266&-66, 2670. 

JIW AN LA.L, DR.-

Question re case of ~  late sub-assistant surgeon. 2531. 

JOSHI, MR. N. !.I.-
Question re advertisine ot vaeftt)c)l'S on the Eastern Bengal Rallway. 2SO<i. 
Question ,.6 alllJ(l:ed charges of briber) and corruption against certain ~ 
ployee8 of the office of the District Traffie Supermtendent, KatihlH', E. B, 
Railhy. 2851. 
QuestiOll re aUeged profiteeriDg hy Messrs. Bomar Chand and SoDf!, food ~ 

dors on the E. B. Railway. 2851-52, 
Question r6 appeals of the employees of tha Eastern Bengal Railway'. 2849. 
QUestiOll re card passes issued t,) vendors on the E. B. Railway. 2851. 
Question ,.e consultation with tho Workers Organisations in India regarding 
subjects to be di86U8llQd; by the International Labour Conferences. 2735, 
QUestion (Supplementary) ,.e cost of free supply of Blue-books and Admin-· 
istration Reports relating to Central subjects to Members of the Indian 
Legislature. 2654. . 

Question,,.e delay in payment of monthly wages t<l employees In organised 
faetoriea. 2737. 
Question ,.e differential treatro:ent of European, Anglo-Indian, aBd :indian 
-.ploYeeli on il ~. 2738.. •• 
Question ,.e discharge of employees by tile Eastera Benga:i ll ~~. 

Q1MI8tion r, diseharge of Mr. Nurun N,.br, an employee of th& G, I. P. Br.· 
287g..· • •  • 

•• 



JOSlfl, ,MR. tN. Y.-cora/d. . 
Question (Supplementary)' re discontinuance of the sale of Government ot 
India publications at the Proyincial Govts'. Book Dep.its. 24:m. 
Question (Supplementary) re di!'missal of employees of the All'iit Office of 
the Bengal and North-Western il 8~ . 2242. 
Question re duties of pointsmen on the B. and N.-W. ~'. 2880. 
Question re educational granta to European, Anglo-Inciian and Indian Rail· 
-way Employees. 2851. 
Question rc European and Anglo-Indian station ttulilters and assk:tant station 

~  on the Eastern Bengal Rililw::y. 2850-51. 
Question re European, Anglo-Itttlian and Indian employPe8 on the G. I. P. 
Ry. 2878-79. 
Question re exeesf; fare earnings of ticket collectors on the E. B. Ry. 2879. 
Question re formation of District Committees on the B. and N.-W. Ry. 2881· 
82. 
Question re grant of compeWl8tory allowance to the officers and subormnate 
sta« of the G. 1. P. ana B., B. and C. 1. Rys. stationed in Bombay. 2882. 
Question re grievances of the signallers of the Lalmonirhat district of the 
E. B. Railway. 2848. 
Question re improvement of the constitution of Staff Couneila on the G. 1. P. 
Ry. 2882. 
Question f"fJ introduction of maternity benefits in industrial undertakitrgs. 
2738-39_ 

Question re introduetion of the shift system in mines and prohibition of the 
employment of women unttelground. ::!',36-37. 
Question re issue of orders in the vernacular by railway authorities. 2849. 
Question re labour reprellentation on the Central aud Local ~ . 

2739-40. 

Question re leave JI.D.!l pension of the menial establi..Junent of the Govt. of 
India. 2852. 
Question re leave of the Eastern Bengal Railway employees. 2850. 
Question re liahility of pointsmen on the B. and N.-VI'. Ry. in easel:> of running 
train thefts. 2880. 
Question re licence fees of food vendors on the E. B. Ry. 285l. 
Question f'1f Local Advisory Councils on railwnys.· 2357. 
Question re maternity benefits in factories, mines, etc. 2739. 
Question f'e names of Railwaymen's Unions or Associations recognised by 
tile authorities of the Indian Railways. 2880·81. 
Question re non-reeognition of the B. and N.·W. Railwaymen's Association. 
2881. 
Question re offieial recognition of Ry. Unions or Associations. 2880. 
Question re overcrowding of night trains leaving Bombay for Nasik and 
Poona, respectively. 2851. 
Question re payment of relieving allowances to relieving hands on State Rail-
ways. 2848. 
Question re promotions on the Eastern Bengal Railway. 2850. 
Question re provision of Hindu and Muhammadan refreshment rooms at 
Victoria Terminus, Bombay. 2852. 
Questwn re racial discrimination ltetween emplOyee!! on State Railways. 
27~. 

QuestioD r, regulation r:tf tee payment of wages. within a fixei period after 
tlt@'j are d!ie. 2737-3£. , 
Question (Supplementary) re ~n  of quarters at LongwO?d Hotel, Simla. 
236i. .' • . . 
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JOSHI, MR. ~. M.-collc1cl. •• 
. QuestioJ rl repeal of seetion 492 of the Indian Penal Code an i ~f the Work-

men's Breach of Ctmtl8et Al't, 1859. 273(j. 
Question (Supplementary) re Tt'pOrts relating to the reeruitmeut rf S(!amen. 
2762. 
Question re resolutions of the "'lldi Bunder Branch (Bombay) of the G. I. P. 
Ry. Staff Union. 2883. 
Question re revision of th ... leave rules on the G. I. P. Ry. 2882-83. • 
Question (Supplt'mentary) re rules nnder the Immigration into Iudb AI't, 
1924. 2439, 2440. 
Question re salaries of Indian ItUJtion masters and ~8 n  ::tation masters 
on the Eastern Bengal Railway. ~8 . 

Question re sickness among the stuff of the LalmflhidUlt District of the Eastern' 
Bengal Railway. ~ . 

Question re 8taft· Coullcils on the G. I. P. lly. ~'8. 

Question re system of lines in organil::ed inGust; ies. 2739. 
Question (8upplementmy) re \\orking hOUlS of the staff of the G. I. P. Rail-
way employed at Wa.ii Bunder. 2[51. 
Steel Industry (Protl-ction) Bill-
Mution to lcfer to 8cled Cummitt{'e. :<:337-41 and 2345. 
l\Iotion to cOllt-ltilute the Se!td (.orumitke. 2353. 
Motion to circulate. 24fi1, 2457. 
i ~'ii n on Mr. D. P. Sinha's proposal that Members interested in the· 
Tala Company should not be allowed to take any p8it in the debate. 
2472-73. 

ConHi '~c ion of-
Clause 3. 2565, 25C18, 2570, 2591-92. 
Motion to pa$. ~72 -3 . 

JOURNEYMEN-
Question re admission of Indians to the posts of --and chargemen on the 
O. and R. Ry. 2250. 
Question re chargemen and --in the O. and R. Ry. Workshops at Luoknow. 
2248-49. 

JUDGE(S)-
Question re ineligibility of Pleader --for appointment as permanent Chief 
Justices of High Courts. 2761). 
Question re --appointed to examine the cases of State prisoners in Bengal. 
2407. 
Quc.;tilln re statement regarding the two --who examined the cases of in-
ternees in Bengal. 2631. 

JULLUNDUR-
Question re case of Mr. GirOhari LaJ, Sub-Record Clerk, Ry. Mail Serviee, 
- City. 2800-01. 

JUTE-
Question re price ot. --, cotton and other goods purcltased by Govt. 2248. , 

J[ 

KALA·AZAR-· • 
Question re iDTestie-atioll into Ute caus@l.of _. 2897. • 

• .. . . 
• • 

• • 
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KA,LABAG:¥, RAILWAY- . 
Question re cue of Akbar Ali, time-kt'(!per, Kour station, on the --. 2263. 

KAMARAN-
Question re abolition of quarantine at --. 28M. 
Question re levy of pilgrim dues at --. 2863-64. 
Question re quarantine at --. 2864. 

KANCHRAPARA-
Question re appointment as foremen of Anglo-Indian ana Indian n i~ 

trained at --and Saidpur. 2854. 

KARACHI-
Question re alleged assault by soldiers on Mr. R. K. Sidhva at the --railway 
station. 2424-26. 
Question re over bridge at the Chfton and the Devon Villa crossinga at --. 
2537. . 

Question re proposed construction of an overbridge at the Clifton railway 
crossing at --. 2429. 
Question re running of a late ni!;ht train from Hyderabad to --. 2538. 
QueRtion re submission of statement of earnings beyond their luwful salaries: 
by ticket colledors of the No-W. Railway, --district. 2424-25. 

KARACHI C ~ -

Question re alleged assault on a ParSi passenger at the --railway ltatiult. 
2533-34. 

KARACHI CANTONMENT STATION-
Question re alleged assault by solciiers on Mr. R. K.. Sidhva at --. 2645. 
Question re uncovered piatforIIlR aL --. 2429. 

KARBIGHW AN-
Question re case of Panna Lal' Gopi, late Assistant Station Master, --, 
East Indian Railway. 2420-21-

KARTAR SINGH, SJ.RDAR-
Question re pay of veterinary assistants of the Army RemoUDt Deptt. and 
of the Almy Veterinary Corps.. 2254-56.. 

KASTA-
Question re earnings of the E. r. Railway from. the traiHc offered by tae --
and Damaguria sidings. 2MS8... 

KASUR-
Question re allegations against the station IllIISter of --. 2527-29. 

KATRGRAR R.AILWAY STATION-
Question re construction of a platfonu at the --. 2628. 

KATIHAR-
Question re alleged chargell of bribery and' corruptiOll against certain employees' 
of the offiee of Ute District Traffic Superintendent, --r E. B. Railway .. 
2851. 

Question t'e quarters for Indian assilliant station masters in tAe --district. 
2643. 

~ --.  ,. 

Questi....! re eoflstructidn of waitifl{':'rooms at KovtH' alid --raihvlty stations •. 
2253. • ,.. • • 
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KELKAR, MR. N. C.- • • • 
io~  calculat!on of period of re-employment in the MilifJlry Aee<>pnta 

DepaJrtment during the War for pension or gratuity. 2443. 
Question re claim of Mr. S. R. Muley, formerly a clerk in the office of the 
Controller of Military Accounts, Poona, to proportionate pension. 2443-44. 
Question ,e dangers attendant (lD the location. of the new target for the use 
of the Ghorpadi cavalry. 2437-38. 
Question re discontinuance of the sale of Govt. of India publications at the Pro-
vincial Govis'. Book Depots. 2438-39. .. 
Question re license fees received hy railway companies from hawkers, refresh-
ment room keepers and hotel keepers. 2440. 
Question re Local Advisory Committees for railways. 2440-41. 
Question re maturing of Govt. postal endowment assurance policies. 2442. 
Question re production of medi<:ul certificates by the establishment of the office 
of the Controller of Military Accounts, Southern Command and Poona 
District, etc. 2643-44. 
Question re railway carriages for female passengers. 2440. 
Question re revision of the pay and allowances of divisional accountants o~ 
the Bombay Presidency. 2441-42. 
Question re rules under the Imuugration into India Act, 1924. 2439-40. 

KENYA-
Question rf levy of a poll tax in --. 2545. 

KESAR SINGH-
Question re dismissal of --, sorter, R. M. S., 'L' Division. 2859-60. 

KHADDAH-
Question re prohibition of the wearing of --by Govt. servants, etc. 2426. 

KHILAFAT DELEGATION-
Question re correspondence relating to the --. 2382-83. 
Question re grant of passpo: ts to the proposed memcers of the --to n ~  

etc. 2430-3i. 
Question re refusal of passports to members of the --to certain Muslim 
countries. 2375-82. 

KHlLAFAT PROCESSION-
Question rt! auests in connection with the --at Peshawar on the 16th 
November 1923. 2269, 

KHOJ A SHIA ISN A ASHRE COMMUNITY-
Question re petition of the --. 2359. 

KHYBER RAILWAY-
Question re cost of the --. 2360. 

KING'S COMMISSIONS, HONORARY-
Question re pay of officers of the Indian Territorial Force holding --. 
2433-34. 

KffiKPATRICK, MR.-
Question re employment of --, late Deputy CODHl"f'Btor of Forests, as Labour 
Inspector at Jamshedpur. 28~1- 2. 

KOHAT-
Queatwn "6 lim1tatiotl .r. the period ot ret.eQtion of postal of i~ at. posp 
o~ ~ ~ on  ~  -.-~ ~ lmnfil KIsu. 25e0,. • 

•  a 
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( ]WTRI- • 
Question re ~ ion of tilied!!l on tht' pllltfontls At --statiOIl. .,],37-38 . 
.. io~ re uncovered l fo ~ at --Junction on the N .• W. Railway. 
2429. 

KOlJR---
Question rt! CMe of Akbar Ali, time-keeper, --station, on the Kalabagh 
Railway. 2263. 

KOYUR-
Question f"1l construction of waiting rooms at --and Kavali railway 
stations. 2253. 

KRISHNASAGARA RESERVOIR PROJECT-
Question re the -~. . 2754-56. 

L 

LABOUR INSPECTOR--
Question re employment of Mr. Kirkpatrick, late Deputy Conservator of 
Forests, as --' at Jamshedpur. 2891-92. 

LABOUR PARTY-
Reply . ~ the greetings of the .Asl!pmbly to the Members of the --. 2402. 

LABOUR RECRUITER(S)-
See under " Recruiter (s) ." 

LABOUR REPRESENTATION-
Question re --on the Central and Local Legislatures. 2739-40. 

LABOURER(S)-
Question re number of --recruited by the Emigration Depot, Benares. 
2783. 

LACHMAN DASS-
Question re CBSe of --, clerk, Rawalpindi Post Office. 2861. 

LADY DOCTOR(S)-
Question re employment of --or midwivet'l in State Railway hospitals. 2641. 

LAHORE-
Question re sale of surplus stocks whisky by the S. & T. Deptt., --. 2797-98. 

LAJPUT RAI, !.ALA--
Question re proscription of --'s book " Young India". 2428. 

LAKSHMIR SINGH, SARDAR Blll.umB-
Question re supersession of --, AssiBtant Commissioner, Northern India 
Salt Department. 2238-39. 

LALMONIRHAT-
Question re arrangements for cremation at --on the E. B. Railway. 2643. 
Question re grievances of the signallers of the --district of the Eastern 
Bengal Railway. 2848. 
Question re sickness among the sta.« of th. -_. district of the Eastern Bengal 
Railway. 2849. . 

L.lli'D, ACQUISITION OF-
.. QUettion re --by the B., B. and C. I. Railw,yfor eXtension of their ter. 
~ Ltatjoll Vl :aQmpJl: 27i6, 

. _. .- ... 
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LAND ~ -
Qucstiort re control of the Secretary of State over Provincial o n ~ ' 
--legislation. 27M. 

LAND REVENUE POLICY-
Question re --. 2753-54. 

LAND REVENUE SETTLEMENT-
Question re control exercised over Local Gorta. in respect of --. 2753. 

LATRINES-
Question re insuffil'iently screened --at stations on the East Indian and 
the Bengal and N orth-W !'Ste"n Railways. 2375. 
Question rc --ou the Beugal Ilni North-We!ltern Railway Stations. 2231. 
Question re p!'cvision of --in quartel'B for the menial staff of the E. B. 
Railway.-2641. 

LEAGUE OF NATIONS-
Question re India's represezrtath'e at the" Advisory CommissiOu of the --
dealing with the opium traffic, 2624. • 
Question re representati,·cs. of India at the Imperial Conferences and the 
meetiugs of the --. 2359-60. 

LEAVE-
Question re --of the Eastern Benga:l Railway employees. 2850. 
Question re --and pension of tlle menial establishment of the Govt. of 
India. 2852. 

LEAVE RULE(S)-
Question re revision of --on the G. I. P. Railway. 2882. 

LEE COMMISSION-
Discussion re --'8 Report. 2667-61, 2731-32. 
Motion for adjournment to consider the --'8 Report. 2394. ... 
Publication of the Report of the --. 2640. 
Question re expenditure on the --. 2211. 
Question re --'s Report. 2897-98. 
QUl'Stion re Rcport of the --. 2553-56. 
Resolution re --'s Report. 2813-29 and 2829-46. 

LEGISLATION-
Question "e ~on ol of the Secretary of State over Provineial Govts'. Land 
Revenue --.. 2754. 
Question n impending --pn:judicially aff«ting the political rights of 
Indians in Mauritius. 2783. . 
Question "e repeal of repressive --. 2878. 

LEGISLATIVE ASSEMBLY-
Question re previous sanction of the Secretary uf State to the introduction of 
legislation in the --and in Provincial Legislafive Councils. 2393. 
Question re strength of Parties in the --. 2776-77. 

LEGISLATIVE ASSEMBLY, MEMBERS OF THE-
Question re alleged interception of correspondence of --. 2772. 
Question re alleged shadowing of --by the police. 2772. 
Question f'e haraBlllDent of --hy ticket examiners at railway stations. 27i3-
74. • 

• LEGISLATIVE COUNCIL(f!)-
Question re previous sanction of the ~ i ol State to \he in~ ion 
of legislation in the Legislative 8 ~l  8.nd in Provincial --. 2393. •• • • .LI03LA. • • 

• • 

• 

• 
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LOOISLAT1VE RULES-
See under" Rules." 

LEGISLATURE (S)-

( 

II 

Question rc labour rl'presente.tior. on the Central and Local --. 2739-40. 

LEGISLATURE, BRITISH Gl'IA "!\A-
Question rc Indian M.embers ot the --. 2776. 

LEGISLATl:"RE, CENTRAL-
Question re changes in statutory rules relating to the --. 2653. 
Question re nominated official Members of the --. 2631-32. 

LEGISLATTTRE, 1~-

Question re cost of free supply of Blue-books and Administration Reports 
relating to Central subjects to lIemhers of the --. 26M. 

LESAGE, MR.-
~ lon re appointment of --as Officiating Postmaster, Burdwan. 2868 • 

• :::.ETTER(S)-
Question re indistinct postmarkwg of --. 2253. 

LICENCE FEES- .~. 

Question re --of food vendor;. on the E. B. Railway. 2851. 
Question re --received by railway companies from hawkers, refreshment 
room keepers and hotel keeper!'. 2440. 
Question re payment of excicie or --by the Army Canteen Board. 2798. 

LIGHTING AND BUOYING-
Question re expenditure ou the --of the Persian Gulf. 2383. 

LITIGATION-
Question re --between the E. I. Railway and one Hemanta Kumar Sarkar. 
2876-77. 

LITTLEHAILES, MR. R.-
Oath of Office. 2231. 

LOCAL ADVISORY CmfMITTEES-
Question re --for railways. !!440-41. 

LOCAL GOVERNMENT (S)-
Qttestion re control exercised over --in respect of Land Revenue Settle-
ment. 2753. 
Question re powers of --to purchase locally manufactured stationery and 
stores. 2271. 

LOCAL LEGISLATURE (S)-
See under" Legislature(s)." 

LOCAL TRAFFIC SERVICE-
Question re --on State Railways and on the E. I. Railway. 2884-86. 

LOCOMOTIVE (S)-
Question re encouragement of the manufacture of wagons and --in India. 
2638-39. 
Questivn re tenders for --. 2634-38. 

LOHOKARF., MR. K. G.-
Lee.Commission's Report. 2660. 
Question r" calculation of< the period of rc-cJ!lploymcnt in the Military 
..rccounts Depertmetft duri.g the W u!' us service towards gratuity or 
ne!lsion. 2 ~3. ,  • .' 

• • 



• 

, 
tkDtt TO LECII!lw'm"E ASSEMBLY DEDATEB. I  • 

• 

/ 
51 

LOHOKARE. Mn. K. O.-t:ontd. •• • 
Question re compilati(ln of stnti:-;tics relating to the conOition oi labour.em. 
ploye! on Indian railways. 2553. 

QUll6Jtioo. T6 eoutributions to institutions training candidates fur the Indian 
Civil and Military services. 2548-49. 

Question re direct recruitment oJ: aceountants in the Mily. Accounts Deptt. 
2242-(3. 

Question re holding of postal secnrities Illld eash certificatEs in the names of 
two perSons. 2555-56. • 

Question re 1. M. So oftkcrs on temporary Liat admittei since the beginning 
of the Great War. 2548. 
Question re jamadars, subedars and subedar-majors in the fighting units and 
also in the Indian Medical Ikpartment of the Indian Army. 2546-48. 
Question re leave of lower subordinate staff in the traffio and transport depart-
ment of the G. I. P. Railway. 2552. 

Question re limitation of work:ng huul'S of OOIployees on Iu·iian railways. 
2552-53. 
QUestiOll (Supplementary) re provision for Indians in the superior i~ 

of the R{)yal Indian Marine. 2796. 
Que5tion Te recruitment of the Indian Medical Serriee. 2236-31. 
Question re report of the Lee C.)mmission. 2553-55. 
Question re retrenchmt!nt recommended by lIr. Heseltine on the G. I. P. 
RaiI\V1lY. 2553. 
Question re treatment of memol'illiists nnd petitioners by the Finance Depan· 
ment. 2623-24. 

Question re working hours of certain classes of employees On the O. I. P. 
Railway. 2552. 
Question T4! working hours of tlu' staff of the G. L P. Railway employed at 
Wail Bonder. 2550-51. 

Question re workillg hOUl'S of subordinates employed in railway goods-sheds. 
2550. 

Question re working hours of hlli1ic Sta:fI and transport staff on Indian Rail-
ways. 2549. 

Steel Industry o~i n  BilI-
MotiGn to circulate. 2447-48. 
Consideration of-
Clause 3. 2572, 2575-78, 2607. 

LONGWOOD HOTEL, SIMLA-

Question re quartenl at --. 2361-68. 
Question r, rent of quarters at --. 2365-67. 

LOWER JRELUM CANAL UOr.O:NY-
Question re rule of primogeniturl' obtaining i.u the case of tenlllleles held by 
eavnlry grantees in the --. 280a-oa. 

LUCKNOW-
Question re ehargemen and journeymen in the O. and R. Railwfty W orkshopll 
at --.-2248-49. 

QUCSQon re Europesn, Anglo-Inoian and Indian apprentices in the O. and 
R. Railway Workshops at --. 2249-50. • 

LUDHIANA-KALKA RA!LWAY- • • 
QUestiOB re prop0:ied --Vta &mrala 'aad Roplr. 2431. • • 
• • •• • 

• • 
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MACHADA-
Question re overcrowding and unpunduality of trains on the HQwrah --
section of the Bengal-Nagpur Raih"ay. 2374. 

MADRAS-
Question re double line railway project from Tambaram to --. 2733. 
((uestion re recruitment of Illcorue-ta.'\: offieers in --. 2733-34. 

MADRAS AND ..~ MAHRATTA RAILWAY-
Question f'e construction of waiting rooms at Kovur and Kavaii stations on 
the --. 2253. 
Question "e proposed remodelling of the Nidadavolu and Tadcpalligudem 
stations on the --. 2404-05. 

MAHABIR ROAD-
Question re stoppage of the 20-Down Delhi Express at Pataunda --station 
on the B., B. and C. 1. Railway. 2807. 

"MAIL(S)-
Question re no ~  of loss or destruction of --. 2651. 

lIAIL AND EXPRESS TRAIN(SI-
Question f'e restaurant cars for Hindus on --. 2272. 

MALA VIVA, PANDI'r MADAN MOHAN-
Question (Supplementary) f'e tenders for locomotives. 2637. 
Ralolution f'e Lee Commission's Repol't. 2824-29. 
Steel Industry (Protection) Bill-
Discussion f'e admissibility or otherwise of certain amendments before the 
--was referred to Select Committee. 2298, 2300-01 and 2302. 
Motion to refer to Select ComJrdttee. 2316-24. 
Discussion on Mr. D. P. Sinha's proposal that Members intere!>1ed in the 
Tata Company should not be allowed to take allY part ill the debate. 
2482-83, 2485. 
Consiieration of-
Clause 2. 2503-04. 
Clause 3. 2567, 2568-70, 2607-16. 
Clause 5 (re-numbered clause 6). 2667-68. 
Motion to pass. 2727-29. 

MALPRACTICE (S)-
Question re alleged --of labour recruiters. 2783-84. 

MANMAD JUNCTION-
QUtstion re waiting room for Indians at --. 24e5-06. 

M.A..lffiF ACTURE-
Question re encouragement of the --of wagons anei locomotives in India. 
2638-39. 

MANUSCRIPTS-
Question f'e seizure by the police of certain --belonging to Maulana Abul 
Kaiam Azad. 2431. 

MARDI BE(lUM-
Question re monthly stipend of Sultan --. 2791. 

MATCHJ" ACTQRIES- t  •  • • 

Question re establishment of --L in. India bv the Swedish Mnteh Co. 2426. - , . .. 

• • 
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QucstiO'l tre introduction of --in industrial undertakings. 2738-39. ~ 
Question re --in factories, mint'S, ctc. 2739 . 

• MAURTTmS-. 
Question re emigration agents in --. 2783. 
Question re impending legislation prejudicially a1fecting the political rights 
of Inuians in --. 2783. 

McCARDlE, Mil. JUSTICE- • 
Motion for Adjournment for the purpose of e::pressing indignation at the 
judgment of --in the O'iiwyer libel suit against Sir Sankaran Nair. 
2812-13. 

MECCA-
Queatioo re purchase of retum tickets by pilgrims for --by the 8.S • 
.. Suja ". 2362. 

MEDICAL ATTENDANCE-
Question re --for the staff of Stnlc Railways. 2641. 

MEDICAL CERTIFICATE(S)- • 
Question re production of --by th .. establishment of the office of the Con-
troller of Military Accounts, Southern Command and Poona District, etc. 
2643-44. 

MEDICAL LEAVE-
QUe8tion re grant of --to the stalf of the E. B. Ry. 2642-43. 

MEDICAL OFFICER(S)-
Question re --in charge of Cantonment hospitals. 2243. 
Question re percentage of Indiun --in Indian Station hospitals. 2557. 

MEHTA, MR. J.AMNADA8 M.-
Lee Commission's Report. 266L 
Motion for Adjournment to con3in'er the Lee CommissioD's Report. 2395. 
Question (Supplementary) re Il.lf.)uisition of land by the B., B. &!ld C. L Rail-
way for e:o:tension of their terminal station. in Bombay. 2746. 
~ ion (Supplementary) re alleged assault by soldiers on Mr. R. K. 8idhva 
at the Karachi Railway Stntion. 2426. 
Question re alleged attempt by the authorities of a certain railway to pre-
judice the success of the State managt'mlfut of the liBe. 2809-19. 
Question re alleged over-assessment to income-tax of a mereha.Dt of Burst by 
the Income-tax Officer of the place. 2857-58. 
Question re amount of premia paid by certain Government Departments, etc., 
for fire, marine and motor insurances. 2533. 
Question (Supplementary) re discllBSion of the reports of the Frontier Com-
mittee, the Bar Committee and the Lee Commission. 2247. 
Question (Supplementary) re establishment of railway industries in India. 
240S. 
Question re expenditure incurred ~n the design for a new ten-rupee currency 
note. 2858-59. 
Question r8 expenditure on storl's for the Currency Department. 2859. 
Question r.e foot bridge between P&l'el station on the, G. L P. ~ and 
the Elphinstone Road station IJn the B., B. and C. I. Railway. 2808.09. 
Question re improvement of the conditiolll! of service in the.Railway Mail 
Service. 2810-11. • 
Question (SuppI6mentlry) re liability Ilf Intlian States to "ay theJ>rotectile 
duties impo.>ed by the Steel Industry (j'rotectfon) Bill. 2848. 

• • 
• • 

• 
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( MEHTA, :MR. JAM};ADAS M.-contri. 
~ iono  re<lQvery of municipal and other taxes from c ~ classes of 
Government servants occupying free quarters. 2810. 
Question f'IJ reduction of ~  number of sets of R. M. S. sorters wQrking bet· 
ween Bombay and Sholapur. 2810. 
Question (SupplemeI1tary) re ilhaaowing of Members of the Legislative 
Assp'rUbly. 2773. 
Question f'e special promotion for field semel! granted to postal employees. 
t' 2811. 

Question f'e transfer of the lIffics of the Superintendent, Railway Mail Service, 
" B " Division, from Bhusa,al to Poona. 2557. 

Qu('S1;ion f'e transmission of messages from Baroda to Sayajiganj via Ahmeda-
bad. 2811. 
Question (Supplementary) re waiting room for Indians at Manmad Junction. 
2406. 
Steel Industry (Protection) Bill-
Motion to constitute the Seleet Committee. 2352. 
Motion to circulate. 2460, 2461--63. 
Discussion on Mr. D. P. Sinha'!' proposal that Members interes:ted in the 
Tata Company should not be allowed to take any part in the debate. 
2472. 
Consiaeration d-
Clause 2. 1519, 2520-21, 2523. 
Clause 3. 2594-P6. 2672. 
Clau..o:;e 5 (re-numbered Clause 6). 2665. 
Clause 5. 2675,  2676. 
Preamble. 2715, 2716, 2722-

MEMBER(S)-
Question re !!ost of free SUppl,V of Blue-books and Administration Reports 
relating to Central subjet'ts tl) --of the Indian Legislature. 2654. 

MEMBERS OF THE INDIAN LEGISLATURE, NON-OFFICIAlr-
Question 1'e prohibition agamst Government· servants representing their 
grievances to --. 2897. 

MEMBER(S), NOMINATED OFFLCIAlr-
Question f'e --of the Central Legiblature. 2631-32. 

JlEYORIAL RULES-
Question re --. 2907-08. 

MEMORIALIST (S)-
Question 1'e treatment of --and petitioners by the Finance Department. 
2623-24. 

MENlAL(S)-
Question re postmen and --employed on night duty in the post offices in 
the Punjab Circle. 2862. 

MENIAL ESTABLISHMENT-
Question re leave and pension of the --of the Government of India. 2852. 

MEl\TJAL STAFF-

~ion '~  .difference in rates of starting pAy of the --of the E. B. and 
N.-\Y. Railways. 2642. , 

Quest;on re 1'>rovision of l in~ ' in quarters for the --of the E. B. Rail. 
way. 2641. , 
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--bom the Council of StatE' agreeing to the amendment -made bl the 
Legislative Assembly in the Indian (Specified Instruments) Stamp Bill 
2829. 
--from the Council of State te the pa.'!Sing by the Chamber without any 
amendments of the Steel Industry (Protection) Bill. 2909. 
Question re transmission of --from Baroda to Sayajiganj via Ahmedabad. 
2811. e 

METAL AND STEEL FACTORY-
Question re hours of work and holidays of the sta1I of the Rifle Factory and 
the --at Ishapore. 2369·70. 

MIDWIFE (VES)-
Question re employment of lady doctors or --in State Railway hospitals.. 
2641. 

MILITARY CC ~~  GENERAL-
Question re promotion by the --of clerks to the grade of . cco n n~ 

2908-09. 

MILITARY ACCOUNTS, CONTROLLER(S) OF-
Question re production of medical certificates by the establishment of the 
office of the --, Southern Command and Poona District, etc. 2643-44. 
Question re temporary promotior.s in the offices of --. 2904-05. 

MILITARY ACCOUNTS DEPARnIENT-
Question re a:i"ditional expenditure incurred by the introduetion of the time 
seale in the --. 2372-73. 
Questionre annual incremental scales of clerks and accountants in the --and 
Civil Accounts Department. 2908. 
Question re calculation of the period of re-cmployment in the --during the 
war for pension or gratuity. 2443, 2623. 
Question re direct recruitment of accountants in the --. 2222-43. 
Question re pay of the lower gra :ies of clerical establishment of the --. 
2371-72. 
Question re representation regarding the' pay of lower grades of clerks of 
the --. 2372. 
Quer,tion re revision of pay of the subordinate staff of the --. 2907. 
Question re temporary clerks and accountants in the --. 2905-06-

MILITARY ENGINEERING SERVICE(S)-
Question re Inciianization of the --. 2267-68. 
Question re retrenchments in the --. 2269. 

MILITARY EXPENDITURE-
Question re reduction of --in 1924-25. 2903. 

MILITARY MEDICAL PUPILS-
Question re' compensation to --refused enlistment in the Indian Medical 
Department, etc. 2266-67. 

MILITARY OFFICER(S)-
Question re income-tax on the tentage allowance of --. 28cJ13 • 

• 
MILITARY SERVICE-· • 
Question re increase of expenditure on· the __ e and All-fudia CiT-i1 Ser>iee. 

23~ . • • •• • 
.' • • 
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MILITARY WORKS DEPARTMENT- • 

' io~ re Indians holding permanent gazetted appointments itl the InUian 

--. 2556. 

MILL HANDS--
Question re shooting of --at Cawnpore. 2392-93. 

KILLS, INDIAN-
Question re decrease in the output of yarn and woven goods manula.etured 
by -. 2795. 

MINE (S)-
Question re introduction of the. shift system in --and prohibition of the 
employment of women undergrowd. 2735-36. 
Question re maternity benefits in factories, --, etc. 2739. 
Question re prohibition of employment of women and children ill --, etc:. 
2856-57. 

MINING AND GEOLOGY, SCHOOL OF-
Question re --and chemicaf Research Institute, Dhanbad. 2742. 

MINISTER(S)-
Question re Reforms inquiry regarding relations between Governors aDd 
--in the Provinces, etc. 2856. 

MISRA, PANDIT SHAMBHU DAYAL-
Question (Supplementary) re reports relating to the reeruitment of seamen.. 
2762,2763. 

MITRA, THE HONOURABLE SIR BHUPENDRA NATH-
Congratulations to --. 2231-32. 
Conveys thanks to the House for the congratulations offered to him. 2245. 
Oath of Office. 2231. 
Steel Industry (Proteetion) Bill-
Motion to circulate. 2463. 
Consi.<ieration of-
Clause 3. 2590-91. 

MONCRIEFF SMITH, SIR HENRY-
Resolution re the removal of the Import Duty on SUlphur. 2766. 
Steel Industry (Protection) Bill-
Consioeration of-
Clause 2. 2488. 
Clause 5 (re-numbered clause 6). 2670. 
Schedule. 2699. 

MONEY-LENDERS, INDIAN-
Question. ~ allegations. against Asiatic clerks and --·in the ff'port of the 
COIllIIllSSlOn on Agricwture appointed by the Zanzibar GoVC!rDlJleJlt in 
1922.-2414-15. 

MONEY MARKET-
Question re stringency in the --. 2743-44. 

KONTHLY WAGES, DELAY IN PAYMENT OF-
See under I' Wages." 

MDRADAbAD RAILWAY STAlfION- • 
~n re IMian ladietl waiting' room at the --. 2628. 

uesllon r!1. n ~o c~  pas.sepgeJ Ahed at the.,-. 2628. • 

• • 
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KOTION(S)- • 
--i'or.A.djoumment to coDSider the Lee Commission's -Report. 2394--97.' • 
--fo. Adjournment to record the Assembly's sense of disapp&intmentnnd 
to express its indignation at the judgment of Mr. Justice McCardie in 
the O'Dwyer libel suit against Sir Sankaran Nair. 2812-13. 

MOTOR CAR(S)-
Quostion re effect of the mballl'!i Iluty on --. 2649-50. 
Que;;tion re --of European TAilway employees. 2535. 
Question re repair of --of railway officials. 2741. 

MOTOR SPIRITS-
• 

Question re exemption from payment of exeise duty on --grante:i to Ule 
Indian Products Co. and the Hartikool Oil Co. 2430. 

MUDDIMAN, THE HONOUBABLIC Sm ALEXANDER-
Congratulations to --. 2232. 
Congratulations to :Mr. President. 2234.. 
Conveys thanks to the Honse for the congratulations oJlered to him. 2234. 
Expressions of condolence on the deaths of :Mr. Satish Chandra Ghosh, !lauIvi 
Miyan AsjaduIlah and Sir Ashutosh Mukharji. 2234. • 
Indian Soldiers Litigation (Amt'ndment) Bill-
Motion to pass as passed by the Council of State. 2764,2765. 
Lee Commission's Report. 2277,  2278, 2279,  2280, 2281, 2657, 2658,  2659, 
2660, 2661, 2731 and 2732. 

Motion for Adjournment to coosioer the Lee Commission's Report. 2394--95. 
Oath pf Office. 2231. 
Resolution re Lee COlIlIIli8sion'!I Report.. 2821-24, 2830, 2831,  2841, 2844, 
and 2845. 
Statement (laid Oil the Table) re licenses for firearms. 2276. 
Steel IndUstry <Protection) Bill-
Diseus.iion rc admissibility or otherwise of certain amendments before the 
--was referred to Select Committee. 2304. 
Discussion Oll Mr. D. P. Sinha's proposal that Members interested in the 
Tata Company should not be allowea to take 8.DX part in the debate. 
2471,2478. 
Consideration of-
Clause 3. 2572. 
Preamble. 2710. 

MUFASSIL-
Question re difference in rate of pay of postmen employed in the --, and 
in Presidency towns. 224546. 

MUllAlWAD.AN(S)-
Question re appointment of --to the Indian Civil Scnice and the Imperial 
Police Service. 2875-76. 

MUKHARJI, SIR ASHUTOSH-
Expression of condolenee at the death of --. 2231-35. 

MULEY, MR. S. R.-
Question re claim of --, fonnerly a clerk in the office of tbe Controller of 
Military Accounts, Poona, to propOltionate pension. 244344-

MURTUZA BAllIn BAHADtm, MAULYI SAYAIr- • 

Question re diffcrelice ill rate of pay of postmen employed in. ~ mufussU. 
and in Presidency to"·ns. 2245·4Q. • .  • • • 

\ 1 3 ~ •• 
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MURTUZA SAlim BAHADUR, MAUBVI SAYAD--cQntd. • 

Question Fe Resolution relating to the release of Maulana HtslIrat Kohalli. 

'" 2244-45. • 
Question (Supplementary) Fe seizure by the police of certain manuscripts 
belonging to Maulana' Abul Kalam Azad. 2431. 

MUSSALMAN (S)-
Question Fe elimination of Hindustani --from Indian Infantry Regiment». 
2789-90. 

MU'tALIK, SARDAR V. N.-
Question Fe contract for printing work for the B., B. and C. L Railway. 
2252. 
Question Fe grievances of the accountants of the Public Works Department, 
Bombay. 2847. 
Question Fe inquiry into the working of the Rl'forma. 2752. 
Question Fe introduction of Gold Currency in India. 2847. 
Question Fe liability of Indian Staieg 1<> pay the protective duties impose:1 by 
the Steel Industry (Protection) BilL 2847-48. 
Question re Reforms Inquiry Committa. 2752. 
Steel Industry (Protection) Bill--
Discussion on }Ir. D. P. Sinha's proposal that Members interested in the 
Tata Company :should not hi' allowed to take any part in the debate. 
24.2. 

NAIDU, MR. S. V.-
Question re dismissal of --, latl' station master, Barabanki. 255ft, 2627. 

NAIHATI-
Qut!iltion re construction of an overbridge for wheele:1 traffic -~. 2805-
06. 

NARAIN DASS, Ma.-
Steel Industry (Protection) Bill-
Com;iaeration of-
Clause 2. 2497: 

NASIK-
Question ,.e overcrowding of night trains leaving Bombay for --and Poona, 
respectively. 2852. 

U NATIVES OF INDIA AND BURMA "-
Question Fe proposed substitution of the words "Indiana and Burmese" for 
--in Government publicati';lns. 2412. 

~-

Questions re --of Indians in the United States of America. 2652-53,2740-
41. 

NEHRU, PANDIT, MOTILAL-

t. 

Que;;tion (Supplementary) ,.e Report of the Lee Commission. 2555. 
Steel Industry (Protection) Bill-
DiscuSllion on Mr. D. P. Sinha's proposal that Members interested in the 
1;ata Company should not hI' allowed to take any part in the debate. 
2475. 
Consideration of-
Clanse '2. 2522-23. 
ClatIse 3. 2571-72, 2618-2.0. • 
Cll\iJse 5 (c:e-numherllll claus,"O). 2661-62, 2663-64. and 2666. 
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• 
NEHRU, ~  SHAMLAL- •• • 

E1ectio'l "of --to the Committee on Public Accounts. 2444. •  " 
Congratulations to the BObourable Sir Alexander Muddiman. 2232. 
I.ee Commission's Report. 2661. 
Question (Supplementary) re Army Canteen Board. 2798. 
Question (Suppletnelltary) ,.e dismisllal of Mr. Subba Roo, a telegraphist. 
2S4l. 
Question (Supplementary) f'e expenditure on the Forest Research Institute, 
Debra DUD. 263L • 
Question (Supplementary) ,.e Jail Reform. 2539. 
Question (Supplementary) ,.e Publicity Department. 2784. 
Question (Supplementary) ,.e reports relating to the recruitment of ' ~ 

2762. 
Question (Supplementary) ,.e salaries of European and Indian drivers on 
railways. 2534-

Question (Supplementary) re shadowing of Members of the Legislative Assem-
bly. 2774-

QUelltion (Supplementary) ,.e shooting of Indians in British Guiana. 2775.. 
Question (Supplementary) ,.e z;1rike on the O. and R. Railway. 2786. 
Question (Supplementary) re working  hours of traffic an,d: transport staff 
on Indian railways. 2549. 
Resolution ,.e Lee Commission's Report. 2843. 
Resolution re removal of the imJ1vrt duty on sulphur. 2767-68. 
Steel Industry (Protection) BiU-
Motion to circulate. 2448-49, 2452. 
Discussion on Mr. D. P. Sinha's proposal that Members interested in the 
Tata Company should not be allowed to take any part in the debate. 
2484-
Consiaeration of-
ClaUIlC 2. 2517,  2523. 
Clause 5 (re-numbered clause 6). 2669. 

NELLORE--
Question re proposal to reconstIUrt --railway station. 2252-53. 

NEOGY, MR. K. C.-
Question re abolition of the appointments of temporary engineers on rail-
ways. 2854. 
Question ,., abolition of the Coal Transportation Office. 2887. 
Question re abolition of whipping for certain criminal offences. 2854-55. 
Question ,.e admission of Indian graduates as apprentic('S to the K 1. Rail-
way Workshops Clnd Laboratory at Jamalpur. 2872-73. 
Question r8 allegations against the Coal Transportation Officer. 2887. 
Question ,.e annual stipends granted by the E. B. Railway to the children of 
European, Anglo-ID.dian and Indian employees attending high schools. 
2874-
Question re appointment as foremen of Anglo-Indian and Indian apprentices 
trained at Kanchrapara and Saidpur. 2854. 
Question ,.e appointment of a Rates Tribunal for Railways. 2886. 
Question (Supplementary) ,.e arrest after acquittal of persons involved in 
the Alipore Conspiracy Case. 2437. 
Question re arrests under Bengal Regulation III of 1818. 2422e24. 
Question re coal minellain the Ranlleganj and Jharia coalfields underaIndian ad 
European manage_oot. 2887-88. • '. '. • 
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1-mOGY, "Mllr R. C.':..-contd. e 
'Question re construction of the proposed Ishurdi-Pabna-SaohUg!,inj Railway. 
2250-51. 
Question re countervailing duty on South African ConI. 2886-87. 
Question rl' earnings of the E. 1. il ~' from the traffic offered by the Rasta 
and Dlilllaguria sidings. 2888. 
Question re employment of Indians as foremen, Chargemen, etc., on Railways • 
.. 2872. 
Question re Europeans. Anglo-Indians and Indians employed in various capa-
cities on the principal railwll..Vs in India. ~871-72. 

Quastion re expenditure on railway schools. 2873. 
Question re extension of the be!lefit of the Workmen's Compensation Act to 
Indian seamen. 2855. 
Question re financing of the proposed Ishurdi-Pahna-Sadhugallj Railway. 
2251. 

Question re grant of a State scholarship to an Indian graduate lately em-
ployed as an appentice in the Jamalpur Workshops of the E. I. Railway. 
2873. 
Question re IndilUlS in upper subordinate appointments on the railways. 
2870-71. 
Question re railway siding at Fl'ny River Ghat. 2251-52. 
Question f'fI Mvenue and expendnurt' of each Province at the time of the in-
troduction of "the new financial nrrangements, ete. 2560-61. 

Question re share of the provincial Governments in the revenue from " Taxes 
on Inoome". 2?-t40. 
Question (Supplementary) re State V8. Company management of railways. 
2416. 
Question re temporary engineers of the E. B. Railway. 2854. 
Question re utilization of the Fines Fund on the B. N. Railway for providing 
outfit allowances for children of employees attRu1'ing hill schools. 2875. 
Question re vacancies in the proyincial engineerillg ;;ervice on State Railways. 
2853. 
Steel Industry (Protection) Bill-
Motion to refer to Select Committee. 2314-16. 
Motion to constitute the Seleet Committee. 2352-53. 

NEW DELHI-
Question re pay and allowances of the two Architects of the Central Buildings, 
-. 2628-29. 

NEWSP APERS-
Question re sale of Nationalist --at railway stations on the N.-W. Rail-
way. 2264. 

NIDADAVOLU-
Question re proposed remodelline-of the --and TadepalJigudem stations on 
the M. and S. M. Railway. 2404-05. 

NIGHT DU"I:Y-
QuestiGD "6 postmen 8J):d menials op. --in the post o~ in the Punjah 
Cm-le. 2862. 

NIGHT 'l;'R1IN-
~ Que;tion f"e running of a late --from Hyderaq"d to Karaehi 2638. 

NORTH!WEST'FRONTIER PROYINCE-
Question re allowances paid.to tal! tribal chiefs. in the --'. 2360·61 • 

• 
• • 
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NORTH-WESTERN RAILWAY-
QuestiOb r, difference in rates of starting pay of the meniai staff «if the 
E. B. Railway and --. 2642. 

Question re distinctions in rates of pay drawn by Anglo-Indian&, Christians, 
Parsis and Indians on the --. 2801-02. 
Question re guar:is and drivers on the --. 2533. 
Question re promotion of guard" on the --. 2801. 
Question re promotion of various classes of employees on the --. 2802. 
Question "e sale of nationalist newspapers at railway stations on the --. 
22M. 
Question re submission of stateruent of earnings beyond their lawful salaries 
by ticket collectors of the --, Karachi District. 2424-25. 
Question re Traffic Inspectors on the --. 2263-64. 
Question re uncovered platforms at Kotri Juortion on the --. 2429. 

NOTIFICATION (S)-
Question re vernaeular --published by the Emigration Commissioner, 
Benares. 2782. 

NURUN N ARI, MK.-
Question re di!!Charge of --, employee of the G. 1. P. Railway. 2879. 

OATH OF OFFICE-
Bhore, Mr. J. W. 2231. 
Bray, Mr. Denys. 2231. 
CnchPBD, Mr. A. 2231. 
Davies, Mr. G. H. W. 2231. 
HE'zlett, l\b. J. 2231. 
Hindley, Mr. C. D. M. 2231. 
Hudson, Mr. W. F. 2231. 

~ n ll  Mr. W. M. 2231. 
Littlchailes, Mr. R. 2231. 

, 

o 

Mitra, the Honourable Sir Bhupendra Nath. 2231. 
Muddiman, the Honourable Sir Alexander. 2'>..31. 
Pate, Mr. H. R. 2231. 
President, Mr. (the Honourable Sir Chimanlal Setalvad). 2231. 
Slims, MI'. H. A. 2231. 
Sastri, Rao Babadur C. V. Visvanatha. 2231. 
Sykes, ¥r. E. F. 2231. 
Tottenham, Mr. A. R. L. 2231. 
Townsend, Mr. C. A. H. 2231. 

O'DWYER (Sm MICHAEL)-
Motion for Adjournment for the purpose of expressing indignation at 
judgment of Mr. Justice McCardie in the --libel suit ~ in  

Sankaran Nair. 2812-13. 

OFFICER(S), EUROPEAN-
Question re --in the Survey of India. 2625-28. 

OFFICES, GOODS AND PARCElr- • 
Question ~ closing 04--on Indian holid!'ys. 2802. • 

OFFICIAL(S)- .. 
Question re reservej saloons for ---.-2791-93. 
" .'. . • • 

• 

the 
Sir 

• 
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OLlVIER-, LORD-· 
-~ ion "f'e --'s speech in the House of Lords. 2269-70. 

OPIUM-
Questioll t", issu, of ~ during the War to Indian personnel on active ser-
vice. 2889-90. 

OPIUM C ~ 

Qv.estion re --0:£ the Government of India. 2531-32. 

OPIUM TRAFFIC-
Question re India's representative at the Advisory Commission of the League 
of Nations dealing with the --. 2624-

ORDNANCE F ACTOR-IES-
Question re recruitment of Indian apprentices for --. 2420. 

OUDH AND ROHILKHAND RAILWAY-
Question re ~ion of Indians to the posts of journeymen and charge-
men on the --. 2250. 
Question re allegations against the administration of the --. 2785. 
Question re alleged frauds in the Goods and Stores Departments of the --. 
2786. 
Question re case of :Mr. S. V. Naidu, Station Master, --. 2550. 
Question re chargemen and journeymen in the --Workshops at Lucknow. 
2248-49. 
Question re clearance of materials belonging to the --sold by auction 10 
oontractors. 2795. 
Question re dual appointments on the --. 2794. 
Question re European, Anglo-Indian and Indian apprentices in the--
Workshops at Lucknow. 2249-50. 

Question re Indian chargemcn and foremen on the --. 2794. 
Question f'e rival unions on the --. 2785-86. 
Question re uniforms for the traffic staff of the --. 2787. 

OUTFIT ALLOWANCE(S)-
Question re utilization of the fines fund on the B. N. Railway for providing 
--for children of employees attending hill schools. 2875. 

OVERBRIDGE(S)-
Question f'e construction of an --for wheeled traffic at Naihati. 2805-06. 
Question re --at the Clifton and the Devon Villa crossings at Karachi. 
2537. 
Question re proposed construction of an --at the Clifton railway c o in~ 

at Karachi. 2429. 

OVERSEAS ALLOWANCE(S)-
Question re --to Indians recruited for the Imperial Services. 2745-46. 

p 

PABNA-
Question. re construction of the proposed Ishurdi -Sadhl1 ganj Railway. 
2:>50-51. 
Question r4, 1i.o.ancing of 'the ,proposed Ishurcft----Sadhuganj Railway, z.!5L ,- _... 

(, . 
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PAL, lIB. h]PIN CHANDRA- • 
ExpreE"ions of condolence at the deaths of Mr. Satisb Ch:ndra o ~ 
Manlvi Miyan Asjadnllah and Sir Ashutosh Mukharji. 2233. 
QUl'stion (Supplementary) re payment of debt due to Jagat Seth to his des-
cendants. 2656. 
QueHtion re proposed exten&ion of the Diamond Harbour branch of tha 
E. B. Railway. 2625. 
Question (Supplementary) re rent of quarters at Longwood Hotel, gim13. 
2367. 
Question re Tata Iron and Steel Company, Limited. 2355-56. 
Steel Industry (Protection) Bill-
Consideration of-
Clause 3. 2506-07. 

PANEL OF CHAIRMEN-
Appointment of Diwan Babadur M. Ramachandra Rao to the --. 2769. 

PAREIr-
Question re footbridge Jx.tween --station on the G. I. P. Rai:way and tM 
Elphim;tone Road station 011 the B., B. and C. 1. Railway. 2308-09. 

PARLIAMENT, MEMBERS OF-
Questions re alleged canvassing of. --by· the Honourable Sir Malcolm 
Hai:ey. 2384-1;5, 2651-52. 

PARSI(S)-
Question re distinctions in rates of pay drawn by Anglo-Indians, Christians, 
--and Indians on the N. W. Railway. 2801-02. 

PARTY(IES)-
Question re strength of --in the Legislative Assembly. 2776-77. 

PAS8(ES)-
Question re card --issued to vendors on the E. B. Railway. 2851. 

PASS(ES), COMPLIMENTARY-
Qtlt'stion re issued to India.n.s and Europeans on the East Indian Railway. 
2357. 

PASSENGER(S)-
Question re as..c;a.ults on Indian railway --by Europeans. 2654. 
Question ,., European and Indian --on board the S.  S. .. Frangestan " 
2808. 
Question re grievances of ~on  class railway --. 2275. 
Question re ineonveniences· to railway--. 2803; 

PASSENGER SHED-
Question re unprotected --at the Moradabad railway station. 2 ~8. 

PASSPORT(S)-
Question f"e grant of --to the propo.sed members of the Khilafat Delegation 
to Turkey, ete. 2430-31. 
Qul'stion re refusal or --to members of the Khilafat Delegation to cartai!1 
Muslim countries. 2375-82. 

PATAt;NDA-
Question f"e stoppage of the 20-Down ~ i ExpI'l'ss at --Mahabir Roa.l 
station on the B., B. and C. I. Railway. 2807. 

PATE, MR. H. R.r- • 
Oath of Office. 2231. , • 
Statement (laid on the table) re position '01 n ~  of the ·domiei1l!d cam· 
UlUuity in the BritiaJI and Iadi!W AnAY. 2276. . . , 

• 
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. 'l ~  ..~. J.-
&e Commission's Report. 2279. 2280 and 2732. 
Motion for .Adjournment to consider Lee Commilllion'. Report.' 2300. 
Question (Supplementary) rI dismiSll&l of Mr. N. Subba Rao, telegraphist, 
Bezwada. 2633. 
Question (Supplementary) r. rent of quarten at Longwood Hotel, Siml .. 
2366. 
Question (Suppl'ementary) re report of the Lee Commission. 2554, 2555. 
Question (Supplementary) re Resolution relating to the releaae of Maullllll& 
Hasrat Mohani. 2244. 

Resolution re Lee Commission's Report. 2823. 2833-37. 
Steel Indust.ry (Protection) Bill-
Discussion r8 admissibility or otherwise of certain amendments before the 
--was referred to Select Committee. 2294, 2296 and 2301. 
Motion to refer to Select Committee. 2344-48. 
Motion to constitute the Select Committee. 2352. 
Discussion on Mr. D. P. Sinha's proposal that Members interested in tb<1 
Tata Company should not be allowed to \ake any part in. the debate. 
2472. 

Consideration of-
Clause 2. 2513, 2517-18. 
Clause 3. 2565, 2566-67, 2573.75, 2691, 2502 and 2601. 
Clause 5 (re-numbered clause 6.) 2662, 2663, 2665, 2667 and 2669. 

PAY-
Question re abolition of --for officers of the Indian Territorial Force. 
2435. 

Question re diffeI'f'nce in rab' of starting --of the menial sta.lf of the E. B. 
and N. W. Railways. 2642. 
Question re distinctions in rates of --drawn by Anglo-Indian., Christi&l1s, 
Parsis and Indians on the N. W. Railway. 2801-02. 
Question re --and allowances of the two Architects of the Cantral Build. 
ings, New Delhi. 2628-29. 
Question re --of lower ~  of clerical establishment of the Military 
Accounts Department. 2371-72. 

Question re --of officers of the Indian Territorial Force holding Ranorar. 
King's Commissions. 2433-34. 
Qu(>stion re reduction in the rates of --of officeI'll of the British .Army. 
2752-53. • 

Question 1'e revision of --of the subordinate sWl of the Military .Aocount 9 
Department. 2907. 

PAY AND ALLOWANCES-
Question re revision of the --of divisional accountants of the Bomba,. 
Presidency. 2441-42. 

PAY, DIFFERENCE IN RATE OF-
Question re --of postmen employed in the Dlulassll and in Presidency 
towns. 2245-46. 

PAY, TIME SCALE OF-
Question re introduction of a --for ~ subordinate es1abliihments of Stat 
Railways. 2641-42. 

p A ~  OF WAGES, REGULATION OF THE-
~  under" Wages". 

PENr..1IlSULhR LOC01tlOTtvE l:OMP.ANY, LI!iITED-
_ Question re the --. 2 3 ~1 .• 

• 
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PENSION-• 
Questiontre ealeulation of the period of re-employment in ttte Milp.ry 
Aeeounu Department during the war II.! eerviee toward!! gratuity of --. 
2443, 2623. \ 
Question re elaim of Mr. S. R. Muley, formerly a clerk in~ the offiee of the 
Controller of Military Accounts, Poona, to proportionate --. 2443. 
Question re leave and --of the menial establishment ci the Govenunent of 
India. 2852. • 
Question re --of one Bedar Bakht. 2436. 

PERSIAN GULF-
Question re expenditure on the lighting and buoying of the --. 2383. 

PESHAWAR-
Question n arrests in connection with the KhiJafat procession at --on the 
16th November, 1923. 2259. 
Question re location of the new General Post Office at --. 2896-97. 

PETITION(S)-
--relating to the Indian Penal Code (t\mendment) Bill (Amendment of 
section 375). 2561-62, 2813, 2910. 
Question re --of the Khoja Shia Isna Ashre community. 2359. 

PETITIONER(S )-
Question re treatment of memorialists and --by the Finance Department. 
2623-24-

~ 

Question re high price of --in India. 2435-36. 
Question re present price of --in India and its price dur: ng the past five 
years. 2647-48. 
Question re prevention of profiteering in --. 2648-49. 

PILGRIM(S)-
Question re dues·levied on -at Jeddah. 2864-65. 
Question r6 levy of --dues at Kamaran. 2863-64. 
Question re loss of property of --on the S. S. "Frangestan". 2807-08. 
Question re number of --during the last Haj season. 2362-63. 
Question r6 opening of the port of Calcutta to --traffic. 2790-91. 
Question re --to the Hedjaz. 2357-58. 
Question r6 purchase of return tickets, by --for Mecca by the S.  S. " Suja ". 
2362. 

PILGRIM DUES--
Question r6 levy of --at ~ n. 2863-flA 

Pll.GRIM SHIP-
Question r6 sinking of a --. 2363. 

Pll.GRIM TRAFFIC-
8ee under" Pilgrim(s) ". 

PIYARE LAL, LALA-
Question re Staff Selection Board's examination. 2807. 
Question re stoppage of the 20-Down Delhi Express at 
Road station on the B_, B. and C. I. Railw.ay. 2807. 

PLAGUE- ,  • 

Question re treatment of --patients ia Cantonments. 
• Ll03L.l.· • •  • -- . . -

PataurAla Mahabir 

. '. 
2789 . 

• 

• 
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, '. . PLATFORM (S)- • 
~ io~ re construction of a --at the Kathghar Railway sta\ion. 2628. 
Q.uestion re erection of sheds on the --at Kotri station. 2 ~i -38. 

Q,uestion re --tickets. 2790. 
QUE'stion re Uncovered --at Karachi Cantonmmt station. 2429. 
Question re uncovered --at Kotri Junction on the N. W. Railway. 2429. 

PLATFORM TICKET(S)-
"Bee under" Ticket(s) ". 

PLEADER-JUDGES-
Bee under" Judges". 

POINTSMAN(MEN)-
Question re duties of --en the B. and N.-W. Railway. 2880. 
Question re liability of --on the B. and N.-W. Railway in cases of mruting 
train thefts. 2880. 

POLICE-
Question re alleged shadowing of Members of the Legislative Assembly by the 
-. 2772. . 

POLITICAL AGENT FOR WANA-
Question re abolition of the posts of Resident in W i ~ n and --. 2742. 

POLITICAL PROP AGANDA-
Question re participation by retired Govenment "ervant!! and retired ArnlY 
Officers in --or agitation. 2256. 

POLL-TAX-
Question re levy of Il --in ) :enya. 254;). 

POONA-
Question re overcrowding of night trains leaving BODlbay for Na!!ik and 
--, respectively. 2852. 
QUl-'Stion re transfer of the offic(: of tile 8up";'illtendent, l{ailway Mail Service, 
" B" Division, from Bhusawal to --. 2557. 

PORT OF CALCUTTA-
Bee under "Calcutta." 

POSTAL CLERKS-
Question re retrenchlliehts of permanent and reserve --. 2861.62. 

POSTAL EMPLOYEE(S)-
Question re minimum and maximum sa,laries of certain classee of --. 
2259-60. 
Question re promotion of --. 2867. 
'Question re special promotion for field service granted to 2811. 

POSTAL ENDOWMENT ASSURANCE POLICIES-
Question re maturing of Government --. 2442-43. 

POSTAL INSPECTORS-
Question re stoppage of increments of - -m 1921-22. 2406. 

POSTAL INSURANCE FUND-
QuestiOD' re --. 2625. 

POSTAL MENIALS- • 
~ion ret compensatfty allq.WI!nces to postmen and --employed on the 
Frontier. 2560. 

• • 
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POSTAL OFFICIAL(S)- .' • 
Question ~ limitation of the period of retention of --at post ollces beypnd 
Rannu, 'Kohat and Dera Ismail K;han. 2560. l' 
Question re recoveries from --in the PlDljab for loss of insured articles. 
etc. 2406-07. 
Question re stoppage of promotion of certain --of the Burdwan Dtvision. 
2868. 

POST AL SECURITIES-
Question re ol in~ of --and cash certificate& in the names of two ~n . 
2555. 

POSTMARKING-
Question re indistinct --of letten. 29...53. 

POSTMASTER(S)-
Question re appointment of Mr. ~ as offg. --, Burdwan. 2868. 
Question re supersession of --and Inspeeton i.D the Punjab Postal Circle. 
2557-58. 

POSTMASTER(S) GENERAL-
Question re supersession in the office of the --, Punjab. 2528. 
Question re tours of inspection of the --, Punjab Postal Circle. 2892-93. 
Question re travelling allowances of the --' in India during 1922-23 and 
1923-24. 2888. 
Question re travelling allowances of the --, Punjab Postal Circle, duriDr 
1920-21, 1921·22, 1922-23 and 1923-24. 2893-94. 

PORTMEN-
Question re compensatory allowances to --and postal menials on the 
Frontier. 2560. 
Question re difference in rate of pay of --employed in the mufaseil. and 
in Presidency towns. 2245-46. 

Question re --and menials emploYE'd on night duty in the post offices in the 
Punjab Circle. 2862. 

POST OFFICE(S)-
Question re adequate staff for --and R. M. S. sections. 2559-60. 
Question re case of Arjan Singh, clerk, Rawalpindi --. 2895-96. 
Question re circulation of tour programmes of high officials to --. 2861. 
Question re limitation of the period of retention of postal officials at --
beyond Bannu, Kohat and Dera Ismail Khan. 2560. 
Q'lef;tion re location of the Dew General --at Peshawar. 2896-97. 
Question re postmen and menials employed on night ~  in the --in the 
Punjab Circle. 2862. 
Question re --delays. 2802-03. 
Question re undesirable surroundings of the Ambala City --. 2529. 

POST OFFICE CASH CERTIFICATJt:-
Question re realizations from the sale of --. 2413. 

POST OFFICE, DELHI-
Question re punishments inflicted on the staff of thll --;rom 1920-24. 2559. 

POSTS AND TELEGRAPHS DEPARTMENT-
. Quest.ion re ~ ' ll  of special promotion for field service to members of the 
. -. 2860. • 

PREMIUM(A)- • • 
. Question re amount of --paid by certWl doveillment l n~ for ~ 
marine and motor insur811ces. 2533 .•• • 

• 
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-c~f . (  . 
~ ion' re --paid by Government dUl'in;.:-the last three yean for fire aDd 
marine insurance. 2744. f 

PRESIDENCY TOWNS-
Question re difference in rate of pay of postmen employel in the mufaasil, aDd 
in -. 2245-46. 

PRESIDENT, MR.-
tongratulations to --. 2232,  2234. 
Conveys thanks to the House for the congratulations offered to him. 2235. 
Expressions of condolence at the deaths of Mr. Satish Chandra Ghosh, Mauln 
Miyan Asjadullah, and Sir Ashutosh Mukharji. 2235. 

Oath of Office. 2231. 
Rilling by --that an amendmellt must be within the scope of the Bill and 
must not introduce a new or foreign subject into the Bill introduced for a 
particular purpose. 2293. 

Ruling by --that every motion for grant of money from the public revenues 
and every motion for appropriation of public revenues or for creating a 
charge on such revenues can be made only on the sanction or recommendat;iOD 
of the Crown. 2293. 
Ruling by --that he cannot uphold the objection of Mr. Devaki Prasad 
Sinha that Members interested in the Tata Company should not be allowed 
to take any part ill the debate on the Steel Industry (Protection) Bill. 
2485. 
Ruling by --that jf the Select Committee on the Steel Industry (Protection) 
Bill came in with certain recommendations, say, about nationalization, and 
embodied those recommendations in the Bill itself and presented that Bill 
to the House, the position would be that that part of the Select Committee's 
Report which introduced matter which, ial the opinion of the Chair, W88 no~ 

relevant or admissible, would be ruled out. 2297. 
Ruling by --that no motion to impose a tax can be made except OD the 
recommendation of the Crown. 2293. 
Ruling by --that the amount of a tax proposed on behalf of the Crown 
('annot be augmented without a recommendation of the Crown. 2293. 
Ruling by --that the motion that the President do now leave the Chair 
is not in order. 2470. 

PRIMOGENITURE, RULE OF-
Question re --obtaining in the case of tenancies held by cavalry grantees 
in the Lower Jhelum Canal Colony. 2803-04. 

PRINTING WORK-
Question re contract for --for the B., B. and C. I. Railway. 2262. 

PROBATIONER(S)-
Question re --in the Subordinate Accounts Service. 2907. 
Question re training of postal and Railway Mail Service. 2894-96. 

!>ROFITEERING-
Question re alleged --, by :Messrs. Samar Chand and Sona, food v_don 
on the E. B. Railwav. 2851-52. 
Question re prevention· of --in petrol. 2648-4g. 

PROMOTION(S)-
QuestiOD4> re grant of spe.ciul --for field 1i4lrvice to Members of the Pod! 

., anQ Telegraphs Department. 2860. 
Question re --by the M'ilitarv Ac('ountllnt Gall.ral of el.rb to ~ ' rracie 

of~ c o n n 8. 2908-09. ., ~ 

Queetion re --of postal ~ l. 2867, • 



INDU TO LJ:GlIlLATlVE ARSi:lIBLY DUATfji., • 

• 
PROMOTI6N(S)-contd. •• • 
Questiorl re --of various classes of employees on the N. W. Railway. .,2802. 
Question re --on the Eastern Bengal Railway. 2850. , 
Question re rules relating to the power of making appointments to, and --
in, oftlces under the Crown in India. 2265-ti6. 
Question re special --for field service granted to postal employees. 2811. 
Question re stoppage of --of certain postal officials of the Burdwan 
Division. 2868. 
Question re temporary --in the offices of Military Controllers of Acoounti. 
2904-05. 

PROVINCIAL ENGINEERING SERVICE-
Question re vacancies in the --on State Railways. 2853. 

PROVINCIAL GOVERNMENT(S)-
Question re control of the Secretary of State over --'s land revenue 
legislation. 2754. 

PUBLIC ACCOUNTS COMMITTEE--
Announcement re meeting of the --. 2402. . 
Election of a member to the --to fill the vacancy caused. by the resignA-
tion of his seat on the Assembly by Mr. K.. C. Roy. 2353. 
Election of Pandit Shamlal Nehru to the -. -. 2444. 

PUBLIC SERVICE COMM1SSION-
Question re establishment of a --ill India, etc. 2389-91. 

PUBLIC WORKS DEPARTMENT-
Question re grievances of the aCC'ountants of the --, Bombay. 2847. 

PUBLICATIONS-
See under" Government of India Publications ". 

PULP PLANT-
Question re acquisition of paper 8lld --for the Forest &search Institute, 
Debra Dun. 2741-42. 

PUNISHMENT(S)-
Question r, --in1licted on the shiff of the Delhi Head Post·Office from 1920 
to 1924. 2559. 

PUNJAB-
Question r, dissatisfaction with the income-tax administration in the --. 
2526-27. 

P'UKJAB POSTAL CmCLE-
Question re supersession of postmasters and inspectors in the --. 2557-58. 
Question r, tours of inspection of the Postmaster General. 2892-93. 
Question re travelling allowance of the Postmaster General, --, during 
1920-21,  1921-22, 1922-23 and 1923-24. 2893-94. 

PURSHOTAMDAS THAKURDAS,Sm-
Question re allegation against Asiatic clerks and lndiau money-lenders in 
the report of the Commission on Agriculture appointed b)· the Zanzibar 
Government in 1922. 241.4-16. 
Question (Supplementary) re Colonel Gidney's threat to the Government of 
India in (,gnnection with the sentence of tlogging for somt> Anglo-Indians. 
2655. 
Question re facilities for third elaE passenger fraftle gil. I'Bilwavli ill tb. 
United States of 4merica. 241.9-20. •  -
Question (Supplemeniary) re holding pf p6stal HCuritiea Fd cuh ~ _ 
in the names of two persons. 2566,'· • 

• . . 
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,P"{JRSHOTAMDAS ,THAKURDAS, f Sm-contd. " 
Q.uestion fie Indians in the higher grades of railway administratioos. 242(). 
Q'estion (Supplementary) re naturalisation of Indians in foreigh countriea. 
2653. 
Question re operating ~  of railways in foreign countries. 2417-19. 
Question re recruitment of Indian apprentices for Ordnance factories. 2420. 
Question re removal of the duty on sulphur. 2526. 
Question re State ursUs Company management of Railways. 2415-17. 
Re;oh1tion re Lee Commission's Report. 2839-42. 
Steel Indm:try l o ~ il n  Bill-
Motion to consider. 2308-14. 
1\I0ti6n to circulate. 2465-67. 
Discussion on Mr. D. p., Sinha's proposal that Members in ~ l in the Tats 
Company should not h8 allowed to take any part in the dehate. 2476-77, 
2485. 

Consideration of-
Scbeu ille. :zuo;';-89. 

Q 

QUARANTINE-
Question re abolition of --~  1< !lm!ll"an. 2864. 
Question re --at Kamaran. 2B64. 

QUARTER (S)-
Question re improVed type of --for the Indian Staff on State Railways. 
2642. 

Question re. --for Indian assistant !'tation mast(,rs in the Katiliar district. 
2643. 

Question re --of the . ~n ..~ on the E. B. Raihav. 2642. 
Question re recovery of municipal or other tSX8!i f o~ certain classea of 
Government servants C"'U.i;:,ir.;; free --. 2810. 
Questiou rp rent of --at Longwood ~l  Simla. 2365-67. 

RACIAL DISCRIMINATION=-
Question re abolition of --on State Riwways. 2794. 
Question re --between employees on State Rail1vays. 2738. 

RACIAL DISTrTT!ON-
Question re --on Indian Railways between European and Indian employees. 
2534. " :'1', ~. .~  .. -

RAID (S)-

Question re Mahsud --on the Frontier. 2414. 
RAILS-

Question ,.e --and .~~ - .  of Indian and foreign origin purchased hy 
the State alld Guaranteed Railways. 2748. 

RAILWAY(S)-
Question ,.e abolition of racial discrimination on State --. 2794. 
Question "r. abolition of the appointments of temporary engineers on _'_. 
2854t 

'- Question re allegel attempt by the, authorities of ~ 'c in -:-to prejUdice 
the '.. ' ~  f,f t',p fltate manag:m1ent of the line. 2809-10. 
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• • RAIL W A Y\ S )-colltd. • 
Questiop re appointment of a Rates Tribunal for -.-. 28M.' " 
Question re appointment of Indians as Deputy Agent>; on --. :!745. 
Queation re ('omperu:ation claims paid by various --for goods stolen, lost 
or damaged. 2645-47. 

Question re compilation of i ic~ relating to the eondition of labour em-
ployed on Indian --. 2553. 

Question re employment of Indian,; as .foremen, ('hargemen, ete., Oil --• 
2250-51. • 
Question re Deputy Director of EEtablliJul!ent --. 2193. 
Question rt; differential treatment of European, Anglo-Indian and Indian 
employees on --. 2138. 
Question re employment of Indians :'! ~ llc  chargement, etc., on --. 
2872. 
Question re Europeaw-:, Auglo-Inditms and Indians em!lloyed in various eapa-
cities on the principal--in India. 2871-72. 
Question re Europeans, Anglo-Indism and Indians employed on Mlaries of 
Rs. 100 and over on eertain --. 2785. '. 
Question re ~o  Anglo-Indians and Indism holding supf\rior posts 
on --. 2536. 
Question re facilitiel'l for third elMS passenger traffic on --in the United 
States of America. 2419-20. 

Question re financing of the proposed Ishurdi-Pabna-Sadhuganj --. 2251. 
Question re improved tn>e of quarters for the Indian staff of State --. 2M2. 
Question re inconveniencetl to --passengers. 2803. 
Question re indian District Engineers, Assistant Engineers and.District Trame 
Superintendents on Indian --. 2272-73. 
Question re Indi:;'ll.5 holdinJ pennanent gBJ'.:etted l' oill ~~ 3 in certain 
deparllner.b; of State avd Company-managed --. 2556. 

Question re Indians holding posts of higher grades on the --. 2536-37. 
Questions re Indians in superior appointments on --. 2787-88, 2794. 
Question re Indians in upper subordinate appointments on the --. 2870-71. 
Question re introduction of a time-scale of pay for the subordinate establish-
ments of State --. 2641-42. 
Question re introduction of watch and ward staff on --. :":7SC-'37. 
Question re. iron and steel of Indian foreign origin purchased by State and 
guaranteed --. 2748. 
Question re limitation of the working hou1"l5 of emploYee8 on Indian --. 2552-
53. ,-

Question re local advisory council!! on --. 2357. 
Question re medical attendance for the staff of State --. 2841. 
Question re names of Railwaymen's Unions or A!lIlOeiatioIll! reeognised by tile 
authoritiel'l of the Indian --. 2880-81. 

Question re net revenue realised from --in 1924. 2388. 
Question re operating ratios of --in foreign eour.:tries. 2417-19. 
Question re proposed construction of --between Raipur and Vizianarr&lll 
and Sironcha and Rajahmundry. 2404. 

Question re racial distinctions on Indian --between Europeans and Indio. 
employees. 2534. 
Question re rails and fish-plates of Indian and foreign origin purehased lty 
the State and guaranteed --. 2748.' 
Question. " --sidiJg at Feny river gha1' 2251-52. 
Questions re rl'trenchments on Indian -.--. ~7  2794.. • 
Question re salaries of European l~  Indian drivers on --. 2534-i5. 

• • • 

• • 

• 
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:R:AlL W AY (S) -eotnd. • 
~ ion n training faeilities for superior std employed by State ar.d COlUl'al1Y 
managed --. 2525-26. 
Question I'e training of Indians for superior and BUbordinate appointments 
on --. 2788. • 
Question re working hours of traffic and transport staff on Indian --. 2549. 

RAILWAY ADMINISTRATIOK-
~ ion re Indians in the higher grades of --. 2420. 

RAILWAY AUTHORITIES-
Question I'e issue of orders in the vernacular by --. 2849. 

RAILWAygOARD-
Question I'e recruitment of Indians for the staff of the --. 2745. 

RAILWAY CARRIAGE(S)-
Question re --for female pusengen. 2440. 

RAILWAY COMPANIES-
.' Question I'e license fees received by --from hawken, refreshment room 

keepers and hotel keepers. 2440. 

RAILWAY DEPARTMENT-
Question I'e Indians in the lIuperior e!ltablishment of the --. 2744-45. 

RAILWAY EMPLOYEE(S)-
Qu:estion re edueational grants to European, Anglo-Indian and Indian --. 
2851. 

RAILWAY FARE(S)-
Question re reduction of --. 2356-57. 

RAILWAY FINANCE(S)-
Meetings of the Standing Finance Committee and of the Committee on the 
separation of --. 2763. 

RAILWAY INDUSTRIES-
Question I'e establishment of --in India. 2403-04. 

RAILWAY MAIL SERVICE-
Question re adequate staff for Post office and -sections. 2559-60. 
Question re case of Mr. Girdhari Lal, Sub-Record clerk --. 2267, 280()"01. 
Question re dismissal of Kesar Singh, Sorter, --, "L" Division. 2859-60. 
Question·re improvement of the conditions of service in the --. 2810-11. 
Question fle qualifications of Inspectors of the --. 2271. 
Question re reduction of the number of sets of --sorters working between 
Bombay and Sholapur. 2810. 
Question re training of postal and --probatione1'8. 2894-95. 
Question I'e transfer of the offiee of the Superintendent, --"B" DiviaiOD, 
from Bhusawal to Poona. 2557. 

RAILWAY OFFICIALS-
Question f1e repairs of motor cars of --. 2741. 

RAILWAY PASSENGER(S)-
See unde!' "PlIBSe1lger (II) .', 

RAILWAY PJl8SENGER, INDIAN-
• Questilfn re alleged ill-treatme.,nt of an --by IIOliiers. 2529. 

"-
RAILWAY. PAS3ENGER(sr), SEG'(.IND CLASS-
Question re grievances of -,-. 2.'1.75. 



• ~ TO LEGISLATIVE ABSEJ(BLY DZBA!.I:EJI 
• 

, 

RAILW AY ~ C - • 
~ iol  re double line --from Tamharam to Madras. 2133. 

!:A1LWAY RISK NOTES-
See under" Railway Risk Notes Revision Committee." 

RAILWAY Rlf;K NOTES REVISION COMMITTEE-
Question ,.e report of the --. 2744. 

RAIL\VAY SCHOOLS-
See undl'r " Schools." 

RAILWAY STAFF-
~ l ' ion ,.e complaints against the Howrah --. 2375. 

RAILWAY STATION(S)-

• 7J . . 
• • 

I 

• 

Question ,.e ila.ra88Jllent of Members of the Legislative Aasembly by t.ieket 
examiners at --. 2773-74. 
(Juestion ,.e proposal to reeonstruct Nellore --. 2252-53. 
Question ,.e sale of nationalist  newspapers at --on the Nort.h-Wi$erq 
Railway. 2264. • 
Question ,.e shifting of the site of the --at Faridpur. 2640-4;1. 

RAILWAY STORES PURCHASE OF-
See under" Store(s)." 

RAILWAY TECHNICAL INSTITUTE-
question re admission of Eu!"opean, Anglo-Indian and lndia.n ~ n  to 
the --, United Provinces. 2250. 

RAILWAY TRACK-
(2uestion ,.e renewal of the --between Waltair and Calcutta. 2993. 

RAILWAY UNION(S)-
See under" Union(s).", 

RAILWAYS MANAGEMENT OF-
Question re State vs. Company --. 2415-17. 

RAIPUR-
, Question,.e proposed constnwtion <,f T:1ilw:1Ys between -. -and ViziimaJP1lm 

and Sironeha and Rajahmundry. 2404. . 

RAJ NARAIN, RAI BAHADUR-
Resolution ,.e Lee Com_ion's Report. 2832-33. 
Steel Industry (Protection) Bill-
Motion to circula1le. 2459, 2460, 2461. 

RAJ AHMUNDRY-
Question ,.e proposed construetic:m of railways between Raipur aw.d ~  
and Sironcha n~ --. 2404. 

RAJPUTANA-MALWA RAILWAY-
Question ,.e employment of Indians on the B., B. & C. I. Railway n li~-. 

2869-70. 

RAMACHANDRA RAO, DIWAN BAUADUR, M.-
Appointment of --to the Panel of Chairmen. 2769. 
Lee Commission's Report. 2277-78, 2279, 2659, 2600,  2132. • 
Motion for Adjoumment., consider the Lee Commissibn's Report. 2Ii&;'2396.-
Question ,.e admission of Indian students 't9 the U'ttiwl'Bity ~  ~ 
Corps. 2388-89. • . 

• L103LA, •  • 
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~C  RAO, Dnr.ur HilUDUR, M,-:-COfltd. 
Question rs lIDllual programme of the Ta.ri1f Board. 2403. II 

Question re compositiOn of the Committee of inquiry into the working of the 
reform& 2546. 
Question (Supplementary) rtl dismi98&1 of Mr. Subhl1 Rao, 11 telegraphist. 

2540. 
Question re East Africa Commi8sion. 2544-45. 
~ ion re Empire 1ICh0lamhips. 2546. 
Question re enhanced powers of Agents of State Railways and Direetors of 
Company-managed Railways in regard to establishments. 2388. 
Question r6 estab!i,dlment of a Public Service Commission in India, etc. 
2389-91. 
Question rt! establishment of Railway industries in India. 2403-04. 
Question re exerei.!e of the ~  of State's powers of superintendence, 
direction and oontrol al the Civil and Military Government of India, etc. 
2253-M. 
Question re inereN18 of expenditure on the Military and All-India Civil 
Services. 2386. 
Question (Supplementary) ,.. jail reform. 2539. 
Question (Supplementary) re KrisbDuagara Reservoir Project. 2755-56. 
Question rfl levy of a poll-tu in Kenya. 2545. 
Question re net nrvenue rea.liHd from Railways in 1924. 2388. 
Question r6 opinicq of. the High Courts on the report of the Indian Bar 
Committee. 264«1. 

Question re participation by retired Government !lervllIlts and retired Army 
officers in politieal propaganda or agitation. 2256. 
Question re previOllS sanction of the Secretary of State to the introduction 
of legislation in the Assembly and in Provincial Legitllative Councils. 
2393. 
Question re prooeedingB of the Imperial .Economic Conference and the report 
of the Honourable Sir Charles Inne«! in regard to his delegati.on to the 
same. 2256. 
Question re proposed eonstruction of railways between Raipur and Viziana-
gtam and Sironcha and Rajabmundry. 2404. 
Question rtJ proposed remodelling tbe Nidadavolu and Tadepalligudem 
stations on the M. and 8. M. Railway. 2404-05. 
Question re recommendations of the Committee on Indian students. 2389. 
Question (Supplementary) re Reforms Inquiry Committee. 2751. 
Question (Supplementary) re report of the Reforms Inquiry Committee. 
2799. 
Question re retrenchments on Indian Railways. 2387. 
Question re rulet; governing the award of technical scholarships for study 
abroad. 2387. 
Question re shooting of mill hands at Cawnpore. 2392-93 . 
. Question (Supplementary) r6 State "8. Company management of Railways. 
2416. 
Question re subjeet& in regard to which rceourse is had to previous consulta-
tion with the ~  of State for India in8tead of obtaining his previous 
sanctwn. 2391-92-
Question re training facilities for superior staff employed by State and 
Complny-managed Railways. 2525-26. 
Resolution re Lee Commi!i¥on's Report. 28 -~. 
SteeJ.IndusQ/y (Protection) Bill-
Disclll!8ion re admissibility or <\therwise of certain amendments before the 
--was referred to Sf:lect"' Committee. :!.:l99. 
¥otion to circulate. 24&3-66. 
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RAMACIfANDRA RAO, DIWAN B.AHADU¥, M.-coma. 
Consideration of-
Crause 2. 2503,  2505,  2506. 
dause 3. 2592-94. 

•• 
• / 

RANEEGUNJ-
Question r6 coal mines in the --and JlMIJia ooalftelds undID" Indian and 
European management. 2887-88. 

R..1j NGA IYER, MR. C. 8.-
Question re abolillion of the post of Deputy Commi.ioner, Northen India 
Salt Department. ~ . 

Question re admission of European. n l~ n i  and Indian stadents to th .. 
Railway Technical n i ~ United Provincee. 2250. 
Quest.ion re admission of Indiana to tbe poets of journeymen and chargemen 
on the Oudh and Rohilkhand Railway. 2250. 
l.lue9tio(l re annnal incremental seales of elerka aDd aoeountante in the 
Military and Civil Accounts Deptta. 2908. 

QUE-stion re chargemen and journeymen in the 01ldh and Rohilkhand Railway 
Workshops at LuoImew. 2248-49. -
Question re Enropean. Anglo-Indian and Indian Apprenllil!e8 ill the O. &"11. 

-. 

Railway Workshops at Lucknow. 2249-60. 
Question re Memorial Rules. 2907 -OS. 
Question re policy and standard of reeruibnent for the Northern India 8alt 
Department. 2238. 
Question re probationel'l! in t.he Subordinate Accmmta 8errice. 2907. 
Question re promotion by the Military AOC01lDtant Oeoeral of cslerks to tbe 
grade of acoountanta. 2908-09. 
Question (Supplementary) r. report of a. Lee ~n. 25M. 
Question (Supplementary) r. Reaolution r. tba nleua of Kaulana. Hasrat 
Mohani. 2244-4.11. 

Question re nlvilllon of pay of til IlUbordina'-.. of ,the lfilitary 
Accounts Department. 2907. 
Question re stoppage of conveyance alloW8llGe at clerka and accountants 
attached to units and forma tiona. 2906-07. 
Question re strenlrth of Inspectors and clerks in the Northern India Salt 
Department. 2239. 
Quetltion re supersession of Sardar Bahadur Lakahmir Singh, Assistant 
Commissioner, Northern India Salt Department. 2238-39. 
QUl'stion re temporary clerks and aeconntante in the Military Aooounto 
Deparbnent. 2905-06. 
Question f'8 temporary promotions in the oftlces of Military Controllers of 
A('('ounts. 2904-06. 
Rp!lolution re Lt>P Commission's Report. 284/J. 
Steel Industry (Protection) Bill-
Discussion re I\droi..'!Sibility or otherwise of oortai.n amendments before ~ 

--was referred to Select Committee. 2304. 
Motion to refpr to Seloot Committee. 2341-44. 
Afotion to circulate. 2 li~f 7. 

Consideration of-
Clause 3. 2580. 
Preamble. 2714, 2716-18, 2719,  2720,  2721. 

, .. :. 

RATES TRIBUNAL-
) 

Question r6 appointment of a --. tQr nUIws)'ll. 288G. 
J • 

.. 
-' 
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RATIO(S), OPERATING- r 

, Question re _r_ of railways in foreign countries. 2417-19. 

RA \tALPmI>I- 8 

Querlion re case of Arjan Singh, clerk, --Post Office. 28 ~ . 

QUeI?tion re case of Lacbplan Dass, clerk, --Post Office. 2S61. 

RAY; 'ik. 'lt1JMAR SANKAR-
Question re arrangements for cremation at Lalmonirhat on the E. B. Railway. 
~3. 

QUestiOn f'e' di«etence in ~ of starting pay of the menial staff of the 
E. B. & N. W. Railways. 2642. 

Quelition re employment of lady doctors or midwives in State Railway 
hOtl,Pita1s. 2641. 
~ foe eStablishment of match factories in India by the Swedish Match 
Company. 2426. 
QtleittOtire gtant of medical leave to the staff of the E. B. Railway. 
2642-43. 
Quietffioore improved type of quarters for the Indian staff of State Railways. 
2M2. 
QueStion re introduction of a time-scale of pay for the subordinate establish-
ments of State Railways. 2641-42. 
Question re medical attendance for the staff of State Railways. 2641. 
. ~i .  proviSion of latrine;; in quarters for the menial staff of the E. n. 
Railway. 2641. 
Q1ie8tion re quarters for Indian Assistant station masters in the Katihar 
dtwttict. 2M3 . 

. Question re quarters of the station staff on the E. B. Railway. :!642. 
QuestWn re shifting of the site of the railway station at Faridpur. 2640-4l. 
Questioll. re training of Indians for the Artillery. 2801. 
Steel Industry (Protection) Bill-
CeDilideration of-
Clause 2. 2523. 

RECORD (B)-
~ . re permissi.on to scholars to have access to certain Government or 
1ndia -. 2876. 

~ -

Question re alleged II1alpractices of labour --. 2783-84. 

REoRuITMENT(S )-
9u.estion -re --for the Indian Medical Service. 2866-67. 

HEDDI, MR. K. VENKATARAMANA-
Resolution re Lee Comuiission's Report. 2823. 
Stet-I Industry (Protection) Bill-
Co~  of-
Clause 2. 2499. 
Schedule. 2688. 

REFORll(S)-
Question re article in the tt Forward" regarding the grant of fresh 
2411. 
Question re Committee on constitutional --. 2542-43. 
Question.:e composition of the Committee of inquiry into the working of 
tbe,-. 2Hi. . 

~~n re ~ n ~~ ca.nmittee on the workfng of the --. 2532. 
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REFt>RM(.B>-;-cotdd. .• -, -.J .  . Quest¥ln rs inquiry into the worklDg of the -. 2702, 7 8 ~. 
QuestiT re in i io~ into the working of the --. 2270-. I 
Question re --Comnuttee. 2804-05. 
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Questions re --Inquiry Committee. 2752,  2753, 2799, 2870. .  . Question re --inquiry regarding relations iktween Governors and .If.imsters 
in the Provinces, etc. 285f>.· 

REFORMS COMMITTEE-
Question re personnel of ths---. 2774. 
See under "Committee(s)". 

REFORMS INQUIRY COMMITTEE-
Questions re --. 2751. 2752. 
See under" Committee(s) '~. 

• 

REIt'RESHMENT ROOMS-
QUl'Ption re provision of Hiudu and Muhammadan --at Victoria Tenniuus, 
Bombay. 28 ~. 

REGIMENTS- -. Question re elimination of Hindustani MUSIIIllmans from Indian infa11.try --. 
2789-90. 

RELIEF FUND- • 
Question re the India an.j Bunna Military and Marine --. 2802. ..-- ~. 

RELIEVING HANDS-
Question re payment of relil'ving allowances to --011 ~ Railways. 
2848. 

n~ -

Discussion re Lee Commission's --. 2657-6l, 2731-32. 
Puhlication of the --of tht-Lee Commission. 2640. 
Question re communication from the Indian Merchants Chamber regarding the Tariff Board's --. 2414. 
Question rt' e,(lst of free supply of Blue-books and. Admu.istr&-
tion --relating to ('eutral subjects to Membeno of the India.u Legislature. 
2654. 
Question re d¥scussion of the --of the Frontier C9mmittee, the Bar Committee and the Let' Commission. 2246-47. 
Question re Lee Commi£s!()u'S --. 2897-98. 
Question re publieatiol1 of tile --of the Lee Commissi.:m. 22411. 
Question re --of the A lliance Bank Inqu'it-y Committee. 2360. 
Question re --of th,.-Frontier Committee and t!le Bar Committee. 2246. 

~ io  re --of the Indian Mercantile Marine Committal'.. 2433. 
1 ~on re --of the Railway Risk Nota; Revision Committee. 2744. Question re --relating 1:0 the recruitment of seamen. 2761-63. 

REPRESSIVE LEGISLATION-
See under" Legislation ". 

RESIDENT IN W AZIRISTAN-
Question re abolition of the posts af --and Political Agent for Wn.na. 2742. 

RESOLUTION(S)- ) 
Question re action taken on non-official --passed 
during last seBBion. J 2260-62. ,. a 

• 
by the Assem8l, 
• •• Question re --regarding rupee Jie!laera. 2746. . .,. .. 
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, Question re -'-re the release of Maulana Hasrat Mohani. 
~ ret Lee Commission's Report. 2813-29,  2829-46. 
__ re removal of the import duty on sulphur. 2765-69. 

~. 
• 

RESTAURANT CAR(S)-
Question re --for Hfudus on mn il ann express trains. 2272. 

RETRENCHMENT (S)-
Question re --in the Military Engineering Service. 2269. 
'Question re --of permanent and reserve postal clerks. 2861-62. 
Questions re --on Indian Railways. 2387, 2794. 
Question re --recommended by Mr. Heseltine on the G. I. P. Railway. 
2553. 

RETURN TICKET(S)-
See under" Tickets, ~ . 

REVENUE(S) 
Question re share of the Provincial Governments in the --from "Taxes 
on Income". 2240. 

REVENUE AND EXPENDITURE-
Question re --of each province at the time of the introduction of the new 
financial arrangements, etc. 2560-61. 

RIFLE FACTORY-
Question re hours of work and holidays of the staff of the --and the 
Metal and Steel Factory at Ishapore. 2369-70. 

RIOT(S)-
Question re casualties among Indians in the --in British Guiana. 2412-13. 

ROSS ALSTON, MR.-
Question re fees of --, barrister for the prosecution, ill the Cawnpore 
eonspiracy Cl886. 2627. 

ROUBLE NOTES-
Question re Russian --. 2903-04. 

ROUBLE NOTES, RUSSIAN-
Question re --. 2749-50. 

ROY, MR. BHABENDRA CHANDRA-
Question re dismissal of employees of the Audit Office of the Bengal and 
North Western Railway. 2241-42. 
Question re letter in the "Daily Gazette ", Sindh, re "Disenfranchised 
Europeans of Sindh". 2240-41. 
Question re re commendations of the Indian Bar Committee. 2254. 
Question re wagon supply for coal. 2241. 

ROY, MR. K. C.-
Election of a member to the Puhlic Accounts Committee to fill the vacancy 
caused by the resignation of his beat on the Assembly by --. 2353. 

ROYAL INDIAN MARINE- -
Question re re-organisation of the --. 2796. 

Rl:LE(S)-
Question. re amendments of the Indi.an Legislative --or other statutory 
-. 2759-60. 
QuestiOL re changes in statutory relating to the Central Legislature 
2653. ., 
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QuestiOlJ re memorial --. 2907-08. , 
Question re' --relating to the power of making appointments to, an pro-
motions in, offices under the Crown in India. 2265-66. 

Question re --under the Immigration into lndia Act, 1924. 2439-40. 

RULJNG(S)-
--by Mr. Chairman that the Motion for Adjournment for the purpOiJe 
of expressing indignation nt tire judl!'lI1ent of Mr. Jnstiee McCardie" the 
O'Dwyer libel suit against Sir .Sltnkaran Nair is out of order. 2812. 
--by Mr. President that an amendment must be within the scope of the 
Bill and must not introduce It new or foreign subject into the Bill intro-
duced for a particular purpose. 2293. 
--by Mr. President that everv motion for grant of money from the public 
revenues and every motion for appropriation of public revenues or for 
creating a charge on such revenues can be made only on the sanction or 
recommendation of the Crown. 2293. 
--by Mr. President that he cannot uphold the objection of Mr. D. P. Sinha 
that Members interested in the Tala CoruPI1llY should not be allowed to f.aft 
any part in the debate on the Steel Industry (Protection) Bill. 2485 .. 
--by Mr. President that no motion to impose a tax can be made except 
on the recommendation of the Cro1rn. 2'293. 
--by Mr. President that the amount of a tax proposed on behalf of the Crown 
cannot be augmented without a ret'ommendation of the Crown. 2293. 
--by Mr. President ! Irat the motion that the President do now leave the 
Chair is not in order. 2470. 

RUNNING TRAIN THEFTS-
See under "Thefts". 

RUPEE TENDERS-
Question re Resolution reg-arding --. 2746. 

RUSSIAN ROUBLE NOTES-
Question re --. 2903-04. 

SADAR BAZAAR(S)-

8 

Question re exclusion of --from  Cantonment areas. 2796-97. 

SADttUGANJ-
Question re construction of the proposed bhurdi-Pahna --Railway. 
2250-51. 

Question re tlnancfug of the proposed Ishurdi-Pabna --Railway. 2251. 

SADIQ HASAN, MR. S.-
~on 1"1 action taken on non-offieial Resolutions passed by the Assembly 

dunng last session. 2260-62. 
Question re appointment of Indians as suh-divisionai officers in Cantonments 
occupied by Indian troops. 2268-69. . 
Question re arrests in connection with the Khilafat procession at Peshawar 
on the 16th November, 1923. 2259. 
Question re case of Abkar Ali, time-keeper, Kour station, o~ the ~  
Railway. 2263. 

i~n re case of 'Mr. Girdhari Lal, .Bub-Record clerk, Railway Mail 
Servwe. 2267. '.'. ~. 
Question r'l Indianiaation of the Mil:.t.o.ry Engineering Services. 2267-68. 
~ ' . 

• 
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SADIQ RASliN, ,M&. S.-contd. 
Qt;,estion re minimum and maximum salaries of certain cl~' of postal 
employees. 2259-60. 
Question re number of Head Postmasters and Superintendents of Post 
Offices charge-sheeted in 'the Punjab in 1921-22 and 19'23-24. 2406. 

Question re recoveries from postal officials in the Punjab for loss of insured 
articles, etc. 2406-07. 
Qpestion re retrenchments in the Military Engineering Service. 2269. 
Questitlll re stoppage of increments of Postal Insp6('tors in 1921-2'2. 2406. 
Question re strength of gan-ison engineers and sub-divisional officers (Military 
and Civil). 2268. 
Question rt' Tl'dfic Inspectors OIl ·the N. W. Railway. 2263-64. 

S_\lDPUR-
Question re appointment, as foremen, of Anglo-Indian and Indian appren-
tices trained at Kanchraparn and --. 2854. 

SALARY (IES)-
.. ' Question.re minimum and maximmn --of' certain classes of postal employees. 

2".(.59-60. 
Question re --of Europea!l and Indian drivers on railways. 2534-35. 
Question re --of Indian station masters and assistant station masters on 
the E. B. Railway. 2850. 

S:,LOON(S)-
Question re reserved --for officials. 2791-93. 

SALT DEPARTMENT, NORTHERN INDlA-
Question re abolition of the post of Deputy Commissioner, --. 2239. 
Question re policy and standard of recruitment. for the --. 2238. 
Question re strength of inspectors and clerks in the --. 2239. 
Question re supersession of Sardar Bahadur Lakshmi.r Singh, Assistant Com-
missioner, --. 2238-39. 

SAMASTIPUR-
Question re erection of sheds for third class passengers at Sonepur and __ 
railway stations on the Bengal and North Western Railway. 2364. 

SAMS, MR. H. A.-
Oath of Office. 2231. 

...~  NAIR, SlR-
Motion for Adjournment for the purpose of expressing indignation at the 
judgment of Mr. Justice MeCardie in the O'Dwyer libel suit agaionst --. 
2812-13. 

SARDA, RAJ SAHIB M. HARBILAS-
Question re employment of Indian!> on the B., B. and C. I. and Rajputann 
Malwa Railways. 2869-70. 

SARFARAZ HUSSAIN KHAN, KHAN' BAHADUR-
Question re alleged ill-treatment of an Indian railway passenger by soldiers. 
2529. 

Question re allowances paid to trib,al chiefs in the North-West Frontier Pro-
vince. 2360-61. 
~on re annual l'{·quirements of Governmcnt, and annual output of the 

~n~ Iron. and Steel Co ~  of certain clas,ses of steel products. 2529-30. 
QuestlOl1 re an-est after acqmttal of persons mvolved in the Alipore Conspi-
racy Case. 2437. t 

Qucstiul re adcle in "Fbrward 1" regarding the grant of fresh reforms 
2411. l. 
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i~n re average wealth of the popul,tion of India. 2853. 

Questron re booking difficulties at Jharia station, etc. 2436-31. , 
Question re Burmese candidates for the last I. C. S. examination held in 
India. 2361. • 
Question re casualties among Indians DI the riot in British Guiana. 2412-13. 
Question r(' communication from the India..YJ Merchants' Chamber regardiDg 
tLe Tariff Board's Report. 2414-
Question re complaint,; regunling the Government Central Press. 2m. 
Question re consumption of' steel in India. 2803. 
Question rc contract with "Messrs. Clements Robson and Company. 2412. 
Question re cost of the KhyLer Railway. 2630. 
Question re decrl'ase in the excit;C duty on woven goods. 2795-96. 
Question re decrease in the I'xport of Indian yarn. 2195. 
Question re decrease in the o:.ltpnt of yam and woven goods manufactured by 
Indian mills. 2795. 
Question re domicile of steamship companies engaged in the export trade in 
iron, steel and coal from India. 2364. -
Question re duties and salaries of the gazetted officers of the Co~ l 
IntelligelJee Department. 2361-62. 

Question re duties of the British Consul .t Jeddah towards Indian pilgrima 
to the Hedjaz, etc. 2362. 

QueotiolJ "e duties of the c~i n  of the Forest Research Instituteanel of 
the Principal of the Forest College. 2368-69. 
Que,:tion re employment of :Mr. Kirkpatrick, late Deputy Conservator of 
FOI'ests, as Lllbour Inspector at Jamshedpur. 2891-92. 
Question re erection of sheds for third class passengers at Sonepur mel 
Samastipur railway stations on the Bengal and North Wes1eru Railway. 
2364. 
Question re existing stock of articles on which protective duties are proposed 
to be levied. 2852. 
Question re expenditure on c l~  cxchang-ed between the Government of 
India and the India Office. 2363. 
Question re failure of the Rangoon Wireless Service. 2413-14. 
Question re Financial Advisers. 2363. 

'. Question re foreign competition with the Indian steel industry. 2530. 
Question re i n ~ of Faridpllr railway passengers. 2640. 
Question re i n ' ~ of third class passengers. 2412. 
Question rp im'on'l'eniences to railway passengers., 2803. 
Question re India and Bunna Militarv and Marine Relief Fund. 2302. 
Question re intermediate class compartments for males and females QD the 
East Indian Railway. 2865. 
Question (Supplementary) re issue of orders in the vernacular by railway 
nnthorities. 2849. 
Question re list of Directors find Shareholders of the Tata Il'Oll and Ste.I 
Company, etc. 2640. 

Question re Mahsud raids on the Frontier. 2414. 
Question re manufacture of sulphur, sulphurie al!id, etc., in India. 2796. 
Question re new Rtores Purchase Rules. 2411-12. 

~on re number of pilgrims during the last Raj season. 2362-63. 
~on re over?rowding of trams. 2361. ._ 

QncEtion re cnll~ l  Locomoti"e Company, Limited.- 25&0,91. 
Questi.on re pension of one Bedar Rakltl:. 2436. • '" ,.,--
QucFltIon TI' pcreentaf!1' of Indian fOettlel'!l ur Uganda atd Tant4nyikL 3lMJt. 
LJ03LA.. '. • 
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Question re ~ i ion of the Khoja Shia Isna Ashre cnmmuniQ". 2359. 
Questim re position of st1.tion superintendents !·iHI-l';S sllttion manten;o 

\' 2364. 
Question re post office delays. 2802-03. 
Questionre proposed Sftbstitution of the words .. TlHli:ms and Burmese" for 
., Natives of India and Burma" in Governmt'nt puhlications. 2412. 
Question "e publication of the Lee Commission's RE'1)011. 2640. 
Que8tion re purchase of return tickets by pilgl'ims fol' )[e('ca hy the S. S. 

•  " Suja ". 2362. 
Question re quarters at Longwood Hotel, Simla. 2367 -fiR . 
. Question re rea\j"atio'ls from the sale of Post Office Cash Certificates. 2413. 
Question re recommendations of the Indian Rllr Committee. 2640. 
Question re rent of quarters at Longwood Hotel, f\imla. 2365-67. 
Question re -o~' ni ion of the Royal Indian Marine. 2796. 
Question re reulJrt of the Allianee Bank Inquiry CommittPe. 2360. 
Question re representatives of India at the Imperial Conferences and the 
meetings of tb:) Lea,,<Y'\le of Nations. 2359-60 . 

• ' Question re sinking of a pilgrim ship. 2363. 

..... 

SARKAR. MR. HE"\IANTA KIDrIAR-
Question re liti"':>.tion hetween the E. I. Railway and one --. 2876-77. 

BASTRI, HAo BARA.DUR C. V. VI8VANATHA-
Oath of Office. 2231. 

SAYAJIGANJ-
Question re tral1llIllissioD of messages from Baroda to --via Ahmedabad. 
2811. 

SCHOLAR (S)-
Question re permission to --to have access to certain Government of India 
records. 2876 

~ f -

Question re grant of a State--to an Indian graduate lately employed 88 an 
apprentice in the Jamalpur Workshop of the East Indian Railway. 2873. 

-SCHOLARSHIP (8), TECHNICAL-
QueBtion re rules governing the award of --for study abroad .. 2387. 

~ 8 - --'~ .. '~~ 
Question re annual stipends granted by the E. B. Railway, to the children of 
European, Anglo-Indiau and Indian employees attending hill--. 2874. 
Question re expenditure on rnilway --. 2873. 
~ ion reo utilization of the Fines Fund on the B. N. Railway for provid-
mg outfit allo",ITances for children of employees attending hill-.-. 2875 . 

. BEAMEN-
Question 1"e extension of the benefit of the Workmen's Compensation Act to 
Indian --. ~ . 

Question re recommendations of the --'s Recruitment Committee. 2760-61. 
Question re reroTts relating to the recruitment of --. 2761-63. 

SEAMEN, INDIAN- . 
Question re inclusion of--in the Workmen's Compensation Act 1923 
2771-72. '  • 

iEllIEN'S RECRUITMENT BDREAtJ-
QUestion Ie CQnstitution of advisory committees along with the establishment 
of tfie --at Calcutta. 27<"1. . , 
~i'.l ff -t - at Calc#ltta. 2'r'1'1 . 
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~ '  ~ C  COMMITTEE-
Questio,\ re recoC'llllendations of the --. '2760-61. , 
Question re representations regardang the recommendatlolll! of the --. 

SECRETARY OF STATE-
. Question re control of tile --over provincial Governments' land reveau 
legislation. ~' . 
Question re exel'cise of the --'s powers of superintendence, direcuon and c0n-
trol of the civil and military government of India, etc. 2253-54. • 
Question re pr!!"jous sanction of the --to the introduction of legislation iB 
the Assembly and in provineial Legislative Councils. 2393. . 

-Question re subjects in regard to which reeoul'8e is had to previous consultation 
with the --for India instead of obtaining his previous sanction. 2391-92. 

SERGEANT(S)-
Question re discharge of ehowkidars and --,by the E. I. Railway. 2142-43. 

SEFVICE(S)-
Qu,estion re contributions to institutions training candidates for the lndiau. 
Civil and Military --. 2548-49. 

SHADOWING-
Question re dleged --of Members of the Legislative Assembly by the ~ 
2772. 

. .... --~.  

SHAFI, THE HONOURABLE DB. MIAN Sm lr£UllAMM.AD-
Steel Industry (Protection) Bill-
Discussion on Mr. D. P. Sinha's proposal that lbmlbers interested in the 
Tata ComV8JlY should not be allowed to w ke any part in the debate. 
2474-75. 

SHAREHOLDER ( S)-
Question re list of Directors and --of the Tata Iron and Steel Co., ete. 
2640. 

SHED(S)-
Quertion re erec-tion of --for third elslIB passengers ",) SJnepur and Samu-
tipur railway stations on the Bengal and North-Western Railway. 23M. 
Question ,.e erection of --on the platforms at Kotri station. 2537-38. 

SHIFT SYSTEM-
Question re introduction of the --in mines and prohibition of the employ-
ment of womeu underground. 2736. 

BHIP-
See under" Pilgrim Ship". 

BHOLAPUR-
Question r6 reduction of the number of leta of R. 1(. s. sorters workiDg 
between Bombc:.y and --. 2810. 

SHOOTING-
Question re --of Indians in British Guiana. 2775. 

SICKNESS-
i l~ f'e --among the staft of the Lalmonirhat distriet of. the E •• B. 

Railway. 284.11. • 
• 

BmW A, lIB. R. K.- • . 
Questiolll! "6 all(>.ged &ll8ault by IOldiel'l on'-at the Karaehi'railwaJ katioL 
2424, 2426, 2544, 264i. •  • 

• • • .. 
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, Question tt rairway --at ~  River Ghat. 2251-52. c 

SIGNALLER (S)- • 
. Question re grievance!! of the --of the LalIDonirhat district of the Eastern 

Bengal Railway. 2848.. 

SINDH-
Question rt letter in the "Daily Gazette ", Si.udh, re Disenfranchised 
Europeans of --". 2240-41 . 
• 

SINGH, MR. GAYA PRASAD-
Question re abolition of Boards of Revenue. 2374. 
Question re alleged assault by soldiers on Mr. R. K. Sidhva at Karachi Can-
tonment statiull. 2645. 
Question (Supplementary) re alleged attempt by the authorities of II certain 
railway to preJudice the success of the State management of the line. 
2809-10. 
Question re alleged canvassing of Members of Parlialllent oy the Honourable 
Sir Malcolm Hailey. 2384-85. 

•• Question re alleged malpractices of labour recruiters. 2783-84. 
Question re boycott of foreign made cloth. 2781. 
Question re case of Panna La! Gopi, late assistallt station master, Karbighwan, 
E. I. Railway. 2420-21. 

Question re ch8l.;.ge in the Wl1ziristan poiiey. 2383. 
Question re complaints against the llO\\,!'llh railway sta II. 2374. 
Question re contra( t with the, ;engal and }.: orth Weste;']} Railway. 2385-86. 
Question re corresl ondence rebtillg to the Khilafat lJelegntion. 2382-83. 
Question re n ~on  of tele!"'aph meo;x'es rcln.tin, to the release of 
Mahatma Gan:illl. 2385. 
Question r6 dismi.s:;al of Mr. };. Suhba Rau, teleglaph; .. ;t of Bezwada. 2407-
11. 
Question re emigration agents employed by the Emigration Depot at Benarea. 
2:782-83. 
Question re emigration agents in :Mauritius. 2783. 
Question re Emigration Depot at Benares. 2781-82. 
Question re employment of the Indian Army outside India. 2866. 
Question (Supplementary) re ('recti on of 8heds for third class passengers at 
important railway stations on the Bengal and North Western Railway. 
2365. . 

Question re expenditure on the lighting and buoying of the Persian Gulf. 
2383. 
Question re floods in Bihar. 2426-28. 
Question re floods in Bihar and Orissa. 2383-84. 
Question re impending legislation prejudicially affecting the politieal righta 
of Indians in MauritiuB. 2783. 
Question re Indian People's Famine Trost Fund. 2777-80. 
Question re inquiry into the working of the reforms. 2644-45. 
~ ~~n rt inspection remarks of visitors to the Emigration Depot, Benares. 

Question re insuffieiently screened latrines at stations on the East Indian and 
the Bengal and North-Western Railways. 2375. 
QuetJtion re Judges appointed to examine the cases of State Prisoners in 
'Bengal.' 2407. 

~ Questitln (Supplementary) r, law relating to the (nterception -of the eerrM-
~ 1 c  ot private individuy ~17 . 

I 
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~  MR. GAYAPRASAD-colttd. 1 ., I 

Question.re levy of toll at the bridge oVl'r the Gunduk ~ ll Hajipur Jd 
Soneppr. 23tl6. ,. • 

._. Question re number of labouren reeruitt!cl hy the Emigration Depot, Blnaree. 
. 2783. 
Question re overl'rowdiqg and unpunetuality of '"train I! on the Howrah-Maehada 
section of the Bengal Nagpur Railway. 237'*. 
Question re percentage of. votes poJ\t'd at the general election!! for the Legis-
lati\'e Assembly in 1920 and 1923, respectively. 2373-74. • 

Question re proscription of Lata Lajpat Rai's book" Young India." 2428. 
Question re proscription of Mr. H. M. Hyndman's book" The Awakening of 
Asia." 2428. • 
QUf'Stion 1'e recruitment for the Indian Medical Serviee. 2866-67. 
Question 1'e refusal of passports to members of the Khilafat Delegation to 
et'riaiu Muslim countries. 2375-82. 
Question (Supplementary) 1'e Hesolution relating to the release of Maulana 
Hasrat Mohani. 2245. 

Question· ,Supplementary) re o i~ of Members of the Legislative 
Assembly. 2774. 
Question (Supplementary) 
Question (Supplementary) 
ways. ?416. 

... 
re shooting of Indians in British Guiana. 2775. 
re State t,'S. CQmpany management of Rail-

Quet-tion re strength of parties in the Legislative Assembly. 2776. 
Question re subscription:; by civil and military offioers to the Dyer Fund. 
2R65-66. 
QUE$tion re vernacular notification published by the o~ i .ion Commissioner, 
Bt-nares. 2782. 
Resolntion re Lee Commillllion's Report. 2846. ~ 

SINHA, MR. DEV AKI PRASAD--

• 

Expressions of rondolence at the deutils of :llaulvi Miyan ..i.sjadullah and Sir 
Ashutosh Mukharji. 2235. 
LdI' Commission's Report. 2659. 
~ o n for Adjournment to consider the Lee Commission's Report. 239P. 

~ ion re l ~ Ci canvassing cf Mcmbe:s of Parliament by the Honourable 
Bit Malcolm Halley. 2651-52. 
Question re lUlBBults on Indian railway passengers by Europeans. 2654. 
Question re changes in statutory rates rehtting to the Central l..egialature. 
2653. 
Question re Committee appointed by the British Cabinet to consider Indian 
affair!!. 2543. 
Question re Committee on constitutional reforms. 2 2-~. 

Question (Supplementary) re consultation with the "Workers' Organisations 
in India regarding subjects to be discussed by the International Labour 
C<>nferences. 2735-2736. 
Question 1'e cost of free supply of Blue-books and  Administration Reports 
reJating to Central subjects to Members of the Indian Legislature. 2654. 
~ ion (Supplementary) 1'e discontinuance of the sale of Government of 
India pUblications at the provincial Govts.' Book Depots. 2438. 

Question 1'6 dismisaa.l of Mr. Subba Hao, telegraphist. 2540-42. 
Question (Supplementary) re dismissal of Mr. Subba Hao, telegraphist, 
Bezwada. 2634. . •  • 
Question (Supplementary) re expenditure on the Forest'Reseaqh Inatitute, 
Debra Dun. 2631.· ~ • 

Queiltion (SupplementarY )r, l00ds 'hi Bihal. 2428. 'I )  • 

• • • 
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Question rsupplementary) re granting of promotion to ln o -~ officer!!. 
2'.358. . , .. ;,: !'!fld 
Question (Supplementary) re India's representative at the Advieory Com-
mission of the League of' Nations dealing with tile opium traffic. 2624. 
Question (Supplementary) re inquiry into the working of the Government of 
India Act, 1919. 2639. 
Question re jail reform. 2538-39. 
Question (Supplementary) re labour representation on the Central and Local 
Legislatures. 2740. 
Question (Supplementary) rl' levy of a polt-tax in Kenya. 2545. 
Question (Supplementary) re levy of taxation by executi\'e action. 2758. 
Question re naturalisation of Indians in the United States of America. 
2652-53, 2741. 

Question (Supplemental:') re nominated official Members of the Central 
Legislature. 2632. 

Question re passenger trams between Sone East Bank and Daltonganj on 
._ the East Indian Railway. 2855-56. 
Question re prohibition of the employment of ,,"omen and children in mines, 

I etc. 2856-57. 
Question (Suplementary) re prohibition of the wearing of khai;ldat by 
Government servants, etc. 2426. 

Question (Suplementary) re racial discretion between employees on 
State Railways. 2738. 

Question re reforms inquiry regarding relations between Governors and 
:Ministers in the provinces, ete. 2856. 

Question (Supplementary) retent of qllArters ·at Loagwood Hotel, Simla. 
2;>65-2366, 2367. 

Question (Supplementary) re Resolution relating to the release of WuJJua 
Hasrat Mohani 2245. 

Question· re sale of Government of India Blue-books at .. the headqua.rters 
of provincial Governments. 2654-55 

Question (Supplementary) "e tenders for loeomotives. 2637-2638. 
Question (Supplementary) re working hours of traffic and transport sta.tf 
cn Indian railways. 2549. • 

St<>el Industry (Protection) Bill- .,' 
Motion to circulate. 2402-55, 2456,  2457,  2458,  2166. 
Proposal that Members interested ill the Tata Company should not be 
allowed to take any partin the debate. '2470, 2485. 
Proposal that the Honourable the President do now leave the Chair. 2470. 
Consideration of-
Clause 2. 2500,  2501. . 
Clauae 3. 2573, 258!J.:.90,2592, 2598. 
Clause 6. 2677,  2678. 
Schedule. 2683, 2684-:85, 2686-87. 
Preamble. 2724. 

~l ' 'n -

Question reproposed ~n c ion of railways between Raipurand Visiaa-
gram and - and Rajalnnundry. 2404. 

• f SITA RA1l, fdLA-• , 

-" Q'uestion /1 asIIeSfDent to in ' ~  ()f --. 2266-57. 
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SLAUGHTF.N. HOUSE(S), MILITARY.2 . .  ' 
QaestidD " total number of boviJae eattl, l ~l'  iu ---If 2657. , 

SOLDIER(S)-

Question ,., alleged l88&u1t by British --011 Mr. R. K. Sielbva ot Ka18cl:i. 
2424, 2426, ~ 2646. 
Question ,., alleged assault by --on a Pani passenger at the Karachi Canton-
ment Railway station. 2533-34. • 

Question ,., alleged ill-treetmaat of aa IDttian railway passenger by -. 
2529. . 

Question ,.e diS1l1lermat and eremation of the bodiea of Hindu and Sikh 
- killed in the Great War. 2425. 

BOIilR CHAND AND SONS, ME88B8.-

Question re alle8ed pro1lteeriug by --,food vendors OIl the E. B. Railway. 
2851-52. 

SONE EAST BANK-

Question ,.e passenger tfBinB betweII!n - and Da.ltorlppj on the E. I. Rail· 
way. 2855-56. 

SONEPUR-
Question rl erection of sheds for third class pu&eIlgen at --and Samasti-
pur railway stations on the Bengal and North We&tem Railw .. y. 23M. 
See under" Gunduk." 

SORTER(S)-

Question ,.e reduction of the number of seta of R. 11. S. - working between 
Bombay and Sholapur. 2810. 

SOUTH AFRICAN(S)-
Question ,.e number of Ameritlans and --in IncUa and amount of property 
held by them in this oouutl'y,.. 2i74. 

SOUTH AFRICAN COAlr-
See under ~.  

SOUTH INDIAN RAILWAY-
Question 1" ~ strike. 290!t 
Question ,.e third el8S8 passenger fares on the --. 273;3. 

SOUTHERN COllMAND AND POONA DISTRICT-
Question ,., production of medical certificates by the establishment of the 
oftlee of the Controller of Military Accounts, --, ete. 2643-44 

STAFF-
Question ,.e worJrin&' hours of traffic and tnmspod ..--.. on n~ railways. 
2549. 

STAFF COUNCILS-
Question re improvement of the constituijon of --on the G. I. P. Railwav. 
2882. • 

Question r. - on the G. I. P. Railway. 2878. 

STAFF SELECTION BOfLRD-
Queation rl --'8 examination. 2807:· •• • 
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~ ll'1  ~~C  COMMIT'rEE-

Meetingll of. the --and 0' the Committee on 
t Finances. 2763. 

the io~ of Railway 
• 

STATE MANAGEMENT-
Question re alleged ~  by the authorities of a eertain Railway to pre-
judice the su('cess of the --of the line. 2809-10. 

STATE PRISONER(S)-

.. 

• Question re Judges appointed to examine thl.' cases of --in Bcngal. ?A07. 

STATE R.AILWAY(S)-
Question re conversion of the G. J. P. and B., B. & C. I. Railways into 
-. 2750. 
Question re enhanced powers of agents of --and Direetors of Company-
managed Railways in regard to establishments. 2388. 
Question re local traffie :serviee on --and on the R T. Railway. 2884-8fl. 
Question re paylllclh oi l'dibing allowances to relieving hands on --. 
2848 . 
Question re racial discrimination between emplovees on -. 2738. 
Question re v:lcanc,ies in the Provincial Engineering Service on --. 2853. 
See under" Railway (s)." 

STATE RAILWAY HOSPITALS-
See under" Hospital (s)." 

STATE C ~ 

See under" Scholarship." 

STATEMENT(S) (LAID ON THE TABLE)-
--re licenses for fire-arms. 2276. 
--re position of members of th!, domiciled eommnnity in the British and 
Indian Army. 2276. 

STATION HOSPITAL(S)-
Question re percenta!!'e of Indian Medical Offieers in India --. 2557. 

STATION MASTER(S)-
Question re allegations against the --of Kasur. 2527-29. 
Question re charge allowance of European and Anglo-Indian --. 2;j35. 
Question re European ~n  Anglo-Indian --and Assistant --on the 
Eastern Bengal Railway. 2850-51. 
Question re position of st"tjt'T' ~ll in n cn  vis-a-vis --. 2364. 
Question re salaries of Indian --and Assistant --on the Eastern Bengal 
Railway. 2850. 

STATION STAFF-
Question re quarters of the --on the E. B. Railway. 2642. 

STATION SUPERINTENDENT(S)-
Question re position of --1'i8-a-vis IItation mastera. 2364. 

STATIONERY-

Question're powers of Local' o ~ ~~ . . to purchase locally manufactured 
--and stores. 20)'71. . ~ . 
8 C ~ "  • 

• ~ ' ion :1 co~ il i n of .-~l ini ~  ~n i ion of labour employed 
oa IndIan raIlway,;. 2553, .  " 

• • 
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~  RULES-

1 

• ... 
Questiorf re amendnJents of the Indian , .. Legislative Rules 0« other --. 
2759-80. 

See under" Rule(s)." 

STEAMSHIP COMPANIES-
Question re domieile of --engaged in the export trade in iron, steel and eoal 
from India. 2364. 

STEEL-
Question re consumption of --in India. 2803. 
Question re foreign iron and --purehased by Government Departments. 
2749. 
Question re iron and -- of Indian and foreign origin purchased by 
State and guaranteed Railways, etc. 2748. 
Question re price of iron, -. -and other products purchased by Government 
from the Tata Iron and --Company and from other firms. 2247-48. 

STEEL INDUSTRY-
Question re foreign competition with the Indian --. 2530. 

STEEL INDUSTRY (PROTECTION) BILL--
Question re liability of Indian States to pay the protective duties imposed by 
. the -. 2847-48. • 
See under" Bill(s)." 

STEEL PRODUCTS-
Question re annual requirements of Government and annual output of: the 
Tata Iron and Steel Company of certain classes of --. 2529-30. 

STIPEND(S)-
Question re annual -+--granted by the E. B. Railway to the children of 
European, Anglo-Indian and Indian employees attending hill schools. 2874. 
Question re monthly --of Sultan Mariam Begum. 2791. 

STORE(S)-
Question re contraet for Government --. 2746-47. 
Question re expenditure on --for the Currency Department. 2859. 
Question re powers of Loeal Governments to purchase loealIy manufaetured 
stationery and --. 2271. 
Question re purchase of railway --. 2747-48. 

STORES PURCHASE RULES-
Questionre new -. 2411-12. 

STRIKE(S)-
Question ,-e South Indian Railway. 2909. 

STUDENT(S)-
Question ,-e admission of European, Anglo-Indian aud Iudian --to the 
Railway Technical Institute, United Provinces. 2250. 
Question re Indian technolo!-,ical --abroad. 2274-75. 

SUBBA RAO, Ma.-
Question ,e dismissal of --, 8 telegraphist. 2'265, 2407-11, 2425, 2540-42, 
2632-34. 

SUB-DIVISIONAL OFFICER (S)-
Question re strength df garrison engineers "'and --(Military and Ci7il1. 
2268.' ~ • t) ) 

Ll03U 
-, 

I 
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• 
SUBEDAR(S)- • 
• - ~n re -jamadars, - and ~  majors in the fig\lting units and 

also in the Indian Medicil Department of the Indian Arm.,. 2546-48. , . 
SUBEDAR MAJOR(S)-
Question re jamad¥s, eS\lbedars and --'in the fighting units and also in 
the Indian Medical Department of the Indian Army. 2546-48. 

SUBORDINATE ACCOUNTS SERVICE-
Question re probationers in the --. 2907 . 
• 
SUBORDINATE STAFF-
Question re leave of lower --in the traffic and transport department of 
the G. I. P. Railway. 2552. 

SUBRATI-
Question re case of --. 2793. 

SUBSCRIPTION (S)-
Question re ~ by civil and military officers to the Dyer Fund. 2865-66. 

" SUJA ", S. S.-
.. Question re purchase of return tickets by pilgrims .for Mecca by the --. 

2362. 

SULPHUR-
-Question re manufacture of --, sulphuric acid, etc., in India. 2796. 
Question. re removal of the duty on --. 2526. 
Resolution re removal of the import duty on --. 2765-69. 

SULPHURIC ACID-
Question re manufacture of sulphur, --, etc., in India. 2796. 

SUPERINTENDENT OF POST OFFICES-
Question re number of head postmasters and --chRrge-sheeted in the Punjab 
in 1921-22 and 1923-24. 2406. 

SUPERIOR STAFF-
Question re training facilities for --employed by  State and Company-
manag-ed Railways. 2525-26. 

SUPERSESSION (S)-
Quest¥ln re --in the office of the Post Master General, Punjab. 2558. 

SUPPLY AND TRANSPORT DEPARTMENT-
Question re sale of surplus stocks of whisky by the --, Lahore. 2797-98. 

SURAT-
Question re alleged -over-assessment to income-tax of a merchant of --by 
the Income-tax Officer of that place. 2857-58. 

SURPLUS STOCKS-
Question re sale of --of whisky by the Supply and Transport Department, 
Lahore. 2797-98. 

SURVEY DEPARTMENT, MADRAS-
Question re difference in terms of service of employees of the --and II 
class officers of the Survey of India. 2264-65. 

SURVEY OF INDU-
• Questioll re difference in  terms of service of employees of the Madras Survey 

~ n oo.  and II class officers of the --. 2264.65. . 
Question re European officet"s in the --. 2 2 -~. 

• • 
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SWEDISH MATCH COMPANY-
Question f'8 establishment of match factories -in India by the --.} 2426. . -

ElY AMACHARAN, Ms.-
Question f'e latrines on the Bent;:! and North Western Railway stations. 
2236. • 
Question re letters of the Bombay Humanitarian League, dated respectively, 
the 30th-January and lOth March, 19'>..4. 2236. 

SYKES, MR. E. F.-
Oath of Office. 2231. 

TADEP ALLIGUDEM-
Question f'e proposed remodelling of the Nidadavolu and --stations on the 
M. and S. M. Railway. 2404-05. -

TAMBARAM-
Question f'e double line railway project from --to Madras. 2733. 

TANGANYIKA-
Question f'e percentage of Indian Settlers in Uganda and --. 2360. 

TARGET-
Question f'e dangers attendant on the locatioh of the. new --for the use of the 
Ghorpadi cavalry. 2437-38. 

TARIFF BOARD-
Question f'e annual programme of the --. 2403. 
Question f'e communications from the Indian Mel"l'hants Chamber regarding 
the --'s report. 2414. 

TARAKESSAR-
Question f'e extension of the --branch of the E. I. Railway from --t{) the 
Damodar embankment. 2877. 

TATA IRON AND STEEL COMPANY, THE-
Question f'e annual requirements of Government and annual output of --of 
certain classes of steel products. 2529-30. 
Question f'e list of Directors and shareholders of --, etc. 2640. 
Question re price of iron, steel and other products purchased by Government 
frQm --and from other firms. 2247-48. 
Question re --. 2355-56. 

TAX(ES)-
Qu,estion re recovery of municipal and other --from certain classes of Gov, 
ernment servants occupying free quarters. 2810. 

'1' 

TAXATION-
Questions f'e Cf?IIlmittee on Indian --. 2756-57, 2759. 
Question re levy of --by executive action. 2757-58. 

TAXATION COMMITTEE-
• See under" Com.mittee(s)." 

TAXES ON INCOME-
Question re share of the Provincial Governments in the revenue f o~ __ . 

2240. " • 

TECHlNOLOGICAL STUDllNTS, INDIAN-
Question re Indian --abroad. 2274-76:'. It I' . 

, 

" 

'., 
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'TECHNOLOGICAJ.. STUDIES- • 
• • 

• Question we provision of facili;ies for --in India. 2273-74. 
• 

'l'ELEtlRAM (S)-
Question re cOst of --recommending the Cantonment Superintendent, 
Hyderabad, Sind, for Ufe post of Executi,"e Officer. 2863. 

TELEGRAPH FORMS AND ENVELOPES-
Question re earnings from advertisements on --. 2272. 

TELltGRAPHIST(S)-
Qliestion re contracts of --. 2898-2903. 

TENANCY (IES)-
Question re rule of primogeniture obtaining in tbe ('ase of --held by cavalry 
grantees in the Lower Jhel_Uill Canal Colony. 2803-04. 

TENDER(S)-
Question re --for locomotives. 2634-38. 

-TENTAGE ALLOWANCE-
, Bee under" Allowance(s)." 

TERMINAL STATION-
Question re acquisition of land by the B., B. & C. I. Railway for extension of 
their --in Bombay. 2746. 

TERRITORIAL FORCE, .~-

Question re appointment of an Indian Christian to the Committee 011 the 
expansion of the -_. 2655. 

THEFTS-
Question re liability of pointsmen on the B. & N. W. Railway III cases of 
running train --. 2880. 

THIRD CLASS PASSENGER (S)-
Question re ereelion of sheds for --at Sonepur and Ramastipur railway 
stations on the Bngal and North-Western Railway. 2364. 
Questionre facilities for --traffic on railways in the United States of America. 
2419-20. 

Question re grievances of --. 2412. 
Question re grievances of --on the local Howrah to Burdwan service on 1IIe 
East Indian Railway. 2877-78. 

Question re --fares on the South Indian Railway. 2733. 

'IICKET(S)-
Question re platfonn --. 2790. 
Question re purchase of return --by pilgrims for Mecca by the S.  S. 
" Suja". 2362. 

TICKET COLLEC'l'ORS-
Question re excess fare earnings of --on the Eastern Bengal Railway. 2879. 
Question re submission of statements of earnings beyond their lawful salaries 
by --of the North-Western Railway, Karachi District. 2424-25. 

TICKET EXAMINER(S)- • 
Question re harassment of Members of the Legislative Assembly by --8,t 
railway stations. 2773-74. 

TIME C .~ • 
... -Question re additional expenditttre incurred by the irttroduction of the --in 

the Mititary .!.ceountB DipartmetIf. 2372-73. 

, 
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Questil)n ,.e. levy of --at the bndge o ~ the Gnndnk between HaJlpur and 
Sonepur. 2386. .  , 

TOTTENHAM, MR. A. R. L.-
Oath of Office. 2231. 

TOl1R(S)-
Question ,.e --of. inspection of the Postmaster General, Punjab Postal 
Circle. 2892-93. !) 

TOUR PROGRAMMES-
Question ,.e airculation of --of high offieials to post offices. 2861. 

TOWNSEND, MR. C. A. H.-
Oath of Office. 2231. 

TRAFFIC INSPECTORS-
Question ,.e --on the North-Western Railway. 2263-64. 

TRAFFIC STAFF-
Question ,.e uniforms for the --of the O. & R. Railway. 2787. 

TRAIN(S)- • 
Question ,.e complaints regarding the timings of certain down local --
between Howral1 and Burdwan on the East Indian Railway. 2878. 
Question ,.e o ~ o in  of --. 2361. . 
Question ,.e passenger --iK>tween Sone East Bank and Daltonganj on the 
East Indian Railway. 2855-56. 

TRAINING F ACILITIES-
Question ,.e --for snperior staff employed by State and Company-managed 
railways. 2525-26. 

TRAVElLING ALLOWANCE(S)- . 
Question ,.e --of the Postmaster General, Plmjab Postal Circle, during 
1920-21, 1921-22, 1922-23 and 1923-24. 28!l3-94. 
Question ,.e. --of the Postmasters General in India during 1922-23 and 
1923-24. 2888. 

TROOPS, INDIAN-
Question ,.e appointment of Indians as sub-divisional officers in Cantonments 
occupied by --. 2268-69. 
Question ,.e provision of canteens for --. 2889. 

TUCKER, MR.-
Question ,.e alleged assault by --upon an Indian clerk. 2793-94. 

u 

UGANDA-
Question ,.e percentage of Indian settlere. in --nnd Tanganyika. 2360. 

If.JAGAR SINGH BEDI, BABA.-
Steel Industry (Protection) Bill-
Motion to circulate. 2452,  2458, 2459-60, 2464, 2467. 

UNIFORM(S)- II ,. 

o 
o 

" 
Question ,.e --for the traffic staff of the n. n ~. Railwayo 27871,) 

• L103LA '" 0 

• 

.. 
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~
Question re !l.lUlles of RailwaymEW'8 --or Associations recognisc1i by the 
~ 3uttlOrities of the Indian Railways. 2880-81. • 
Question re otlicjal recognition of Railway --or Associations. 2880. 
Question rt' J"(:S":UtiOIl:; of the-Wadi Bunder branch (Bombay) of the G. I. P . 
•. Railway Staff --. 2883. 
Question re riyal --on the O. and R. Railway. 2785-86. 

~-

~on re stoppage of conveyance allowance of clerks .and accountants 
attached to --and fo ii~. 2906-07. 

UNITED PROVINCES--
Question re admission of European, Anglo-Indian and Indian students to the 
Railway Trehnil'al In8titute, --. 2250. 

UNITED STATES OF A .. \fERICA-
Question re facilities for third class passenger traffic on railways in the ~. 
2419-20. 

UNIVERSITY OFFICERS' TRAINING CORPS--
Question re admission of Indian stud'ents to the --. 2388-89. 

UPPER SUBORDINATE APPOINTMENTS--
See under ." Appointments." 

v 

VACANCY(IES)-
Question re advertising of --on the Eastern Bengal Railway. 2850. 

VENDOR(S)-
Question re alleged profiteering by Messrs. Somar Chand and Sons, food --
on the E. B. Railway. 2851-52. 
Question re card passes issued to --on the E. B. Railway. 2851. 
Question re licence fees of food --on the E. B. Railway. 2851. 

VENKATAP ATffiAJU, MR. B.-
Qaestion (Supplementary) re facilities for third class passenger traffic on 
railways in the U. S. of Amerit'.&. 2420. 

Resolution re Lee Commission's Report. 2844. 

VERNACULAR.-
Question re issue of orders in the --by Railway authorities. 2849. 

VETERINARY ASSISTANT(8)-
Question re pay of --of the Army Remount Department and of the Army 
Veterinary Corps. 2254-56. 

VICTORIA TERMINUS-
Question re provision of Hindu and Muhammadan refreshment rooms at --, 
Bombay. 2852. 

VISHINDAS, MR.. HARCHANDRAI-
Question re alleged assault by soldiers on Mr. R.. K. Sidhva at the Karachi 
Ra'Uway station. 2424, 2426. 
Question re closif.g of goods and' parcel offices on Indian holidays. 2802. 
Question re diRintennent and t'foem,tion of the bodi\s of Hindu and Sikh 
soldiePs(killed ~ the Great War." 2426. 
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ViSHIItDAS, MR. HARCHANDRAI-eontd. ,. •  • 
QueStion r6 distinctions in rates of pay drawn by Anglo-Indians, Christians, 
Itrsis and Indians on the N.-W. Railway. 2801-02. ., 7 

Question re exemption from payment of excise duty on motur spirits granted 
to the Indian Products €oml'any and the-, Hartikool Oil Co. 2430. 
Question re grant of pas..,portll to tl1<' proposed members of the Khilafat-
Delegation to Turkey, etc. 2430-3l. 
Question re guards and drivers on the N.-W. Railway. 2533. 
Question re high price of petrol in India. _2435-36. 
Question re honse-rent allowance for relieving goods clerks. 
Question re promotion of varioWl clasSes of employees on the 
2802. 

.. 
2802: 
N.-W. Railway. 

Question re proposed construction of an overbridge at the Clifton raihr., 
erossing at Karachi. 2429. 
Question re Reforms Inquiry Committee. 2799. 
Question re submi.s;;ion of statelfJent of earnings beyond their lawful salaries 
by ticket collectors of the N.-W. Railway, Karachi District. 2424-25. 
Question re uncovered platforms at Karachi Cantonment station. 2429.-.. 
Question re uncovered platfOrDlll at Kotri Junction on the N.-W. Railway. 
2429. . 

Steel Industry (Protection) Bill-
Discussion re admissibility or otherwise of certain amendments before the 
--was refern.>d to Select Committee. 2300. 

VIZIAN AGRAM-
Question re proposed construction of rail.,ays between Raipur and --and 
Sironcha and Rajahmundry. 20M. 

VOTES-
Question re perCf:ntage of --polled at the gcneral elections for the ~i l

tive Assembly in 1920 and 1923, respectiVely. 2373-74. 

w 

WADI BUNDER-
Question r6 resolutions of the --Branch (Bombay) of the On'at Indian 
Peninsula Railway Staff Union. :!883. 
Question re working houn; of tile staff of the Great IlIlIUlll l'enillsulu Rail-
way at --. 2550-51. 

WAGE(S)-
Question re delay in payment (.r Inonthly --to ecployl'eS in organised 
factories. 2737. 
Question re regulation of the payment of --within .. fixed period after they 
are due. 2737-38. 

WAGOU(S)-
Question re encouragement of thf' manufacture of --ami' locomotives m 
India. 2638-39. 
Question re --supply for coal. 2'*. 

WAITING ROOM(S)-

-

Question re construction of --at Kovur Iwd Kavali railwbiY stations. 2'253. _-
Question re Indian.J.adies' _. - at the MvradabKd railway i ~n. 262P. 
Question r6 --for Indians at Man'l1ad Junction. 24%-06. ,II 

... 
• 
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- ~  HAJI-
Question .e complimentary Pps issued to Indians and o ~ n  on the 
East Indian Railway. 2357. • 

• Question re elimination of Hindustani MUSSlllmlins from Indian infantry 
regiments. 2789-90. • . 
Question (Supplementary) re grant of the franchise in Cantonments. 2651. 
Question re Local Advisory Councils on railways. 2357. 
-Question re loss of luggage of Indian pilgrims to the Hedjaz by fire on the 
"S.S. "Frangestan". 2358. 
Qliestion re opening of the port of Calcutta to pilgrim traffic. 2790-91. 
Question re pilgrims to the Hedjaz 2357-58. 
QUL'Btion re platform tickets. 2'/90. 
Question re reduction of railway fares. 2356-57. 
Question re treatment of plague patients in Cantonments. 2789. 

WALTAI&- . 
Question rc renewal of the railway track between --and Calcutta. 2903. 

-WANA, POLITICAL AGENT FOR-
., See under" Political Agent for Wana." 

WAR-
Question re calculation of period of re-empleyment in the Military Accounts 
Department during the --for pension or gratuity. 2443. 
Question re compensation paid to the families of Indiall soldiers, sailors and 
labourers who died on active service during the --. 2370-71. 
Question re disinterment and. cremation of the bodies of Hindu and Sikh sol-
diers killed in the Great --. 2425. 
Question re issue of opium during the --tff Indian personnel on active 
service. 2889-90. 

WATCH AND WARD STAFF-
Question re introduction of --on Railways. 2786-87. 

WAZIRISTAN POLICY-
Question re change in the --. 2383. 

W AZIRISTAN, RESIDENT IN-
See under" Resident in Waziristan." 

WEALTH, AVERAGE-
Question re --of the population of India. 2853. 

WHIPPING-
Question re abolition of --for certain criminal offences. 2854-55. 

WHISKY-
Question re sale of surplus stocks of --by the Supply and Transport 
Department, Lahore. 2797-98. 

WILLSON, M&. W. S. J.-
Congratulations to Mr. President. the Honourable Sir Alexaw:ler Uuddiman 
and the Honourable Sir ~  Nath Mitra. 2235. 
Expressions of condolence at the deaths of Mr. Satish Chandra Gh'd!, Maulvi 

• Miyan Asjadullah and S.shutosh Mukharji. 2234-35. 
Question (Supplementary) re effect of ihe enhanced duty on motor cars. 
2650. 

• Question re'flU'ilities for the coal trade. 2865 . 
. io~ re inc~ -  on the hntage allowance of mllitary officers. 2806. 
Questh-, re incrtstinct postillarkin{, 'of letters. 2253. 
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'1 • I , WILL'sON, !b. W. S. J.-cOfItd.. • 
~ n.~. Questioa (Supplementary) re Local Advisory Committees l.or railways. ~ 

QueBti<jl re notice of 1098 or destruction 0') mails. 2651. • 
Question re validity of certain cla.'!8CS of instruments e,:u'IIluted Wlder ttl! 
, Indian Stamp Act. 2432-33. 
Stcel Industry (Protection) Bill-
Motion to consider. 2304-08. 
Discussion on Mr. D. P. Sinha's l o~ l tbat Members in~  in the 
Tala Company sbould not t.H' allowed to take any. part in the djbate. 
2475-76. • 
Consideration of-
Clause 2. 2510-11, 2518. 
Schedule. 2690, 2693-94,  2695-96. 
Clause 3. 2602-05, 2611. 

WIRELESS SERVICE, RANGOON-
Question re failure of the --. 2413-14. 

WOMEN-
Question re introduction of the shift system in mines and prohibition of t1!t 
employment of --Wldergrottnd. 2736. 
Question re prohibition of the employment of --and children in min .. ,  • 
etc. 2856-57. 

WORKING HOtmS-
Question re limitation of the --of employ!'es on Indian railways.. 2552-53. 

~ ion re --of certain elabllN of employees on tbe Great Indian Pen-
insullL Railway. 2552. 
Question re --of the staff of till' Grellt Indian Peninsula Railway employed 
at Wadi Bunder. 2550-51. 
Question re -'-of subordinates employed in railway goods sbeds. 2550. 
Question re --of traffic Ilnd trunsport staff on Indian il 1 ~. 2549. 

WORKMEN'S BREACH OF CON'fRACT ACT, 1859-
Question re repeal of section 492 of the Indian Penal Code and of the -_. 
2736. 

WORKMEN'S C ~  ACT, 1 2~ 

Question re extension of the bem·fit of the --to Indian seamen. 2855. 
Question re inclusion of Indian seamen in the --. 2771-72. 

WORKSHOP(S)-
Question re chargemen and journeymen in the O. and R. Railwas --at 
Lucknow. 2248-49. 
Question re European, Anglo-Indian and Indian apprentices in the O. and 
R. Railway -.-at Lucknow. 2249-50. 

i~ re grant of a State ~ l i  tH Illl Indian gradu!lt!' lately em-
ployed as an appentice in the Jamalpur --of the East Indian Railway. 
2873. 

WOVEN GOODS-
Question re decrease in the excise duty on --. 2795-96. 
Question re decrease in the output o£ yarn and --manufactured by Indian 

• mills. 2795. 

y 

Y AKUB, lliULVI MUHAMMAD- (\ 
~on re abolition of' rllcial i c i in ion~ on State il ~ . 2194. 

Question re alleged ~ l l  by Mr. l ~c~ . ~ IV! Ipdian cl,Prk. ~ 3- . -' 
Question re appointment of Muhmm'la ' ~ to the Indian 'JCivil s'e?rice and 
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